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•• EGISLArIVE ASSEYBL \' . 

'l'tllJ.day, 2Jtia MaTck, 192 •. 

Tho A88embly met in the Assembly Chamber at Elevett ol the CJook, 
Mr. Preiident in the Chair. . 

QUESTIONS AND ANSWERS. 

REooMMENDATIONS OF THE JOINT R. M. S. CoNFWBNCE HELD AT 
CALCUTTA. Ilf APRIL 1923. 

10l 1. ·Xr. •• •. loIhi: Will Government be plessed to state what 
action bas been taken by the Postal Department on the recommendations 
madt> by the Joint R. M. S. Conference, held at Calcutta in April 19231 

The Honourable :Mr. A. O. Ohatterlee: The Hi::mo.urable Member is 
referred to the reply given to unstarred Question No. 201 asked by Mr. 
X. C. Neogy on the 15th March 19'24. 

WORKING HOURS OF CLERKS IN THE OFFICE OF TIm CONTROI,LER OF 
ARMY FACTORY AcoouNTs. 

1012. ·Xr. If. K. Joshi: (a) Will Government be pleased to state wue· 
ther it is a fact that. the clerks in the Office of the Controller of Anny 
Factory Accounts are required to work from 10·30 A.M. to g·o P.M'. at night 
although their working hours are from 10·30 A.M. to 4·30 P.M.? If so, 
-do Government propose to stop this practice and cAtablish normal working 
hours (10-30 to 4.30) in that office? If so, when? If not, why not? 
• (b) Will they be further pleased to state whether the clerks in the said 

'(lffiee are required to a.ttend ofJien even on Sundays a.nd other holidays? 
If so, will they stop this practice also? If not, why l)()t? 

The Honourable Sir Basil Blackett: Inquiries are being made in Ute 
matter from. the Controller of Anny Factolj' AOOQUnte. -. 

PREVENTIVE OFFIOERS. 

1013 .• JIr. )1'. K. Joshi: (a) Will Government be pleased to statu 
whetb.er it i. a. fact that t,be Sea Customs Preventive Service is chiefly 
manned by Europeans and Anglo.Indians? If so, wby? 

(b) Will Government be pleased to state the rates of pay allowed to 
Preventive Offioers and what their duties are? Will they be further pleased 
10· state wbeth('r it ia • fact that their rates of pay have been kept 
'fIpccialiy high to secure a better class of men? 

(0) Will Government be pleaeed to state whether it is a faet that the 
Preventive Officers got rewards over and above theil' pay? U 80,. will they 
ill' further' pleaserl to ,taj;e in what cues such rewards are allowed and 
why they are aWifwed:> • 

( 2167 )' • 
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(d) Is such a practice followed in other, services chiefly manned by 
Indians suuh as the Poliee and Salt 'I 

(e) Do Government ' propose to put a stop: to thi. practice of granting 
rewards over and above pay 'I 

'!"he Honourable Sir Bull Blackett: (a) The number of Europeans. 
Anglo-Indians and Indians at present employed in the Customs e enti ~ 

Service is stated below- • 

Eurrns and AnKlo-IndiaDM. , ndi n~. Total. 

444 of which the UlBjOl·it.', al'e n 'l ndiH.ll~ H'u." 599 

Domiciled Europeans and Anglo-Indians have in the past been considered 
to be on the whole more suitable for Preventive work than other I'Ita.tutory 
nati e~ of India. In 1921, it was decided that effort:6 should be made to-
inorease the purely Indian element in the Preventive Service. The Honour-
able Member is referred to the speech made by the Honourable Sir Charlet-: 
Inot$ in the Budget debate (If 12th March 1923. 
(b) The rates of pay allowed to Preventive Officers (including Inspectors) 

vary at the different ports. At the principa.l ports the pay of Inspectors 
ranges bet.ween Hs. 250 a.nd RI'!. 675 R.nd of Preventive Officers between 
Hs, 100 and Rf;. 450. 

Preventivo Officers are specially elllployed fqr the prevention of SlUug-
gling. Their duties consh'lt in guarding veRsels and in preventing the flhip-
mont of landing of good!'! before u proper paRR hUR been produced, or unt,il 
the roquirements of th£' Act have been carried  out, 

The answor to the latter part of the question is in the affinnativc', 

(c) Y(lfl. Hewllfds to officerR ~ the Customfl D0partment., (whether 
Euro).lcRn. Anglo-Indian or Indian) are b'I"anted for tho detection Rnd bring-
ing to notice of infringements and evasionfl of the provisions of the Sea 
Customs Act. The practice is an oJd one, and the gra.nt of the rewards is 
governed by definit£' mlps. • 

(d) Hewards are granted in flimilar flervices such ~ Excise and Salt. 

(e) No, 

DECLARATION OF POI.lCY IN THE CENTRAL PROVINCES WITH REGARD 

1'0 'l'UAN8FBlUUtD SUBJECTS. 

10]4 .• ][r. II. S. Alley: (a) Has the a.ttention of the Government of 
lndia been drawn to the following statement made by the Honourablt) 
Mr. Standen at the meeting of the C. P. Legislative Council held on 8th 
March 1924: \ 

.. It would, therefore, become necessa.ry that Bis Exoellency the 
Governor mUflt take over the administration of the transferred 
Departments. pending the sanction of the Secretary of State 
for placing the Transferred subjects in the Reserved List "? 

(b) Will the Government be pleased to staj;e whether the above 
.feclaration of policy has been made after previous consultation with and with 
t,he full approva.l of the Governor General in Council? 

The Honourable Sir Malcolm Haue,.: (4) Government have seen &-

nfiwspaper rCl'ort of the flpeech referred to by the Honourable Member. 

( (h) No. • 



.. 
QUESTIONS AND ANSWERS. 1 ~ 

Kr. N. O. Kelkar: Arising out of this, I would like to ask the HQtlour· 
able the Home Member if the Government of India BCcepts the constitu-
tional position that the decision' of the' Central Provinces Council is the 
decision of the responRible electorate ill' the Province? 

The Honourable Sir Malcolm HaUey: That is entirely a matter of 
opinion. 

Mr. N. O. Kelkar: What is tlw opinion of the Government of India on 
this matter? 

The Honourable Sir Jlalcolm Halley: Whether that· decision iR Il. res-
ponsible decision or not? 

Jlr. N. O. Kelkar: Did Government ovor advert to the fact th'at it 
would be more constitutional to dissolve the Council rather thlln take over 
the transferred departments? 

The Honourable Sir Jlalcolm Halley: Does the Honourable Member 
mean tho Central Provinces GC\vernment? 

Kr. N. O. Kelkar: Yes. 
The Honourable Sir Malcolm HaUey: 1 must refer the Honourable Mem-

ber to the debat.eR there. ,\'he HonourablB em (~ Reems to be under 
an impression that the act.ion taken in this matter has been taken by the 
Government of Indio. and not bv the Central l)rovinces Government. 
Action of course is taken by thc latt~ . . 

Jlr. Devaki Prasad Sinha: Did the Central Provinces Government tuke 
advice from the Govornmcnt of India before making this declaration? 

The Honourable Sir Jlalcolm Halley: 1'he HQnoura.ble Member will find. 
if he will kindly look a.t (b) of tho question and (b) of thfl anF!wer, that. [ 
have already told the House thnt no advice was given. 

DERAILMENT ON nIl<: Roam KUANPUR SE(JTION OF THE NORTH WESTERN 
RAILWAY. 

1015. "'K.h&n Bahadur Sadual Hussain Ithan: (a) Rus the attention 
of Government been d1'l1wn to t.he report published in the Amrita Ballar 
Patrika in its iRsue of the 26th February about the derailment of /l. train 
()n the Hohri Khunpur section of the North Western Hailway? 

(b) IF! it a fuct til3t several lives have been lost? If so, will the 
Government be pleased. to F!tate the nymber of perF!Ollll (i) killed (ii} 
mjured ? 

(c) Will the Government be pleased to state whether the platelayel' 
on duty inspected the Ii no? 1£ so, when did he last inspect and visit the 
hnes on the bridge? 

(d) Will the Government be pleased to inquire (a.) the reaRons of thi!{ 
derailment, (b) the person or persons directly responsible for non-inspec-
tion of the lines in time? 

The Honourable Sir Oharies Inn .. : (a) Yes. 

(b) The total number of oBSualties was 7 killed and 11 injured. 

(c) The accident was not due to any dofect in the line o:t the bridge. 

(d) An inquiry has already been aeld by the Senior Government Inspec-
tor' of Railways whoee preliminaty report shews that the acoident w" 
caused by the bursting of the engine boiler. His final rep0tl is awaited. 

A2 
• 

• 
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LEAVE OF RECRUITS IN THE llJ19TH HYDERABAD ~  (BENGAL). 

"-1016. -DaD Bahadur Iadaru B1IIDba XJaaD: (a) Is it .. fact that 
the recruits to the 1111mb Hyderabad 1l.egim.ent (Bengal) were givw a 
dear understanding that the &n"&lJgement for leave from the civil offices 
<luring their training period would be made by the officer commanding? 

(b) If so, are the Government BWllre that nothing has beeD dono by the 
officer commanding in that respect? 

(0) Is it a fact that the recruits have been asked to make their own 
:brrangements for 1eave ~ 

(d) Is it a fact that they were asked to resign their civil occupations 
if . they f&iled to get le&vt' from their offices? 

(~  Is it a fact that if a recruit disobeys such an arbitrnry command he 
is to be treated as having deserted? 

(f) Are the Government aware that iluch rllenace is hampering the furlhl'r 
Tecruitment to the Territorial Force? . 

J.g) Do the Government propose to instruct the officer commanding 
io arrange for leave for the recruits from their civil offices? 

SIr JleDry Jloacrlefl Smith: (0) to (g). The Government of India have 
no infonnation on the subject, but are inquiring. The Army Secretary will 
let the Honourable Member know the result in due course. . 

KhaD Baha4ar 8&11aru K1III&In KhaIl: May I know by what time? 

SIr JIeDry JIoacriefl Smith.: I 8m afraid I cannot say. 

E. B. HAlLWAY GllIEVANCES. 

1017. ·nua Blhadur 8arfaru 1I1111&ln Khan: (a) Has the attention 
of Government been drawn to the letter published under the heading 
"E. B. By. grievances", in the Atnrita Btuar Patrika in its issue of the 26th 
February? 

(b) If so, will the Government be pleased to inquire into t·he truth of 
-the statement" 

(c) Axe the Government aware that. such things are & matter of daiJy 
<lccurrf-nce in the III class boo'king officef! at the Howrah Sta.tion? 

(d) If not, will they be pleased to inquire into the matter? 

(6) Are the Government aware tha.t the lady booking clerks on duty 
there, do not pay any attention to the poor III clas8 pallsengen? 

(f) Is it 8 fact that in the 1st aDd 2nd cla8s in~ offices, the booking 
-clerks are Indians" 

(g) Do Government propose to put India.n booking clei-ks in the III 
-class bookWg office. tranaferring the lady booking elerks to ~ other booking 
offices? 

ftI . Baaoara1tlt 8Ir OIlutel 1JmII: (4) Government have seen the 
fsrticlereferredto. It relates to certain suggestions made by the ltailway 
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Passengers' Association to the authorities ot the Eastern Bengal Railway 
and the 'Government have no doubt that those suggestions will be considered 
by the Agent. 

(b), (c), (d), (6), (I) snd (g). The Government have no knowledge 9£ the 
matters referred to and do not propose to inquire. A CQpy of the quel'ltion 
and answer will be I'lcntto the Agent. 

SEPARATE ENTRANCE GA1'KS FOR PEMALE PASSENGERS AT HOWRAii. 

1018. ·][han B&bad. Sarfaru BWllain Xhan: (a) Are the Government 
aware that III claSH !U1tl Inter-olass lady pnssengcl"S are made to pass 
through an enclol'led passage with the mille passengers ut the Howrah 
!:ltation? 

(b) Arl' the Government awtlre that this cnuses great inconvt'niencl:-' 
to Indian ladies? 

(e) Do Government propose to abolish or to waive this system cI 
forcing passengers through an enclosed pHssage in the CRse of ludv 
passengers? • .' 

'ft.e Honourable Sir Charles Innel: 'l'he Honourable Member is preSUlll-
Gbly referring to the channelR leading up to the gates by which inter and 
300 claSt> paHseugerH gain !\dmittnDeA to tho platforms. These channels have· 
bC1en found nBCf'l'ISfU'Y so as to pr(>v(mt th(' gates being rushed. It would 
be impracticllbh, to hllv .. !';eparnte entrRnCf' gate!'; for female pas!!engers. 

HENClA!. ~ l' H HAlLWAY GRIEVANCES. 

1019. *Xh&n Bahadur Sarfaras Hussain Khan: ·(a) Has the a.ttention 
of G-overnm(\nt been drawn to the letter in the Amrita Bazar Patrika, 
headed "B. N. Ry. grievnnces" published in its issue of the 8th February? 

(b) Is the statement correct? If so, do Government propose to 
redrel:1s the grievances? 

'fbI Hono1U'&ble Sir Ohar1. Innes: (11) The reply is in the affirmative_ 

(b) Government. are not aware whether the statement is cormct hut the 
matter will be brought. to the notice of the Agent. 

NUMBER OF CASES INSTITUTED UNDER SECTIONS 124-A AND 153-N O}o" 
TIlE INDIAN PKNAL CODa AND CooNA'FF! SECTION'S OF THE CODE 

OJ' CJUIIWAL PROCEJ)L1U'J. 

1 ~  .• JIr .• lUakaatha Du: Will the Government be pleased to lay on the-
~a le showing in eaoh provioce under theil' direct eh8rge during the last 
fj yea.rs: " 

I. (II) The number Of CMt>S instituted under 124-A "nd 153-A, Illditm 
Penal Code. 

(b) The number of stJch cases punished 

(i)witb nnes; 
(ii) with fine And imprisonment; 
(iii) with imprisonment for leu than one year or one year; 

. (iv) with imprisonment for more than one year with names ,of 
thos£' still in prison 'I • 

• 
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II. (a) The nwnber of· ('ases under section 108 of the Criminal Proce-
dure Code. 

(b) The number of such cases acquitted. 

(c) The number of cases in w!llch the accused gave seourity. 
(d) The number of cases punished-

(i) with simple imprisonmcut; 

(U)' with rigorous imprisonment? 

III. The number of (a) places and (b) persons served with orders under 
seotion 144 of the Criminal Procedure Code 

• 

(i) cases where the order was served once during the course 
of 1~ monthfl; 

(ii) cases where such orders were served twice during the 
course of 12 months; 

(iii) cases where such orders were served more than twice 
• during the course of 12 months . 

The Honourable Sir Kalcolm Hailey: The information desired is being 
<lMained and will be supplit'd to the Honourable Member in due course. 

JIr. Jl~t a Daa: Will the Government find it possible to call for 
-simila.r information from the Governors of the Prqvinces '/ 

The Honourable Sir Malcolm Hailey: I did not catch that question. 

JIr. JlUak&ntha Du: Will the Government find it possible to call for 
fiimilar information from the Governors of the Province8? 

The Honourable Sir Malcolm Hailey: This js a. ma.tter, Sir, under the 
<,ontrol of the Local Governments, and not of the Government of India. 

Mr. Gaya Prasad Singh: Will this information be supplied to the 
Honourable Member alone or will it be laid on the table as it is R question 
0' public importance? 

The Bonourable Sir Jlalcolm Bailey: T lun quite willing to place it 011 
the table of the Hou8{', Si,r. 

ACTION TAKEN l'NUBR SECTION 144 OIr THE -CannNAL PROOEDURE CODK 
AND SEC'rlON 188 OF THB INDIAN PENAL CODE. 

1021. *)[r. Jlllakantha Du: Will the Govenlmenti beplooaed to state 
<luring the last three ycars in each province under their direct· charge; 

(U) How many calles have happened where people disobeyed the 
order under section 144 of the Criminal Procedure Code? 

(b) In how many such cases have actun.\ violence or breach of the 
pClIo{'e followed such disobedience? 

(c) In how many cases of such disobedience WBS section 188 of the 
Indian Penal Code applied and with what result? 

The Boaourable Sir JIalcolm JlaIley: The information desired is a.lso 
t cing obtained and will besupplicd to the Honourable Member in due 
(·~u . 

• 
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]?OUOB, 

1022. *J[r. lfUakantha D&8: Will the Government be pleased to lay 
(.'n the table a. statement showing during the last three years: 

(a,) In which' parts of India under their direct churge was the 
Criminal Law m~lldment Act in force? 

(b) For l~t period, from what date, to what da~e in each of such 
Provinces? . 

(0) Will the Government be pll'u8cd to stute whether there are any 
Huch Provincm; where the Criminal 1 ... 11W Amelldment Act is 
still in force '! 

(d) If the answer is in the uJIirmativl', then will the Government 
be pleased to state also the name" of those part,s; the period 
for which the Act has been in force in each '! 

The Honourable Sir Malcolm HaUey: I give a t;imilar answer to that 
(Htestion, Sir. 

ACTION AUAll'i'8T YII,LAG!!: IJANCHAYAI':;. 

1023. "'Mr. Nilakantha Das: Will the Government be pleased to state: 
A. 1£ any village l'anchQyats started by Congress organisations or 

private efforts in each Province under the direct charge of the Central 
t.iovernment, were proceeded aguillHt under sectioll 107 of the Criminul PrIJ-
.codure Oode, during the last three years? 

B. If they were, then-

(a) How many of them defended their C8ses·.' 

(b) How ml40Dy of them were honourably let off,' 

(0) How mun'y were hound down? 

(el) How Ill/my memhers of such Pallchl.4yats were punished for not 
givmg security? 

The Honourable Sir Malcolm Halley: '1'he infonnatian is not readily 
available and Government do not propose to obtain it us the expenditure 
.of time and labour involved (lannot be jU8t~ ied, 

XIJMm;U 01" l'lUsoNlms IN .JAILS IN l'novlNcES UNDI';U T1lg DmBC'!' ellA1Wll: OF 
I'RE OENTIIAI. GOVERNMENT AND NUMBEH m~L :l D. 

1024. ·Mr. Billakantha D&8: Will the Government be pleasod to lay 
(lll the table /l. statement showing in each Province under their direct 
charge: 

(a~ the· number of· prisoners in December, 11:)20; 

(b) the numher of prisoners in each month ill 1 Q'21 ; 
(c) the numbcr of prisoners in each month in 1922; 

(el) the number of prisoners in each month in H123; 
(e) the number of Akali prisoners, if any, separately in ull the above 

months; 
(f) the number of Mopls. prisoners, if any, ~ a lltel  irr all those 

J:tonths? 
. (g) the number of prisonerR coming out of jail in all those Plontbs? 

'The Honourable Sir Malcolm Hailey: Inquiries a e. in~ made. • 
• 
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.TAu. CODES. 

·1025. *1Ir. NUakantha Du: (a) Are the e nmen~ inp088ession of 
any infonnation to the effect that Jail Codes in Illy-part of British India 
under the difl'ct charge of the Central Government are not available to the' 
~ene 8i public in .bookstalls authorised by Government for stocking Gov-
l.rnment public'ations? 

(b) If it is 11 fact, then is this according to any rules, orders or circuiarf;, 
or any confidentia.l underRtanding among oflicillls, or between' officials 
and book-Sellers '! 

(c) Is there anything to prevent the juilors or jail-superintendents from 
showing the Jail Code to responsible public men if they want to see -it? 

(d) If there is, what is that? 

The Honourable Sir J[alcolm JlaUey: In regard to the Provinces under 
the control of the Central Government, inquiries are being made and tho' 
reRults will be communicated to the Honourable Member in due oourae. 

The Government of India are not concerned with the J ail Codes of the 
Provinces. 

1Ir. Gaya Prasad Singh: Will this information be. supplied to t el~ 

::\Iembers also? 

The Honourable Sir Kalcolm Jlailey: And also, if other HOllOUlt.lblt: 
Members desire, it will be laid 011 the table. 

RIGHT OF PRISONERS TO SEE OnDEltS, HULES, ETC., KFFEC,'rtNO THEIn 

DVTlt:8 AND Dl8CIPI.INK. 

1O:l6. IItKr. Bilakantha Das: (u) Are prisollers in British India in. 
in e~ under the direct charge of the Central Government allowed to. 

dE'mand to see written orders, rules, circulars. or provisions in the Jaii. 
Code, regarding the duties and disciplinary measurE'S they a. ~ Jlutto? 

(&) If Dot, why? 

The HODourable Sir JIalcolm Halley: lnquiriet-: are being made, 

:FAClr.ITIES TO PRISONERS TO APPEAl, TO OUT BIDE AUTHorUTfEN AOAJNHT TIm 

DECISIONS OF THE JAn. AUTHORITIES. 

1027. ~. Xllakantha ])as: (a) Are t,her,> any provisions in British 
India in Provinces in the direct. charge of thp Central GOVE'rnmcnt to afford 
facilities to prisoners to appeal against any dpcisions 01' tmatment by jait 
authorities for judicial remedies, or for remedieM at the hands of thole who· 
arc not interested in forcing jail discipline? 

(b) If not, why? 
(c) If they are, then what are those pl'Ovi!liDtl&? 

The H9DOurabieSir Kalcolm Halley: T have the same answer. 

Mr. :NUakantha Du: Answerr; will be suppli('d in time, 1 'uppose? 

the Honourable Sir Xalcolm Haney: As soon 68 the information is 
:.vlilahJe. 

• • 
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HAJ.T OF THE DOWN PUNJAB MAIL AT }lATNA CITY. 

1 ~8. *J:than Bahadur Sarfaraz HU88aiD ][han: (a) Is it not a fact that 
i:'oth the Up and Down Punjab Mail trains stopped at the Patna City 
n.ilway station in pre-war times and is it not a. fact that for some ~ea !; 

iJast, the Down Punjab Mail trains do not stop at the Patna City station 'I 

(b) Will the Governmt"nt be pleased to inquire from the Railway 
I).uthorities, and inform the House aR to what objection there is to t in~ 

the down Punjab Mail trains at the Patna City station for at loost a few 
minutes? 

TIle Honourable Sir Oharles 11m.: (a) Yes. 
(b) In pre-war times the Down Punjab Mail made three n e uti l~ 

stops at Dinapore, Patna Junction and Patna City within a distance ~ 

l~ mil~ . 1'he cancellation of the halt at Patna Cit,y is not considered t.o 
bt. a hardship to passengers as those intending to travel by mail can drivJ 

• to Patna Junction by road. Moreover a convenient train (No. 12 Dow:. 
Express) has been provided, which leavt's Patna City at 16-48 and arrives 
at Howrah at 6-29 A.M. 

ExPEXI>ITL'IIE .()x nu: BlUTI:-:JI EMPIHE EXHIBITION. 

1029. *1Ir. E, Venkataramana Bed.di: Will the Government be pleased 
to state: . 

(a) the total amount of llloney svent from Central Revenues in lay-
ing out buildings in Briti!;h Empire Exhibition? 

(b) the various' sec\ions to which the Government of' JT)tiia sent 
• exhibits and the total expenditure incurred in this beha.lf? 

(c) the -total amount of expenditure incurred or likely to be incurred 
on behalf of the Indian Tr/;\de Commissioner, DiwB.ll 
Dnhadur Vija.yaraghava.chariar, by way of travelling and; 
daily allowances 'I 

TIle Honourable Sir Oharlel Innes: (a) The final figures are not yet 
t'vailable. £10,000 was spent in 1922-23. ~ reviseticstimatefor th, ... 
('urrent year is £07,3(,8 and provision has been made in next year's Hudg-ct 
tor £5,300. 

(b) Fme ArtR, Geological Stuve.\·, Cotton, ForeRts, SUI'Ve;v of Indl·l. 
Meteorology, Archreology, Uailwa)', Town Phw.ning, Hygiene, 'l'ropical 
Diseases, Co-operative and Education, nnd Commercial Intelligence. A 
model of the North-West Frontier Province and 8 relief modd of th.1· 
Bverest are also being exhibited at. the Bxhibition. 

The total e!ltimatea expenditure is Rs. 7! lakhl'!. 

(c) No expenditurl! has been or is being speciall; .... incurred on neCOllTII 
cl the Indian Trade Commissioner. The potal estimated amount Ol! 
Recount, of Diwan Bahadur VijByaraghavachariar and his stRff l'l Rs. 43,5011. 
This includes ~t of passRgBR to Rnd from England. 

ANNUAl, SAJ,E OF OI'Il7M Dt:llING 'I'HE J.AST TEX YJo:,olUi<. 

1080. *Kr. Iyamacharan: Will Government be pleased to Jay on ta l(~ 

n statement showing the quantit.y of a.nnual sAIQ of Opium during the la:t 
iC'n years? • 
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The Honourable Sir Basil Blackett: A sta.tement giving the l'l!quired in-
formation is laid on the table. 

JIr. Dtvaki PrasH S1Dha: What steps did Govt'rnment tlike to satii:lf:, 
themselves that opium export.ed from this cOWltr,\' wus used 8t i t1~, it'-
medicinal purposes? . 

The Honourable Sir Basil Blackett: I would ider tlw Honouruhle J\!I'l1l' 
ter to the several answers previoul:lly given, but if he liket; to put down •. 1 
-<luestion, I will811swer it. 

Statemf!lIt 81101(I/lIg ~e quantit!! (i" d/'l<lIfx' of provinon, .,.f.di(·inCll, e ~(' (I "tI mellie'lIl' 
opiuw .old dUTi"." tke years 1914 to 192:J i" the f'lIRf' qffllP first two, {(/HI 1914-1:) fo 
1922-2.'1 i" tlte ralle oft4e lati t,ro. 

PrOViMi(m Meuici11tll t t 
Year. 

opium.  opium. 
~ i.e Medico.J 
opium. oplunl, 

. ~ .. -----p----

1914. 1l,42.8 9,6(,S (i 

191& 12,480 850 H,892 16 

1911l 13.95.> • 2,4.50 8,786 i. 
11M 10,986 :1,8761 9,102 hi 

1918 
" 

13,780 
2,000 I 8,608 12 

1919 
'" .1 1l,9CO :'>,100::: • 8,628 15 

1920 10,292 
I 

.10 6.746 

1921 ! ,1 ~ 6,188 140 

19112 8,020 6,8;a1 6 

1923 7,966 (Not yet knowII.) 

ANNUAL IMPOIIT OF :FOREIGN LIQUORS DURING TUE LAST TEN YEARS. 

1031. ·Kr. Syamach&tan: Will Government be pleased to state the 
,mnual import of foreign liquors into India during the last ten yesrs? 

The Honourable Sir Oharles Innes: The Honourable Member is referreJ 
tc the Annual and Monthly volumes, of the Sea-borne Trade of Britisl, 
JndiB, copies of whieh are in t (~ Library. 

ANXTAL IN()OME YJlOM 'J'H& EXCISE DEPARTMENT DURING THE LAST T8N 
YEARS. 

lOH2 .• JIr. Byamacharan: Will Government be pleased to lay on table 
I. t: ~atement showing the annual inllome derived from the ExciRe Depart-
ment Juring the ll\st ten years? 

The Honourable Sir Basll Blackett: I refer the Honourablo Member to 
the' }t'inance and Bevenue Accounts, eopies of which are IlvailabJe ill tho 
IAbrary. 

t,,'he flgnrel for EsdI!! alld Mt'di(al opium 0.1'0' for t.ho yt'arl 1914.·lft to 19;,12-23 (i.f .• 
ji",ncial yea"''- • 
t 800 chettA were InbieqUllntly nN'allfli for want of u e ~ • 

• 



QUE8TIONS AND AN8WBR8. :!l07 

(}UANT OF CONVEYANOE ALLOWANCE IN SIMLA TO MEMBERS OF THE INDIAN 

LEGISLATURE. 

103S. *Maulvi .uhammad Yakub: (1) Are the Government aware that 
(,1' account of climatic oonditions and difficult walks, the Members of the 
iudian Legislature have to hire rickshaws to attend the meetings at 
bimla? 

(2) Will the Government be pleased to allow conveyance allowance to 
the Membors in the same way as it is given to the Members living at 
Haisina in Delhi? 

Sir Henry Moncrief( Smith: (1) GovernmouL think that, generaliy speak. 
jng, the usE} of a rickshaw for tho journey to the Assembly Chamber h 
SImla is in the nature of a luxury rather than a necessity. 

(2) Tho Conveyance allowance is granted ill. Delhi to Members residint-
ir. Raisina on account of thc distance of Haisinu from the Assemblv Cham 

• Ler which rl'nders the daily use ot a conveyance virtually inevitable. 
Distances in Simla are not on the same scale and in the opinion of Gover!" 
ment the considerations adduced by the Honourable Member are not suffi 
Clent to justify tho grant of a conveyance allowance. 

][han Bahadur Sarlaru KUII&1n ][han: Most of us stay in the Long 
wood HotC'1 "'hich i" on the top of 11 hill. rt is very difficult for Members 
to. come down Ilnd walk up, and therefore some allowance should bo pn:d 
:tc them to hire )·iskshaws. • 

Sir Benry Moncrief! Smith: 1 did not quite cutch what the Hononr 
able ~le n e  was saying, but if he refers to the Longwood Hotel, .1 d I 
Lot think it stands nt a great 11ltitude, Sir. 

JIr. E, Ahmed: At any rate, Sir, ::;illlla. iii .morc expensive thall 
Delhi, and tho allowance given to .Meruum·ij in SilUlu ought to be increased. 
If:: not that so, Sir, in every respect:' 

Sir Henry Moncrief! Smith: Pndoubtedl,Y. 

SECHET SEI:YleR CONTIN<J.ts:NCIEt:l. 

1034. Mr, Gaya Prasad Singh: 1. (a) Will the. Government kindly ex-
,plain what is meant by .. Secret Service Contingencies" for which a Budget 
·estimate of Hs. 1,70,lilJJ was provided for 19 ~ , and Us. :&,fJU,OOll for 1\;1~
25 (puge 49 of the Detailed esiimal<Cs und Demands for Grants for 1924-
25)? 

(b) Why is there un increase of Rs. 00,000 in this item for 1924-25:' 
.And are the Government prepared to give an ac(\()unt of expenditure on this 
item, with details? 

2. 1£ the answer to the above btl in the negative, are the Governlllent 
irepared to consider the question of omitting all expenditure under the 
'head of Secret Service Contingencies in future? 

The Honourable Sir Malcolm Kalley: 1. (II) The attention of the 
Honourable Member ill drawn to the replyi' given by me to (unstarrod) 
~ue ti n No. 189 asked by Mr. Saiyid Muhammad Abdulla in the Legis:· 
:Iative Assembly on the 19th Februar.y 1928. At! stated therein the amount 
provided against Secret Service contingencies is intended for expenditurf: 

t Villle page 2482 of L. 'A.' Debate., Vol. 111. 
• 
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0D confidential inquiries and ot.her mee.ures in the iatere&t of u l.~ 

seourity. Details of such expenditW'e cannot be given without prejudic(' 
tt, the purposes for which. the allotment is made. 

(d) I um not prepared to give uny further information on thifl item 
than I gave to the House during the disoussion on tlle Demands for Grunts 
tmder .• General Administration." 

2. Government are not prepared to consider the suggestion. 

Kr. E • .A.hined: 1n view of the fact that these items are non-votabk 
cio Government propose for the benMit of the country to give a few mor.' 
particulars ill detail whieh it is necessary for a country to know . 

The Honourable Sir JIalcolm BaDey: 1 think that infonuation woul.! 
be rather more to the interestt-of certain criminal!:! than it would be 
tc that of the country at large. 

Mr. E. Ahmed: But the c'riminals must be judged by the countr)', l~
ther t e~' are crilllinals for the benefit of the country or for something 
dse? 

Mr, Ga.ya Pruad Sbi&h :D e~ thiti sum include blackmail paid to pri· 
vate individuals for servic:es done to Government:' 

The Honourable Sir Malcolm Halley: l .. ..leave the answer to that q\Ws-
tion to the Honourable Member's own sense of decency .. 

Kr. Ga.y. Pruad IUDIh: Sir. uan the Honourable gentleman deny my 
statement? 

The Honourable Sir Malcolm JlaUeJ,.: 1 will not even discuss it, 

LORD OUVIEn's SPEECH IN THE HOUSE OF LoaDS ON THE 26TH FEBRUARY 
LAliT. 

lOBi>. ·Mr. GVa Prasad Smgh: Are the Vl~ nment of India in posses-
sion of an authentic copy of the full speech of Lord Olivier, which was 
delivered ill the House of Lord" on the 26th February last? And are the--
Government l~ a ed to place a copy on the table, in order to remove ml~
understlllldings which have aritolt'n in connection with it? 

The JIoDourable Sir Malcolm Balley: A copy of the H anBard of the 26th 
February, containing the Secretary of State's speech is placed in th.· 
IJibrary of this Housc. 

AnnEST 0.' Ma. SnOBHALAL GUPTA AND Mit. RAMANAUAYANA CUOWDHKlty 
, OF AJMER-MERWAUA. 

103(;. ·Pandtt. ErithDa Kant. Kalav:lya: 1. Is it 11 ftlct that Ajmer-
:\ferwara i" a non-regulation I'rovince ~ 

2. Are the Government aware of the exist.pncf\ of 1\ volunteer corps in 
.'\,imer known as Hajasthana Seva Sangha? 

3. Is it a. fact ·tha.t Mr. Shobhalal Gupta, the Editor of the Tartmtl 
Raja.thana, and Mr. Rarnnnarayana Chowdhery, the Secretary of the-
Rajasthan Volunteer Corps, were arrested nndpr section 124A,I. V. C .. 
lately? 

4_ (a) Is it, a fact that Mr. Gupta was styled ali .. Nominal Editor ,,. 
and Mr. Chowdhery a& ,. reported to be actual Editor ,. in the warre.nts-
although Mr. Gupta is the publisher, Printer, and Editor of the pa,per? 

,.(b) If 80, will the Government ~ pleased to state the exact meaning: 
d the .• Nominl\! "and" Actaa) Editor "? 

( 
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-. Mr. Z ••• 1IoWtIl: The infonnatiOilrequired by the Honourable Mem 
tber has been asked for and will be communicated to him PD receipt. J 
I'egret, Bir, that I can give JlQ further reply than this to the two succeed· 
ing questiQDS. 

POLICE RAID ON l'HE OFFICE OF RAJASTHAN VOLUNTEER CORl'S IN AJMKR. 

tl037. ·P&Dd1t KrilhDa ][ant Kalavi,a: (a) .Are the GovelWllent awure 
that an the 9th JlWuary 1924 the police raided and seuched tae office, 
.library and press of the Uajasthan VolWlteer Corps in Ajmer and arrested 
Mr. Pathik under Sections 124 and 158, 1. P. C" although the warrant wali 
l~ ued for arrest only? 

(b) Is it a fact that in the course of the search the Police opened by 
force the trunks and boxes of even those persons who were not present 
flt the time of search and carried away some papers without making Ilny 
Jist or permitting the owners even to seal their packets and boxes in contra.-
,'ention of section 103, 1. P. C.? 

(c) Is it & fact that the Police Supermtendent of Bundi State Bud an 
officer of J aipur State were also taking part in the search? 

(d) Is it a fact that the police took posse&sion of papers in the absenco ,)'i 
~it e  a witness or a representative of the volunteer corps? 

(e) Are the Govemment aware that in C&&e6 where the 8ignutUl'li of 
witnesses were taken they were such who did not know English and thr. 
list of articles were entered in the diary in English? 

(f) Is it a fact that the windows were kept open md the doors were soaled 
thy only the Police officers after the search? 

POLICE RAID ON TIlE OFFICE OF R,uASTHAN VOLUNTEER CORPS IN AJMJ:R. 

flOS8. *'PantUt Krishna Kant Kalav1ya: (a) Has the attention of the 
,Government been drawn to an nrticle " After the search" published in 
the Navin Rajasthan of Ajmer, dated 18th January 1924? 

(b) Will the Government be pleased to state if the allegations wade 
therein are true? . 
(c) If the reply be in the affirmative, will the Government be please'! 

,to state what action they have taken to put a stop to such action of the 
Police officers in future? 

SBPARATB ENTRANCES TO mE HOWRAH AND SBALDAH STATIONS FOR I\iAu: 

AND FBMALZ PA.8SJilNGEilii. 

1089. -nan BahadurSarfaraz B1lJII&lD Khan: (a) Has the attention 
-of Government been dra1VJ1 to the following Resolution passed by the E. 
B. Railway Passengers Associations:-

OPBNING o. PA8&AGB •• 
.. lu view of the fact that pa.asengera for trains starting fl'Om Cnlcuttaare allowed 

to pass by one passage only and thereby causiulr too milch ntab, the female pauenprs 
as well as others are put to great inconvenience especially in tr&in No. 13 Down when 
produce vendors with baskets on their head, block the pRlII..,e and tlIe Up·train 
passengers on their arrival. are allowed to pass through the passage, the Down train 
passengers are of ton refused access to the platform, it is resolved that the A.utboritiel 
.cnncerned be requElRted to open all gates WIth all the passages for the "Inlrl'ess" and 
.. Egrlllll" of the Down train ami Up train passengers, respectively. when such 
.occaSion arisea... , 

t For Aaawerto .thia QueUion-.te Answer below Question No. 1086, 
• 
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(b) U so, do Government propoee to take steps to remove tbe griev.al1cel! 
of the public? 

(0) Do Government propose to take steps to allow the Indian ladies 
with third and inter class tickets to pass through special passages at Howrah 
(~d Sealdah stations? 

(d) Are the Government uware that the majority of such lady passengers 
observe purdah and as such are put to great inconvenience when they arc' 
forced to pass' through the same passage with other male passengers '! 

(f) If so, do Government propose to take immediate steps to remove 
iihis grievance of the travelling public? 
(J) If not, will the Government be pleased to state the reasons ~ 

The Honourable Sir Oharl .. Inn .. : (a) Yes. 

(b) I'resmnnbly the Resoluti:m in question was' submitted to the Agent" 
lind Government will leave him to dew with it. 

(c), (d). (e) and (f). Government do not think that Railway Adminis-
trations cun Te8!:lOnfibly be Rsked to provide Reparate passages for male aud 
female passengers. 

'l'UB NILGANJ HUNCH .POST UI'J'ICE. . 

1040. -Khan Bahadur Sarfaru H\1II&ln lD1aD: (a.) Has the attention 
of Government been drawn to the letter published in the .. Forward " of 
the 11th March. under the head" Closing of a branch post office"? 

(b) If so, will the Government be pleased to state whether the state-
ment •• the Post office in question costs R8. 20 per mensem but serve!! 
nearly 80 villages " is true? H so, will the Government be pleased to-
state the reasons for putting so many villages to such incoDvenience? 

The Honourable Xr. A. O. ChatterJee: (a) The reply it! in the 
uffimlstive. 
(6) The Director tl1le t~1 of POt't Offices has decided that the Nilgoni 

Lranch office, though working at a losB, should not be closed. 

OnmmWWDlNG IN 'l'RAINi>. 

1041. ·Khan Bahadur 8arfaras B1III&1n BlI.ar1: (a.) Has the attentioD 
of Government been drawn to the letter published in the .. Forward .. 
vf the 11th March, under the head" Overcrowding in trains "? 

(b) Will the Government be pleased to state the number of specilfol 
trains run during the last Barrackpur Races? ' 

(c) Will the Government be pleased to state what steps have or are 
ein~ proposed to be taken for the increase of the third class carriageil 
during the coming financial year? 

The Honourable Sir CharI. 1n l81~ (a) The ~ l  is in the affirmativl'. 

(b) ~mment have· no infonnation. 

(0) It i. hoped to place on the line 754 broad gauge and 889met ~ 

gauge 8rei class coaches in tenns of four-wheelers, during the. coming finan-· 
"is. year. , 
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HACIAL INEQuAJ.lTY ON TilE ENSTEltN BENGAl. RAIl.WAY. 

1042. ·Khan Bahadur Sarfaraz Buuain Khan: til) Ras the attention 
of Government been drawn to the letter published in the " Forward " ,)f 
the 12th March, under the head" Racial Inequality in E. B. Railway "j 

(b) If so, do Government propmH' to tuke ,,:eps to remove such griev-
/. Hum, '! • 

(c) Will tht, Oovprnmeut l~ 1'IeMed to inquil't\ as to the tl'Uth of the 
~tute nent that a  " Feringbee .. Ticket Collect.or nllowed passengers to pal)s 
1\ ithout ticitets? If so, do Government propose to take steps to put :l 
l top to such mulpractices ~ 

(rl) Will tIlt' GovernnH'nt be plf'fllwd t.o illquin' into the truth of t l~' 

I'.tatements made in the third parugraph of the JeUer '! 

The Bonourable Sir Charles Innes: U( Vl' nlllt~nt I.!ave seen the lettcl' 
I't'ferred to which is beinl-: brought to the notice of th' Agent of the Hnii 
\\ u,y. 

'1'mKANNAD HAlLWAY S'l'ATJON. 

104 H. -Mr. Mahmood Schamnad Sahib Bahadur: Will the Goverruneut 
be pleased, with refer{'ne<' to the reply to my starred question No. 613 of 
the 8th hlstant. to give the information promised in the reply, or, if the 
information required by the question has not ,vet been e ei ~d, to give 
the same to the House as soon us it is received '! 

The Bonourable Sir Charles Innes: 'rhl' information promised was Iml'-
I.lied to the Honourable Member on the 15th March last. 

1Ir. President: Khnll Bllhudllr S'lrfuru:r. Hussain Khan. 

Khan Bahadur Sarfaraz Bussain Khan: I" it with regard to the 
private lIoticc of u qlle8tioJl thllt I gave yestt'rdIlY:) It is: 
., Will the Government he pleltsI'd (0 st.ate ilK to why Nos. 5, 6, 8, 9 and 10 in the-

main block of Longwood Hotel, Simi .. , h,,\'e not 1,.,1111 off .. rod to Mem!1f,rs, as well as 
~ ua ten 46 to 54 in the Il!'W hloek of the sam!' hotel? .. 

The Bonourable Mr. A. C. Chatterjee: Sir, before the Honourable 
Member proceeds with t,}l0 qUllstion, I should like to say that I ha.ve not 
Hccopted i llt~~ notice. '1'h(, qUefoltioll ,,"ut-! givlm to me at 11 0 'clock 
yesterday und I WII!; busy lit anotlu.-'r pInco till 7 0 'dock in the evening 
Imd I hud no opportunity of inquiring iut-o the llIatter. I have not seen 
the cireular the H n u a ~' l\le11llH'r hnlt referred to ill the questioI,l. 

,.~' 

Khan Bahadur Sarfaraz Bussain Khan: Sir. the eirculBr hus just come 
to UK IUld l\1omb('rK art' aI,ked to select qUIl.l'j'(·rfl from the list and these 
quarter>! have not been offered tu us. 

1Ir. President: Where the Government does not accept notice of a 
question, the <)llllir Mnnot accopt it. I was given to understand thut 
the Honourable Member in charge of Industries and La.bour bad accepted 
it. The Honourable Member is aware that he can find his way to the 
Honourablo Momber'" office if he wishes to. 

Khan Bahadur Sarfara! Bussain Khan: Yes, Sir. 1 have read the 
question simply becuUl:IC you cull('d my nanl(-'. 

Mr. Prellid.ent: I am only suggesting to the Honourable Member that. 
he should go and have Q conversation 1\'jf.h the Honourable Mr. 
Chatterjcc on the> Imbject. 



THE lU.},{GANOA. HAlLWAY DISASTER. 

Kr. O. S. B.aDp 11. (Rohilkhand and Kum60n Divisions: Non-
Muhammadan Rural): I only wish to ask, Sir, if the Gov8l'Dment ¢an 
-oommunica.te to the House furtber particula.rs in their possession in regard 
-to the Ram ganga Railway disaster. • 

ft. lIoDoarable Sir Oharl .. lmutI (Commerce Member); I am afraid, 
Sir, that I· have not got very much more to communicate to the House 
beyond what I have already told the House and what has appeared in the 
press. 1 have, however, received a preliminary report from the Senior 
Government Inspector of Railways. He says that 68 passengera were 
injured of whom 3 have since died and that up to the time of the inquiries 
'L total of 25 dead bodies have been recovered !rom the wreckage. He has 
-examined the trac\.an<l he found that the metre gauge track ~ the bridge 
was in perfectly gOOd order and correct to gauge throughout. His pre-
liminary opinion was that the a.ccident was entirely due to tile violence of 
the wind overturning the vehicles. But, as I have already· informed the 
House. a more formal inquiry is now going on and when the report of that 
inquiry is received, I will see that it is published. 

Mr. O. S. l&aDga Iy.-: A word about t.lle bridge, Sir. Was . thc 
bridge protected with girders on both sides or was it. what I may call an 
open bridge? And will th£' Govenlment be pleased to see to it that in 
future "the bridge ,is better protected tha.n it was. 

The Honourable Sir Charles InD .. : I understand, Sir, that the bridge 
IS what the Honourublt' Memher calls an open bridge, but I will havn 
the technical point raised by him inquired into hy the t.echnical officers of 
the Inquiry Committee. 

Kaulvilluhammad Yakub (Hohilkhand and Kumuou Divisions: 
MubanuuadnD Rural): !:iir, are there any rules which order the drivers to 
drive slow ·01' to Rtop trlLins wh('n th('re is R great wind or storm? Are 
there any such mIt's? 

'!'he Honourable Sir Chules Innes: I think it is U llllltter which is left 
entirely to the discretion of the driVel' of the train. 

Jlaw.t .uhammad Yakub: W a~ it ascertained that t;hc guard tried 
to stop the train when f;l1ch 1\ flu'iolls stonn WOA raging? 

'!he Honourable Sir Oharles InD.: r hElve no infonuBtion on the 
point, Sir. It is a point which will, no doubt, be inquired into by the 
Committee of Inquiry. 

PUBLICATION OF rng TAItIFF BOARD'S REPOU'l' ON THE 
STEEL INDUSTRY. 

Xl. Q. !tncher (Bengsl: European): May I, Sir, Qilk the Government 
of India a question of which private notice has been given to the Member 
for Commerce,· namely: 

" 

co Will the Government inform the House a8 to _ 

(a) the probable" 01 publioaUOD of the Tariff Board'. 8tMt &,oft, and 
(6) the date on which the epecial May le •• lou of the Alleably will be IIII1UDODed 

to consider that Report ? .. 

( 2172 ) 
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~. Honourable 81rOharlea lnDe. tCommerce Momber): 'i'he special! 
·session will proba.bly begin on the 27tll of Ma.y •.. As regards the date of. 
,publication of the (~ t, I aln afraid that I cannot. add to the answer 
l have already given to Sir Gordon Frase.r in reply to a somewhat similw:-
question, nalDely, that this House may rest sfisured that Government 
will endeavour to give t.ho public tlw longest posRihle opportunity of tud~'

ing the Report by publit.;hing it 1\8 carly Uti they call. 

Kr. G. Pilcher: May I a,.k the Honourable Member whether he realisCt; 
that, cven if the public get tho Report now, there is u bare two month" 
left for its consideration. Cun he give us any information at; t.o whether 
jt, is a voluminouR ]{epol't, or II highly teehnical Report? 

The Honourable Sir Oharles Innes: I ~Hl afraid, Sir, 1 can giw 0(; 
further information that I have already /,-riven, 

Dlwan Bahadur •• Ramachandra Rao (Godavari cum Kistna: Non· 
Muhammadan Rural): May I m;k, Sir, that, if the Govel'nment wish t. ,. 
consid(1r the Heport" they might publish it first? 

The Honourable Sir Oharles nne8~ I have already said, Sir, in thi" 
House that Hw Government. w()uld hI: reluetunt t,o rnb1it;h the Heport 
lmtil at the same time they CUll publish their conclusions on the Report. 

Sir Oampbell Rhodes (Bcngal: European): May I usk whether thl' 
.Government hllve carefully considered tho recommendation of the Fiscal 
Commission on n point ill paragraph 303 to whieh Qfi a member of tilt' 
Fiscal Commil-lsion I kllow we ut,tachcd very greut importance '? 

" 'l'lIt1 Tariff Board should hnvo no power to take linal decisions. In every case t.h .. 
final decision will rest with the GoveJ'lunent and the Legislature .  .  . There is on" 
point. in (,'onnection wit.h the inquirieR and reports of the Tariff BoaI'd on which to" 
great stresR cannot be laid. 'Ihis is tho nlltld for th!' utmost pUblicity. Publicity will 
cnsure full consideration heing given to all intereats affected. Publicity will also inspiJ·,·· 
confidence and remove the possibilitl. of Nuspicion that recommendatIons are based 0)' 
anything uut. the ~u li  illtArl'sts. 'I he caKC for industry should he stated with perfect 
frankneKs lind IUCldit.y, Mil thllt. th(' public may be in a position to form its own judI(' 
mont . .'. 1'hc ~~ e nment ~~ uld publish the results of tho inquiry m tl~· .. 
whether it IIgrees With the conclUSIOns of the Board or not." 

In that connoction, Sir, I would ask whether tho Government would 
consider just at the time when they are making up their minds thl" 
possibility of giving pLlrhapR an extrs week or two by early publicatiol' 
which would be of very groat advantage to the public aud for which 1 
know large interests in ~l utta ure very anxious.' 

The Honourable Sir Oharles Innes: The 'fariff Board, Sir, has I kno,," 
curried out to the full tho recommendations of the Fiscal Commission iII 
ibis matter. They have observed throughout their recommendation that 
the fullest publicity lihould be given. As regards the second point raised 
by the Honourable Member I have no objection to saying tha.t the Gov-
ernment will consider the mutter again. What I said before wss tht, 
provisional conclusion we had come to, hut we will certainly consider thl' 
matter aguin. 

Mr. G.' Pilcher: Mil)' I ask. Sir, whether His Excellency tho Viceroy 
or the Government .of Indio. ha.ve received protests from any big-
eo7llroercial centres against the haste which is being obsorved in regant 
to this Jl1f1tter? • 

.lI 
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Dr. K. 8. Qou (Central Provinces Hindi m.,isioo8: Non-Muham-
madan) : Before that question is answered may I also inquire wheth .. 
-1ile Government have DOt been pressed by lo!embers of the Legislature aM 
'oUtside representatives of public opinion that the Government are dela,-
ing the decision against the interests of an industry which is 8 national 
industry;) 

The HOJlO1U'able Sir Ob,arlu Inn .. : I lUll not aware, Sir, th8t we hue 
had any representations Buch 8N those mentioned by the Honourable 
Member from Bengal. I will not go 110 far as to S8Y that they have 
not been received in my office. At any rate. they have not been brought 
to my notice. Thfl answer ~ Dr. Gaur's question is, I think, in the 
affinnative. . 

Diwe Baba4ar BugachUdr. aac,: May I ask, Sir. whether publie 
·eriticisTll of the Tariff Board'" recommendations would not be helpful to 
(.;overnment in coming to their conclusionR? 

The Honourable Sir Oharlea IJmu: That, Sir, is B matter of opinion. 

F  1 

l'HOl'08RI> JNDIAN ]))£[.EGATIONS '1'0 TUHKEY, PEHSIA AND 
CFm'l'AIN ATtAR RTATES. 

Mr. Ohaman La! (WeRt Punjab: Non-Mulliunmadall): Sir, 1 beg to 
,'lIt tho questiolls of whieh I have given privRte notice t.o the Honourable 
the H ml~ l\h·rnber. 

Mr. President: The Honourahle Mmnut'r will read them. 

The Honourable Sir Jlalcolm HaDey: Before the Honourable Member 
read" the questions I should like to say that I have only just obtained the 
papers refen'ed to by Mr. Chaman Lal o.nd I ha.ve a.lBO received information 
t.hat he desires to move the adjournment of the House on the same 
queRtion. I do not propose, therefore, to accept notice if weare Bubae-
~ uentl  to discuss the whole matter on a motion for adjournment. 

Mr. It. Ahmed (Rajshabi Division: Muhammadan Rural): May I 
l..~  what it'! the question of which the Honourable Member has given 
IJotice? 

Mr. President: Order. order. In order to acquaint the House, the 
HUllrmrul,lt1 M emlH'r had Lotter, Rfl a mntter of fonn, read tho first of 
these qlWHtiollF;. 

Mr. Ohaman La!: Hir, the first question is thit): 

.' 1M it n fad that Government. r .. fuHIlR 10 iKsue pRII!!porta to MussII.lm&ns likll Mau}ann 
SIH1ulmt. Ali, Mauillna Muhllnnnau Ali. Dr. Kitchlew, Ma",liana Abul Kalam Azad. 
MaulaM HnAsain Ahmad, Maulana Nizar Ahmad. Seth Yakub HlIosMn, Mr. Shuail. 
Qur .. shi. Ilnd Dr. Saiyid Mahamood and Hindus like Pandit Motilal Nehru and Pandit 
.In.wlllmrial NehMI. whom the Khilafat organisations in India have Relected aA memherl< 
of l l!, ati(ln~ til proceed to Turkey and to soveral Arab States, partly to congratulatfl 
t h,.' Tu"'(s 011 their victory nnd partly to settle tho future of the Khilafa.t and it..~ 
rcllLtimul with Moslem Stlttel and thfl ~lem  of the world, which is purely •. 
Tl'li!!iouS quest.ion of the MUfl!la.hnnns!" 

( Thltt is tho fil'!;t question, Sir: May T, with ~' u  penn.ission, read out. 
tbl' lIthe)" (]l .~ti n  
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1Ir. Pruident: '1'1\0 Honourablo the Home Member said . that the 
:8MWer he proposes to give will.be more adequately given if and when 
the motion for adjournment is dealt with. T admit that my decision OIl 
that matter would turn somewhat on . the character of the answer tilUl 
Honourable the Home Member can or will give to the first of these quos-
tions. 

Mr. OhamaD Lal: Before t.he Honourable the Home Member gets up 
to reply may I remind him that the motion for adjournment 

Kr. Preltdent: We will come to the question of adjournment next. 
This is a question of fact. 

The Honourable Sir Malcolm Halley: 1'he IiLctutll facts ure that wn 
'Were approached by Mr. Shaukat. Ali with 8 request for passports for 
.delegations to Turkl'y and to Persia, Iraq and Pulestine. After COll-
. sidering the matter we told Mr. Shaukat Ali that we would not give pass-
ports fol' this purpose t.o persons eOllvicted and sentenced to imprisonment 
for inciting Gm'ernment FwrvRllts to disaJIectjion 01' other offences n ai1l ~t. 

the Htate; ul"o that \\'0 wertl not, prepared, in view of the objet'/; 1)£ the 
delegation, to grunt facilitipf; to lWl'sons otlll!l' than t,hosu pl'Ofes8ing t.lw 
\Iosl(nll religion. H,· has heen reqnested to intimate in the light of these 
·· ·. n Jm~i( l  the nUlTlP!'! of Uw Illcmlwl's of tho delegations as finally. 1'1'0-
.posed. He hlll'l n.180 been told thut it is es",>Tltil\l to have It ('Il'!lrly ddin"d 
lind det.ailed progl'lImIlH'. of P1H'h del'·gutioll. ItndthRt. pueh 1Ill'ltliJC'l' lIIuRl 
I)l' ready t,o givl' HlIl11Jd"rtnking Lllllt his visit hal' IlO rdatioll to the 
politiC' HI n.ffnirf; nf t ,~ Htnt.,· or ~tlltl'''; whidl hI' jll'OjlOSL'" to visit, and thlLi 
he will reglll'd hiJnsdf 1I;! hound lIot, to try in lilly a~' to tf\ko purt ill allY 
politicul 1Il0yel1lcnt Ill' t.o Pl'l1l110tp :lilY polit.il'lll changL'1!i in HlIy of till' 
-HtatcR. \Vo UV ~ poillted (Jut that in order to ascertaiu that the Gov-
l J'llment" of tho States (>onc,'rncd uro willinA' to udmit the delC'.gutioll of 
I ndiaJl Moslems Imd that thoy have no objection to its personnel. ond 
flpprove of its programme, t,he above information Ilnd undertakings ar£' 
neCm!Rarv. \Ve havo al"o called for information as to the order in which 
the delegations intend to proeeed and the dl1ie of departure of ench. Hn 
f81', we have not received a reply to our communication. But thoFle m'(' 
the principles we laid d.own on whieh we wm'e prepared to Hsk the Hom,· 
Government to appl'oneh Turkl''y and the other StateR eoneerncd with II 

vit'w to llscertuin whether they would weleome the dclC'g'lltio])s. 

Xr. N. O. Kelkar (Bombay Central Divisioll: NOIJ-MuhlllmnndllJl 
Hural) : Are the prillciples referred t.o by the Honourable HIe Home 
Momber distinetly embodied in any definite Ret of rules? 

The Honourable Sir Malcolm Hailey: No, Sir. 

Mr. N, O. Kelkar: J:,; t.he di~(' eti l1 absoltltely tlllguid"d II." allY 1'111(·,,:1 

The Honourable Sir Malcolm HaUey: 'l'11e GoV('.rnment; hll.\'u full eli,,-
('retion ill jfli'\uing l\S:~ l't.,.;. jl1";{, a;; t.hey hny,! !'('sp0li'olibility fur nll' ,")JI(jllt'i 
1)£ their citizens in thOR(' fon'ign ('OIlJltl'il'<; t!\ \l'hi('lt ]lflflSpods :l1'e k.:u('d. 
It. is becltuse t.hat J'es!)ollsihilit,· ]'(!,,1.'l (lll t.hl!lIl that flip} !ll'(~ obli!:f'a /" 
(',(Ol'CiflEl t.he>ir di'!Cl'ct.ioll; (W01'Y' 1'()l1ntr:v l ( \\'~ 011' i'\nm(~ pJ·ndiC'( •. · 

Mnulvi Muhammad Yakub (RohiIlmnd and K lmlllon Di\'it'iom: : 
}[uhmnmndnl1 Hural) : Al'e t,hel'o uny "C'l'vlm/;s of ·t ~ G·overnment of India 
ill these places WhORO loyalty mHy he tampered with ~' t l :'~e gent.)C'1l101t 
who arC' refm,ed paRi'lports, if t ~' nre> allowed to go th(>re? • 

B2 
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The Honourable Sir Jlalco1m Halley: 1'hat,. as the Honourable 
Member knows, is not the object, of tho inquiries that we made. The 
primary object of the inquiries we made W!lS to enable us to asoertain, 
whether the l>ersonnel of the delegation Bnd their programme would be 
Mceptable to the countries which they intend to visit. That was ill 
necordauee with ordiullry diplomutic procedure. 

Jlaulvi Muhammad Yakub: H!lve the Government of India inquired 
from thosocountri(,8 wlwt,her they nrc willing to receive the deputations 
nlld have they asked the Government of India to ascertain the programm(' 
of the delegations'l 

'!'he Honourable Sir JIalcolm Hailey: No, Sir. We have laid down 
t. ~e (',ondit.iolls before we approach them. 

JIr. Oham.aD Lal: l\lny I remind the Honourable the Home Member' 
of Il partieulnr sentence that appears in the reply issued to Maulana, 
Shaubt Ali in which it is said that steps have been taken to elicit the 
"jews of the foreign Governments concerned. 

The Honourable Sir JIalcolm Halley: These are preliminary inquiriell 
only made through our diplomatic agents to these countries; the final 
inquiries (til to tho personnel and so forth will be sent as soon IlS we receive 
the exact, programme aud personnel of the delegations. 

Mr. 0ham.aD Lal: Have the Government received Any replies?, 

The Honourable Sir Malcolm Halley: Not to my knowledge; but 
the reply will not be addressed to us. It will come to t,he British GOY· 
ernment. 

Kr. Ohaman Lal: Is the Honourable the Home Member aware that the 
Angora, Government have intimated to Maulana Shaukat Ali that they Ilrc 
qnite willing to admit the d)putation? 

Kr. Pr8lldent: I cannot allow questions to proceed on those lines. 
~u  questions are expressly forbidden. The Honourable Member must 
:·ddress himsolf to the responsibility of the Government of Indin. in the 
watter of issuing passports to British Indian subjects. 

][r. O. S. ltanga lyer (Rohilkund and Kumaon Divisions: Non., 
~'(lu ammadan Rural): Will the Honourable the Home Member be pleased 
til state if he considers every member of the deputation, all thoso whos!' 
I Hmos were road out, to come under the same category or characterisation? 
1. hope I have made mysclf quite clea1'. 

The Honourable Sir Malcolm Halley: Quite clear, Sir. But the question 
i~ A.. question of fact in each casc. 

Kr. o. S. ltanp lyer: I do not think, Sir. that the Honourable the 
Home Member puts the case of e8~  and all under tho same category. 
Dr. Mahnmood, whose name, I believe, the Honourable the Home Membet· 
rend out waR imprisoned for six months, Mr. Shuaib .... 

Kr. Prelitient: That is precisely a matter that might bccome the lub·. 
Ije('t of debate. It will become appropria.te in a motion for the adjournment, 
(~!~ l1l~in 8  ~ this House. 
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.The BoIlourable Sir IIalcolm BaUe,.: The Honourable Member will 
merely allow me to add ~ 8t I read out the principles laid down. I did not 
hing in the name of any of those gentlemen as coming under the ate ~
'~t exclusion; the inference has been drawn by the Honourable Member him-
(fif. 

MOl'ION FOR ADJOURNMEN'I'. 

:IIr. Ohaman La1 (West Punjab: NOll-Mvhammadau): Sir, 1 beg to 
1lI0VO for leave to milke a motion for un adjournment of the House to 
.(l.ifilouss a matter of urgent public importance of which I have already giwlI 
l,otice. The matter of public importance is this, •. the refusal of passports 
1(! most of the prominent India.n leaders of the Khilafat movement includ-
lIlg Maullmas .:\luhaUlmad Ali and Shauko.t Ali and Dr. Kitchlew, who hnd 
lollen seleeted to prooeed 8S members of delegations to rrurkey, l)orsia, nlld 
'('l'rtuiu Arab Htntes on a religious mission of 1) eij,Qe , including the settlu-
1:1L'nt of the future of tho Khila.fat, thereby causing a grave fltatc of unrl'st 
-<:·moug tho Mussalmans of India," Sir, under Standing Order 21, 

.. 1cl\\'1' to IUII.k" n mot ifJIl fol' Hn IIdjoul'nrnent uf tlto busim'ss of the ASAembly for the 
purpose of diseussillg n d"finitc mntter of lIrj(ent puillie importnnce mURt he asked for 
after 'lueHti n~,  . 

L ~u mit, Sir, that this matter i8 ddillite, urgent lind of public importallcl', 
It i!l definite in ,,0 fur as an application was made for PRssportsto btl 
grunted to the Khilufat delegation nnd those PMsports were refused t<> 
,{:ortain prominent members of thnt ddcgat,ion. 1\ grent nmjority of IIII' 
members of that delegation. It is furthm' urgent in sO fill' us intimation 
I)f that refusal, tho ol'iginal intimation of that refm;al, wus 1'I.'eeived 11,\ 
.:\Iaulanu Shaukat Ali only yesterday. It is 11 mutter of grout  public inten,;>.t 
because it states thut passports have beeu refusod by the GoviJrnme.ul (If 
ludia. to entlelll l~ who desire to go nbroad not merely for p'rivutc ll illel;~ 

Ilut on matters of gravo publie importllnce. Under Aet XXXIV of 1920, 
1 find in section 8 (2) (b) there is no mention wlHttever of the right of tho 
,(Jovornment· of India to prohibit the gl'llnt of It a ~ t i.C) uny gtlutlemnn 
;;oing beyond the shoreR of Indin. 

IIr. Prelident: 'l'hnt ;f! l\ Jue~ti n of t.he mCl·itt<. I am denling with 
the question of fact. 

'I'he Honourable Member lJas givl>ll notice of his dC'flire to move tho 
'ldjournment of the House to diseuss a mutter of urgent public importunc(), 
llamdy, .. the refusal of , puss ports to most of the prominent. Indian leadl~ l'  

or th'c Khilufut movement including .l\lnulanus Muhammad Ali and 
Sh/l,uImt Ali Ilnd Dr. Kitchlew, who had been selected to proceed us 
members of del<',gations to Turkey, PP.l'l'IiR, Hnd certnin Arab Stutes on It 
.religious mission of lJeace, inoluding t.he settlement of the futuro of thl' 
J\.bilafat thereby oausing n grave state of unrcRt uUlong the MussnhnlllHi 
·(If Jndi~.  I urn not quite ol1l1:nin, Ilt'ising out of the qUetltiom; find 
rllswers, whether it is a. fact that the passports hnve been npplied for Illld 
refusoo. I should like to ha.ve It definite answer on t.JlIlt suhject, fit'S!. (If 
uU. 
Th. BOD01I1'able Sir IIalcoim' Bailey: I think it may be taken that 

'nnder the prinoiples that we have laid down passport+; will certRinly ~ 
~e u8ed. to oertain members of ~ e proposed delegation. J ~nnn t nt the 



2178 Ll!;OISLA'l'IVE A88EMDLY. L 25TH MAUCH 19 ~ 

1ll0lUout, without the papers in the ~ e, say oxactly to which membert! 
r'assports will havo to be refused under those principles. But 1 can 
~ tainl . say that to my knowledge ther", are three or four of the members. 
(. r the ·proposed delegation to wholll passports would not be admissible. 

JIr. PreI1dent: I understand that 110 definite applica.tion has b.,en mllode 
by certain of thoso persons, if not all of them, and conditions have beeu 
laid down which it is a mat,ter of oommon knowledge they oannot satisfy. 
So far 8S the Chair is ooncerned, the question is in order. Is there any 
cbjeation? (No dissent was 'expressed). The matter will be set down for 
c.isoussion under Standing Order 28 at the conclusion of business to-day. 
Honourable Members will remember that our old Standing Order set it 
aO"'"Il automatioally for 4 o'clock, but as business may conclude earlier 
than 4 o'clock we have amended that Standing Order and now jihe businesl> 
'I1iU come on the moment the ordinary business On the list of business for 
to.day is concluded. It is more for t·he Honourable Members to say whell 
t he ordinary business will be over than the Chair. 1 imagine it will be early 
it' the aftenl()()n or just nfter the Llmch adjournment. 

STATEMENTS LAID OX D~ ~ . 

'lhe Jlonourable Sir JIalcolm JlaUey (Home Member): 1 beg to la~ 
on the·· table the infoMlIltion promised in reply to a quesMon ~· 

Mr. B. Venka.tnpatiraju asked on the 4th February 1924 08 regards tilt" 
l.umber of licences granted for fireanns during 1928. 

Madru . 
Bombay. 
BtlIIgal. • 
United Pro,·jU(l('8 
Punjab. 
Burma. . 
81bar aml Orilill" 
Contrat Pl"O\·iDOOII 
ABlaut. •  •  • 
North· Weat Fl'(llItior PrO\'ince 
()OOrg • 

Delhi. • 
Balnehi.tau. •  • 
.Alld.man &lid Nleobar :.1allda 

'!'otol 

~ .. ------.---.,.- ~ . . .~ ._-_ ...... --.' _ .. .~ -

58.07G 
8ft,I89 
6 »81' (Olclulive of I"t1IIlewalal. 
14,7W (exclulivf1 of fCl1OWalB). 
S.;fiOS 
U,~l 

17,67a 
HI,l48 
18,8f16 
18,9821 
1,933 
'11 
fiOO 
48 

2,86,183 

• lnfonnatlon ill thi. rl!flJl!t't has been call1Jod for and thl8 .tatcment will be all lemen~d on· 
reoolpt thereof. 

The Jlonourable Sir Malcolm Jla11ey (Home Member): I further lny 011' 
t.he table the infonnation promised in ~l  to a ques-tionby Mr .. N. M. Joshi 
~ ed.. on. the 8th ~ . 1.9U regarding the pcrcent'lge ·of Indiam ill' 
('ertrun u li~ "erviceR . 

• 
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80moe Peroentage of 
CR JDeliu., to tho 

Department. tota. atre:cgtb. 

Ratlo at "JUoIa the No. of Jearl t.bat 
a.p"oi"'lI. lU'a will be n80t •• ..,. 
.t PNOld' bel , fot ludana to 
filled by Indian. attain tha maximum 
to tbe total numbor peroentap of 
of appointmentl puet. OIl8D 

SIl. a. to tbt'lD. 

1 2 8 ______ 5 _____ ,_6_ 
Indian Civn 
8ervloe. 
Indian 
"01100 
Servlcl'. 

lD e i~1 

J'CJl'f'at 
~e l t'. 

17'" por GeDt. • 68 pt'r Gent. 89 per ooutl • Calluot be debitely 
'tnt" . 

U'2 

14'6 per OP1lt. 
IndiADI (in-
oludlnll' II 
BUnMUI). 8'6 
per cen •. Sta-
toW,. IndiUll 
118'11 per _to 
i totel. 
I 

88 per Ge" •• gene- 88 per oea'. IODCIfIIJ· CallDOt bo d,,6nitllly 
rally. 'FOr North l.v. stated. 
W ... t Broil' 
tier ProYi Doe I 
nOl. higher than 
10 per o"nt.. In 
Borma the per· 
D. ntawr of local 
recroite bas 
bt!e .. i ~d at D. 
of wbich at lfIMst 
1:; Ihould be 
~l1 mau8.  

111'0 per ornt. of 
the Imperial 
Forllllt Servloe 
po.lta are rear'"' 
eli for tire pro-
motion of Oftioenl 
of the Provllloial 
Fonll' ~ ern"e. 
Three will' 1.1· 
way. b., Jndiau_ 
ft St.',utory 
nat've. ut I el .... 
Further 40 per 
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GOVERNOR GENEHAL'S ASSEN'l' TO BILLS. 

Mr. PresideDt: I havlJ to aoquaint the Assembly that the following 
Hills passed by both Chambers of tho Indian Legislature have received the 
flssent of His Excellency tho Governor General under the 'ProvisioDs of 
bub-section (1) of Rection 68 of the Government of India Act:-

1. 'l'ho Criminal 'fribes Act. 1024. 
2. 'l'hc Hel'ealing and Amending Act, 19'J4. 
3. The Selt Customs (Amendment) Act, 1924. 
4. 'rho Indian 'l'ariff (Amendment) Act. 1924. 

'ELBC'l'ION OF THE STANDING FINANCE COMMIT'l'EE. 

Mr. PreJident: As 0. result of tho ballot hold yesterday the following 
Afembers havo been elected to serve on the Standing Finance mmiU '~, 

Mr. W. f:o). J _ Wills1m, 
Surdar V. }.;. Mutalik, 
Mr. Bhubanan!l.uda Dos, 
Mr. Durey LiudH.lY, 
SWllr BabOOur Captain Hiro. Singh, 
Mr. n. K. Shanmukham Chatty, 
Mr. Ahmud Ali Khan. 
Nuwub Sir SahibzBda Abdul Qaiyum, 
Mr. Guya. Prasad Singh, 
Mr. Mahmood Sch&...lnfld Sahib Bahadur, 
Dr. H. S. GOU1', 
Diwnn Baho.dur M. Ramnchandrn Uno, 
Mr. K. Hama Aiyo.ngar, and 
Sir PurshotnmdB8 Th6kurdo9. • 



THE HINDU COPAHCENEU'S LIABILITY Ll~. 

Dr. B. S. Gour (Central Provinces Hindi Divisions: NOll·Muham· 
; madan): I beg to move that the Bill to define the liability of a Hindu 
. Coparcener bere£erred to a Select Committee consisting of the Honourable 
llJe Home Member, Sir P. 8. Sivaswamy Aiyer, Pandit Madan Mohau 
:Malaviya, Mr, ¥. A. Jinnah, Colouel Sir Henry Stanyon, Mr, Gaya Prasad 
Hingh, Mr. Aotbika Prasad Sinha, Mr. S. C. Ohose, Diwan Bahadur M. 
Hamll.chandra Rao-to which I wish to add Mr. Harbilas Sarda-and 
myself, and I wish further to add, following the prl)otico !'let by the 
Honourable the Finanoe Momber, that the ·llumber of Members (~ 

i reseuce shall b(·· necessary to cOllstitute u. Dluotillg of the Committet'o 
·haU be four. 

I shall very brietly acquuint the HO\llio with the hh;to.l"), of thit! mCI'Slll'C. 
Honourable Members who uro leurned in the lnw will not require iI. very 
long statement from me to undcrstand the uature and purpose of the Bill 
which I ask leave of tho House to take to a Select Committee. The ques· 
t.JOn that this Bill doals with is primarily l\ qUC!:ltiOIl relating to the 
Mitahhara lnw. For ~ very long series of yeaI'II commencing with Ull old 
case reported ill f) Sudder Diwnni AdalAt, North· West Provinees, 218, it. 
l\~ beon laid down, following the texts of the Mita',:shal;a, that the dobts 
of the Hindu father were payable by tho SOll as a. matter of piqus obligatioll 
and tha.t this obligatioll to pay the debt rested with the son whether the 
father be dead or alive. 'fhe earlior easel') w('nt further and said that it 
was even independent of any assets which the Ron might le ui ~ by sUl"Vi. 
vorship or by iuheritance. In Bombay this last enlargement of the rule, 
namely, the liability of the son to pay his father's debts even independently 
of the assets taken by him, was modified by an Act of the Legislature, In 
the other provinces the ntle was understood to be limited and confined to 
the son who had tnken the assets. In a case decided by their Lordships 
of the Privy CQuncil, known as the Hanumrm Perahad Pande's case, Lord 
. ,Justice Knight Brnce delivering the judgment of the Privy Council said: 

.. Though au estate be ancestral, it mar be charged for lIome purposes against the 
heir fol' die father's death by tho father, as indeed the case of Oom,.d Rae v. Hura 
Lall, 6 Budder Diwani Adulat, NOl'th Western Provinces, 218 above cited incidentally 
IIhoWB, Unlell8 the debt was of Kuch a nature that it was not the duty of the 80n to 
pay it, the discharlfo of it even though it nffet1ted Rllcf'stral estate would 8till be an 
act of pious duty In the Il01l. By the Hindu law t.ho freedom of the IIQD frOOl the 
obligation to discharge tho father's debt hnK rospect to the nature of tho debt and not too 
the nature of the Ilstate, whether ancestral 01' acquired hy the creator of the debt." 

Thi!'! principie was reiterated and reaffimlCd by tho 1>rivy Council in tho ~  
oj Girdharee· Lall v; Kantoo Lall reported in 14 Bengal Law Reports, 
page 187, and the judgment of the Privy Council waR delivered by tha.t 
t,minent lllwyer and late Chief J ustiee of the· Bengal High Court, Sir 
Barnes Peacock, who quoting Hanuman Pershad l)Bnde's case reatlirmed 
that principle. This case was derided in 1874, Since that, decision the 
::ndian litigant public and the courts entertained no doubt QF; to what the 
law on the subject was until their equanimity was disturbed by a decision of 
the Privy Council in what has come to bo known as Sa.hu Ram's case. In 
t·hat case for the first time their r .. ordships of the Privy Council enunciated 
,. doctrine which mRde a clean sweep of the pre-existing law which had 
hoon nnderstood Bnd applied in this country for nearly a century. Well, 
'Sir, tllat case was decided in 1917 and will be found reported in 89 
. AlldbabBd, page. 487, 'rhe decision in this case ®Jllpletely upset thtt 
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l'xil>ting notions of Hindu law with the result that the courts throughout the 
country were agitated lUI to what their Lordships would ha.ve meant by the 
decision which they gave on the liability of the son to pa.y his .t el ~ 

debts. III that cnse their Lordship!! of the Privy Council laid down thuL 
the son's liability to PI') his futllfll"s debts was limited to the debt!'! in-
curred by the father wholly apart from the ownen;hip of the joint estatt: 
or the socurity afforded Qr supposed to be available by such joint estate Bnd 
they further enunciated another proposition that, while the father lived, 
the son was not liable to f-ay his ut'bts. In the Statement of Oojects and 
Reasons appended to tho Bill I havo pointed out the utter confusion which 
this case has engendored in the minds of the· Indian legal wo.rld, a.nd 
esta.tes were decreed on the uutlHlrity of this l>rivy Council ruling which 
would never have becH d!~ lJed if the pre-existing law had been COllfinned 
by this de i~i ll. It was held that this was the enunciation of a Bew 
principle which the courts in Illdia were bound to follow. Other court" 
lwld that their LordshipI'> Qf the Privy Coullcil could not by a statement 
of IllW change what had been undi'rstood to be the established practice of 
Hindu lt~  for nearlv H cunturY. In thifl utter conflict and confmlioll 
engendered by tllo prc;noUnCI'ml'llt of their Lordships of tbn Privy COlmcii 
caml' Hnother CURe known liS CllIlit Ham 'Il ·case and their I .. ordships 
teaffinned the principle in lnnguuge which eould admit of no doubt th'li 
thoy followed and adbered to the principle which they hnd enunciated in 
tho "arlier caso of Sllhu Hum Chandpl'. ThiR cru;o made confusion worfll()· 
eonfounded and ('tlses after OI\S(,S hegan t.o htl publiRhed in the reporh'l t.he 
reading of which will, I hll\'(' lIq doubt, now caURe considerable confullion· 
in thfl lndilln lcgul world alJd cOTH,idf'I'uble lIud, I fear, ilT<'parahle lo!';; to(, 
till) Tlflrties immediately jntel't' tl~d ill those OIt"<'S. When I found thiR st,ate 
of confllsion prevuiling hI t;lll' (·ountry 1 dl'llftcd (\ Bill and fmbmitted it t,o· 
the late Assembly foJ' COJJsideration. Opinions of the Provinces and thl' 
High Courts were invited l\1ld in the coli(lcted volume of opinions I found 
much oncourag(,ment from thC' opinionR expressed by tho learned . ud e~ 

Il,t the High Courts and other legal luminaries in tho provinces. 'l'he point 
that I made was that Whl'll thf' Govel1lment of Indio. found t.hat th" 
cOllnt.ry is thrown inro n state of (1ollfusion, in C'Onscquence of conflicting 
I'uling!' of the highcst eourt of appt·n.l, it, iR their duty to int-crvene and· 
define nnd settle the } 0.\\'. I nsked the leave of the ..late Assembly to go 
t.o the Select Committee, hut the Govermnont opposed it because they 
said they had not received all the opinions for which tbey had written i;l) 
the Provinces. I also saw, Sir, 11 Intent desire on tho part of the Govern-
m<lnt not to assist me in thill meaRurc, primarily I think on the ground 
that they thought that what till' Privy Council had laid down and repeated 
iI, two considered judgments could not be outweighed by an expression of 
opinion on the part of 1\ humble Membel' of this House. I WQS convinced 
that I was right and thl1t their Lordships of the Privy Council were wrong. 
and upon thIS point I joined i8sue with the Gl)Vernment 01 India. And 
to-da.y the position would have booll exuctly the position in which I stood 
two yeurs back when I was (lonfrontod with n phalanx of opposition offered 
to my measure by the I .. ec;islativc, the Home and the other Departments 
of the Government of India backed up by the two rulinj;\'s of tho Privy 
Council and the clenr enullciation of principle by their Lordships. I, 0, 
humbler Member. could not havo possibly stood against this solid phalanx 
of opposition of the highest legal luminarieR in this land and outside; but 
there is /10 Nemesis that sometime>! comes to the help of humble worker .. 
in tho field of law. On tho last occasion and casually when I was talking 
to my esteemed friend Sir Muhammnd Rnfiq upon my misfortune an<Je the 
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[Dr. H. S. Gour.] 
-opposition to which I was exposed on the part of tho ga.laxy of legal lights 
that adorned the Treasury Benches, he told me: .• I congratulate 
you. Your fight has bome fruit. I Wo.K in the Privy Council 
:and the Privy Council summoned eight Judges to consider thl 
view you have been fighting for and the eight Judges ha.ve eon-
,·urrently adopted that view overruling their own previous cases." 
This W88 neWB which seemed too good to be true. I immediately informed 
the Legislative Department of my new discovery nnd asked them to obtain 
.by t,elcgrldll the report of the case to which my leamed friend the ex-Judge 
of the Allahabad High Court had referrod. Well, Sir, fortunately for thalli 
Bnd me that, CBBe is now hefore us. Bight J Ildgell of the Privy Council 
ha\'(l overruled the two CIlRes in which they had \lnsettled tht! 
Hindu law on this subject Rnd they have reaffinnt>d the vit'\\' which fiodi' 
.  . expreRsion in the Bill which lies before YOIl. 

N ow, Sir, that, us I suy, is a IItrong flrgulllent in fnvour of legislating 
upWl the lines I have indiCllted. UpOII its merits there ('un be now no 
challenge. Yet though the Legisilltivil Departlllent arc Yflnquished, I 
fear they will argue still. "'l'hey will perhups tell Ul!! now that the Privy 
-(j'luncil have clearly enunciated the law u.s you wllnt it, where if; Uw nC(l{)Ss· 
ity fot' your measure. Well, Sir, I have therefore to 8t1.ti8fy the conseience 
Qf those who may think alike with the l)(tlldiilJ of the Legislutive Depur!;-' 
ment. In the first place, if Honourf\hle McmbcrR will tUn! to the pages 
of this report of their Lordships of the l'rivy Council while thll)' will be 
gratified to find that it now emmciatt,>s tlw prineiple whirl! is ('lIIbodi('d 
in this Bill, it only docs so to the extent it WllS ncccHsary for thejr Lord· 
flhips to overrule those two previous CalleS, Sahu Ham Chand's Hnrl Chait 
Ram's cases; and in this connection let me remind the House that Chait 
Rnm's case Wlll!! neither cited before their T .. ordshipB nor hns it been, 
referred to by them in their judgment. The CIUle of Sahu Ham Chand 
unfortunntely was Ilrgued e:r. pa.rte and Lord Shftw formulat.ed his views 
nnd enunciated them in whflt I Fmhlllit were unmistnkcn.ble terms in that 
cl\se and reiterated in equnlly unmiRtl1kellhie t.erms in the later case or 
Chait Ham. This case which hm; beon Ilm:icled bv thEiir Lordships of 
the Privy Council '!IIuffers from tlH' "Illlle ddect, It waR again B caso 
argued ex parte before their Lordshipi' of the Privy Council lind they regret 
t ~t they had to decide such an important iRRlle upon nn ex partc hearing. 
It IS true they called a member h'amed in tho law to act 0.8 un amicu8 (Juri 
but judging from the report that learned gent.leman merely referred to 
8ahu Rum Chand 'II a~(\ and dO(,K !lot appear to hllve referred to the 
later cllse of Chait Rain. Be that aM it may, that is a defect which affects 
not only 8f1hu Ham Chand's case, but 111so tho InteRt case of Raja. Brij 
Nn.rllin t'. an~la PrasBu, decided by t.heir Lordships on November 14th, 
1923. Hut if this were the sole 1e ~ t I IIhould regret i't; but with the 
utmost respect und due deference due to that ultimate court 01 appeRI I 
humbly beg to submit that their LorRhips in deciding this case have used 
'~ e i n  which are likely, in the ncar futuro, to caURe some confusion 
in the minds of the .r udgeR, tJlC legal profesHion RUrl the litigating pliblie. 
Thoir n ~ument in this cllse is t,hllt IlI'I in the (lllYs of Ml1l1llthe {ather WREI 
an absolute owner of the property and i~ ROllS had no vested i~ t , that 
)'ule, though modified, gives the fn.ther t.he right to dispose of the property 
(lll in~ his life time for his deLts, if not immoral Itnd illegBl, or whieh 
might be classed by It\w us antecedent;. But in "peaking of the Ron, they 
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,speak of him as a reversioner, Hnd in one of the propositions which they 
bave formulated, they ~ elll  of hitnin t, ~ following tonns. Their I,ord· 
ships say: 

"If he i~ thl' flll,)II'!\" lind the l"<'\'ll'siullIU'il's arll the ! n~, he may, by incul'ring 
debt, so long 88 it is Ilot for Il.ll immoral purpose, lay the estate open to be taken In 
execution proceeding Ilpon IL decree fo\' payment of thai debt," 

J huvo been exercising my mind as to what 'rheir Lordships could have 
meant by calling the sons the revcrsionaries. On turning to the dictionary 
.Q8 my sole eli~  on 1m occHsion of doubt und difficulty like this, I find 
the word "reversioner" defined in these tenns: .. Reversioner" or "rever· 
sionary", one who holds the nlversion to an estate. Consequently the 
word • 'reversionary" or "revorsioner" is used here in tho aense that the 
son is the revul'Rioncr t.o the father, Now, Sir, wit,h the utmost respect 
,I repeat that, this il> certu.inly not the conception of Hindu law and has 
never been in the CUBe ofa joint Mital>Bhara family. 'rho son i!~ tho 
~ a n  Ilnd he 8UCet!er}s to tho property not as a reversionel' but as r} 
>!urvivor. 1 thorefore submit thllt by using the exprewon "reva"'lliooer" 
and .. reversionary ", t,heir Lordships may ll~e uneonsciollsly given rise 
to rt duubt, which will crellie f\1l'ther litigntioD, involve considerable expeDse 
lind be t1w lUeans of dl,fl'uAoing rights to property. Honourable Members 
',':iIl find thnt ill PlIulll'ill,ting t1l1lt illei~, t~ their LOJ'(lsllips have forgntt,"11 
t.wo main fueL!! which I1rt' nguin the clIl'dinnl doctrines of Hindu lnw. It 
i& not mel'l11y that, ill Hw Cllfie of :I debt, which i!! moml, the son if! bound 
to pay, but it iF: Illso in tIl(' C:IF:C of 1\ Jebt, which is legnl, that !.lie obligtttion 
of tho son to pny Imbsist 8. V\1l'ther, Hir, thero is II· fact which 'l'heir 
Lordships have not a(/verteJ to, preslImublv because it was not necessary 
for their decision. 'l'hdr l.ol'dships mentioned nothing flbout the spiritual 
benefit lind ulienation!l which Hindu law RUpportB when justified by spiritual 

~ (' it ,lt ! npurt frolll seculnl' necessity. ~.' e Hindu Inw further )'euogui '('IS 
the right; of tho fllther to nlienai.t\ to a joint fmnily property for the benefit 
of the e tl~t,e 01' of its coparceners, I hore merely wish to point out t,bese 
facts for the purpose of showing that the enunoiation of principle by 
'fheir Lordships of the Privy , ~ un il is incomplete, nnd on one point mis· 
leading. I therefore submit, 'that, while I congrat,ulate myself upon tho 
unexpected tHlPPOl't I have received from the bench of th/it high tribunul. 
I pnuse anrl eonfiider whether the occasion which gAve );SO to my Bill 
\;W! pll.S>led, and whether it would not, be wisp Oil 11l~' PUI't to Hsk 1l1l' 
help of thi:; Assembly to thl'cr;h out the whole question and formulate 
a {ow simple rules whieh will receive the sanction of Hw Logi:;laturo ancl 
thus avert IIny possibility of mil'nmdul'strm(lings or miflCoIlstl'llction. This, 
:[ submit. is IL qUl'Stion \\'llieh I hav(1 asked myself, and ~ te  careful cnD-
!;ideration I havc corne to tho conrlusion tilltl it is the dUh of this AAsemblv 
that, when difficulties arise, when c10ubts l'xist,. when t ~m~ ifj a ; ilit~, 
of the litigating public 01' the Courts going' wrong, it, tnUf;t interv(·ne nn,l 
cnunoiatt:l the ]I\W for tho hOJl('nt of tIl(' ('ourtR and t.he public nt lArge. 
Fortified by thiF; dOAil'c, I r-;taful bcfOl'O you :mrl Ilf!k yon for your support 
to assist me to 'take thif; IllCfU;IlI·0 beforo a Select Commit.t·ee, I do not 
lenow, Sir, with whnt, l(' l'~e of fOI'('o nnt! nrgument l1ly friends on the 
opposite Hide are going to nPPOl'le thi;,l "dmple motion t,o take this Bill to 
Il Select Committee. But, lest tltera should bo Itny oppm;ition from their 
side or from my friends on this side of the House, let me malte it oll'QI' 
thnt. mv J11ell Rllrl' iR int\~n l('d to "ct fit rost only the questions upon which 

.' . 
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thoCoUl'ts have hoen at crasH-purposes "inee t.hl! decision of their lAjI'd-
ships of the Pri vy Council, to which 1 hnvc tlupplcmented n few SOOtiOll1!' 
whioh I consider to be necessary for t,he proper Ildministrntion of the law. 
But it is perfectly open to tho Select Committee to cut out of the-Bill 
1\11 unnecessary provisions finc! restrict the Hearn only to such provisions. 
lJ~ n which it i~ e  to give the l:I)untry at large t;omc guidance. 

Now, Sir, 1-have given you. in ",hort, the history of this measure. 
Let me summarise it. Hindu law for the lust hundred ,yeRrshns been, 
ndministered upou principles which admit of DO doubt. Asorious doubt 
wHS cast. upon i.t by two nech.ionf'; of their LordtihipR of the Privy Council. 
'!'hl\t doubt hOR been partially removed by thl' lntest decision of thei/' 
Lordships of the Privy Council. Rut that Ipave!! other integral and ancil-
lary questions IItill in n foltate of flux and doubt; IInll therefore, profiting 
by the difficulties which the Courts bavf1 exporienced ill the PA.St, whioh 
they are experiencing now nnd which they are bound to experience in thp 
future, it is tho duty of this House as 11 Control Le~i latu e to exerois() 
its powers and put into force its legislative functions by enunoiating and 
settling the principles of law and setting at. rest tho confusion ca.used b;y 
conflicting cases. If I had !'laid t.hat I would have Ruid aU that wo.s neces-
sary from tht' ll\wyer'!'l pqint of view. But, Sir, there Rrc Honourable 
Members in this House who belong to Il lliifert'nt perlilllusion. Let mp 
I.ppeal to t1WIlI, not as o. lawyer but us n man of eOllUlIonselllilt', why it it; 
necessary that I should receive the general tluppori of the Honourable 
Memben; of this House. Only the other day when we wero voting u 
large sum of money to finance a Committee installed by tho Government 
of Innia known as the CommittE'c t.o inquir() into the l/tw'lI delays, Borne· 
of us said. what W8l'4 the necellsity of I'tarting this Committee ulJon it" 
work? One fnritful cause of tho law's delaYR iF! the uncertainty of the· 
law. Remove that uncertainty, simplify your laws. and you will ha.ve 
remo\ed a fruitful cause which h88 given rise to the Committee which 
is to inquire into the law's delays. These nrc not my words, Sir, but the· 
words of the great historian who wrote the I·History of India" some 
hundred years ugo-JameR Mill. fatlwr of that grell.t utilitarian philosopher 
.Tohn Stuart Mill. In hill "History of India" .J /lmeR Mill wrote the 
following words which Rre all true to-day 0.8 they were in 1882 when he 
penned them. Speaking of the chaotic state of IndiAn l ~' t.his is what 
Mt. Mill thought: 

" To fOMl1 11 plain practical lind I1fficient code of IawM for the admini8tratioTi of civil 
justice amongst the Hindus, II:nd perhaps the Mllhammauam alRo. espnciallv in relaUor. 
to the most important heads, such as inheritance, adoption, dower, gilt. and IIOm£ 
others," 

--1 am reading to yOU from Mr. Bayley's evidence before Parliament when 
he refers to Mr. Mill-

.. the ~lan Ruggelted I,y Mr. Mill in his I Hiator! of British India' appears to me> 
kI be, t\lle IJnly olle likely kI be attended with 8ucceRS. The following ntract will ahow 
whatl mflAn : 

'III t.he i ll~ la ~, a~ t~e law, according to ,:"lIlIt we have ah'eady seen, is in B' 
6f.ate In whIch It 18 to.n great dep:ree m~l!. a le of performing the ti e~ 
IIf law, and mURt remam almost wholly lin plltent. in a sit,uation in which 
I.he deflcienoiel of law are not llUl'plied by mannElrs, let the law be reformed 
and pot into that state in whioh alone it is ad~ ted to anawer the endR 
For which it is intended. Let the lnwR WIIlIt.OWI' tl1l'Y mny, for the lIecuritv· . " 
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of existing rights, or the attainment of future -adv.n'MgIls· .. ··<be ' dete~ned 
to be, receive what alone call bestow upon them a fixed or re!}l existence' 
let them aD .b/:l .e l·e8~ed in a itt~n form of. words. words 'as ~ e i e: 8.11(1-
Bccorat.1.1 as It 'IS PORluhle to make thorn; and let them be published m  a 
l,ook .. This is what is understood by a code j without sueh a code there can 
., be no .good administration of. justice in such a state of things as that in 
India. There can without it he no such administration of justice as exists, 
with any tolerable degree of human happiness or national prosperity.''' . 

Well, Sir, after those words were written, the Parliament installed tI 
Parlistitentary Committee which examined a very large number of expc;"'; 
and after the eXltlllination penned a report ill which they advised Parlia-
ment to instal a Hoysl Commission for the purpose of codifying among 
other lawl:I. Hindu and Muhammadan laws; and Lord Macaulay WII'I 

appointed the first Law Member snd Chairman of this Committee ~  th,. 
purpose of currying out the llarliumentary and Royal behest. Lord 
Macaulay came out to this oountry in consequence of this Parliamentary 
8tatute. On the subject of the codification of Hilldu la\.\', this is whitt he 
"ttys: 

... I hdpA thn.l i.efore t·he boys who lire 1I0W t'nt,ering -the Madrassa alld the Sllll~ it 

College IlI\ve m~leted their studies, this gl'!'at work will ue finished." 

"'his Royal Cornmisbion sut for a. number of years but they did not codify 
the Hindu or Muhammadan law. Another Commission was appointed and 
that Commission equally fll.iled to codify the Hindu law, 

I have given, Sir, this brief history of the attempts that have bee:' 
[!lade to codify the Hindu law for the purpose of showing to Honourab11. 
:\lembers who sit opposite that if they regard this small measure as 611 
a.ttempt at the codification of Hindu law it hlll:! the support of It Hoyul 
Commissioll alld II Parliamentary Statute-a l">arliamentary Statute JJussed 
80 years back and u Itoyal COlluuif!siol.l (~ u ed with the duty of 'co' ifying 
Hindu law which I submit it Will:! the duty of the Government of innia to 
codify in pursuance of that clearl,Y enunciated policy. I.(,t them not ~ :!i. 

cold water upon privat;6 Members on the ground that this is 11 subtle 
uttempl at the codificntion of branches of Hindu law; let them not regard 
that; os n disndvlI.ntagf' or II defect in the measure. Now, Sir, 1 have there-
tore pointed out, and 1 hope I have pointed out with succeSil, that so far 
atl this branch of the law is concerned, it is uncertain, it is not clf'ar, it. 
is incomplete and you have to find the law from a mass of cases upon 
"'hich the text writers and the codes and the lawyers disagroe. It is t ~ 

primary duty of the Legislature to assist the public at large by ettin~ 
at rest this confusion which exists in the country in consequence of the 
oonflict of case.'!. I go further and say that if you want that the adminis-
tration of law in this country should be cheap and economiCltl nnd thfii 
the law's delays  should be minimised, you cannot do better than support 
this measure for the purpose of enunciating and simplifying the Hind:.. 
law upon a subject which engages the attention of the courts and upon which 
there is the greatest conflict. 

Well, Sir, I think I have made my position sufficiently clear. I hear 
from my Honourable friends who made signH to 111(' that I hnve said quit.,· 
enough for the measure to go to Select Committee, and I am perfectly 
eertain, Sir, that I shall receive their unanimouR support should 1 hav,' 
to face any opposition from the Government Benches. Anticipating that. 
I have made this speech. To m,y lawyer friendN it was superfluoufl .. ,~ 
my other friends 1 have pointed out that, taking my stand Vpon this broAd 

o 
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upedestal cd oommonsense, 1· asktbeir support in the name of simplifioa-
tion of 0\11'· Indian laws, in the name of eoonomy of time in the administra-
UOQ of tbat law, in the name ofpopularising our law so that the peopk 
way understand what their laws are, in the name, I say , of ihe Central 
Leghllature which is justified· in asserting its legislative right to set the 
{'ountry right where it is apt to go wrong. Upon these' grounds, Sir, I 
feel confident that I shall get the Wlanimous support, if not of this House, 
at least of this side of the House. I therefore, Sir, place my motion 
Lefore the House. 
Mr. Prllld8ll\: Motion moved: 
.. That the Bill to define the liability of a Hindu Coparcener be referred to a 

Select Committee consisting of the Honollrable the Bome Member, Sir P. S. Sivantamy 
Aiyer, Pandit Madan Mohan Maiaviya, Mr. K. A. Jimlahl. Colonel Sir Henry Btanyon, 
Mr. Oaya Prasad Singh, Mr. Ambika Prasad Sinha, Mr. 1:1. C. Ohose, Diwan Bahadur 
M. Ramachandra RaG, Ra.i. Sahib M. Harbilas Barda and the Mover, and that the 
number of Membel'" whose presence shall be necessary to constitute a meeting of the 
Committee shall be four." 

(Jolonel Sir Benry Stan10n (United Provinoes: Europea.n): Sir, 1 rise 
1(' support the motion, but on one ground only. As 1 read the Bill, it 
seems to me to represent no more than an attempt to codify II. subject 01 
Hindu law which, if not an actual creation, at any rate bas ucen ver) 
materially shaped by decisions of their Lordships of the Privy Council-
<iecisions which our finite minds in India cannot always reconcile, with 
the result that there is some conflict of judicial interPretation of them 
among the several Indian High Courts. I do not understand this Bill, 
Judging it, not from the speech made by the Honourable the Mover but 
by the language contained in the Bill, to be an attempt to substitute 
Statute law for the Shastras. It seems merely to be a measure intended 
to\. clarify,and  settle by legislation those judicial interpretations of the 
Shastras which are now in a more or leSR nebulous condition. I cun 
thoroughly appeciate the strong objeotion of Hindu orthodox opinion to 
the invasion of their venerable Shustras by modern legislative enactments, 
Rnd if I thought that this Bill represented an attempt of that, kind, 1 
um afraid 1 should not be able to support it. Dr. Gour has given us the 
history of B so-called attempt to codify Hindu law, but apparently, with 
ull respect to him, he overlooks the fact that Hindu law is already codifie:i 
-it is the Code of Manu. So far u.s this Bill goes, 1 think the Select Com-
mittee can be trusted to bear in mind the sentiment of the orthodox 
Hindu community, nnd in an.v CUIilC, j,his HOURC will have full opportunity 
and freedom hereafter to consider the whole Bill as submitted to it b;y 
the Select Committee. . 

As I have said, I understand the Bill to deal almost entirely with caS:1 
law-the law of judicial decisions which now wholly governs the ttdminis-
,tration of this part of Hindu law ttl'! to a sou ·s· liauility for the debts cl 
Jlis father. That law, owing to those decisions and conflicts of opinion, 
i'l now in n I'!OmewhRt uncertain condition. Dr. Gour has drawn attention 
te the use by their Lordships in their latest decision of t,he word "rever 
flioner " as applicable to a son. I do not feel any e~ great difficIIJt;,v 
about that. No doubt, it is used by their I,ordships in the wide EngJiRh 
I'cnse. A Ron in a Hindu joint famil.v succeeds 89 a survivor: t,o hifl 
futher's separate intestac.v he would suoceed 8S an heir; but where the 
!ather hilS /l. ~i t to disp08e <;f proptlrty by will, the KOn may well come 
lD a8 a reverSlOner. But, havmg regard to the narrow scnse in which t ~ 
'\Old . reversioner' iF! used in India, Bnd has hoen llI'1ed for mllm' veaTA if' . .' . 
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oonnection with Hindu law. I 8ay, with all respect, that the use of that 
'Word in the decision of their Lordships which Dr. Gour read out is unhl\PPY, 
_H mi8ht possibly be B fairly good illustration of those difficulties of con-
struotion whieh arise when English Judges interpret the Hindu Shastras. 
I think the House will be well advised to allow this Bill to be handled b\ 
.a Select Committee, after which, a8 I have said, it will be possible to St::; 
. how far, if at nll, the measure is likely to sct at rest doubt and uncer-
tainty on a subject about which it is undoubtedly desirous that a settle· 
ment of that kind should be made. I therefore support the motion. 

JIr. o. DurallwalDol Aiyanpr (Madras ceded districts and Chittoor: NOIl-
Muhammadan Rural): Sir, I also rise not to oppose the motion of Dr. Gour, 
because I fully remember that once before  I offended him and incurred 
his di8 lel~ l1 e, and I therefore do not propose to run the risk again. 
l;lowever, I feel constrained to Flay a few words upon the policy which he 
haH pursued in this Bill. It may appear to Honourable Members of this 
HOUl,je who Bre not lawyers thRt we are nil talking shop, but heterogeneous 
HS our comhinat.ioll is in this Assembly, when we lawyers 8re coming here 
i{) learn about the merchant shipping and coal trade questions, the other 
members also should learn something of our law RS the Legislature is 
primarily int.ended for legislation. 

Sir, Dr. Gour stated at the end of his speech that the aim of legislation, 
and his pope also in a legislation of this kind, is to make the law perfect 
Imd unambiguous. But, Sir, /'\0 far 6S my 25 years' experience in the Dar 
goes, the one thing thut I have most impressively learnt is that law is 
like a dog's t,ail nnd ean never be made straight with any amount of effort. 
There were cases like this alii when we attempted to amend the Madras 
Rent ltooovery Aot. Thfl new Aot, elaborate I\S it was, gave rise to ltIuch 
.Il bumper crop of litigation that lawyers thought that it was more profitable 
to them thun for the litigants. In this Bill,. for instance, Dr, Gour 
recogniHes two principles in the Statement of Objects and Reasons which 
he wants to achieve by the enuctment of this Bill into an Act; and those 
two principles are the removal of doubts as to the 11\w of liability of IL 
(loparcener for the dobts incurred by the manager or the father, and the 
second principle is, ., the Government now recognises the value of shorten-
ing litigation ". I do not see the force of " now," but however I leave it 
to be settled between him and the Government. These are the 
t.WO principles which he wants to achieve by this Bill, and I 
wish the Hou,;e to see that these two principles are carried 
(Jut by the Bill and if not to offer certain points for the con-
sideration of the Select Committee, so that these two objects may be 
achieved in thEI process of discussion in the Select Committee. Now taking 
the Bill, I will consider it only from the aspect of its principle, as I do 
still r(lcollect the warning given to me by the President yesterday that I 
.should not go int,o details, Imd I will confine myself ent.irely to the prin-
.ciple nnd deal only with the principle underlying this Bill, bllt of course 
I am only an Entered Apprent.ice in this Assembly Ilnd I should be excused 
and given some margin'if 1 step a little out of this limit. This Bill, Sir, 
hnEl fir8t, like nil ot.her Hills or Acts, An interpretation clause and I take 
it that the principle on which the interpretation clause is generally based 
is to make nny expressions which occur in the course of t,he Bill to be 
{.xplained. by the interpretation clause. Now. I find here .. antecedmlt 
debt" defined as being with reference to ,8 trnnRfer made by the, father, .R. 
dpht contracted prior thereto in a transaction unconnected thereWIth. TillS 
definition or interpretntion must be intended to interpret ~ similar phrlse. 
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occurring anywhere in the Act or Bill. But I do not find anywhere in 
the Act or Bill nny such expression occurring and I fail to S88 what tha 
object of thiR interpretation clause is unless it is to operate as an 
encumbrance in the course of any dispute arising although it may not be 
covered by this Bill itself. Again his definition of debt also, he himself 
admits, is new,. but I think it is not based on the proper prinoiple and it is 
capable of leadmg to several disputeR. He says: 

"  • Debt' illc1udeR a pelmniary obligntion arising out of 1\ contract; express or 
implied, or from It hreach of civil duty, tJufol'ceable by II suit." 

That, I submit, 8ir, will lead to 11 good lot of litigation and is not based 
on a correct principle of Hindu htw. A breach of civil duty may amount 
to ono's neglect. of the protection of his illegitimate child, but nevertheless 
it will not be un obligation on the purt of a Hindu son or a Hindu coparcener 
to bear that debt. 

Dr. H. 8. Gour: Enforceable by a suit. 

IIr. O. Durailwam.i Alyangu: Yes, the protection. of all illogitimate 
child is enforceable by suit so far as I am aware. Then with reference 
to'this Bill as a whole, we oan divide it for the purpose of understanding 
the principle of it under three heading!!; t,hat is, the substantive law, the 
rllles of evidence and the iWjective law. Thc substantive law portion oj 
it is covered by sections 3 an~ 4. When once Dr. Gour WRuts to incorporate 
into this Bill the universal principle that u son or u grandson is under Ii 
pious obligation bound to pay the debts of his father or grandfather, no 
question of antecedent debt can ever arise, and it 'is that questiou of 
antecedent debt that has been raising so many oomplications and for the 
removal of which Dr. Gaur intends bis Bill. This question of antecedent 
debt has been taken in courts to such a length that it has been argued 
in II vicious circle or a vicious infinity, if I may so call it. I will explain 
it for the infomlation of those who are not familiar with the subject. The 
father executes 1\ mortgage deed. When the suit is brought up on the 
mortgage deed, the Court says the debt is incorporated in the mortgage 
deed itself and is therefore not antecedent, nnd the mortgage is not 
supported by an antecedent debt. If one mortgage deed is a renewal of 
a previous mortgage deed the previous deed is attacked on a similar ground. 
And 80 on it is taken infinitely. If, on the other hand, one wants to evade 
that law, one has simply to take a promissory note one hour before that 
l.m<l tako the mortgage deed later on. That is, the promissory note becomes, 
then, the antecedent debt and the mortgage is rendered valid. The course 
ot disputes relating to mortgage!! or other transfers made by the father or 
n~l nll e  without an antecedent debt or with an antecedent debt must be 
put an end to. The principle which Dr. Gour wants to incorporate in this 
Bill is to eradicate -all the distinction. Whether or not there is an ante-
cedent debt, the son is bound to pay the debt of his father, even though 
his father is alive as a matter of pious obligation which is convertible into 
a legal obligation. Therefore, Bir, if this be the object of this Bill, I would 
like the Select Committee to consider the effect of this clo\1s0 and if neceR-
Rllrv they may udd another clause that transfers made by a father by way 
of mortgage or Hille Hhall he binding upon the Ron, provided it is not illegAl 
or immoral. Now, 80 far as the substantive law is concerned, clauses 
Rand 4 deal with that question. So far as clauseR 5, 6, 8 and {) (4) nre 
cOl'cerned, they relate to the rules of evidence. In framing the ruleR of 
,evidence, Dr. Ilour-:-I am unable to understand for what reason-has 
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taken up two incontlistent principles. In one l~u e the principle t.hat he 
lays down is that in a tluit by nn unsecured creditor it is the duty of the 
plaintiff to show only that there was a debt; it will be the duty of the son 
to adduce counter evidence showing that it is illegal or immoral, iUld it 
is the duty of the plaintiff to rebut that evidence. That is the principle 
he lays down with reference to un unsecurtld debt. With reference to a. 
sllcured debt he says it is the duty of the mortgagee to prove in the first 
intltance t ~t the debt ill binding on the sou in . every way; that is to say 
thut it is not illegal or immoral and is in every way binding. I submit, 
therefore, that the principles of the rules of evidence or burden of proof 
which are adopted in clauses 5 und 6 appear to me to be inconsistent. As 
regards the rules of evidence on the basis of the facts which he WlUlt8 the 
{)ourt to take into consideration in clause 9 (4) I think, Sir, an inquiry started 
on these lines would prolong litigation for glmerations. He want!:! several 
facts to btl tRken into consideration by a Court, and that in execution 
proceedings ll.l ~tituted, namely, the intention of the Court, the intention 
of the pur<:hRscr, Rnd several other psychological facts. How are we to 
lay down Imch principles us you find in clause 9 (4)? '!'hen again a decree 
(Jassed against the manager in respeot of a. liability incurred within the 
soope of his ~ut it  is made enforoeable against the other members of 
the joint family? In sub-clause (2) he says: 

•. But in such caso the other memhers are not precluded from contesting the authority 
.of the manage.!' 0.' the binding nature of the deht." 

'That is, the decree is enforceable against the other members who are not 
parties to the suit. But it is open to the other coparceners who might 
have been interested in the original suit to step in in the execution stage 
.and the exeoution proceedings take B more complicated course than tbe 
-original suit itself does. If this is the procedure which is to be adopted 
in the Courts of allowing the other copu.rceners in the execution proceedings, 
I think the object which is laid down by him in the Statement of Objects 
and Reasons that it will shorten litigation or curtail litigation is entirely 
.{!efeuted. I therefore think that this is also It question whieh the Select 
-Committee must take into considerlttion in curtailing this Bill, amending it 
or adding to it. Therefore, Sir, these I\rc the grounds upon which I wBIlted 
10 sa.y without opposing his motion for referring the Bill to II Select Com-
mittee, that it must be permissible to empower thH Select  Committee, to 
'give the Select Committee additional powers, full powers t,o go int() ques-
tions of· principle IIlso nnd umend the Bill or ndd to t.he provisions of the 
Bill which has now been framed. In this connection, I will also say what 
hall been in ident.~ll  referred to by Dr. Gour, that the Civil Justice Com-
mittee, which is now mnking nn inquiry, is also going into the same question 
to Rome extent, aR you will find from one Ruggestion made by Mr. Fllwcett, 
which is also before the Civil Justice Committee. llnmely: 

"Simplifying or clarifying t ~ ~ule8 ~8 to joi!lder of a ti~8, tor example, by 
'enactins that the Manager of a JOll1t Hmdu fl\mlly may suffiCIently represent the 
family In regard to monitary tl'ansl\CtioTls of the family and providing for repr8lentation 
of parlieR hllving Rimilllr intel'ests IJY olle of such part.ies after lIot-ice to the others." 

That is on page 89 of the. Gazette Notification. You will find that Mr. 
Fuwcett has framed this among some suggestions made by him. I therefore 
request that the Select Committee be also empowered to take into oonsi-
<1eration t,he Imggestions to _be mnde by the Civil Jlistice Committee and 
il'ame this Bill in such a manner as will be oonsistent with the suggestit>ns 

• • 
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made by the Civil Justice Committee 118 also to remove the doubts which 
I ventured to place before you. Then one other point I may ElUY is that in 
clause 8 it is stated that: -

" In a sale made in execution of a decree obtained apinlt the manager the Court 
will presllme that the purchaser, etc." 

The Court wilL presume. . We do not ordinarily find this language in law. 
We say .. may presume" or .. shall presume". But the words .. will 
presume" f\.re not ordinarily found in law. 1 remember, having read in my 
early-days in the Courts that it simply maana that the Judge will presume 
lim that. .. In the third wilt simply foretell!'! t\ future feat ". What the legal 
effect of that win be cannot exactly hl' realised by the w"'y in which elRIlR!, 
(4 has been framed. So, Sir, these IU'£' the principle!! to be borne in lIIind 
by tM Committee which hall baen requeRted to go into this Bill and shape it 
in such a manner that ubHOlutely no doubt is left in thf' 1l1inds of the 
parties or the courts in deciding qliestions relating to the law of copnrcf'npl'fl. 

One other queation which 1 would olso like to ha,ve settled once for aU in 
a Hill like this is in eases in which alienation by way of mortgage or by WRy 
of sale is made by t.he manager of B joint family property· or by the father, 
when other adult members of tho family at.test the docllment. The effect, 
of the attesta,tion must be to bind them Ilnd to estop them. 'rhert' itl 1\ 
good deal of dispute with reference to the legnl effect of attestation and the 
atte ta~i n of documents by adult coparceners must imply that they are 
(llso liable under the document without uny further question. Whether t.hey 
are liable or not I leave it to the Sdect Committee t.o decide. but 1 woulll 
certainly request thf\t this question must also be t.aken into conllideratiou 
by the Helect Committee in disposing of this Bill. I hUH! no doubt that the 
Committee, as has been said by Hir Henry Stanyon, it> a sufficiently strong 
Committoe chosen out of the inner circle from which the pnnel of members 
of importunt committees is usually ohosen. Very Htrong and trustworthy 
members have been chosen, and Sir Henrv Sto.nyon, who is also one of the 
Committee, hilS assured us that he will· not encrollch upon the precinct.s 
of the Hindu Shnstrft.'l. In fnct, there was a lurking IHlspicion whether Si,r 
Henry Stanyon and Mr .• Tinnall will import the principleH of their pl'nlOnal 
ll"n. in disposing of this question, but there is n distinct assurance from ll~' 
Hunourable friend Rnd 1 ~m MUff' Mllch It gentleJllan ought to be there 
becausll he is more scrupulolls nbout encl'08ching upon the preoincts of the 
ShastraR than even the reformed Dr. Gaur himself. 

Kr. H. TonJdneon (Home Department: Nominated Official): Sir. I 
.,houleI like in the first plBCe to refer to that passage in the speech of my 
Honourable and leamed friepd in which he said how he haeI been COIll-
lOiserating himaelf upon the Opp08btion he had mot from what he Mtyled tlll' 
galaxy of legal lights which adorn the Treasury Benches. Well. Sir. ",lint, 
were the facts about the Bill which he tried to paSR throul!'h thc> last-

( ~ l  It was introduced, Sir, on t.he 28th February, 1922, Govern-
ment made no opposition to that motion at all. On the 2'5th March 1922, in 
the I\bsence of my friend, another Member attempted to move the motion that 
the Bill should be circula.ted lor the purpose of eliciting opinion. YQU, Sir. 
ruled that that motion could not be mAde in the nbpcncp of mv friend. Then 
the Honourable the Home Member (Sir William Vinoent) ni~l thnt he WflS 
~a ed on behalf of Government t,o circulate the niH by exeout.ive Action . 

• 
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Objection, however, was taken in this House and that course was therefore 
not followed. On the 20th September, 1922, Dr. Gour moved for 8 reference 
of the Bill to a Select Committel) and then Sir Willianl Vincent moved an 
amendment t,hat the Bill be oiroulated for the purpose of eliciting opinion. 
'l'hat amendment was adopted by the Assembly without any oPPol>ition. 
The next occasion upon which the Bill came before the HouRe was on the 
20th ,February, 1923. At that time Government had not received all the 
opinions which had been sought upon the Billl\nd there had been no opportu-
nity of coming t.o Rny finnl conclusion upon its merits. SpeRldng on that 
occaHion, Sir, I Raid: 

.. If thiN House is not prepared to I'udol'se the principle of t,hiR Bill. then we alsOo 
lire not preplLl'ed to contest that vito\\'. If, on the other hand. they wish to refer it 
to a Select Committee, we would 8ug,est rather that the motion should be postponed 
than that such a decision should he arrived at IIOW when the opinions are not eomplete." 

Well, Sir, Government left the decision to the House and the motion 
moved by my friend was rejected. I find that the Honourable the Home 
Member, Sir Henry Monorieff Smith Rnd I myself did not t~J in the 
dIvision, so that, I do not think that the HODOurable ~m e  has much 
raason to commiserate himself upon the opposi.tion which he met from 
Government on the RiD in the last Assembly. 

Let us turn to the main objects of 1ihe Bill. 'rhe main principle of 
the Hill, itS Rta.ted in the Statement of Objeots and Ressons, is to set at 
It st the conflict between decisions consequent upon the uncertainty 
croated in the la.w by the decision of their Lordships of the Privy Coundl 
ilJ Sahu RIWl's case. Well, Sir, that was an object for which legislation 
might have been required before the decision of their Lordships of the 
Privy Council in the ftlcent case of Ra.ja. Brij Narain decided in November 
lust. I would venture to suggest that the support which my Honourable 
itiond has reoeivod for his motion is due to the fact that this decision i., 
t'.ot yet very well known to Members of this House. I know, Sir, that at 
any rate the Honour&blo Mover of the motion hud to come and borrow u 
(~  of the ruling from me yesterday. 

Dr. H. S. Gour: May I offor a personal expla.nation? I think I was 
indebted to tho Honourable the Home Member for lending me his copy 
on the last occasion when I introduced this Bill, and I am responsible for. 
drawing the n.ttention of the Legislative Department to tho existellce of 
t his ruling. 

lit. S. 'IoDldDlOD: I do not think, Sir, that that is a. fact. because we 
l.new of the ruling before we heard anything about i.t from the Honourable 
Member. Wha.t are the objeotions which the Hononrablp Member has 
taken to the propositions as laid down by their Lordships in t i~ case:1 
lIe objects, Sir, to the use of the word reversionaries in the second pro-
position. Well. tha.t is a misleading word. We will admit that at OIlCI' . 
.out I do not think that it will oause any confusion whatsoever or thllot it 
\\ ill raise doubts in the minds of the most inexperienced of our M ullsiffs, 
He objects also, Sir, to the fact that the propositions nre not complete. 
I am IlStonished that such an objection should have been taken when we look 
at the present Bill. He objects to the fact· tha.t their Lordships only 
rf:ferred to the word ,. necessity ,. and did not ilpeak about, the benofit to 
the estate and so on. But legal necessity, Sir, is a subject the law 011 
which is now fairly well settled, and the difficulty of defining ,. benefi\ to 

• 
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ihe estate " was indicated bv IA>rd Atkinson in the ruling quoted ·in 40 
Madras page 709. Lord Atkinson said: 
,. No indioation is to be found in any of them (that is, in any of the authorities 

w.hich have been referred to) all to what is in tlliK conn.ection the precile nature of· the 
.things to be included under .the de8 i ~i n • benefit to the est&te'. It. is impossible, 
theil' Lordships think, to give a precise definitioll of it applicable to all cases, and they 
do' not attempt to do 1IO." 
Dr. B. S. ,Gour: That was .. benefit ", not-.. legal necessity" 
:Mr. B. TODJdDIOD: Benefit to the estate. 
Dr. ,B. S. Gour: That is not legal necessity. 
Mr. H. -TODldDIIoa: I submit. Sir. that the law has now been satis-

factorily enunciatt..'<i in the judgment to which e ~ ~n e' hBS beeu made and 
,.·lso that if we legislate now. we shall only be making the law more difficult 
t.).undcl'8j;and .. If we le ~late now, the result, will be that all OUl' ,courts, 
aU our litigants and all our lawyers must look to this ruling and look to 
!.he Bill to find what waa the reason, after this clear statement of the law, 
'l:hy . the. Legislature thought it neoessf!.l'Y to enact these provisions. 
With that, Sir, I think I have dealtisufticiently with the. main principle 
d the Bill. . 

I wijl.llOW turn to the second part of the Bill. I do not think it is neces· 
~ll  to refer a.t any grea.t len ~  to clauses 5 to 9 of the Bill beciluse my 
Honourable and learned friend is quite prepared, Il8 he hIlS said, for the 
belect Committee to cut them out altogether. But I should just like to 
Xl!ad in this connection the remarks upon these olauses which were made 
by the leamed author of the last -edition of Mayne '8 Hindu Law, the 
'HesentChief Justice of the Madrll8 High Court. ~e says: 

II The Bill has a comprehensin title to define the liability of a Hindu coparcener 
which is not justified by ita n~ellt . It is perfectly justifiable to pall8 an Act merely 
to nullify the effect of a particular decision thought to be inexpedient or to be contrary 
to the I8ntiments of. the people. It is equally justifiable to .take up and codif}' a detmite 
portion of Hindu law with a view.' no doubt, to the ultimate codification by compart. 
mental legialation 88 a whole. The Bill, in my judgml'nt, compliell with neither of 
theBe requirements." 

Be goes on: 

" It is not ea.y to know where to begin, whether we should deal with this Bill a8 of 
-" general or of a limited scope." . , 

Let me turn to another point. My Honourable friend said that this 
Hill is going to reduce the law's delays, it is going to remove uncertainty. 
I have indicated already the reasons why to my mind it will only Bdd to 
uncertainty. In this connection, however, I should like to read the brief 
{lomment of the late Chief Justice of the Madras High Court upon the 
Bill. He said: 
.. If it il d8liredto codify Hindu law, this does not seem to be the way to do it. 

I ahould imagine that every line of thi8 Bill would result in litigations and in conflicting 
deci$ionR of the Court." 

Well, although, Sir, I must oppose this motion before the House, I do 
Dot wish to suggest that at some time it m8Y not be dp-sirablo to codify 
1 his 1l0rtioD of tho Hindu law. I do, however, suggest that Q very much 
greater consideration ought to be given to this subject than has been given 
tf' it ill the Bill before the House at the present time, and I will suggest 
that it would be quite improper of the House to refer the Bill in its present 
fonn to a Select Committee. ,. 
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1Ir. O. Durall"amy A1yular: May 1 know "from' the" Honourable 
Member why the opinions whioh have been gathered upon this Bill were 
not ciroul&ted among the Members of the Assembly for their benefit? 

Mr. H. Tonkl.nsOD: Thc Bill is a new Bill before the Assembly. Before 
ille late Assembly it was circulated on a motion passed by the Assembly 
~'lld the opinjons received were made into papers on the Bill and distri-
t,uted to Honourable Members. Further printed copies would not have 
leen a.vailable now for distribution Ollce again for we scarcely expected that 
I he Honourable Member. after the signal defeat which he received on thl) 
!I1St occasion, would want again to introduce this Bill. 

Sir P. S. Rivas"amy Myer (Madras: Nominated Non-Official): '1'he 
~im le question now for the consideration of. the House is whether or not 
it. is desirable and expedient to codify this pallticular branch of the HindU 
law. I do not think it is desirable at the present stage to examine the 
Junguage of the Bill in any detail. or for the matter of tha.t. to crjticise it 
!.It all. The language may be open to very serious criticism; in fact. I am not 
,ena.mourcd of it, and I do not commit myself to any approval of tho 
.ll.loguage of the clauses of the Bill. But I should like to give :my support 
to this iproposition op the short and simple ground that it is expedient to 
.oudify this particular branch of tho Hindu law. 

Now, what are the principles which should govern the decision of this 
-question as to the desirability of codification? If the law on any particuf&r 
'subject has been wanting in consistency, uniformity or clearness. it is B 
fit subject for codification. I am not one of those who advocate the whole-
r,.ale codification of the Hindu law. A great part of it is unfit, unripe. for 
codification at the present moment. A great part of it is still in afltiid 
'Condition. It has to be evolved by Courts into B condition which will 
more appropriately meet the requirements of present day oonditions. But 
~, far as this branch of the law is concerned. it has for many years past 
1,een governed entirely by decided cases. It has been one of the most 
'irltrioate subjects in the Hindu law. By degrees the law was' getting 
crYFltallised by meanFl of decisions of the Privy Council aud we thought they 
had at last sottled down into something like a definite body of principles. 
SubHequently, a deciFlion of the Privy COIIDcil was passed which upset the 
'whole current of previous decisions and lawyers were staggered at thiFl 
11ecision of the Privy Council. Then again wiJthin /l. few months or ~ ut 

a ymlr we have the latest decision of the Privy Council which attempts to 
rC'store the previous  course of decisions and to place the la.w to a large 
()xtent upon its own footing. Now, in that state of things there is unlortu-
7.ately no guarantee that oven the Privy Council will stick to any pa.rticular 
jJl'inciple with regard to this matter. It. used at one time to be considered 
'that, the Privy Council ought not to vary its decisions, but even that 
principlt' has given wny now, in this pllrticular instAJlce happily given way. 
11' the stress of circnmFltances. It S(lemFl to me eminently a case where 
,-'odification should be attempted. . I admit that the Select mmitte(~ will 
have to go through it very l'BTl'fully to heat the Bill into shape Rnd make 
it necllrnte find prcciFle Imd clear. It Reem!-1 t.o me thnt, if we attempt to 
'f'irculatc the Rill at the present time, an mlOnnOUFl amount 'of crit,iciRfO 
will bp expended upon the faulty langnnge of the Rill. It is hardly worth 
'while circulating the Rill iIi its present fonn for opinion. 'I'hc best course 
VJill be to refer it to R Select Committee, nnd after reoeiving the eJl~ t 
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~ .he Select Committee, \0 consider whether it is necessary to oirculate-
It for ~ u n or not. M this IiItage I think it is undesirable to circulate 
!~ for opinion and the beat course will be to refer it to a Select Committee. 

lIr. •. O. K.IIkar (Bombay Central Division:' Non-Muhammadan 
.Mural): I rise to support the motion of my Honourable friend Dr. Gour. 
It ill a simple motion to send the Bill to the tleloot Committee, and I am 
really 8u ~ed that Government should have objected even to that pro-
y0881. Personally, I am not a l)ractiRing lawy(·r and 1 am therefore not 
~amilil  with the intricaoies of law, but I have sufficient grounding in law 
to take at least a commonsense view of this legal topic. My friend 
Dr. Gour has alrllady a.nticipated an jl~ti n which should never havl' 
"pen taken against hill motion, but which was actuany taken by my 
triend Sir Henry Staoyoo. H{' said it WaR au attempt at codifioation, 8S 
1f that a.ttempt wu IWllletbiug of a very heinous or sinister character. 
\\-hat objection ~ uld there be, speaking generally. to codifica.tion of any 
farlicular law either ill whole or in part. Evon flupposing that tIus i,;; 
an attempt at codification of a great subject in part, I should say that the-
method is morc logical; is more legitimate, because it iN an inductiv(" or-
~ nt eti a.1 method. Let us take Ilny law and you will find that it would 
be 8 big order to codify the whole of the lllw on that subject. There-
t(Jre you must resort neoessarily and natul·u.lly to only piecemeal eociifica-. 
tion. My friend Dr. Gour has already cited the high testimouy of Lord 
Maca.ulay on the subjeot of codifioation, and I may cite another authority,. 
the tl 11i~ent jurist, the late Sir Henry Maine. who alwaYK insisted UpOlt 
codification of law. Now, it iK said, it is a ~emeal codification and 
therefore it mU8~ he objected to. But theSt' objections could be taken 
looth ways. If you take Il lt~ subject in hand, of course the objection 
would be even greater becaulclo you could not possibly attcmpt. to codify the 
",hole law at once, and. also tbe needs of the case may not arise for Buch 
tI cOUl'lle at one Ilnd tht· HaOle time. If you take up only one particular 
lUhj<'ct or topic in IRW ~nd nth'mpt to codify it. then you are told, co Here 
1:> an insidious attompt to take up ooly one subject and grapple with it aud 
'.'.-bat is to happen to the rest"? The 8im l(~ t RlllOwer to that is that 
(;odifioa.tion of a. single topic in law would (~ no Iet;s logic"l. or naturnl or 
Il'Rsonable thatl the kind of ~ di i ati n whidl is already in progrtJlOs ill cast· 
l"w. I do not' know whether I alll 8t i tl~: correct in characterising CBS.' 
lnw fili.!) 1\8 codified law. Of ( u t~ it ill IJppllrcutly not codification 
he·cause csse law liaR not the i.mprimatur or the authority of legislation; 
\;ut all the same F;() long as a csse law holds the field it has all the power 
liud authority for practical purpOf!CS of an enactment of law. Just put tIlE' 
1WO things side by side, C/lSe law 011 B particular topic and codified law on 
thl4t particular topi(" Apparently CIUIl' law looks fluid aud code law look", 
rigid. Apparently that is so, hut really in my opinion it is not so. When 
:t com os to citing t (~ autbority in a law eourt on 0. particular Jaw point. 
,·.·l\l~t do we find? The lawyer actually qllotrs a sentence, Il full sentence, 
:md a eomplet.{> (mt. n ~ from the jud~t l('nt of Il H.igh Court 8S if it wert' 
It KBotion of HI(> law. I {lllJlnot possibly H{>(l the differcnec be-tween putting 
!orw&rd one whole Flection of a codified law and one whole com plett· 
E.t'ntence or portion of Q judgment. or a judicial decision. Therefure, 
,,,ha1i<'ver objection applies to the codifieation of a new topic in law of 
~ u e also applies to case law. And is not the forest of CaRe law t.hat exists 
n sufficient testimony to the fa('i, t.hat what iR (londpmncd "ppllrentl:v 8'1 an 
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.:.ttcmpt at codification is incessantly going on from point to poiut and 
{rom moment to moment? Then my friend Sir Henry Stanyon said that 
t~i  di i ll~i n was an invasion upon customary law by this Legislatur('. 
Even assummg that the attempt /lot codification of the cURtomary law by 
the legislature was an invasion upon that law, it is ceriainly Ii more 
welcome invasion of the customary law becausf\ this House is to a very 
large extent, if not thorougbly, II. representative House of legisla.tors. III 
auy case this invaRion is more welcome than the invasion by the i ~' 

Council. Those that are conversant with the decisions of the Priv\" 
Council in tho diffm'ElDt departments and domains of Hindu law are uit~· 
familiar with the fact that the Privy Council has on a nwnber of ocC'RSions 
tll'iven most comfortably 1\ cos(lh and four through tho Shastrss, l1ud hllll 
practically left nothing at the bottom of what was really the spirit· of ttlt', 
Hhast·ras themselves. Without any disparagement of the forensic ability 
cr the judicial temperament of the members of the Privy Council, 
1 would say this that they are Il set of ignorant old f08Sils 
unnecessarily concerning themselves with interpreting the Shastras. 
What Shastric 88sistance have they got when they pretend to 
interpret the ShastrM? Our Shastras are a.lwaYlI to be' interpreted 
according to the accepted canons of criticism and interpretation in what 
iii called the Mimansa Shastra. I do not suppose that the Privy Conncil 
at any time possessed any advisers who could advise the Judges on tllP 
KhRstras. And yet they are thp, advisers of Hi" Majesty as to the adual' 
mp,thod of interpretation of the Shastras. There are generally in the 
j'rivy Council two European counsel on either side who go on arguing the 
Jaw point based on Shastras as if they were Rishis or Shastris t.bemselv()!l, 
and we have the Privy Council giving judgments which are very ha.nnful. 
I'ake the CRse of the law of adoption or the law rela.ting to thp. widow'" 
('state and you find that the decisions of the Privy Council have gone 
entirely in an opposite diroction from t~a t which has been accepted by th", 
Shastras themselves. Nov.', if it were the ORse as in old times of IndiAn 
Jud~e  sitting to decide qllestionf.! of Hindu law nssiRtp,n by Shastris sitting 
bv their side, M in the ('ase of the old Budder Adalat, then it might he II. 
different cllAe. I can more easily and more oomf()rtably acoept a'decision 
BS given by those Inilian .r uilges with t.he assistnnce of those Indilln 
ShMtris rather than any decision of thc' Privy Council. But, Sir, C'ven in 
t hRt ('asf'. I would in i~t upon and prefl'r codification of the law rather 
than leave t.he interpretation of the Shllstras to the Judg"e and t,hE' Sha8tris. 
heCRuse we know that logic, like equity, varies with each Jud~e'  foot., and 
1 do not wBnt, 80 far as I caD help it, tlw interpretation of the ShastrBF' 
to bo left to the personal equation of the ShBRtri or the J udg(' for til(> 
moment. Ultimat€ly of COUrRP, Rny law goes to the intl'rpretation of tIl<' 
o(\urt. That I know, hut thiR at.tempt at codification i!! an attempt 
to st.op liti/Znt.ion as far AS posI>ible nnd t,o i ~ It new StRrt. It 
will I>t.lmdftJ'disc interpretation, nnd if I mRy desoribp codifiellt,ion 
rather rudelv I would say that codification at onO(1 and authori-
tative]" RDd 'in lump standardisos striet logicRI int.oljlrptlltiom:. Sunp"R' 
ing codificRtion were t() he adopted evrn piecemeal by this legis-
lature, the decision given by this Legislature would cf'rtainly b£' preferable 
t:. Bny judgment given by Rny parti(1ular oourt; mnch less the i ~' COtl.n('i1, 
ill this respect. Thl'reforr I l"Upport the motion nf Dr. Gour. 

Dr. E. B. Gour: I shall very briefl,vrenly totbe oriticisms levelled 
against my motion by the Honoltrable Mr. Tonkinson. Hf' Rnys that op' 

• 
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{Dl'. H. B. Gour.] 
the last occasion wben thh. motion of mine to refer to a Select Committee 
was thrown out by this House the Government did not oppose it, and yet. he. 
speaks with evident gusto of Illy defeat I1S a signal defeat. Well, Sir; 
that will show the temper with which my Honourable friend referred to 
the previous progress of the Bill. 

Then, Sir, referring to the merits of the Bill he admits that their 
LordRhips of the i ~' Council in· their latest pronouncem€'nt 
have used an unhappy phrase, a phrase which is likely to 
cause in the near future Hom I' t.rouhle in its interpretation and 
yet he says he opposes my motion. At the same time he winds 
up his criticism by saying that there is a good deal to be said in favour of 
codification but that codification must come from the sapient Rouree of 
all codifications, the Government Benches, and not from this side of the·· 
House. The opposition is not to codification but codification at the: 
instance of flo private Member. 

The lIODourabIe Sir JIalcolm JIaIley: My Honourable friend did not· 
8a.y that. 

Dr. lI. S. Gour: He meant it if he did not say it. 

The lIODourable SIr JIalcolm Bailey: I refuse te a l~ t Dr. Gour' s 
interpretation of Mr. Tonkinson's intentions. 

Dr. B. S. Dour: I thank my Honourable friend, Mr. Duraiswami 
Aiyangar, for not having opposed the motion to go to the Select Committee 
·out of deference to what he regards as prospective ire on my part. If thut 
influences the judgment of the House, let me inform the House, including 
the Honourable Members of the Treasury Benches, that, if they do not 
vote with me on my motion to ref91 the Bill to the Select Committee, I 
shall pour all my ire. upon them for having thwarted my useful measure. 

Xl. O. Durallwami .AtY&IlIar: Never vote with them. 

Dr. B. 8. Gour: We will do that. It is 0. measure of public utility and 
8 measure the necessity of which is oyen granted by the protagonist speak-
ing on behalf of Government. I do not wish to go into the details of the 
'criticisUl which has been made upon the various eections by the Honour, 
able Mr. Duraiswami Aiyangar. I have no doubt that the Seleet Com-, 
mittee that will Hit upon this Bill will tboroughly examine those criticismR 
and give effect to them. But 1 wish to say one word before I close. 
My friend with a certain lIDlount of suppressed irony mentioned that the 
Committee ill an ideal Committee composed from the inner eircle of Mem-
bers from whom Select CommittecR are drawn. I think my friend could 
not have forgotten that I had approached my Honourable friend himself 
·to join the charmed circle of Members from whom the members of the 
Sl'lect Committees are drawn, but he refused my offer. So that, Sir, if 
any Member wiyhcs to go into thiH chamlOd circle of members of the Select 
Committee upon his Bill, let me a u ~t em that they are most welcome. 
r submit the more members there are to come upon the Select Committee 
the liappier I should feel in having representatives of all shades of opinion 
in this House to support us in carrymg this measure through the Select 
Committee. With these words, Sir, I move my motion. . 

(A Voice: .. Has the Honourable Member any objeotion to the Hindu 
l\fembcl'8 of tJiia House fonning themselves into flo Select Committee ?") 

~ 



THE HINDU COPARCKIUIR'S LIABILITY BILL. 

Mr. President: The question Is: 
"That the Bill to define the liauility of a Hindu Coparcener ue referred to .. 

Select Committee consisting of the Honourable the Horne Member, Sir P. S. Siv&swamy 
Aiyer, Pandit Madan Mohan Malaviya, Mr. M. A. Jinnllh, Colonel Sir Henry Stanyon, 
Mr. Gaya Prasad Singh, Mr. Ambika Prasad Sinha, Mr. S. C. Ghose, Diwan Bahadur 
M. Ramachandra Rao, Hili Sahih M. I1arhilas I:lal·da l<lId the Mover, and that the 
number of. members whose presence shall be necessary to constitute a meeting of the 
Committee IIhaU be four." 

The motion was adopted. 

THE INDIAN S'l'AMP (VALIDATING) BILl,. 

Kr. R. It. ShaDmukham Ohetty (Salt>rT1 IUld Coimbutore cum North 
Arcot: Non·Muhammadan Rural): Sir, 1 ask for leave to introdu('e a 
Bill to validat(· certain insufficientl'y Ilnd incorrectly' staInIll1d in{o;truments. 

It will be within tho recollection of Honourable lHember,,: tlJllt in the 
last July Session of the Assembly at Simla the Indian I::ltamp (Amendment) 
Act of 1923 wus passed. 'rhe main effect of this Act was to increase the 
stamp duty on certnin im!trumonts such as share and stock certificates, letters 
uf allotments for shares, letters of credit and of proxy from ft stamp duty of 
one anna to a stamp duty of two annss. Another of the important provi-
sions introduced by this Act was to increase the Rtarnp dut.Y on promissory 
notes. This Aet waR supposed to have eomn into for('e on th£' 1st of October 
1923. But the Act itself with the assent of the Governor General was 
published on the 6th of October, and it. was published in the local Gazette, 
for example. in the Port St. Ooorge GU7.ette at Madras, on the 16th October, 
19211. According to the provisions of the Genoral Clauses Act, such nn 
enactment would come into force on the day on which it receiv('d the 
assent of the Governor General, and the day on which it received such 
aSRent WfiR the 1st of October 102n. So, Sir. the position is this. Even 
though this important cnRetment wafl flUPPoRed to have come into force 
on t,he 1st of October 102H. the provisions clliITIe to be known in Mltdras 
only on the 16t,h of October 1923. Therefore, at least in the period 
between the 1st October and tllO 1Bth October, instrumentR executed would 
in all probability have been Rtalllped nnder the provisions of the old Act. 
It migl1t be supposed that this may not result in very ReriouR hardship 
after all, because peoplo, when enforcing suits on these documents, might 
pay the requisite penalty of stamp duty and thereby get a reihedy. But, 
unfortunately, under section 85 of tho Indian Stamp Act. these are It clasf; 
of instruments which cannot be admitted in evidence and upon which no 
suit can be enforced if they are not properly stamped. These instru· 
ments co.nnot be admitted in evidence at all. And, therefore, Sir, the posi-
tion comes to this. If a person had a promissory note executed between 
these two days and had it stamped according to the provisions of the old 
:Act, the man who lent the money cannot enforcD the promis-
sory note because such B promiRRory note wil! not be. admitted 
in evidence. I need not tell Honourable MemDers of thiS House 
what a seriOUR hBrd{o;hip will be caused if this were ·allowed to 
continue. For 0. long time people have been ac$stomed to use a one anna 
stamp on promissory notes, and I doubt very much: Sir, if, even now after 
the lapse of neo.rly six monthr,1. very many people In the country have yet 
realized the change that has come over the law. This aspect of the ques-
tion was hrought llOme even during t~ passage of the Bill in tIie AssemblY . 

• 
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L Mr. R. K. Shanmukham Chetty., 
~ Honourable· friend, Sir Sivaswamy Aiyer, who spoke on the occasion, 
wd: 

.. Now the .real bard.hip comel in on aocoant of the provilianl of eec:iion 35 of the 
.Stamp Act, according to which if a promilllOry note ill not properly It.amped, the defect 
. cannot be cured by payment of a pen&lty and the iush'ument will not be admi.sible ill 
evidence in t ~ civil courta for aDY purpoae." 

That is the real source of the hardship caused by an enhancement of the 
.stamp duty. Even the Honourable the :Finance Member, who was in charge 
. of this Bill, admitted this hardship. He said: 

.. Really the whole difficulty th"t we have is how to get over tbat I;'foblem, how to 
bring home to the !IIIlal1 man .ft.er this duty is changed the fact that It is changed in 
time to prevent. him from being hurt by the change. Now the main thiDK that hurts 
him is the fact that tbese promi81Ory notes, if insufficiently stamped, or not stamped 
in the first instance, cannot be validated afterwards." 

Une would naturally have expected that in enforcing a provision of law 
'like this some time would have been allowed to elapse before people have 
actually oome to know of the change in the law, but, unfortunately, Sir, 
in this case no foJU{'h time had been given to the public to realize tho fact 
. of the change that had been brought about io the law: And, moreover, 
according to the rules that have been made under tJ1l' amending Act, 
Honourable Members might know that onl.v a particular denomination of 
stamps is to be used on promissory notes. For example, It promissory note 
dJl~ ea le with 6 four anna stamp duty mUllt be stamped with stamp'" of the 
denomination of half an anna or one Ilnna. If a person in i n an~~e bad 
used a four-anoa stamp on a promissory noto of Us. 5,000, he simply 
. cannot sue upon that promissory note. I am sure, Sir, Honourable Mem .. 
bers will realize the great difficulties which will be caused, ef;peeially in the 
,country parts where people even now have not yet reaJi:f.ed the change 
that has been brought about. !lly Bill only validates in t tun~nt  exe-
cuted before the 31st December 1923. It practically gives to tbe people 
three months' time, three montbs' grace, to realize the change that has 
·come over the law, so that the provision is that if any promissory note or 
other Cl1l.8S of instrument mentioned therein was executed he fore the 31st 
December 1928, and if it was correctly stamped according to the pro-
visions of the old Act, it shall be admittod in e iden(~e, notwithstanding 
the provisions of section 35 of the old Act or of the provisions of the 
amending Act. That is what I have attempted to do in thiR small Bill, 
and for these reasonR, Sir, I ask the leave of the House to introduce 
;this Bill. 

Ill. PrHldeJ1': The question is: 

"That lellve be !Jiven to introduce a Bill t.o validate oertain insuffioiently "nd 
iJl (l~ e tl  stamped iIlBtrnmentR." 

The motion was adopted. 

Mr. It. E, ShaDmukham Ohetty: Sir, I introduc(I the Bill. 

Sir, I move: 

" That the Bill' to validAw ctlrtait! insufficiently and incorrectly ~t.am ed inltrument. 
'>1)1 t.aken int.() e ll~ide llt.i n.  

'. 



TJIB INDIAN !jUMP (VALIDATJ!fO) BILL. 

Mr. Pl'8I1dent: 'rhe question ill: 

" 1'hat the Bill to validate certain insufficiently and incorroctly stamped instruments 
Ibe taken into consideration." 

'!'he JIoDourab1eBIr Bull Blacke" (Finance Member): Sir, this question, 
.as the Honourable Mover has mentioned, was ditlcu8sed. at some oonsiderl&ble 
length when the Stamp Bill of last session was under consideration. As that 
Bill was originally introduced, it raised the stamp duty on promissory 
notes of all kinds. An amendment was eventually pUIII!lt.ld by agreement 
Iwhich left promislJOry notes of Rs. 250 or less to bear the MaUlC IItsmp 
.8S before. It WBS the opinion of this House that that exclusion of the 
very IImall promissory notes, or any promissory note up to Rs. 250 provided 
sufficiently for the difficulty which thi., Bill is now introdu('ed to meet. 
'The exclusion of any note unfotel' ns. 250 means t.hat the difficulty now 
,applies only to promissory notes of more tlum Us. 250 which are drawn 8S 
.8 rule by people who might be l'xpected to know thtl law. It. is po"sihle, 
however, that in some cases fllwh promissory notes have belm insuffici('ntly 
:stamped-though no l'al!les have b('en bl'ought toO my notice-and therdore 
I did not rise to oppOSt' th(' prineiple of tilt' Bill on int·roduction. I should 
like, however, to point out to the HoOnourable Member that he WIiS not, 
-quite correct in saying that no steps lu\d been taknll to give t,ime between 
the' passing of the Bill Bnd the time when it ClUllC into force in order that, 
the change in the law might be brought to general ~t.tenti n. The Bill was 
passed in the July session of tlw Astlelllhly: it WitS not brought into 
"force until the 1st of October. More than t,wo lI10nths were therefore 
given during which opportunit.v arose for people to become acquainted with 
the fact that the law waR about to be changed. Furthennorp-, th" Govp-m-
mont of India took Htept! through t,he Local Governments to bring to atten-
tion as far as t l~  possibly could the impending change in the law and, 
.after the law had bef'n ehanged,' the fact that it had been changed. 

The Bill, 8S it is drafted, goes I think rather further tha.n is necessary. 
"The effect would be in the first instance to peDl,lize thoso persons "'ho 
have sufficiently stamped promissor.Y notes during Hie period in question. 
It scems to me quite unnecessary to pro\'idt' thut Ruch promi"sory notes 
·should be valid in spite of heing insufficiently Rtamped. It surely will 
be enough to give power for 11 certaip period to lllllke them vslid by stamp-
ing them sufficiently. 'rllC'rt' iR no reason why people Rhould be let off 
altogether from thc "tamp. A period of thrt't' months t.o thf' end of 
December seems to the Government ulso to he rather lIDl1C'eoR8Rrilv long. 
We would suggest that, the period up t,o the end of October wouid give 
·enouRh h'loway to meet thcdifficu1t.y. I thin], in the Statemt"nt, of Object.F1 
Bnd Reasons B suggestion h; made that other dOt'umentA heAideA prom is-
!lory notes will be dealt with hy the Bill. But I would point out that 
documents no longer being instruments chargeable wit.h the duty of onl' 
anna can now be validated on payment of the amount required to make 
up the full difference, Ao no provision of ll\w is required to enRble insuffi-
ciently stamped docutnentR of those kindR to be made valid. In the 
circumstances, T would sllggeRt that I\R 8 '!ood mRn:v RmRlJ nlt,erations will 
probRhly be necessary in tho Bill, we should rC'fflr it to It Rt'leC'f; Oommitt(1e. 
I therefore move: 

., That the Bill be reflll'red k> a Select Committee consiAting of Mr. R. K. 
Rhanml1kham Chetty. Sir P. S. Si a~ am:  Aiypr. Mr. Ifarchandrai Vishindas. 
Mr. Dillin Chandra Pal, Dr. L. K. Hydpr. Colon .. ) Sir 'Ht>nrv StanVIIII, Mr. A. H. 
Lloy". Baha U.iagar Singh Dedi allff myself, and that the nllmb,,!' of membflrs whwe 
presence shall be necessary to cOllstitute a meeting of the Committel shall be ~~u :  
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lIi'. Prelident: Amendmel!t moved: 

"That the Dill be ,referred" to a Select ComIllittlltl consistipg of Mr. R. K. 
Shanmukham Chetty,' Sir P. S. Sivaswamy Aiyel', Mr. Horchandrai Vi,shindas. 
Mr. Bipin Chandra Pal, Dr. L. K. Hyder, Colonel Sir Henry Stanyon, Mr. A. H. 
Lloyd, Baba Vjagar Singh Dedi aud the HonolU'able SUo Basil Blackett, and tbat th& 
number of' members whose presence shall be necessary to constitute a meeting of the-
Commit.tee shall be four." ,  ' ' 

The question I have to Pllt is that the Bill be l'e l~ ed to that Committee. 

'l'he motion was adopted. 

The Assembly then adjourned fur Lunch WI Hulf Past Two of the Clock . . ' 
'rhe ASRembly re-R8l'1emhled after Lunch I\t Hlllf Past Two of the Clock, 

Mr. President in the Chair. • 

THE INDIAN CRIMINAL LAW AMENDMEN'!' (Hl<ll'EALING) BILL. 

Dr. :S. S. Gaur (Central Provinces Hindi Di i8i( n~: Non-Muham-
madan): Sir; I beg to move for leave to introduce a. BiU to repeal certain 
provisions of the Indian Criminal Law Amendment Act, 1908. 
Honourable Members will Hee that the Act I wish to -reIwal is Act xiv 

of 1008. The history of this legitdation hi as follow8: 

It was passed at a single Bitting on the 11th December 1008. The 
reason given by Sir Harvey Adamson in support of this measure was that 
a nWllber 01 anarchical crimes had broken out in Bengal and that bombs 
wore being manufactured for overawing thc Government of India and that 
a drastic provision of the law was necessary for that purpose. 'rhat was 
divided into two parts-Jlul't I unu 11.' Part J ~ t,('d Il. Rpecial 
tribunlll to deal with political cases of the· character I have described, and 
Part II deaIt with unlawful URRociatiollfL I shall place the House in 
possession of the leading facts of Part II for reasons which I shall presently 
state. Part I, which deals with certain offences to be tried by a special 
tribunal, has been repealed in consequence of the recommendations of the 
Repressive Laws Committee. It was repealed by section 2 of Act V of 
1922. Therefore nothing need be said IMJOllt Part I. I shall now therefore 
deal with Part II. 

In this Purt II the leading principle is as follows. It was open to 
the Governor General in Council to declare allY association as an unlawful 
association, and, if after the declaration made by the Governor General 
in Council, the association took part in any meeting of such association or 
contributed or received or solicited any contribution for the purpose of any 
such association or in any way assisted the operations of any such associa-
tion, the members thereof were liable to punishment with imprisonment 
for a tenn which was to exteud to six months or with fine or with both; 
and whoever managed or uRRisted in the mRnagement of R.n unlawful &BSO-
ciation or promoted or IUlsisted in promotinA' the medinA' of Bnv such asso-
ciation or of any members thereof, was liable to puniShment with imprison-
ment whieh might extend to 8 years, or with fine. or with both. TKere-
fore, the main ( i~i n  of Part II may be subdivided into two different 
branches. In the first, the Governor General in Counoil was given tho' 
power under section 15 _ to declare any association to be an unlawful 8,8S0-
cit.tioD, and t ~ other sections then invoked the assistance of the judiciary 



'J.'UE INDIAN CRIMINAL LAW AMENDMENT (REI'EALING) BILL. ~ 

to punish the members and managers of such association. Sir, I do not 
wish to speak here as Ii politician. I take my !!taud upon the broad ground 
of law and 1 will addres!! my remttrkt! to this House, purely and simply at! 
a lawyer. Honourable Members who have studied jurisprudence widl 
know that in the early days of a nation's constitution all powers, Gxecutiv6 
and judicial, are centred in the head of the State. That head of the 
State may be designated the Sovereign or the King or it may bo.a colleo-
tive body of men like the British Parliament, or it may be one person 
chosen by that llarliaUlellt iu days of great national crisis and emergency as 
a Dictator, suoh as was chosen ill the early days of Home. But what-
ever may be the position of the State in times of emergency, all powers 
artl eontrtld in a small body of mell or in one man. But in all ordinary 
state of society, when peace roigns suprenlO and ebullitions of crime are 
local and sporadic, constitutional law recognises no power in the Executive 
to witlld Bnd perioml judicial functions. Those who have read Bentham's 
.. 'l'hoory of Legislation " and the work!! o.f other legal Jurists will havo 
no hesitation in subscribing to this doctrine. India now has reached a 
PQRition of constitutional development when the judicial powers of the 
Sovereign have been transferred to the judiciary and all cases dealing with 
offences Bre triable and tried by that body. Sovereignty in this· sense is 
divisible and, while executive functions remain with the Executive Gov-
ernment, judicial functions have been accorded and assigned to a body of 
judicial experts who nrc given the 801e power of deciding cases between 
man and man. That, I submit, is the constitutional position of this 
country. It iR a position which England attained several hundred years 
ago. We I'll know the. provisionR of the Habeas Corpus Act where the 
assumption of the power by the Crown was resisted by 'the people, and it 
was dflRired that all cases of B purely judicial character should be tried 
by an independent tribunal. And what Englishman here or outside this 
House will not be proud of the Hnbeas Corpus Act? It is t,be magna oharta 
of his liberty and individual independence. 

Much has been said about the short-comings of the last Assembly, but 
let me remind the Members of this House that, if the last Assembly has 
been more moderato in its demands, it has also enlarged the liberties of 
the people. and the provisions of the Magna Charta Act have been 
embodied and now find a place in sections 491 nnd 491A of the Code of 
Criminal Procedure. The public at large ought to know of the work done 
by the late Assembly in enlarging the liberties of the people of this 
country. 'rhere is a proviso, proviso No.8, namely, that nothing contained 
in section 491 of the Criminal Procedure Code will affect the Bengal 
Regulations II.Ild the ancillary Regulat.ions applicable to Bombay and 
Madras. But those who remember the recommendations of the Repres-
sive Laws Committee will not need to be reminded that they have recom-
mended the retention in a modified form of those Regulations -and the 
proviso we find inserted in section 491 is in consequence of the fact that 
the Government had not then made up their mind to give effect to the 
recommendations of the Repressive Laws Committee. That. of course, 
is a defect which haR since been u~ t to be remedied by a recommenda-
tion which we have RddresRed to the Governor General in Oouncil. 

Now, Sir, between the Hegulations Rnd the CriminalI..aw Amentdment 
Act I think the Criminal Law Amendment Act is far more danA'erOUH 
to the liberties of t,he people, for while the RegulationI'! deal with indivi-
duals the Criminal Law Amendment Act deals with a body of men who 
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[Dr. H. S. GOUl'.] 
~ml aU be silenced and their activities suspended by ODe stroke of the 
~e ti'Ve pen by declaring them unlawful associations. 'llherefore, I 
submit thAt if a choice is to be made betwecntbe Regulations and thtl 
Oriminal Law Amendment Aot, this House will support the TopeRI of the 
('riminal Law Amendment Act., Part II. "Now, Sir, I am Dot oblivious 
of tho facts addressed to thls House by my esteemed friend, the Honour-
able Mr. Pilcher, and otlar European Members of this House, who have 
said that there is II. e ude en~e of anarchical conspiracy in Bengal ,and 
that, if th9 ]''xecutive are deprived of the benClncent provisions of this 
exceptional piece of legislation. they will lwpoworle!;s to act. But if I 
'elm Teply to them and satisfy their misgivings, I hlt.ve no doubt that I 
JdJallbe able to_take them into' the lobby with me in ('888 the Govern-
ment chBllenge a division. 
'Well, Sir, in HHS, auvthel' piece of legislation Was placed upon the 

Statute-book and that is the legislation known 88 the OriminSlOons-
'pil'lloies Act, and Sir Ueginald  Craddock, the then Home Member, de~l

ing ",·ith this 'CrimmalConspiracies Adt, as it then WBS, referred to the 
iVf!!ry eVl1, :to which reference :bas been mode in this House ,by my es1leemed 
Europea.n friends,and said tha:tthe Criminal (lonspiracy Bill was intended 
~t 'd l with o'ffendt!1'S of this al'a t~. J~et me quote to you his e~a t 

words: from pa.ge 2Sl8 elf tlwOffi('ial Ht1J011t!;. He ga.id: 

.. It 18 within the knowledge of this Coullcil that in recentyeara IUch conspiracies 
h.ve carne into ert_utlce, 81Jd it 'ill impoBlible 'for 'tlle Government 'to disclose all that 
it .m~Jm  dl ·their ooDtmaN exitt8bce, but tha.t ithaa the 'knowledge that they 40 
.xiit, '~ i8 Oounail 'mast ·w.kea em truai. S\Jl'ely the OOUllCil nee4a no a.rgument from me 
to convince them that this is 'a .state of things which cannot betolerat.ed a .day loqcer 
tllan ianecesaary." . 

This appeal was made to tlle then .Imperial Legislative Council, wit.h \he 
result that the Legislature agreed to add two sections to the Indian Penal 
CodedeaJing with oriminalClOllspiracies udthe pw:Usbment 101' :cham. I 
tbel'EHore submit 'that in 10i8 the .addition of these two IJ8Ctions WII8 :made 
with the expre. purpose of ooping with 'he Datureof erime which -has 
boon de.oribed within the last few days 811 hlWing re-oc6Ull'ed m. Bengal, 
a.nd the 'Government of India, therefore, ue not without a remedy Which 
,hal heeD ginn to them by the substantive Statu.ise law of thi. 'couatry by 
the addition of thelle two clauses in 1018. Honourable MambEll'll will ftnd 
t.hat. when [ ·read Part II of the ,Olliminal J ... aw AmOlJdment Act, I 
mentioned "hat·in 1008, ~ (\nt i:  Act was .p1acecl upon the 'Statute"book, 
·the power 'to -dool. 'Im o&88ooiatiGn .milllwf·ul was given t$o the Govern()r 
General in Oouncil. iBut what has ·been 1Ib.e change? The change has 
been ·bmught ,.boed; !by 1iIooflion 2 and Sobedule I tJf the tDevolutlon :Aaf of 
1920, Act nxvull qf l'92G, where !the 'w.ords .. ;Loca] 'OI:Wemment " 'are 
sdbsiiwted tfC1r the WoNs .. ~ el't1  GenerR] in Oouncil." 'Now, wb"a't is 
~ e !~t bf UlNe. iDevt!>lution iHuJes : Ja ~ on ,the ,Statute·book , ~1: e 
.Aet,whloh I baveJu8t named? When thlS Act 'W8S ,po.ssed in 1908, the 
power ' ~tedand reposed .in the OentralGrwl'lrnmentt()aMlftre a8socis-
tions ~nla ul. If there :wa.s an unlawful nSAooiatinn in Bengol, the 
Bengal Government fl9 the accuser came before the Central Government 
with !facts and figures to ask the Central Government for their authority 
Qnd their power under this AettJo declarerm as8Of.!iation an unlBwfnl asso-
ciation. There was some safeguard. The detached 'CtmtralGovernment 
Could look at 'things in Bn im.plI.tiiaJ and d(>ta;ehed manner. But since tbe 
~~tment of c theRe D('volution Rules Rnd t,he placing of them on the 
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.statute-book, the accuser becomes the judge aud the Bengtll, BOlllbuJ, 
-or other Local Ooveruments concerned, if they are of opinion that IUlY 
.a~~ iati n should be suppressed, are given the power to dec.lure thulSe 
assoClataons WI unlawful. Tbat, 1 submit, was not tbo origin",l purpus(J 
'of the Hill as onactedin 1908llnd its temll! a~e been enlarged by the 
subsequent enactment to which 1 have roferred. I submit, if it was 
dan (~ u  in 19UB to confer the power of a judicial tribunal .upon the 
J:t}xecutive Government, it is still more dangerous since the I.mactment of 
] 92(1 to confer that power upon the Lu(:ul Government. Honourable 
Members must further remember that there is no provision in this Act 
cu.lling upon the members of the ussociation individually or eollectively 
to "show cause why they should not be dec lured ulllllWfuJ. There is no 
.appearance by Counselor otherwise before them. There is no argument 
that they ean address to the Local Govermnent. There is no reference 
by way of a.ppeal or revision or otheJ'wiRe to the High Court or before Ii 
judicial tribunal with a view to test the legality or propriety of an order 
passed by tho Local Government. The power of t.he Local Government 
therefore is absolute, ulltrammelled Bnd unrestricted by any judicial foml 
of procedure or any judicial eont,ro1 for the purpoBc iit any Btage up to the 
declaration of an association as an unlawful association. 'I'hat" I submit, 
isa power which I, spea.king as a lawyer, strongly deprecate Bnd 1 submit 
that, when ~ i.  country has been placed in matters judicial under the 
administration of the High Courts and tho other judicial officers of the 
<country, this matter which is primarily a judicial question must be J eft for 
-the decision of the judiciary. It will therefore be seen, Sir, what danger 
1mb within the provisions of Part II of the Criminal Law Amendment 
Act. I need not cite examples .0£ .its use or abuse. Members will 
.remember theBe for themselves. I urn only now introducing my Bill and 
-therefore, Sir,by the oonventi@n which you ha.ve laid down, I am restricted 
'to a very short speech. The Honourable the Home Member laughs., but J 
hope 1Ibe Honouro;ble the Home Member will remember that lie took more 
than 40 ,minutes to attack a similar Resolution of this charActer moved in 
tbe lastll6ssion of this House and I hope, Sir, that he will be BS briels" 
il have been if he wishes to oppose this Bill at thiR stage of introduction. 
I move, Sir, for leave to introduoe this Bill. 

~. President: The question is: 
.. :rhat _\Ie hegivan to introduce a Bill t,o repeal certain pr ... visions of the Indi"n 

'Criminal Law Amendment Act, 1908." 

fte ~ Itr JlaloolDl 'Kalley (Home Member): As Dr. Gour 
-sD.ticipated, I must oppose -this motion i it has been my duty to oppose a 
similar motion ·before, and it would not be consistent if I did not oppose 
it to.day, and indeed atevf!'ty ta~e., He ~ a.rgued his case, as he sa.ys, 
,purely is ·a legllione: on pur.eprmClp!es. of J'; l ~ude~ e. I confess that 
I aaveioundsome diffioulty m apprecmbmg hiS pomt m that respect. He 
'speds ,as t ~ t.his po,":er ofdeel8l'ing ~il8 eiati n  \Jnla'~' \lJ waf! some 
prerogati'Veof the Exeoutlve, as ,though It was the remainder ?f some 
ut ~atie pJivilegewhioh 'bad not, yet been repealed by the Legislature. 
Now that is not the calle. It is a power definitely given to ~t e Executive 
by the Legislature. It is akin to tho many po,,;ers given. to the Exeeut!ve 
in the Criminal Procedure Code, Buch as for mstance m our preventIve 
sections; it is akin to the power given to ~ e e uti~e under the Poli<;e 
Act for the declaration of routes or olosmgo1 public places to pubhc 
meetings or proeessions; you will fiAd similar instances .uot only in the 
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legislation of India but in the legislation of othel' countrie!l. The real 
question is not whether this power is contrary to the best principles of 
jurisprudenoe, but whether it is justified, whether it ill a power which should 
be maintained in the int"rest of general peace and tranquillity. Dr. Gour 
has referred to the circumstances under which this Act was passed. It 
was passed at Il time when anarchical and revolutionary movementlol wert: 
first showing, head in Hengal. I may say that, 8S 8 result of that move-
m~nt. in five years, some 174 outrages of an unarchicul or revolutionary 
character occurred. It walil passed because ill t,he words of a non-official 
Member of the Council ut the. timo it was found neccliisary to: 
.. make proviaion against conclaves where cM'lIival. of IMldition are aystem&tlcally 
carried out, revolutionary rioctrineB are daily preached, violont and miachievous lies 
are daily dill8eminated and lIueceptilJle minds daily illfl'cted with the venom of ~edi· 

tiOD. " 

These were the circumstances in ,,,hich it WflS pflf;sed. I do not wish to-
suggest to the House that the whole of these circumst,ltllCeR may recur; 
but no attempt ba8 been made in this House to deny the fact that there' 
has lately been II recrudesceneo of revolutionary conspiracy in Benga.l, 
and those who know the c1ehlils of that movement wil1 realise that it is 
controlled by the same associations 8S directed it in 1908, Bnd that those 
associations have the same motives, Imd the sume objective of murder 
aOfl assassination 8S they had at that dnte. I say advisedly, that this is 
not the moment at which toO Reek to deprive society of this wea.pon. Now, 
that was the originul purpose for whICh it WfiR pusRed. It has, I know, 
8S Dr. Gour has nIso said, been applied in Imbsequent years in order to· 
break up ussociations which were not distinctly of au anarchiclil or 1\ 
te'/ohtionary character, associations primarily of 8 political cha1'8cter, but 
whose existence and whose activities were felt to be dangerous to law and' 
order. But what was the character of those associations as judged by 
their results? Remcmber in the first place one point, that they were 011' 
under one pledge, 8 pledge to be ready to disobey without question auy 
law or Act of Government when called upon toO do 80 by the executive. 
The formation of such RRRooiutions had one result, an inevitable result, 
flS everyone-and not only the agents of Government-very clearly foresaw 
would be the case. There was intimidation and there was terrorism of 
every kind. I confine myself definitely not to charges brought against 
these associations by executivo authority but toO what has been written 
about them by judicial authorities. Now take a judgment of the Sessions 
Judge of Lucknow who dealt in 1921 with a case in which volunt,eers 
belonging t~ one of these associations objected to the mere .pr'eeence of the 
police in the village and drove them out, tearing off their unifdrms. That 
might scem a small matter. But I pass to the next. The Sessions Judge 
at Rae Bareilly showed that, in pursuance of the volunteer campBign to· 
urge tenants to seize possession of land, a brutal murder was committed. 
Then again, they \\'ere convicted of violent assaults in large numbers by 
the Sessionl'l Judge of Sitapur. The Sessions Judge who dealt with the 
~1e a n outrage found that it Wall directly due to the volunteer movement 
and that decision was confirmed by the High Courts. The High Court 
of Allahabad, when dealing with the Cho.uri Chnura case, . pointed out 
thtlt the non-violence of volunieerR WIlR by no means Ilb80lute. 
Tht")' had R semi-military organisation, Bnrl the Court was under' 

the necessity of sentencing a number of them to death 
for the t,errlble outrages that occurred at that time. Therc 

B p 

w.'l'e innumerable contliots between these allllOCiationl'l and tho' 
( . 
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IJ(llil!E;. At Hac Bareilh on oue oCl'Qsion 5,000 of them marching 
under their flags, attacked the town hall and had to be fired on. But 
indeed were I to go through the long list, some of the most conspicuous 
namefl of which are Rae Hareilly, Dharwar, HBngalore, Ferozepore, 
Sirajgunj, Sylhet, Tippera, Cuttack, and other places  too numerous to 
detail-if I were to go through that list-I should unduly extend the 
Hcope of my reply. 'fhere was on every side evidence that town rowdies 
were enlisted in these volunteer corps to take part in the work of picketting, 
thut on numerom! occllsions t.emperance pickottora were _ested themselves 
in n high st.ate of intoxication by the police. There W8S le ~le looting 
·o! shops; there were cases wherc thesc associations prevented the burial 
of respectable Muhammadans. There were even worse calles in which they 
were Hhown t.o have t.aken the men out of their graves and mutilated them. 
'Those were thc circumstll.nces in which we proceeded against these Asso-
dation!;. Let me be very clear. I am not alleging now nor have I any 
desire whlltever to nllege that conduct of this kind was approved of by the 
more responsible. leaders of the non-co-operation movement. I am 
fur from a le i~  that all those ngainst whom action was taken 
were hooligans or rowdies. I am saying only this, that ns 0. 

result. of the formation of those associations, numerous meo' 
·came into them who were not under discipline or under control. The 
.~ne lll result throughout tho country was diSAstrous to law a.nd order. 
It, did not end there, because under the influence ·of the ni'ln08phere of 
diborcler which was created, violent crime generally was largely increased. 
'mere is muoh evidell('.e to show that crime of the type of dacoity was 
()ommitted by men who would never have ventured to act but for the 
genernl Air of lawle!1sness int.roduced by t.he activities of voluntfler associa-
tions: 
"This murder" 

.,;ays t.he J \HIge of RRC 13areilly: 
" would never have been committed but for the rt'I:l'hL wu\'o of I. l'est and lawless-
nells which swept. over t.he district." 

'Then, again, the Sessiolls Judge of Fyzabad says: 
OJ The dacoits were themselvl:'s 88 convinced as their victims t·hat all rille had come 

to an end and took no precautiolls t,o avoid recognition." 

It was the general result of spreading disorder and crime throughout the 
country that influenced us in taking action against these associations. 
And indeed, we had no other remedy. I know no other provision of the 
law under which you are able to break up associations of this kind. There 
ILre CBses when under the conspiracy sections referred to by Dr. Gour 
you can proceed against those who have been concerting crime, but that 
"is not preventive action. There arrives a certain stage when preventive 
action of this kind has to be token in the general interests of the country. 
I quite admit that, on the last occasion when this Act was used, the net 
was swept wide and large numbers of men came into it who were not 
t.hemselves criminals. That I admit. But I also wish to point out that, 
when reference is made to the wide use of this Act, it must be remembered 
t,hat very lo.rge numbers of men offered themselves for arrest, or when 
they were arrested, refused to plead in our courts. We were not respon-
Hibie for that. If the Honourable Mover or if any one else can advise any 
.better· law for use against 8s800iations of this type, which are 80 fraught 
with danger to the public, we should be, 8S we always have been, glad to 
consider it. But 80 fllr we have been 8sked only to repeal. No real 
!'~med  hn.R ever heen ~m ' ted. The Mover of this motioD l alu\ ~  

• 
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stlilnd on the pro8cript.ions of jurisprudenoe and oLIaw. I IJIlY, there is.. 
some higher law, the law which bids the State to proteot the oommon 
citizen against intimidation, terrorism and wrong. and that is the reason for' 
my opposing the e t~a.l  the Criminal Law AmendmentAoll. 
Xr. Prellden\-: The question is: 
" That leave he given to introduce a Bill to repeal certain provisions of th .. Indian. 

Criminal Law Amendment Act,. 1908." 

The Assembly divided: 
AYES-58. 

Abdul Kanm, t(hwail>. M.all.viya, Pandit \tadan . ~l  

Abhyankar, Mr. M. V. Atu;ra, MI'. Shambhu Vayal. 
A"harya, Mr. M. K.. A1i81'a, l'andit J:larklU'8ll .Nath. 
Aiyangar, ~ . C. Duraiswami. .s:iul·tuza Sahib Bahadur, Mau.\·1 
Aiyangar, Mr. K. Rau'la. Sayad. 
AlimUJomman Chowdhry, Mr. Mutalik, 8ardar V. N. 
Aney. Mr. M !i Nal'ayaudllo8, Mr. 
Aelvi, Mr. D. \'. Nehru, Dr. Kishenlal. 
llll8t. Mr. K. Sadasiva. Nehru, Pandit Shamla!. 
lJhamall Lal, Mr. Neogy, Mr. K. C. 
Chanda, MI'. Kamini AIWlIU'. Pal, Mr. Bipin Chandra. 
L1letty, ~~'. R K. Shanmllkham. Piyare Lal, La1&. 
Uas. Mr. Bhubanananda. Itamllchandra l~, Diwan a ~dul' ~ 
Dal, Mr. Nilalmntha Ranga lyer, Mr. C. l:!. .. 
Oumuia, Mr. N. M:. Ray, Mr. Kumar·Sankar. 
I>uni ClIand, Lala. &ddi, Mr. K. Venkataramana. 
Uutt, Mr. Arnar Natn. Roy, Mr. Bhabendra Chandra. 
l~ ula.m Sari. Khan Sahib. Samiullah Khan, Mr. M. 
Goswami, MI'. T. e 8arfaraz Ruasain Khan, Khan 
nout·, Jk H. !,;. Bahadur. 
l1ulab 9·ugh. Sf rdur. Shafee, Maulvi Munammad. 
Hall8 Rai, Lala. 8hams.uz.Zoha, KiilUl Bahadur M. 
Ismail Khan, Mr. Singh, Mr. Gaya Prasad. 
Jec1ani,JIaji 8. A. K. Sinha. MI'. De\'aki l'rasad. 
Jushi, J\{r. N. M. Sinha. Kumar Ganganand. 
Karlar Singh, Sardal' 8yamaoharan. Mr. 
Kastllrbhai Lalbhai, Mr. Vonkutapatir8ju, MI'. B. 
Kazim Ali. Mr M. Villhilldas, Mr. Harchandrai. 
Kelkar. Mr. "', C Yakuh, Malllvi MUhammad. 
Malaviya. I'andit !<riahna 1 ~. YU8nf Imam, Mr. M. -. 

HOBS--39. 
Abdul Qaiyam, Nawab Sir Saflibllad6 
.-\>hol Kaeem, Mtullvi. 
Ahmad Ali liban, lIIr. 
. ~i e . Sil' P. Ii'. Siv&llwamy. 
Akram HUI.aill, Prince A. M. M. 
Allen, Mr. B. C. 
Rah_al a t~, Chaud"";. 
:0.11, Mr . .& D' 
Blackett., 'l'hfl llotlolr'lIble Sir Ba.!·iJ. 
RUl'd"ll, l\ir. 11:. 
Butler, 'Mr. Y. S. D. 
Calvllrl, .r.lf. 
Chntterjee, The H_r.b18 )lr. A. C. 
fhial. Swdlll' B. A.I 
.Maridoonji. Mr. :a.. 
Flemiug, MI'. E. G. 
·Ila. i11!~e Honourable !!Iir Malcolm. 
Uk.. .' h, S&Pdtr lhIhatha, Capf.l.oln .. 
Tllrbne, . H. JI. 
B"" el4 )Y. X. B. 
l'he motioeW:88 adqpted . 
• Dr .• ~ •• eo.: I introcfioo& the Ilill . 

• 

nne~. The HonollFable 8il- ! l'le .~ 
Lloyd, Mr. A. H. 
Makan, Mr. M. E. 
Muir. Mr. T. E . 
Moncrieft Smith, $r Honry. 
Muhammad Ismail, Klmn BAlladat'· 
Saiyid. 
N.g, Mr. Q. C. 
()1Ma11ey. :Rr. L. 8. 8, 
OwenH, Lieut .. Colonel F. C. 
PercivBI, Mr. P. E: 
i1~ e , Mr. G. 
Rhodes, Sir CampheU. 
Ruahltrook.Williaml. Prof. L.. i' . 
Singh, Raja Raghunandan lad·.~ 
Sinha, Mr. Ambika P"ruad. 
8mnyon, Oolonel I!Iir lhnrv. 
TCmttin_. MI'. H. • 
Tu,riRl ••. J. M. 
Wrigl)t, Mr. W. T. M. 



THE INDIAN EVIDENCE (AMENDMENT) BILL. 

Mr, E, Bama Aiyangar (Madura and Hamnad oum 'l'innevellv: Non-
Munammadan Hursl): I beg to move for leave to introduce a Bill further 
to amend the Indian Evidence Act, 1872. This Bill WIlS in another form 
placed before this House on the 21st I"ebruary 19"24 and therein I asked 
for the amendment of section 114 of the Indian Evidence Act. Objection 
was tl\ken on behalf of Government by Sir Henry Moncrieff Smith that 
that was not the proper place and that it· WHS sought to introduce an 
men~ ne~t in another e ~i n by a side-way.s arrangement. I now propose 
III thiS Hill to amend sectIOn 68 of the IndlUn Evidence Act by Hdding t.o 
it lin Explanation which runs us follows: . 

.. Proof of e e uti~n under this section may be presumed to" have been made where 
the . attestor proves IllS presence I't the oKecution 0\' the acknowledgment thereof b.l' 
the executBnt." 

Honourable Members will see that the object of this Bill is to get mortgag& 
documcntH proved even where t,he attestor proves the acknowledgment of 
the executunt. What I pray for is only to give the right to court to presume . 
.. Mlly presume" is the expression used. I do not want to take away the 
effect of the provision in the Transfer of Property Act which requires 
t,hat. it should be nttested, nnd the word " attest " has been held bv the 
Privy Council in tho decision quoted to meun the actual witnessiilg of 
the execution. But section 68 of the Indian Evidence Act gives us the 
method of proof or such !l docllmE,ut, and there tlgain, attestation has to be 
proved by lln "ttestor which W81:\ held by the Privy Council though there 
wel'e conflicting deciHions of the various High Courts, to mean a person 
who actually saw the exeeutioh by the executant. The object of the present 
Bill if' t.o see that injuRtice ,is avoided and justice rendered where, us it 
often happells, the attetltor illl kept out of the way 01' is under the control 
of the defending party. A pQ1'ty may admit exeoution, he may remain 
cz pa.rte, but yet the attest.or may be made to Ray that he did not see the 
execution but only had the nelmowledgment made to him by the executant. 
In such a caso, the law, as it has been interpreted, compels the court to-
dismiss the suit even when the defendant is not l'eally contesting it and 
renwins ex parte or admits 6xe(lUtion. The Madras and the Calcutta High 
Courts have tnken cne view while the Allahabad and Bombay High Courts 
have taken ~m t el' view about the proof to be given. But their Lordships 
of the Privy Couooil, aft.er going through the wholo matter and t.he wording 
of tlection 68 of the Indian Evidence Act and of section 59 of the TrllJlsfer 
of Propert,y Act, could not hold that an Ilcknowledgment will be sufficient 
PLUOf. Under those cirCuIllstllllcCR it is felt that in many ctlses the existing 
law workR great hardship unnece!issrily. What I propose to do is that in 
cnSflS. where such evidence is either found not to be procurable or where 
such evidence is purposely kept out of court, 8 presumption may be made 
so that justice may be rendered Ilud injustice may not be perpetrated. A 
close reading of the decision of the Privy COllncil will indicate that their 
Lordships only feel constrained to hold in the way they have done owing 
to the wording' of the sections" I therefore ask for leave to introduce 
the Bill. 

The Honourable Sir Jlaloolm JhIUey (Home Member): With regard 
to the attitude of Government, though we do not accept the Honourable 
Member's argwnents, we think that the iSKue being a legal one it had 
perhaps be fought out at a Inter stage on the ftoor of the House. 
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JIr. PreIldent: 'l'he question is: 

"That leave I,e given t.o introduc@ a Dill further to IImend the Indian Evidence 
..Aut, 1872." 

The motion was adopted. 

JIr. E. Kama Atyanpr: Sir, 1 introduce the Bill. 

MESSAGE }'HOM THE COUNCIL OF S'l'ATE. 

Secretary of the ..... mbly: Sir,' the following Message hal' been 
~e ei ed from the Secretary of the Council of State: 

"  I am directed to inform you that the Council of State, at their meetings held on 
t.he 25th March, 1924, have passed without, any amendmtlllts the Bill further to amend 
the Indian Income·tax Act, 1922, forcerU!.m purpo"ell, which was passed by the 
Legislative Assemhl.v 011 the 19th March, 1924." 

'l' ~ FOn ADJOURNMEN'f. 

JIr. Ohaman La! (West Punja.b: Non-Muhammadan)": I beg to move 
the ndjournment of the House. The motion I have to put is that I mOVlI 
the adjournment of the Hcruse to discuss the refusal of paB8ports to "everal 
prominent Indian leaders of the Khilsfat movement, including Maulana 
1\:[uhammud Ali, Maultma Shaukat Ali, Dr. Kftchlew und others who have 
been selected to proceed all members of delegations to Turkey, Persia 
.and certuin Arab Htutes on It religious mission of peace, including the settle-
ment of the future of the Khilafl\t, thereby creating 1\ grave cause of unrest 
.among the MussaimaDs of India. 'l'he question before the House ~!  one 
.of the most important that it has fllilen to the lot of this Assembly to discuss 
during this present Session. It is a question which goes deep down to 
the eOllstitution under which we live in Indio. to-day, it goes into t.he 
Tights of the people of India, into the constitutional practice that prevails 
in thil! country and into the autocratic methods which prevent us from 
exercising our inherent rights in our own land. The facts of the situation 
are very simple. On the 25th November last Maulnna ShRukat Ali wrot.e 
a letter to the Sooretary to the G'overnment of India, Foreign Department, 
stating as follows: 

"The undersigned hns been directed by the WOI'killg Committee of the Central 
Khilafat Committee to request YOIl to kindly iSBue the necessary passports for t,he 
.dele~ti nl which tht! Rll-India KhiJafat Conference have l'ellOlved to lend to Turkey, 
HedJaz, MellOpotamia, Syria, Palestine and other Arab States with a view to adjuat 
tbe re1igioua relationa of all Mualima and to remove all existing misundlll"ltandilll" 

The underlligned will greatly appreciate if you will be good enough to let him 
kllow at your earliest :. ll enie~l ~e what particuLirs y;ou would reiui.re for iS6uing the 
Rhove pasBfort8 and how long It would take you t,o Issue them. t iN hoped that t.he 
matte!' wi' he t ea~ RS urgent." , 

To this letter of t,h!) 25th November a reply was received by Mau)ana 
fihaukat Ali from the Government. which stated: 

•• With reference to your application on behalf of the Working Committee of the 
Central Khilafat Committee for the iNue of jlassporla to enable delegations to "Ilit 
Constantinople, .Angorll, ]'aleatine, Iraq, Hedjaz, Syria aDd othlll" countries I am 
directed to request you to intimate to me the name and number of t he members of the 
JltOfOsed delegations' and the rout.es they ~ to follow." 

e 
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It was tal<en for grant.cd by the Central Khilafllt C _nunittee that since this 
reply had been issued, a mere intimation of the names of the members 
of the proposed delegation would be sufficient to obtain passports from the 
Go'\"ernment of India, but it uppears that between November the 25th and 
Fvbruary the 5th, there was some sort of a change in the attitude of the 
Government of India on the subject. 'rhe names of members which were 
intimated t,o the Government of India are these: Hakim Ajmal Khan' 
S .. hib, Maulana Abul Kalam Azad, Maulana Muhammad Ali, Dr. M. A. 
Ansari, Mrs. Sarojini Naidu, Pandit MotilaI Nehru, Pandit Jawaharlal 
NDhru, Haji Abdullah Haroon, Dr. Syed Mahmood, Mr. Shu nib Qureshi. 
'l'his first deputation was known as the Hedjaz deputation. The second 
deputation was !tlso a Hedju7. deputation which consisteci of the following: 
Hakim Ajmal Khfln, Maulanll. 8haukat Ali or Seth Yakub Hasan, Maulana 
8yed Suleman NRdvi nnd Mr. Ashfaque Ali (Secretary). 1'he third deputa-
t,ion consi8t,ed ()f the following gentlemen: Maulana Abdul Majid, Dr. 
Kitchlew, Mnuhma Husain Ahmad and Munshi Khurshed Husnain. The 
names of the members of these three deputations were submitted to the 
GO\obrnment of India, Lut after the submission of these names, there was, a8 
I [laid, apparently a change in the attitude of the Government of India. A 
reply was sent OIl the 5th of March arid I hope I may be forgiven for read· 
iug the whole letter. It is a Bhort letter, but it is very important and its 
('on tents ought to be made known to Members of this House. It is a letter 
from Mr. C. W. Gwynne, Deputy Secretary to the Government. of India, 
to Mnult.na Shnukat, Ali. It runs: 

.. In reply to your lettA)r of the 5th January. 1924. applying for the issue of pass-
ports to enable certain delegations to visit Consta.ntinople, Angora, Palestine, Iraq 
and other Arab St~te , I am directod to ~a  that previous consultation with the 
-Governments. of the various countries t·" Le visited is for ohvious reasons indispensable 
.as it is uecessary to ascertain whethm' they would be prepared to receive the delega. 
tions and grant t.hem the requisite facilities. Steps to eli i~ their views have 
been t.aken. I am to add that the Government of India could not in any case agree 
t,o grant passports to persons who have heen convicted and sentenced to imprisonment 
for offences against. the St,at£ or for  inciting Government servants to disaffection." 

1 take my stand upon this paragraph, this second paragraph, which statu" 
that Government Mre not prepared to grant passports to any perBon whl' 
ha,; been convicted of offences lIgainst the State or for inciting Govern-
Ultnt servant" to diflltffection. At' far as I am aware, there is no law, there 
is no rule, there is no regulation under which the Government of India 
.('sn prevent the grant of passports to His Majesty's sllbjActs on the groullj" 
lllclltioneci in t.he letter which I have just rettd out. In brief, these Ilre 
the bare facts of the. whole situution. I will come back presently to the: 
reply given to this last letter by M.aulana Shaukat Ali; but having stater! 
1.he facts let me revert to the motives governing the whole situation. No 
one will deny that the Khila.fat movement has been a thorn in the side of 
t.he Government. No 'one will deny that Government have done the;!' 
Jevel best to put down this movement in lndia. The Government ha\'" 
imprisoned and int.erned m('n who started thit! movement. They hay;: 
banned and they hllvc porsecuted the followers of this movement unti· 
it has become almost impossible for any lle ~ lUan holding honest con· 
victiops about tliis question to flt,ate them pubhcly and openly without at 
1,M flame time being made subject to inquisitorial inquiries instituted by 
.Government in this bohalf snd to punishment for stating openly his honeflt 
views. Moreover, there hss been throughout this controverl!Y an atruos-
I,here of international intrigue which has oovered the Khilafat movement 
with the poisonous miasma 0.£ hatred and e~  .. These .are t~e ~al factp 
.of the situation. No one WIll d~n.  that thiS mtemahonal mtngue , a~ 

• 
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eusted. No one will, I dllre say, deny that from time to time attempts 
have been made to put this intrigue into execution. Was it not in 1016 
that a demand was made that that convenient henchman Husam shoulo 
be made the Khalif? But when they found that it was much too bold a step 
to t.nke they took refuge in granting him a very high-sounding, grandiloquent 
titll' known as the ali ul H~dja . Is there anyone, Sir, who is pre-
pared to deny that article 189 of the Treaty of Sevres contemplated, or 
rather suggested; that the Turkish Sultan should renounce all sovereib"llty. 
all jurisdic'iQn over Mussrumans, which could not mean political ju i di(~

tiOll, but could only mean his religious jurisdiction over the MU8salmans 
01 the world? 

JIr ...... D,... (Bombay City: Non-Muhammadan UrbfUl): Did 
not the Government of India do their best to bring about a modifirntio I 
of the Treaty of Sevres? . 

JIr. GbN!'M Lal: The HOllIOUrable Memoer wants to know whether it 
was not the Govenunent of India, who broQght about a revision of th,: 
Treaty. My reply to that, SU', is that it WBS not the t' ;u~ut of 
-India but ihe Sword of Mustapha Kemal l)asha. It wu.tI urti. 189 which 
said 

Kr. Prestdeat: Order, order. I lIlU!;t remind the Honourable Member 
that we cannot tum this into 8 debate on ~i n policy. The Honour-
IiIblc Member hiUlHelf 11l1K restricted this debate bv the terms of hiR OWII 
notice. It is the qUl:)stion whether the Government of India were or were-
not exercising their discretion properly in imposing certain restriotion.1 
which made it impossible for certain citizens of India to proeeed on It cer-
tain mission. . 

Kr. Ohaman LaI: I merely wanted to point out. Sir, thut the genetlit, of 
the whole trouble which has resulted now in not granting passports to t ~· 

gentlemen I have mentioned lay in the fact that there was an internatiollal 
intrigue and an international intrigw: which exists even to-day. 'I'h ... 
results of thiN intrigue were such that thero was throughout India a great 
wave of agitation aUlongl'lt the Mussairnsns of India; so mU<lh so that great 
men like Mahatma Gandhi threw in their lot with the Muhammadans on 
the side of the perl>t!cuted against the persecutors. And the result of this 
ugitatian was that Maulana Shaukat Ali and Maul ana Muhammad Ali 
were interned und hundreds of thier colleaguel:l were imprisoned. 

What" Sir, is it that they demand? 'rhey demand nothing but thiR. 
that they should be aHowed to proceed peacefully on their mission .) 
other countries in order to bring about _8 settlement of the Khilafat ques 
tion. Nobody here will deny that the Muhammadans of India along with· 
the Muhammadans of the rest of the world are very' greatly agitated abod 
t.he Xhilsfat question. And it is in order to settle that question. in OrdN 
to bring peace and tranquillity in the MURHlllman world, that Maulann 
Rha.ukat Ali and M8ulana Muhammad Ali, the acknowledged leaders of 
the M\lssalmans of India. demand passports to go abroad-ayE' indeed in 
order to ~ettle this matter in consultstion with their eo-religionists. : ~, 

are going on a purely eli i u~ misslon. It msy be said th't!t a t~ 
would have been granted t() them if they had been going on a purely reli-
gioull miRsion and that this mission is not purel.v religiou"!. I ('hall eng'(' 
that statetnent. The han that hos been plRCed upon them is unconditional.-
Tt. doe. not ~ , you shall not go to such Bnd such B country; it does not 
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say that the mission shall be only for religious propaganda. It suys quite 
clearly that persons who have been convioted of oausing disaffection, per 
sons who have been convicted of crimes against the State, thosI:: a.re thlt 
persons who shall not be allowed passports. The reply to this declara· 
tion made by Government, issued by Maulana Shaukat Ali, is !I. very in-
teresting document. It says: . 

.. With reference tll the first part of para. 1 of that letter the undersigned regrets 
that he is una.ble to appreciate the reasons assigned for a previous consultation 
wit.r the Governments of various countries to he visited and no other reason is 
• obvious'. Tht' Central Khiluiat: Committee has no reason to doubt that the Govern· 
mentK concerned would be prepared to receive the delegations, unless of oourlle any 
outside influence is hrought to bear upon some of them and a prejudioe against thea. 
delegations ia ~ e e  sought to bo oreated." 

May I remind the House tha.t only a couple of days ago a cable was 
received from Angora which said that they would welcome the delegation 
which was int.ended to be sent out by the Central Khilafat Committee. 
Further, Maulana Shaukat Ali states: 

.. As a matter of fact, however, the Turkish Government has already telegraphed. 
that the Khilafat delegation would be moat welcome and Al·Qibla, bhe official orgllll 
of tbe Hedje.z Government, haa al.lo published that the Sharif Saheh of Mecca is 
equally prepared to welcome such a delegation. Other indications also exist which 
Ipave the Central Khilafl1t Committee in no doubt about the matter. 

Even if the Central Khilafat {)ommitt,ee had any doubt about the reception of 
thelle delegations it would be far from clear why the GOTernment of India should" 
want to elicit the views of the Governments in question with regard to a matt.er' 
with which only u lt nl1n~ are concerned. It is Q religious ohligation imposed 011 
every MIIRlim to exert himself and make peace whenever some Muslims have faUen 
out amongst themselves and the situation in Muslim countries which the Khilafat 
d~le ati n under refereuoe would seek to improve has recently been aggrava.ted as 
newspapers indil:ate hy a sa.nguinary cOllflil,t in which one of the 60ns of the Sharif 
Saheb of MeccR is stah,d to have heell e e ~ t wounded by the forces of the Amir 
of /l:aj(l. It is surprising indeed thnt it ~ uld Ollcur to allY nOIl·Muslim that SlIch 
peat'eful efforts a" the d"legations ar" intend .. d to make would he Ullwelcome to those 
who share the same religion alld are bound to recognise the imperative .,nature of a. 
Muslim's duty to make peace betw(.en his brethren. 

It has repeatedly uwn declared by the Government, of India. that it does not deaire 
to interfere in the religious concel'IIS of the MussalnlRns. The undersigned has no, 
doubt that the MusRalmans of India would look upon the intervention of Government 
in this mater 8,S undesirable interferenco in a purely religious matter which is A 
domestic concern of t.he Mussalmans themstllves and that they would certainly regard 
such interference Il8 contrary to the repeat,ed declarations of Government. 

As things stand at present it is entirely in the hands of Government to prevent 
any Muslim who wants to dn i~ ohvious dut.y hy his cf)o\·"ligionist.s from gomg out 
of this country tn do it. 

Moreover, it is universally understood th/!t the obj4/ct of issuing plLssporl;s by a 
State is to ellabi" those who apply for them to seck the protection of the representa-
tives of that State in the countries to he visited in case of necessity. 'l'he Xbilafat 
deiel?3tions would not need a.nd do not desire ~u  protection and passports bAve been 
applied for only because under existing rules no Indian can leave the shores of India 
without them. 1'0 refuse to issue p&8!ipOrti in such a oase ""ems to b& a olear atmll8 
of a system designed ill the interests of those ~  apply. for p8;ssports .. III cOllcluYon 
the undersigned trust·s that the passport.H a.pplted for Will he l~ u .. d Without further' 
dfllay. " 

~t Sir, is the situa.tion according to Maulaua 8huukat Ali who o,pplied 
for the passports and was refused ~ lUl e the Government laid down cer· 
tain conditions. Further, there was another letter to which I n(~ed nul, 
refer at the presen;t moment in which the ~t V~ Dlll Dt .8a.~ that the.\ 
wanted an undertaking from those who ,":e;tl gomg ill this lWS!ollOll thl\t the ... 
would not indulge in any sort ~, pol.ltlCal propaganda. ~t. a e~ ~n.  
understanding how anybody could tmagme that 8 .p.urely rehglOus rumsloll 
of peace is going to indulge ill any sort of pohtlCal prop.aganda. I do 



LEGISLATIVE AHSEMBLY. [25TH MAUClI 1924. 
• 

[Mr. Chaman La!.] 
not believe that this delegation were going to indulge in any political pro-
J'aganda. 'l'hey were going on a purely religious mission of peace and thai . 
.DIone should have been enough for you to grant them their passports forth-
with. 
There are three grave issues involved in the question I have raised. 

In the first place, us Maulana Sbaukat Ali pointed out, and 8S I alle.,ge, 
the Government' Bre interfering with the religious liberty of His Majesty's 
Indian subjects. There is a pasRage which I would ask Honourable Mem-
:bers to note with great attention. It reads as follows: 
"Firmly relying Ourselves on the truth of Christianity and acknowledging with 

gratitude the solace of Rligion, We disclaim alike the Right and the desire to 
impoae Our Convictions on any of Our Subjectll. We declare it to be Our Royal 
Will and PleaRure that none be in any wise favoured, none molested or diquieted 
by reason of their Religious .Faith or Observances; but that all shall alike enjoy the 
equal and impartial protectioD of the Law .  .  . .. 

This is a passage from the proclamation of Her Majesty Queen Victoria, 
of November the first, 1858. Is it consistent with the principles enunciat-
(ld in that passage for )'OU to refuse passports to delegates going out to 
do nothing more than their religious duty? I declare, Sir, that it is not 
.(:onsistent with principles you yourself uphold. 
In the S6Cona place, I assert that you are trying to interfere with t ~ 

.constitutional liberty of His Majesty's Indian subjects, and 1 call to your 
mind the fact that you are abusing the law in imposing any restrictioDs 
upon the grant of passports to His Majesty's subjects. I challenge you 
to point out the specific provisions of the law under which you have refu&eu 
those passports. Take the Passport Act of 1920, Act XXXIV. Where 
in the whole of this Act do you fina a single provision, a single clause, which 
gives you the power to refuse pasRports to His Majesty's Indian subjects:' 
1J'he Act says that no person shall enter British India including British 
Baluchistan, the Hant-hal Pargrmnas without a passport. Where cloes it sny 
that no British Rubjects shall leave India without a PIUlsport? It is entireh 
bn Act for those who cnter India, not for thoso who leave the shores ot 
India. Neither in the Act nor in the Rules issued by notification undeJ 
iL, is there a Hingle passage, a single clause or' a single word which i l~8 

:,ou the power to refuse a passport to any of His Majesty's Indian s\,b 
jects who ciemand thoRe passports from you. Finally. Sir, I contend that 
.~ u are interfering with the political liberty of His Majesty'R FlUbjects b,' 
the restrictionR and conditions which VOIl Imve laid down and which I have 
readout to you. Under such restrictions, under such rules that yoU have 
laid down, under such conditions that you have imposed, you are rear., 
by exeeutive order passing an order of internment, upon those members of 
the delega.tion who intend to leave this country. You interned them OD(,I-' 
and you localised their internment, but now YOIl want to tum the whole of 
India into an internment camp. You really are taking your stand UP('l" 
bbsolu,tism and upon autocracy. You aro cOdtent and you are Ilt peace 
only if you can seal your ports and if you can tum the key in the lock 
-of your prison house. You are content ond at peooe only if you have 
stamped under foot the ordinary principles of human libert1 and human frElfl-
.dom. Let it not be said tl:.at you are not prepared to bsten to the voice 
of the people, that you never will lie responsible to the people of India, 
thllt it is your policy to own responsibility neither to mnn nor to God. 

III. PreI1dent: The question is: 

"lhAt this H( u~e do now adjOurn." 
• 
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Jlaulvi Jluhammad S a ~e (1'irhut Division: Muhammadan): Sir, i! 
lB difficult to conceive of It greater injustice at the present moment to t ,~ 

Muslim community of India than to refuse to allow them to send a depu-
tation of their own choice. , 

'l'he Muslim community in Indi/l has received a very great shock Irma 
the declarations of the Angora Assembly regnrding the Khalifu and the 
Khilafat and the /lct.ions it has taken. Nobody would doubt t.hat MUBsal-
mans have every right t.o endeavour to understand all the truth ahout the 
matter, to consult. all the leading l\Iussalmans of the world, to discov(,f 
ways and means to lllend the situation 80 as to fit the Shariat of Islam. 
They have the undeniable rIght of meeting the leading u ~mlm n  of tnt' 
world to confer with them on this ull-important question which goes to the 
very root of Islamic constitution. 

The necessity of conferring with the leading MU8salmans of the world 
with the objects mentioned above has not been doubted, I understanr!" 
oy the Government. I lmy this because I find that the Govennnent is 
ready to issue passports to a deputation to the Muslim countries mentioIl-
ed by Maulanu ShBulmt Ali in his letter to tho Government of Indill. J t 
h, because of the restrictiollfl and limitations put on the deputation by thl' 
Government of India that the question has arisen in this House. 

Now let us examine the restrictions. First of all, could there '!te 8!1Y 
restrictions imposed? 1 need not go to the objects and rea.sons of th,' 
Passport Hegl!lations. It is obvious that the Government are using tilt' 
powers given to them for a particular purpose to serve an t e~ 

object. I would therefore confine myself to the simple question whether 
the Government are ju~ti ied in putting any restriction in view of th,· 
cbject of the deputation. 
The object is purely religious. It is of the very essence of Islum thH' 

the institution of the KhilBfat must at all costs be preserved, and it. jR 
\\ ith this object in view that. t.ho deputaion is being Rent. There is nothin:; 
in it whioh clouds the issue. 
r do not think therefore that the Government would be properly advill-

ad in putting restrictions on the deputations. It would again be  obviou. 
interference with II purely religious matter of the Mussalmans of India. 
No amount of sophiEltic argument can convince any Mussalman that it it; 
not, once more, Ii direct attack on their undeniable right of moving in II 
matter which is t.heir solo concern. You do it and you expose yourself 
again to the perfectly just attuck of thtl Mussalman community and of 
those of the 1l01l-Mussulmull eommunity who sympathise with the Mussal-
mans in their calamity. 

Now, take one of the restrictions. It is said that the Government of 
India could not in any case agree to grant passports to persons who have 
been convicted and sentenced to imprisonment. for offences against tllt.l 
State and for inciting Government servants to disaffection. Now to under-
p,tand the reason why the Government is not prepared to grant pasHportt' to 
such persons, we have to recall before our mind the personll.geH to WhOlU 
the ban is meant to apply. They are Maulana Abul Killam Azad, MlI\lhmn 
Shaukat Ali, Maulalls Muhammad Ali and hundreds of other leading t,H ,~ 

ni the Muslim communitv who come under tho ban. In fad llll1 ~t ul1 
those who took an a ti ~ interest in defence of their religion uad to bl' 
Rtamped with the label of offendert; against the State. Thertl waR certain· 
ly no law giving the authorities power to attack the religion of the people-in a direct manner. They had to find out their weapon «>f ntttl('k ~ till' 
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()rdinary law of the country und they foun.d it in the sections relating tD 
the en t'~ against the State. Government made t ~ e sections an excuse 
tor locking them up. Hut tho people, on the other hand, honoured them. 
'J'heir confidence in such m~n was the more e~t ed. 

Now ,vhen such a serious time has m~, the Government meWl to tell 
them that st.ch men should not have the confidence of the .MU88ttlmHtJ 
<Jommunity to repreSE.'Dt t.hem on the deputati(ID to the Muslim States. 
III there any reason in it? 

The people's confidence in the ahovemaned perl-lonllges is perfectly well 
kno'wn to the Government. 'l'he people have only recently given them the 
highest honour that they have in their power toO bestow. 

Mau\ana Abu! Kalan} Azad was in' September last in this very city 
of Delhi elected to occupy the chair of the Indian National Congrcse. 
Mnulunn Shllukllt Ali WIlS, even before he came (Jut of jail, universally 
acclaimed I\S the President. of the all-India Khilafo.t Conference at Coca-
!lad a , and so was 1\1aulan8 Muhammad Ali. chosen to occupy the chair of 
the IndiM National Congress at the same place. 

If the Mussalmans of lndil~ Me not going to send suem gentlemen to' 
rt'pr8llent them before the Muslim Stutel1, who else would be able to do more 
justice to the ciluse of relig:on which their Mission is del!lgned to do? 'rhe 
other ground i(oJ tha.t in view of the .object of the delegation, :the GovE'rnmeot 
are not preptlred to grant pi\.SSportill except to persons professing the Muglim 
religion. . 

One cannot understand the rtmilOn of this deoisiOll. If a. DOIl-MU8lim 
is convinced of the righteousness of the ca.use of the lndiaD. lriussa.lmans 
and wants to share the t.rouble of his Muslim brother, who can prevent 
.such a non-Muslim from lIympgthising in the mOElt a.ctive fonn with:.liR 
Muslim brother in the hour of his tna.1? 

I do not understa.nd, Sir, why t,his active .. ~m a..t  OIl the pet ,of !lOB-
MUillims should be a. ,source of trouble. to tihe Gove.rnmem, or why there 
·should berm attempt OD the pun of GO'-1emllllel.lt to :prevent . .auch noll-
Mualimsfmm Waring with their Muslim brothers their trouble in ~el  

hour of calamity. 1 lIubmit, Sir. that Govemme.nt would be ,properly 
.advised t.o withdraw the restrictions and to let the Muslim oommUlllty 
undeNttmd >that tbeGovEn'Illnent are notgoiDg fiG int.e ~ with the;r l'Wl-
·gious liberty and the action which they want to take in order to defend 
their religion . 

lDum Bahadur Smaru Jl11l8&lD lDum (PatnR, and 'Chota Nagpur cum. 
'Oriaaa: Mululmma..dan): Sir, whatever ma.y be the opinion of the Govern· 
'ment of India, ",ita regard to the intention of the :members of the deputa-
tion who wn.nt ,topt"ooeed to Angora., .Palestline, Iraq IlZI.d. ImMotAer pU.ces 
or to the object with which they want to proceed to such plaoes, I submit 
to the Hause that the misaion ill purely religious. Sir, the abolition of the 
'institution of the KhilB.fat and the deposition of the last Kbalifa of the Aine 
of thfl Osmsnlis ha.ve cren.ted a deep  sense of reaentment and connor-
nation Bmong the Sunni sections of the Muhammadan community. 
Though the Shias have no religious concern with the Khilafat, yet leading 
membel'R of theSbia.. eommunity, suCh &A the Right Honourable Sir Syd 
Ameer Ali and Ris Higbness the AguKhan Bre taking,," lmen iBtereat in 
the matter, and tha.t from the viewpoint of Muhamrnail&n brtttberhood a.nd 
frR.temit.y. • , 
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Here, 1 cannot help eXprl$Ring my Hense of deep gratitude to the great 
l(>noel', 'Prtndit Motilul Nehl'u, who JIIl.S HxpresR£lohiH willingncss to proceed 
w,th the> il.eplltllt.ion to Angnl'u and nt-hpr Muslim States. tlir, it, wos chiefly 
hecause of l\·1:lhn.tmn Gandhi's t.aking up the CII 11 i;t' of the Khilafll't in right 
.'amcst that he is tt'spected, honoured. unn loved by the whole Muslim 
world, if not more nt least us mueh as by t.heir Hindu brethrtm. 

Sir, it is COUllUon knowledge thut owing to the abolit.ion of t.he Khilafat 
... nd the depl-sition of the Khalifa, Eg'ypt and Hedjaz have t!et up their 
.daim to the exalted office, and one in high office has gone so far at! t(l 
~:ll e t the nume of His Exalted Highness the .NizUJ.n of Hyderahad. Jt 
it> also common knowledge that Maulana Muhammad Ali is ill correHpondenee 
regarding the Khilllfut with the Angora Government, the Hedjllz Govern-
mODt and the Egyptian Government, and tba.t the Indian Moslems are 
trying their level best. to sec that the Muhammadan world is not divid>:ld 
Oll this question and that different Khalifas may not be appointed in the 
<lifferent Muhanllnadan States. It is simply to prevent the dismcmbennellt 
of the MuhliJIlmadan world that IndilUl Muhammadans are so keenly 
iuterested in this question. It is the del:'ire of the Indian .Moslems thllt 
the Khilllfat tillould remain with the Turks, uS the only strong and inde-
pendent Mu1Humnarlan Power: and, Sir, the object of the delegation there-
fore is to tflke time by the ~l  and to cOIUlUIt the Angora Govl1rnment. 
.and its head, Kemal Pasha, as to the best solution with regard to the appoint. 
ment of the Khuliftt before it is too late; othtlrwise, jf different Muham-
madan St.o.tm" E'Bpecinlly in these critical times in their history, have theIr 
QwnKhalifa.-one in Egypt, one in l)alllstin6---Qne even in India and 
one in AIgbo.nistl1n, the Muhammadan world will be disunited. This kind 
of dismmriberrnent, according to the views we hold, is the very object which 
the enemiel> of Islam ha.ve in view. 1 would therefore advise the Govern-
ment to help the Muhammadan community and not to interfere in any 
wa.y with the de1egation; otherwise I am afraid the cODsequences will be 
anything but pleasant. These gentlemen wish to go to Angora, rightly 
or D ~ · ate e  their ini nma~ be ;8Dd jU8t Q8\inthe ,CIttIe .. 0£ the 
Akhu.lisby stQPpingthem from going toJ aito you created gO much wstur-
bu.nce, BO I am a.fraid,if you interfere with or riop these men on .difieJ.leJlt 
>grounds, whatever they may be, you will ~ eate lIJlother diBturbanoe. Sir, 
I am grateful to my Honourable friend, Mr. Chaman Lal, for having taken 
up this matter and moved the adjournment ot lIheHousc, and I ·support his 
motion. 

Wa'1l1v1 -eyed ·':.urtua 'Sihfb Jlahadur (South Madras: Muhammadan): 
J 'feel bound 'to associate myself with the previous speake1'8 in this momen-
1.ous question-a question of life and death to the Muhammadan community 
This question of ~ e n ~a~ is avery momentous ~e ti n which has bec.n 
Bgitatng tho mmds of MuhltInmadllos 'for some 'bme past. Had thIS 
.ileltjgationbcen :pennitted to go to Angora. and . other places they ~ uld have 
come out successful. 'l'bey uld a e l~  the co-operatIOn of the 
Moslem w@rId prevailea upon the Angora Government to realise the 
necessity of making mm ~ cause with all other Muhammadans, ~  that 
a oommon unde.rsto.ndmg mIght have been brought about. Had th's dele-
gation gone in time to Angora, Syria., n.nd even Arabia., they would havo 
fltlcc('cded in bringing abollt coroia1ity and brotherly feel'ngs between fellow-
Muhumm,ooans nnd .t,he question of the Khilafnt would have been de id,~d 

smoothly to the slItlsfa.ctlon of t,he MuhRmmndans as also to the s8tlsfae-
i,ion of the Government. Ao fll,r as t,he Home Go"crnmiDt are n ~ed, 
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they have assured the MuhammudanR that they huve no interest whatevt"l-
in the Khilafut; hut so far as the Government of India are conoel"Iled, my 
Ronouralle friend, Mr. Dumasill, said that the Government of India have· 
alrcadv evinced interest in tho Khilafat movement. Now we ask that 
the ~ t! nment of lnwa should show the.r l!I,YllIpathy with the Kbilafat 
movement in 11 prllctical WHy. If they want to ",how roal and practical 
lIympathy, Jet them grant permission to these members of the delegation 
80 that they might go peacefully on their religious mission to try and bring 
about friendly feelings and cordiality. Now that !leveral Muhlt.mmadans 
have tried to proclaim themselves as Khalifl\s-for instance Shah Husain 
in one pIrKle, Amir Abdul Husl\in in another place, and Fouoo Pasha of 
Egypt in still another place, it hlUl become 11 question of great importance 
t,o us Muhammadans. When this delegation succeeds in going to all those 
places the question of the Khilafat, we may hope, will be settled in one way 
or another, nnel we shall hnve an amicuble settlement at lust. That is why 
we are so very much interested in this delegation und I echo the voice 
of t.he entire Moslem world when I ask thllt the GovC'mment of India 
should show their mllgn8Ilimity fit least in this casC:', if they have not shown 
it in other casC's, by granting pennisRion t~ this delegl\tion to proceed. I 
would repeat whut fI previous speuker Khan Bahadur Sarfaraz Husain Khfln 
haR so ch'llrly said, thut, if no such lwnnisRion be granted, we aru afra.id 
that MuhllmmadlUlH will be put to the necessity of following the example· 
of the AkllliR. Just IlH they hllvt' been pcacdully doing their religious duty, 
Muhammadans will also do their religioufl duty peacefully;  and on behalf 
of the whole community 1 would request that pennission be grrmted to this 
deputation without any hesitation. I challenge the Government to SHy 
thnt it is not 11 religious mIssioD. If they can prove that it is not a religious. 
mission, they may st.nnd in our way; hut when they cannot successfully 
prove that it is anything but f\ religiouA mission they should not put diffi-
culties in our wily unnf'ccssa.rily find so wound our religious fee.lings. 

Oolonel SIr Benry StaDYOD (United Provinces: European): Sir, 
there seems to be Aome misappreh(msion underlying this motion and 
giving rise to some of the very natural (lxcitement, which we ha.ve· 
witnessed. Mr. Cbaman Lal rightly said, that the Indian Passport Act 
is designed to control the entry of people into India and not to control 
the departure of British Indians from India. The Act is really, as I 
understand it, irrelevant to thiR discussion. It is wholly wrong 
to say t,hat the refusal of the passport .to M-aulanBs Muham-
!mad Ali land Shaukat Ali, if it should tE\ke place, would; 
amount to Bn interwnent of them in India. It would be nothing of 
the kind. There is nothing in the passport law of India to keep them 
interned in India. They can go oot when they please; but it is when they 
come to the boundaries of a foreign country-Turkey, for example, that 
the JlMSport 11\w of that country will bar them (Mr. N. O. Kelkar: .. Let 
it. ") if its Government be RO minded to \ISO its PQ88port law. I may say, . 
subject of courRe to correction, because I am not aware of what may be' 
the treaty I}rrn.ngementl'l-thOfw art· nnly known to the Governments con-
comed,-that, if the Turldsh Government desire to welcome thiR deputA-
tion, they can let it enter Turkey without any passports whatever. Rut 
where is the law which nlJ ~ the Government of India to give a pasll-
port to any particular person to go to any particular country? Such 8 
pasRpoM; could not be given to go to Turkey. I imagine,. unte5ll the wishes 

( 
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of the Turkish Government were speoially oommunicated or are generally, 
known to the Govermnent of India. Now I have seen in the papers that 
the present Government of TurkllY have gone so far 8.8 to prohibit His 
Holiness the Khalifa himself from indulging in any propaganda with regard 
to the Khilafut. If that is so, then surely  any Govenlment would have to 
be very careful to aRcertwn what might be the wishes of the Turkish 
Government before they could give passports to a deputation whose object 
is to preach on that particular subject in 'l'urkey. But apart from that, 
4 if there is no law to compel the Govenunent of India to give 8 
P.lI. , passport to any particular person, are the Government of India 

unreasonable in refusing, or would they be unreasonable, if tHey should 
refuse pas8ports to persons who, in season and out of season, have declared 
that they do not recognise the Government of India as any Government at 
all, Imd that the only Government to which they owe allegiance is the 
Government of Turkey'! If that is so, let them go direct to the Govern-
ment they recognise and ask for the passports they want, and if their 
mission is a purely religious one, I have no doubt whatever that, with 
the strong religious feeling that prevails throughout Islam, they will get 
permission without allY difficulty. So far as this delegation is said to be 
a purely religious one, I do not profess to be able to explain ono feature 
of it; I lUake no 8uggl'stion, 110 insinuation, because I do not know the 
facts. But it does seem t.o mC' that It point which would require explana-
tion is bow it happenR tha.t in a purely Islamic deputation,-a purely 
religious deputation,-two of the members are Brahmins? 

Kaulvi Muhammad Yakub (Rohilkhand and Kumson Divisions: 
MuoammadalJ Hural): Hir, !',IonIC noo yearl:l ago th(' Mus8uimBns were 
fBced with the sallie situution with which we are faced to-day. 600 
'yl\Ul'l:l ago Huiaku Khlln Slicked Bagdfld and the l\l~id  Khilafat waH 
destroyed, 'fhe SlIllIe semmtion which now exists throughout the IslamiC 
world was then creuted I1Inollgst the Muslims at the downfall of Bagdad, 
Hnd on that occasion II famous ]'ersian poet., Sheilch Sa.di, wrote !l. memor-
able KUBida which gives expressions to the feelings of Muhammadans 
about the Khilafllt, 'Uld I e1umnt but recit!' hero ono eoupleii from that 
memorBble Kaaida which givos expression to our feelings to-day on the 
question of Khilafut. H, begun by saying: . 

"ABman na, haq b uwad gar khult bigir,lla{l bar zamin. 

Bar z(/./I'(//-i-IIWf/, Musi(//J;m A lII·ir-ul-lIlo·minin." 

A ~ul' eun fl'illud of mine hn8 tl'unsluted it for llIe in EllgJh,h verse, 
uud it mea.us thi,·!. .. Whut wrmdol' if the he'IVeJl8 Ul'e dissolved fn teru's of 
blood over the tate of Khalifa. AI-Musiasim, the great lind good." 'l'hcse 
were the feolings of t,he 1\!UI>Saltll'lIlfl on the downfall of the Aboaside 
Khilafat and I have no doubt that these ate the feelings of the Mussal-
mans throughout, the whole world now Oil the downfuli of the Ottoman 
KhaliIIl. I  -Rill surf! that tlw (iovcrnn)('nt of Tndia are awaro of the 
intensity of tho feelingli of the MU8SIlhnuTls of India on t.he Khilafat move-
ment. ''l'he importancl' of th!' Khi/afllt frolll the religious point of view 
of the MlltisalmaJ'1oI ellUl1ol. lJP overestinmLed. 'l'hn keen interer;t which 
His HighlleSIl tho AglI Khlln lind tlw Right; HOllourable Sir Syed Amir Ali 
have tuken in the IllUtt,er proV('!:I beyond doubt, that not only the Bunnii' 
hut a180 MussalmaJJR not belongiug to th" HUllni 8ed consider the Khilafat 
88 the most vital question for the whole If'lamic world. The sensation 
which the recent action of the National Assembly of n ~ has creatod. 

r........J 
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throughout the whole Muslim world is in itself sufficient to justify the 
action proposed by the Central Khllafat Commiftee of India as regards 
sending dt:lputations to Angora and to other Islamic countries. Sir, the 
l\1ussaimans ,of India fonn a very large and important section of the 
~u alman population of the world, and it is our bounden duty to take 
immediate action in order to solve the situation created by the decision ot 
the Angora' Government. The British Government are 110 longer at war 
with the Angora Republic. On the other. hand, the sympathetic attitude 
of His Excellency the Viceroy towards the Ottoman Hed Crescent Dele-
gation which lately visited Delhi shows that relations between the two 
Goventments are quite cordial. Under these circumstances, it is difficult 
to understand why the Government of India should refuse rassport to 
any gentleman who wishes to go from India to Lhose countrIes. It is 
really w:ry difficult to understand the ways and manners of the Govern-
ment of India. Latoly, we had in Indio. a delegution from Angora. Well, 
I do not know if the Goverument of India inquired whut sort of persons the. 
delegation was composed of, how many of them were ex-convicts, what 
were their political views, but they were allowed to eome to India nnd 
to express their feelings in whl\tcver way they liked, Bnd the Government 
of India. did not mind it. But when our people Bre going to other countri,,'s. 
probably it seems that the Government of India. are'more nnxious for the 
,safety and peace of other countries thou the safety of Indin itself. Ii 
has been pointed out more thun once t.hat the British Government is tht· 
largest Muslim power in the world, and it is, therefore, in the interests oj 
the British Government it"df that the ~luti lllml\nl'l of T ndia should be 
allowed to take a prominent part in the international affairB of the Muslim!' 
of the world. These deputations are not going to do any propagaDdn work 
Against the British Government·, and therefore I am at. 11 loss to know how 
convictions, for giving expression to ne'~ religious Btmtimeuts, should 
disqualify any person from performing his religious duty. If these entl(~· 

men are to-day refused passports to proceed to Angora aud Palcstint' 
because they have been guilty of holding political viewR which are lIot 
favoUl'tld by the Government of ludiB, then I think to-morrow they HIli.,\' 
as well be refused pAssports to proceed to the ,holy shrine at Mecca in 
order to perform the Fariza of Raj. I could not. follow Sir Henry Stanyon 
when he said tha.t the GovernmE'nt of India were not compelled to grant 
passports to any pel'8On going out of India. Well, I say, if you do not 
stop them from going, then by no means do we wlmt any passpQrt. If YOII 
do not put any restrictions upon their movement.s,' then we do not \V8nt 
any passports at all. It is merely beclJ,Uf;p you ar(' putt.ing restrictions 
upon their movements that these passports are requirea. If the Gov-
emment of India have no ~e ti n to this delegation proceoding without 
passports, then they would go without the passports and we should Fiavr 
no complaint a.gainst the Government. . These passports are required to 
cQmply with the requirements of thfl law of the Government of Indin. 
heeause if Rny company agrees to tiake the members of th0 ddogntio11 
~it llt their producing passports, then the members of the delegation nrc 
quite willing to proceed without the passports, fmd they do not wanf. poss· 
ports but you have made B law on account of which no company will take 
passengers without showing. their passports. Thus, indirectly, you compel 
the people to take passports. It meaDS t.hat without any rhyme or 
reason the Indians are prisoners in their own country, and 'they' cannot. 
rlmely perforl£l. their religious observances. Sir, it is difficult for me to 
...... -.~ 
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forestall the serious l'esuUs if this attitude of the Government of India oon-
tinues. Sir, 1 beg to assure the Government that J am as anxious to 
!lee peace and tranquillity' and order in this oountry as any_ responsible 
Llfficer of tho Government of India and therefore it is my earnest desire 
that the Government Rhould refrain from taking action that cannot but 
disturb tho pOlloCe of tho country. With these words, Sir, I appeal to the 
good sense and the statesmanship of the Government of India Olat for 
tho sake of the benefit of their own countrv and for the sake ·of the benefit 
of the peace and prosperity of British India they will not withhold pass-
ports and they would allow the delegations to proceed to the Holy Places 
for performing theu' religious duties Rnd for solving this all important 
question of the Khilafat. 

The Honourable Sir Malcolm HaUey (Home Member): Something 
that Mr. Muhammad Yakub has said for he spoke, if I may be allowed to 
say so, with greater restraint on one aspect of the question than some of 
the previous speakers-makes it advisable for me to explain the position of 
Government at this RhOoge. 'For I should be unwilling indeed to allow other 
Hpeakers to suggest that in the action we have taken we were aotuated 
even in the most distant manner by antipathy to Muhammadan religious 
RRpirations or by any desire to place in their way obstacles to their aUempts 
to find a solution to the difficulties arising from questions about the 
Khilafat. I know as well as anyone here the intensity of feeling that 
has been aroused lately in India on the subject of the Khilafat. just as 
I know well the deep feeling that prevailed in India, when it was feared 
that Europe was combining against Turkey, when it was believed that the 
Khilafn.t was in danger from without. I should be genuinely grieved. not 
merely on grounds of State, but for personal grounds to see my Muham-
madun friends once again harassed by any recollection of these feelings, 
for I could hope they were banished for good. Borne of my Honourable 
friends who have spoken on this subject have assumed, but entirely 
without warrant, that we were proposing to place an embargo on dele-
gations 8S such going either to Angora or to the other Muslim countries. 
It iFl entirely wrong to Flny that we are intorfering with what has beElb 
described as a. domestic concern of Muhammadans, that we are preventing 
Muhammadans as such going on reUgious missions, that we have acceded 
in anv way to what, Mr. Chamall Lltl described as Il sinister international 
int i~\H~. 'AIl WE' have done is to la~ down ~e t in principles under wbich 
we would grant passport.s t.o delf'.gations proposing-to visit certain countries, 
IIlways assuming that. those countries t,hemselves were willing to receive a 
delegation from Indin, a matter which has yet to be ascertained. Now, 
wllJlt i~ t bave ",e. RaYR the Mover for the adjournment, what legal 
right, havc we toO Illy down any RIICh principles? A!'1 Bir Henry Btanyon 
correctly pointed out, our passport, Illw refers only to persons coming into 
Indhl. If we grau!; passports to persons leaving India, it is because thev 
need them to gain entry into certain other States which require passports; 
w(' d.o not grant them under nur own pnssport law, hut to meet the 
,'e<jllirements of the laws of other countriel'. ApplicR.nts for such pass-

t~ l'/1JlI\Ot therefore Il.RS8rt that they have n leglll claim to obtain palls-
lIort" from UR; it is a i il ~(~ obtained at the hands of t.he State. It i!'1 
lH ltl '~ the St.l~t  ii-l responsible for the conduct of its subject.s to whom it 
',iv(,>4 p:u;SPO!·tR t.o vi"it other conntrin!'1. it is ber.sullE> the Stnto is e!'1 m~i l(l 

f(!f. tlu'ir RlIfptv in t.hoRP 0rl11lltr!efl, thut it ('xerCiseR n discretion in gI'aniinl,it 
pnAsp0J't" to thos(' t.hllt IrnVl' Its !';horPR. Let me rPpf'At.-ftlr onl' I'I'I.nnof, 
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be too clear OJl that point--that, if the citizl'1l of tiny State requires from 
his State LLuthOl'it,it'K t,hKt, t,lwJ ",lIould give him LL passport to any otital' 
l~ unt , then hlJ is Hsking 8 i ile (~ LLnd he nannot (·Iain! it a8 a right. 
~l'  .proceed. In the present case, we were not COJlsidt'ring ordinary appii-
catlOns for passports. As tJll' H0110urable Memhl'r knows, it is not neces-
sary to got a passport, for instance, to p(lrfonll your !.Illcred duties at the 
Hedjal!:. This ' ~ the cuse of n dplegll.tion ViRit,illg Elllot.ber country, seeking 
possibly aooess t.o its politiCllll lead!'!'''' but ct'rt,ainly s(lnking nC<leAS to large 
Lodies of persons who influeneo 1,h(' opinion of thut (,(lUutl'Y, religiouEl or 
otbe.rwise. In such circmust.ances, it is only Il mattE'r of ordinary diplo. 
matlc usago that we should usk thf' country which Fluch a deputation 
intends to visit, whether they would welcome. its arrival. This is univer· 
sally done; its need is obvious and will be admit,ted. But , t~ we 
approached the countries in quest.ion, we ourselv{)s laid dOWJl certain 
requirements for tho personnel of these delega.tions, and hero I think thnt 
the chief cause of difficulty of my friends arises. Tho torms which we 
laid down ha.ve been rHad to tlH' HOURI.'; t.hey are no douht clear in 
Member's minds. We have first laid down t.hat we would not exercise 
this diacretion or assume this rosponsiLilit,y on h£'half of persons who 
have been convicted of certain oft'f1IWPtl. Task, iA it, feusonablo or am 
State that it should usslIIne this respol1Ribil.ity 011 hehaH of thosp Whl) 
have been ilI·advised en tl~  USI' ,the mildest. tenn thai ()()(IUTR t.o 
me-ill-advised enough to. prea('h imlUbordination or WOI'8f\ to its troops 
and who have hoen convict('d of t,hat offence? Rem ('mber, that they arl' 
asking the State to accept e m~i ilit  for thcm, and to spread the· 
shadow of its protection over them. Again, wo have said that we will not; 
exercise our discretion in favour ot tboR(, who havc h('en convicted of 
certain offences agnjm!t t.ho t lt.t~ of ot.her de i~ti n8, tlot falling withill 
t,bat graver charge. nut here n~ain, is that, nn unreasonable require. 
ment? YOll do not ueknow)t,dgn the authority of the State; what righ1 
have you to go t.o the Stnte und nRlt thnt it shnll pmtect YOll when yon 
go abroad? 

Xr. O. S. It.anga Iyer: May I interrupt the Honourable the Home 
Member and draw hill I.\ttention toO (lert-ain Btatt-monts which Maulnnll 
Muhammad Ali made rC'(I('ntly in which he Baid that his quarrel WI!.B not 
with th(' King of Rngland to whom he bore allogiance, and when Il Resolu· 
tion for complet(' indepmdenC'c WRR brought hefore the Congress, he sRhl 
that he believed in Awurll.j wit,hin thf' Rmrire and hf' alMo made repeated 
statemenb to the effect thBt he was no1; preparecl nor preparing to go 
out of tho Rmpire. It it! (,leur, therl'forfl, thnt, Maulann. Muhammad Ali '1'1 
views have unde ~ n  IL mdieal chungI' and 1 thinl, ii, would hI' dNlirabh· 
for the Honourable the Home Member t,o r('view 1,hl' sit,unt.ion in Ulf' 
light of recent event!" Bnd llttprllnrPs. 

'!'he BonOllrabl. Sir Malcolm Balley: T quitl' recognise the force of 
what my Honourable fnend RaYR. T am nWRr(' of what Mr; ll llm~n t 
Afi said 8t Cocanada. Tthink, however, that I Rhould reqUIre from him 

met in~ further before T fp1t, that he had purged himRolf of the origiMI 
offence for which h(l WQR Mnvicted nt Karnchi. Rowpvor. if T may.('on-
tinue. There are eertsin perRons who for t,hC'ir own rOMons, rightly OJ' 
wronglv, defy the authorit.v of t,he Atate. T R i~ in anv wa,V ~a9 !ln l  t ~~ 
thev should come to thl" State, and aRk thBt tt, should ('xorcise tt,l" POWf'll', 
in ·their behalf "nd give them thl" hent'!1H of itl" protection abrol\d? T want 
~ 
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1.0 mak" ono fUI'Uwr distinction in that respect. When a British Indian 
E'ubjcct leaves India, wit.h It British Indian passport, the protection that 
Jw eall lflailll abroad is thut llot of the Indiall Government but of the 
British Bmpil'(\, and in t.he last resort it is the Government of the United 
Kingdom which must. lip respont!ibl() for British Indian subjects when they 
ure visiting thl) countries named. Let me advert also for one minute to 
another fact. ElI.el! one of the countries which the said deputation pro-
pOSCH t.o visit, hus latel'y been the Hubject of much controversy and much 
disscnflion. OM of t.hem, Turkoy, hll.s only lately concluded its peace 
with the British Empire. Another, th(l Hcdjaz,· is situated in circUm-
stances of the utmost difficulty owing to the existence of powerful and 
sometimes host.ile Arab neighbouring  tribes. Persia appears to be in the 
throfJR of n d,vnnRtie revolution. I Ray only this that the British Govern-
ment would have ('very right to exercise the greatest cautiQn in approach. 
ing the Governments (If theRo eount.riefl in rC'gard to the deputations which 
it is proposed to folCnd fro III Indilt. 

)[r. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhammadan): 
May I ask, in that ease, whether 1,he British Government will be responsible 
for rofuRing pnsRport.s or the Government of India? 

The Honourable Sir :Malcolm BaUey: 1 t.1lillk I have made my caso per-
ft!ctly clear; namely, Wf' h[\\,., laid down t,hE'fle princ.iples regarding the 
personnel, and that. ",hen we gf't, thf' nnnl(lS of t.\w delegationfl Rettled; it. 
will thon hf' for the British Govornrnpnt t.o IlITang.:' with the Government of 
these countries for t,heir visit to them. '1'1H'n. Sir. what ill there in this which 
('onstitutes evpn in t,he very vagucflt wily uuy Idnd of an attack on religion? 
What iR there in all this of un offence to the Moslems of India at large? 
We have laid down certain rest,rictions. U, iH posRible that t.hoBo restri(" 
tionR will prevent. B few of t.he persons who werp mentioned by the Ceu-
tral Khilnftlt. Committee from t;aking part, in those deputations. Is tha·t 
really an offence a.gainst thc MoslomR of India? Docs the united Moslem 
world of India RubRcribe toO t;h£1 h£1lief that Uw onl'y Rolution of the diffi· 
culties of the Khilafat can hfl found in tbt-presence of Mr. Muhammad Ali 
lind his brother? (Some V oireR: '.' Yas ".) Well, for my pari;, I say I 
r('quire some further evidence of that,. I Rhould he completely astonish· 
fd if that doctrine waR RubRcl'ibed to by nil the' Memberfl of thiR Assembly: 
nnd I again Rhould be 'even morp, Ilstonished if Moslems at large felt it 
necessary t.hat ndvice on t,he KhilafBt question should be offered to Angora 
by Hindu sympathizers. But ho that as it may, t~e .e ill at ~1  eV \~t8 
nothing of fin offenc(' 1.0 t,lw MOf;lem world. There IS m all thlR not.hmg 
of that rCfltriction of tho geneI'll I lihc·rt.v of Uw RIIlhjod of which we WHre 
t.old jURt now. T Ilm prepllrf'd to elie (~ that thiR order haR given offence 
t.o some of mv friends. hut if tlH'v take offflDce. I would ask them onl.v 
ihig, that the'y Ahould t,aJu. en~, ' not on e l\ ~e llt d grounds ~t on 
t.he true ground, namely, their personal attachmont to the partlCular 
r-erRons o( t.he deleglltionR Ilgail1!'It. whom. t ~ H' . ~e  i~l operQtC'. I 
underflto.nd t.hat ff'eling. Bllt in common JllRtWI' It III n<?t nght for them 
tc SIlV here or t,o ropont dRmvhere that we hnve been glllded by an.v fN'I-
ing ~ .nin t t.hf' 1\foAlf'l11R or th('ir 1'f'Ii/rioD or t.hllt wo int;('nd 0 do an~'
thing. which 'would prC"'l'nt thC' pf'ncpflll nnd fllH'ceRRful RollltlOn of t.h,' 

T{hiliLfl\t difficmlty. 

Pandit Madan Moha,n Malavlya (Allahabad aud Jhnnsi DivisionR: Non· 
Muhammadan Rural): Sir. t.he HonOl;rnbl.o t,he HomC' Mt'mber hag mn~ll . . .. --"" 
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the position of the Government as clear as anyone could make it. The 
queStions that now arise for consideration are very few, and vety cles.r 
also. It is clear that ihe Government do not refuse to issue passports t::J 
lill the members of the deputation. The Honourable the Home Membor 
has given his reasons why the passports have been refused, or will be 
refused to certain members of the deputation. Those reasons are very 
much a paraphrase, naturally, of what was stated in the letter of the 
Deputy Secretary to the Government of India, dated the 5th February 
1924, which was read to this Assembly by my Honourable friend, Diw8n 
ehaman Lat. In that letter it was stated that the 

.. Government oonsider that previoul coDsultation with the Governments of the 
varioua countries to be visited ill for oJ.-vious reasons indispensable as it is necessary 
to ascertain whether they would be prepared to receive the delegations and grant them 
the requisite facilities. Steps to elicit their views have been taken." 

So far as this is concerned I do not think that that need be a matter 
for quarrel between the Government and others in this House, because, if 
it is the object of Government to secure that the members will receive 
B welcome in the countries to which they go and if the Government merel v 
:want to satisfy themselves on that point, that would not be a matter for 
complaint. I think, that BS it has already been announced that the Angoril 
Government have expressed their willingnells to welcome the deputation, 
the task of the Government should be easy. 1 do not think, Sir, that the 
Governments of any of these countries would refuse to receive a deputa. 
iion consisting of the gentlemen whose numes have been read to this 
HoWle. 

The next point and the only point then Jeftfor consideration is that 
which was mentioned later by the Honourable the Home Member and 
wN.ch is also mentioned in the second paragraph of the letter, namely, 
that: 
" tbe Govornment of India could not in any case agree to grant paBsports to persona 
who have been convicted and aentenced to imprisonment for offencos against the State 
or for inciting Government lIervants to disaffection." 

The Honourable the Home Member bas relied in support of this, on 
the view expressed by my Honourable friend, Sir Henry Stanyon, that the 
Government of India were not bOWld to issue passports to every body who 
npplied for them. He said that the asking for a passport is not a matt.er 
d right, but one the deeision of which rests in the discretion of the Gov-
ernment of India, and that when a gentleman has been violently opposed 
to the Government of Indio. or has been guilty of an offence against the 
State, that is a valid reason why the Government of India should refust) 
to issue a p88llport. It is on this point that I join issue with my friend, 
the Honourable the Home Member. ] can well understand the Govern-
ment taking up this attitude against a man who was guilty of some offenCtl 
involving moral turpitude. I can well understand the Government refus· 
ing to/jssue pa8sportsto a man who was guilty of any offence involving 
moral. turpitUde. But the reason for the rufuss) is to be fl>und in th\· 
(ase in question in the ioot that some members of the deputation are pe'r-
!Ions who were convicted Bnd Hentenced to imprisonment for en(' ~ 

l'./1ainst the State. One of the offences for whioh two members of the 
deputation, or three, so far as I remember, were convicted, was the offence 
for which they were tried in the Karachi trial. That related to the Khifnfut, 
ag;tahon. The second, tha.t is, exciting disaffection among servants of the 
(iovemmcnt, was also involvPd in th/> Flame charge. Now, it is v('ry well 
e .. • . 



known that Lhe Khilafat or 'l'urkish question has been solved largely as 
Mr. Muhammad Ali, Mr. Shaukat Ali and Mahatma Gandhi and 
those who worked with them wished it to be solved. It mav 
be, as has been urged by some, by virtue of the power 
of the sword of. Kemal l~a a and thotle who fought along with 
him for their country's independence, or it way be by other circum-
stancos-it is not necessary for me to go into that question-here,-but the 
Khilafut or 'Purkish question was solved very much IlS these gentlemen 
wanted. When the Khilafat question was solved and the Treaty of Sevres 
was revised, is it right for Lhe Government to hold the offences for which 
Mr. Muhammad Ali and others were convicted to be such offences as would 
justify Government in refusing the issuc of passports to thOlll? What WIlS 

lhe political offencc of which these gentlemen were guilty? It was not 
tmything which involved any stain on their moral character. It was an 
offence in which they openly, frankl.y and courageously-it may be some 
people might think unwisely, others might think perfectly' wisely-declar-
(,d their views that they would fight to the last in the mmse of the Khilll-
fat, that as Mussalmans, while life lasted in them, they could not give 
up the Clmse of the Khilafat. It was in support of that view that they 
offered themselves for prosecution and were punished by Government. 
Messrs. Muhammad Ail and Sho.ukat Ali were interned for nearly five 
years. After that they wero proflecuted and sentenced to two 
years' imprisonment, each of them. By und"ergoing the internment and 
imprisonment and suffering they proved the sincerity of their views. And 
when their suffering was ended by the termination of the sentences which 
wero inflicted upon them, I should have thought that Government would 
rot look at that chapter again, that that matter was closed and would 
remain closed for all time so far as any personal objection to them was 
concerned. It would be honourable to regard thut chapter as closed and 
r.ot to revive the fact of their having been prosecuted and sentenced as a 
matter which should count against them when they desired to go out of 
their country to visit other countries. So also in the other offence relat-
ing to a charge of exciting disaffection among jihe servants of Govemmenji. 
The two hang together" and I submit that when the Khilafat question WKI.I 

f'olved and when al!w the sentences inflicted upon these gentle-
men wero undergone, these matters should not be revived again. It 
would be moro honourll.ble for Government to refuse to look at those ques-
tions, to treat them as honourable opponents who had in the intensity of 
their religious convictions stood up for what they believed to be flrigbt, 
to be necessary in the interests of their religion and offered themselves to 
, hear any suffering \\'hich that attitude might bring upon them. It is with 
sllch men that the GovenUIlent are dealing. 

~ , Sir, let, u;; look at the other aspect of the .case, the result of tho 
refusHI bv j;he Government to issue passports to them. Some members d 
the deputation will certainly go to Angora and other countries. According 
to the canon lnid down here, there will be many members who can go, and 
some certainly, one Ulay expect, will .~ But what will be the feeling 
in those count,ries? That two such men, IlS MosArA. Muhammad Ali and 
Hhl\ukRt Ali who are weB known-it will not be disputed-in tho Muslim 
world aB very intense devotees of the Muslim faith, Il8 pe1'8ons who are very 
Atrongl,v nrla'icted to their religion and who are e a ~d. to suffer 8n t ~  
for their religion-that such persons aRkcd for pernUSSlOn of the Bntlsh 
Government BRked for Pllssportfl from the British Government to go out 
of their coun'try, not to create ,any a itllti~n. against the British Governme',lt, 
not to stir up discontent ag8lnst the Bntlah Government. not to org8ll1Be 
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II party agalDl;t the British Governmont, but iu order to coufer 'with thuir 
Muhammadlln brethren in different countries on the quclltion of Lhc 
Khililfat, and the British Government, after Il. treaty has been established 
between them and the Turkish Government and these other e nment~, 

refused to issue passports to those stalwart Mussalmuns, stalwarts in t.heir 
faith. What ~ u1d be the impression that would be created'! Will there 
be any cause to quarrel with those who might interpret this us an attitude 
of unfairness, as an attitude that the Government possessing power were 
exerch!ing that power to strike down those who hlld ventured to stand up 
against Government in th(' defence, 811 they bolieved it, of their religion '! 
Will it not be regarded as n thing which would not raise the British Gov-
ernment in India. in the estimation of these Muslim Governments nnd t ~ 

civilised Governments in other pnrts of tho world'! Because the matt~  

ib uit~ obvious. There ('un be no mincing about it.' 'l'herc is no possibility 
of any other excuse being offered or any other explanation being afforded. 
The matter has been put very clearly both by the Honourable the Home 
Momber and by his Secretary in the letter. The opposition is due \0 
nothing personally wrong in these gentlemen, but frllnkly to the view that 
these gentlemen hoo been guilt.y of certain offences against the State. Who 
tried them for th08c en ~ '! It Wll.S the o,gtlDts of the British Governme'1t 
in India. Their plea was that they were not guilty. Willttcver my Honoul'-
able friend, the Home Member, might say with regard to the opinion general-
ly held about these two brothers in the country, I 1l8k him to name one 
single 'Muhammadan or to let me know tho name of uny single Muhum-
madlln who would dispute the fuct that Maulnntu; MuhHUlllIud Ali lind 
ShllUk/lt Ali acted m; they did /lct becll-usc of their belief thllt they were 
t>Crving the CIlUHC of their religion. 'rhoy might havo heen Illilliakcn ill 
their belief, they might have been wrong in their bclid, but I do not think 
that /lny believing Mus81l.Imun will doubt the fuct t.hat they were prompted 
honestly by thut belief IUld thnt they neted ill t.hlit bel ief. That being 
80, what' will be said to-day in India, what will the pupert! here Utl well 11M 

outl'idc so,y,' Thllt the Government, huving the powor to iSIHIll PIU;t!portl:l, 
refused ~ til to these two brothers und othert!' who llliKht be "itullted 
like them, merely because they had the courage in the pnl!t to stlWd up 
u.gainst what was the view of the Government at the -time, and becauso 
they had tbe courage to speak agaiDKt .(J·overnment ev('n when they might 
be chtrgecl M they were a l~d with offences against the StlltU Ilnd had til 
I!uffer punishment which that uttitudc involved. 1 do not think, Sir,. 
o overnment. will be able tc-justify their attitude anywhere in tJIil! country 
or outside. I do not t in~  it is II fair ,~ttitude to take up. 

Politic" I difference" ure inevitable between members of a foreign govern· 
ing body and tho people of the lu.nd over whom they are pluc(]d as gOWlrnl)l.'fI. 
It ~ itllpos!'lible t,ha.t in such circumstnnoos there should not be strong' 
differenccII of opinion between tlwtn in politicK: but will it come to thiH 
that owing to differenoof4 ill polit,ic8 which may leud, as t.I1C.V h"ve I!,d during 
tho last thrl!O YOIll"H to t,he illlpril'f.IDJncnt nnd sldTet"ing of t,he 1Il0Ht honou/,-
able men among the Indians living,-t,hat ~m  differences rl"'H1lting in l'Iueh 
punishments shall not be buried with the sentences when they have been 
undergone bllt shall be kl'pt up and brought up ngainl!t thest' individuals 
oven when they deHir{l t.o go out of their country to servo ~t they beliovo 
and wh&t othan with them believe, to be the cause of their religion. Wby 
shodd any passptUt be refused to any such persons? The Honourable' the 

-......"--
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Home Member says that it is a matter of. gift from the Government, it 
is not a ulatter of right with anybody to claun such a passport .. 1£ tbl::re 
was no restrIction, if there was no ditliculty, in tho way of Iud.alls gOIng 
out abroad, us there was not until n. few )ears ago, 1 am certam theBo 
gentlemen would not have applied for passports. l'oIow, as the rules staud, 
Q8 matters stand, a . t~, arc needed. I:lhipping compu);\ios wIll not buok 
passages. They would not take passengers whom they may have to land 
on the way somewhere before they reach the,r destination. '1'ho1'efore 't 
has become nectlssary to obtain paStlport8. As the Act to whioh attentioll 
was dmwn has shown, passports wore intended to rest:'ict the coming m 
into India of umlcslruuJe mell. It WllS nl:ver meunt to prevent people m~ 

out of India so long as they went on u. lawful and poaceful object, Hut 
tho pS!;tlport rulotl aro being ubustld. They have been abused and are btling 
abused, })eople are findmg unnecessary ditliculty in gettIng passports. 
1 know it for It fuet that PIUlsports arc being refused withoUL any rhyme ')r 
ren,son in some other cases allio. 1 do not want to refer to those cUSO!:; 
because 1 do not know whether by du.ng so 1 mtty not be prejudicing '~ e 

catles of the pcrsontl cOIl;cerneu. '1'hey have been refw.;ed even to a. lady 
whom her husbfmd wanted to tuke 11brou.U 'on grounds of health. Is that 
right 7  I submit not. Let pas8ports be refused in the case of non-dc'scripts 
about whom Government cannot vouch anything 1,0 the ()overnments of 
the oountries to which they may go, but in ordinary cases where the indi-
\'iduals are known. where their position 'is known, the Govel'Dment have .10 
reason to refuse, passP.orts. . 

~ . Muhammad Ali and his friends do Dot ask for credentials from the 
Government of India. 'fhey do not ask that the Government of India 
shoulc.i certify to the Government of Angora and other Governments that 
they are men who aro hl3ld in high esteem by their fellowmen and that 
t.lley should be received with oonsideration. They do not ask for that. 
All that they ask for is that such passports as are neoessary under the 
existing rules to enable them to travel from ont place to another, as any 
gentleman might travel, may be grantod to them. A friend whispers that 
& passport is a credential. There are credentials and credentials. The 
credential which these gentlemen ask for is merely this, that they are men 
whose personality is known, whose oharacter is known and who can be 
described as gentlemen of eduoation who are going from their country to 
aDother, I do no.t think that'any of the members of the deputation require 
t\ passport to certifv that they were gentlemen to whom the Angora Gov-
ernment or the Government of Bny other foreign country tlhould nccord Q 
royal welcome or a salute when they reach the capital of those places. 
Government oan go further. Government may send leUers to the Govern-
ments of these places describing the character and antecedents of every 
one of thosu gentlemen, .and what thoy think of evot'y one of them singly 
and collectively. I think the members of the delegation would not quarrel 
with Government on this account,. if they seek to guard themselves against 
anything that may affect their relations with the Governments of those 
oountries. But why should the Government refuse to issue p"ssports which 
should be available to any person who wants to go out, where the Govern-
ment are satisfied that the man has got money enough to travel at his 
own expense and that he will not be wandering a ~t us a loafer in some 
of the streets of the capitals of those fore1gn countnos and that the mun 
has not been guilty of an,V action involving moral turpitude. I hope that 
in this view the Government will reconldder the matter. I do not think 
that Government in refusing passports to these gentlemen are a ti~ 

• 
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fairly and squarely. These gentlemen have suffered imprisonment in trials 
where the justice of the charge against them was disputed. They are held 
in high esteem by their fellow men. And if passports are refused it will 
create a }Videspread feeling in the country that the Government have taken 
an improper and unbeeoming advantage of their position to refuse pass-
ports. 

One word libout the presence of two Hindu members in the deputation. 
My Honourable friend, Sir Henry Stanyon, referred to that point. He 
wondered why, if the deputation was a religious deputation, there should 
be on it two Brahmins. Perhaps my Honourable friend has not had the 
opportunity of knowing Brahmins closely. When he does, perhaps he will 
find out that the Brahmin can be of real use in promoting cordial feelings 
between man and mun, .that he stands for justice und for goodwill. But 
he should have known tHat the presence of my Honouruble friend, l)andit 
Motilal Nehru, \\'Quld be a fnct,or which would be' of grent help to his 
Indian l\lussalmun fri('uds in discussing the qUt'Stiom; in which they etl~ 

interested with the MUSSl1hulillli of the other countries and .in inducing 
them to adopt u COUl'S(' )f Krtioll by whieh l\Iussulmaus might be united. 
Wo Hindus are not afl'ltid uf unity among MIU;salmaus. We do not apprt!-
hend that any twil will come to us becausc our Mussalmall brethren ate 
going to unite themflelvls us A federation. We wish them joy and strength 
awl power. 'Ve wish power to evcry fellowman of every community in the 
world. W e i~  power for ourselves also, and that is wby Paudit Motilal 
Nehru and his sou, Pundit Jawoharlal Nehru, have, I understand, agreed 
at the request of the Khilafat deputation to undertake this long jounle)'. 
This House will remember that when victory came to the Angora 

Government, they sent a message to India offering their thanks and con-
gratulations to Mahatma Gandhi and Mr. Muhammad Ali and M,. Sh'Aukat 
Ali and others who had worked with them. The Muhammadans of Turkey 
have been gOQd enough to -recognise that the good wishes of the Hindus 
in India were of some moral help to them in the very great atruggle upon 
whioh they were engaged. Is it at all surprising that the Khilafat Oom-
mittee should ask two Hindus to go with their deputation to meet the 
Angora Government, to return their thanks and be possibly oJ. some service 
in cementing unity and harmony  between those who are not able to agree 
(\IDong themselves regarding the KhilafBt? That explains the presence of 
Pandit MotHai Nehru and Pandit Jawaharlal Nehru on the deputation. 
I hopf>, Sir, that Government will reconsider the matter .  .  .  _ 

Kr. Pruident: The Honourahle Member has exceeded his time limit. 
1 must ask him to bring his remarks to a close. 

Several Honourable Members: I move that the 41uestion be now put. 

:Mr. President: The question is that the question be now put. 

The motion was adopted. 
, 

Mr. President: The question is that this House do now adjourn. 
The motion was adopted. 

The AS!lembly then adjourned till Eleven of the Clock on Tuesday, the 
27th Mny, 1924. 



APPENDIX. 

I 

-:I(r. M. E. Makan * (Bombay Northern Divi!lion: Muhammadan Rural) : 

~. ~ 

t::. ,;"l :1~. JJ.-I 1,1,1) • ..;;~U c:. l: ~j : j~  ~ IS ~ V",-il ~ 

Il:Ijt.,..I ~ ' .l.l~ ~ \:.IlIj I.!-iJ I.!$ ...u....,.1 ~ ,:;,1 Ii I,I,I.,A lif ..: ~ ,  

-~  

~ \lJ~ ~ 4 JA Jliil.,S ~: :. \.}-f t::. ~ \.}f ~~ -~~ ,..~ 

1./ ,-",' ",A 4r )t.f) .,J ' '~ L ,-:"", .. t... p'" ..,.JJJli uo!J})I c:. ~ J)I --=WU 

• l~ 'J ..,t~ ~ ~ ,if UJ.~ 

L fr'" u ill~ ~;  ~ L.,r r.!r. )$ 1,1,1"';,.) r:;: ~ , ,, ;~i o.:r.:" !.~ .,.;, 

4£1,.. lltSt.l ,5 ~~ ~ ~ c:.}U ..i ~.  . ~ J  1£41 .: ~ ..ra I.!f ~,  -t' 

~ ))1 ~j I.:!h:A)'6 ..,1,s -~ 1J4..i t::. ~;.,...j ~~.J .  r:;:)Ao .$ \:. ~ u.lf J~ ~ j 

L ~..,...  \.}..e} ~,  r.. ll.C...li! ~ It-4-~ r:;:.f-f. ~  .; ~  .. T Jj1-
~. .i' , L~ ' ""l...:lij -r. j,; 1£41 £i 1!l.!.1 yC-,I -v. til r:;:":" 't~. . '::'J~ 

.~~  

~ \ u... ~  ....-'- ~ uo-llfli ~~J  At oJA ~ ~lt ,-",I V".r" ~ 

~l  ' ~j »)1 .;J~ r:;:.,:.. 1!11 ..,...~ -J-.f ~ ),'" ~ J)r c::..r. Y,1.''J ~i 
.L \:. ~ l!t.) ~; ~ tl ~ • \.}l'-). ~ o.rf \lJ~ ..:1~ ,i~~ £i 

.~ ,s ¢ ~ ,-a 1 <:J!:A I.!.ll", ,,-)t... \.},,,,,,,T l.II.,.tlJ -..ra ~Jl~ ..£..l .: •• "y, 
""''r .r. \:. ~ JJ+ ..:1~ ~ ,-,J 1.11,.$)) ),' ."A 0,.. ~ U4S , ! ~ ... .&IiI :J~ UJ,;;..t 

k G"a. ' ~  .: Iy)) )"t r' '-'1' Ja ~ L I!JJ,.4 ~  • l.il ~ ~ ~ ~ 1: ~ 

• ..sA ~  .. / ~ ~j lii ~~ ~~ 

...,~ -n .: ~ .  ./...a.. I, • 1.1. t.i~ t# ~ 10)4) c::.J,f 'I. r..r. ct'; 

_ J"'1.) ))1 ~ lI1 Uy fj,,,; -~ ...u J~ ,,' ' '~ L l ~  L I.IItl .. ,.w... • ~ 
\ 

.:: J,,s 'I'" Y. ct ~ :1~ ~l. "'-!' -~ 1:I!r; ~. .il ~ ~'.  if,s :!~ .: I!J,l.. 

-...,. WI.1 )4 Jyiaj.r. \IALe ) ... Ir U.I G ~ '#)) '~j 

-Vid" p. 1218 of .Legi.lative A88embly Debatee, Vol. tv • 
• 

•  • 



2 

.r. ~; ~ ~ ~ .it") ~. ~ ,r ~li,..e '1~  -r," »1 l ~j, 

~ ~~ ~ .&.i ~.,..  if ,.-J ~ ~ Qt,.ti,.e &!JI. ~ u,.lii .~ UJr 

IJ'P. t ~ ,J ~ to) -0) I ~ I.}f Ia/lWWI ~ ~, i !~ .d! .&.i ;,1 

-b,. ,.s .#. ~ .t.o)T ~ ..r-'; ),1 -14-,. r1A 

AI JJ. \.I"I-..s* t!~, ,of J.,.-" k' J,~ II ~~ ~ .:i'~ .e ..::04 U"I ~ .. 

~ e L,~ 11-t ~~ ),,-IJ-liT ~ .. JI • .1...1 L 1:J . , . . '..J~ J,~ 

" I.!.W 4 u~ 4f r( J."...--.--= .r. -y.J jl J4d L v-I r,.. ~i • .)$l, 
t;J~ lU~ ~ ,: ~,. J,..l. ~~ . ~  ~ ,'j lit'!'" ~, .  ..Jl.-.. ~ J~ 

'J ~ ~ ~ :J~ ¢ ),1 .t~ l!".,...r .:. '{r if '!-t») r J.,...... ~ I!.W 4f 
-~t !' c.1'J.&.i ~ r" ),1 ~ L r'6 \.1'" Jf,.-

..r ))1 J,-" r. ~ ' ),' ~J IS ../' Jb ":! I$f,:'-;; ~ ..:: ~ ,f I!..i)I }I 

1:JJ . ~ ),' ~~ J ~.  cM-I -J~ ~ u'-J"' ...... IS' 1! ~j' J~ 4') ~ . '''l!j 

~ .. rt L .,)n;." . ~ L " o)ltf" ~ .r. ~, .. ),' IJ. liT ~ Jl.al_1 L--=-
-./' 1'.,.-Jl..d .. , 

~ t.,,. ~.,.. .e ..::0.,.. ~ rk' IS' ..::o)4:J IS .:J~ tlt.4" "';1_ L \.I".ri' ~ 

J,..." r-» 1&41 .:. ~, ~ 1..; ~ 1:Jt..i.i ~ ..:: ;~J .f1-,:; ...., if ; ',.. .~ .:11"-

-~ ~ 'J  '-II '-I ),,) 

~ ,,  -~ .e ~  ..; I.J"llil ),J '1 ~'; • .t.!j V:.,.,..u' V:),.:. rl.J ~~ ~ 

if ..::04 \.1"1 JJ-' -~ U.f ),0) Y v-lIil ),1 Ultl .e rk' .".0.2)14-:, vj ~ .::.. .......-I( 
~~  L ;:Ju....,~ L 1o:I'.J!}i' .!~ ~ .. ~~ -r," ))J ~ .. c: ,; IS ~ ..::0),.,.. 

. A LrJ 

... ; IS ~ ...,. ~ t .e jf} ~ ~!~ yii}.> L ~U:  "",Jli))), ..::oj '-If ~  

~ . ..,at.:-~U ..vy ),1 . ..;;~, ~ ~  JJ.r./' -.::.. ... ~ .  L j~ ~,~ ),' 

~ H ),' ,,:!1!~~ ~J ~ !' -= .aJ.:.. ),1 -,1 ~ ,..;~,  oJIy" ~;,J IS ~t.: ,:;.1.1' 

--l bo) 



3 

ENGLISH TRA.NSLA.TION.· 

. Mr. ltI, E, Makan (Bombay Northenl Divisioll: Muha.mmadan Rural) : 
Sir, I verI milch regret for my ignorance of the'English language, and 
tbel'ef(.re beg you to allow me to deliver my speech· in I,he language of the 
land. 

Sir, whether any person approves of the details of the Budget. or does 
not .. I. e ~(lna.Jl  cannot retrain from oommending the laudahle la.bour 
and effort, with whieh the Honourahle the finance Member hall pl'epared the 
.Hlldget. 

, 'rhe Finance Member has endeavoul'ed to do his best to bring the 
l~ me and the expenditure to an equilibrium j but if we survey the situs.-
tl?U frum the stand point of a husiness man, we find that the expenditure 
~tll1 ~ eed  the income, No businessman, on merely imBginBl'Y and fluctuat-
mg mcome, can prepare his Budget fOl' (xpenditure: and a person who, 
relying' upon such an income, indulges in an expenditure that i~ ill eXcess of 
his incl)me, is ever exposed to some extreme form of ~m a\'J'a ! ment, 

The most regrettable feature of the Budget is that the Honourable Member 
has not helln able to relieve the J?oor subject.; of India from any of the taxes: 
unless and until some economy 18 ol.l!lerved in the expenditure, no reduction 
call be bl'Ought a.bout in the taxes j in fact the porI' n je(~t8 of India are 
heing crushed under the heavy pl'essure of taxation, There are huudrf!ds of 
thousand" of people. in our country, who, in the course 1f twenty-four hours, 
are hardly able to find a single meal, and their bodies, if covered at aU, are 
covered with rags. 'rhe introduction of a Budget proposing an expenditure 
of (lVI'\' hundred crores of \'U e~ , for a country lahonrin!:t nnder such miseriellJ 
is really amazing'. 

Taking into consideration t ~ income of the country, the outlay of more 
than Rs. 60,00,00,000 O\'er the Army is much too high. The Indians, in 
gl·nel'al, do not possess any il.l' n~, neither al'e they traincn in the art of 
walfare j at thE' same time there is lIO apprehemion of India beinle involved in 
a war with any foreign country: in these circnmstances it appears to be 
extravagant to spend over sixty-till'eo crores of rupp.es for the maintenance 
of the Army, and it is actually overbUl'dening the nation lvithout any real 
advantage in exchange, 

This large amount is spent over the Army, because WI'! al'C endeavouring 
to bold W Bziristall and other Fl'ontim' districts in our possession, If this 
territory, from which we enjoy no present revenue, and where f,lIere is no 
prospect of obtaining any in the futUl'e, is handed over to the Government of 
Af);!hanistau. the doors against the perpetual source of trouble would be 
closed for ever, and the milital'Y e:.tpenditure would be reduced to less than 
half of the present charges on that score. 

It has not a:lforded me any pleasure to find that a certain portion of the ttlX 
ball been taken tlu'ay from petrol, for the obvious reason that it is cons?med by 
t ~ rich, and the poor would not derive any bene6t whatsc.evel', 1£, lD place 
of it, the tax on piece-goods were reducnd, or the addition.al tax 011 
salt were entirely remitterl, it would have been 1\ happier altel'atlOO, Now, 
I desire that the Salt Tax .hould be fixed at the rate of Re, 1-4>-0, and the 
lIurplus money should be devoted to this cause and no other. --_ .. _---------_. __ .-_ .. _------_ .. _ ... _--_.-.. 

• ride n, 1118 of Llllrislathc Allllembly Dcbate.o, Volume 1 •. 



In case t.he Government realises the necessity for raising some extra 
rooney, I am of oHiDion that the tax on opium and other intoxicants .bould be 
enhanoed to enable the remisaion of tbe Snit Tax. Salt is a commodity nled 
both by mao and animals, and sometimes it serves the purpose of manure 
as well. 

It is re:AlIy distressing to nott' that T ndian trade has long been sub-
jected to liepre8lion; and it. is highly important that the taxes injurioufl to 
it !;hould be abolisbed at ollce. 
The liole cau!Ie of disturbances aud agitation in India appears to lie ill 

wlemploymeot and poverty: the first duty of the Government at preeent 
.hould be to elllleavour to get employment for the unemployed and to remOVe 
poverty. Therefore, it is iUl'umLent upon them to Tndiani!je the Army and 
other departments with still greater rapidity. 

The 8t ~n t  an,! prowess of a. Government consist in gaining the goodwill 
of its subjects, and not in guns and air-ships. If the british Government 
desire to esta.blish their power and prestige, they should make an etiort to wio 
over the true devotion of the people, and to remove the discontented and 
agitated feelings at the earliest opportunity. 

sGPI·Si8·1-t.1-6-M-l,060. I 
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Question rr. waiting accommodation at Tirupat.i Efl.st Sta.tion. 882. 
Question re warnings to the public regarding the circulation of CIOullter-
feit coina. 1304. 
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AIYANGAR, MR. C. DURAl SWAM I-tontd. 
Resolution f'" amalgamation of the Indi.a.n Territorial Forco with the' 
Auxiliary FOl·('O. 229-30. ' 
Resolution 1'e nnswtlring of questions put by non-official Members on 
lIubjocts, over which the Governor General in Council has control 
and superintendence, by Govcrnmcnt Members. 489-92. 
Resolution 1'e approval by tho Indinn Legislature of Government. 
contracts, 607-0B. 
Resolution ?'e grllnt of £ull sclf-governihg Dominion Status to 
Indio.. 379-83. 

e:. l~ti n ?'r. Muhammadan representation. 780-83. 
Resolution f'e the Ratification of the International Convention lor the' 
RlIppression of tho circlllo.tion of, and' traffic in, c.bsccne publica-
tions. 1329-30, 1334. 
Resolution re release of Malllnna H~. n.t Mohn.ni, 1004-03, 1010-11. 

AIYANGAIt, Mn. K. RAMA-
Amendment of Standing Orders. 1 Di3-75. 
Budgot D ml~nd for II Oustoms ". 1370. 
nUdgot Demand for " Indo-Europen.n Telegraph Department". 1634-35. 
Budget Demand for " Indian Postal and Telegrn.ph Department." 1588-
89, 1591-93,  1695-97, 1598-99, 1590-1001. . 
'Budget Demand for" Railwn.ys It. 1405-72, 1477-iS, 1482, l<199-1503, 100·1, 
1626-28, 1533-34, 11136, 1545, 1552-64, 1507, 1601 anel 1563. 
Budget Demand for" Survey of India" (Survey Parties). 1817-18, 1820. 

Budget Domand for " Taxes on Income "-
Motion to omit the Demand. 1420. 
Domnnd for Supplementary Grn.nt for" Taxes on Incomo". 830 .... ·n. 
Eloetion of --to tho panel of the Standing Committee to adviM on, 
questions relll.tirig to Emigration. OU. 

Election of --, to servo on the Standing Finance Committee. 2183. 

Hindu Religious and Charita.blo Trusts Bill--
Motion to circulate: 10111>. .. 

lmlllerial Bank of India (Amendment) Bi11-
Motion to circulate. 2137-38. 

Indio.n Evidence (Amendmont) Bill-
Motion for leave to introduce. 8711-76, 2211-12. 

Indian Passport (Amendment) Bill....,. 
Motion t.o defer further consideration. 462. 

Indi.an Penal Codl) (Amendment) BiIl-(Protee$ion of minor girls)-
Consideration of the Report of the Seleot CommitteO. 10:i7-38. ;. 

Indian Registration (Amendment) Bill-
Motion for loave to introdtlC'.C. 8'73-75. 

Indian Tolls Bill-
Motion to .J,lostpono further consideration. 1321, 13211. 
Motion to, adjourn cOD8idern.tipn of the Rupplemontary Grants for 
1923-24 till after tho present.ation of the Budget. 824-211. . 
Motion for disnllowance of Supplementary Demand for "Cu8toma" 
~~' ' 

Oath of Office. 2. 
Question ,.c con8umption of coal onRII.i!wny". 882-83. 
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AIYANGAR, lb. K. RAMA-cofttd. 
ue ti n t~ (l n~um ti ll of fuel Oil Hailwnys. ~9. 

Question I'e contl'lK-ts for the supply of (,oltl to Railway!!. 689. 
Question t·~ eeonomies e1 .l ~t(\d by the :Fiuancial Commi98ioner, Hail-
Wt\ys. 691-92. 
Quelltion rr. expenuitul'e on maintenam:e ltllU renewals of H.ailwa.ys. 088. 

Question rt' house-rent allOlmIlce for telegra.ph staff. 111. 
Question n Imperial nank of Inuia. HH:t 
Question 1'e IIlcome-tlLx a,98e881Dent.s. 12i6. 
Question're mainteuIUlC8 of ways, works. and rolling stockS 011 
Railways. 688-89. 

Question rr. maillt~l anl:e ltnd renewal of Hailway rolli,?K stock. '691. 
QUlllltion ,.('. military traffic on RailwaYIi. 1)110. 
Question ,/"(' purehlLBe of lito res in India. 8!\3-k4. 
Question "r. Railway I-itatistil,,,l Uetul"llll. 59"2. 
Question,., I'cuuctioll in the purl·hall(· nf Hilil a~' st,orcs. 1 ~1. 

Quelltion 1"/' ,'cduetion of stuff of Railways. 690-91. 

Quelltion "e reduction of exp.:nditure on Hailway cnl'riagt's and wagons. 
690. 

on UailwlLYs. &R8. Question 
Question 
QueRtion 

rr. reduction of in~ Expen!les 
re 1'eduction of telegraphillts. {II f). 

~ rellultll of the reeommcndationH of the Inchcape Com-
mittee. ]08-09. 
Question r" I'etl'cnehment III flxpenuitllre under" Audit ". 110. 
Question 1'1: retrenchment III expf"nditllre under "Genl'ral Admini!!tra-
tion ". 110. 
Question re retren('hment in expenditure under "Irrigation". 110. 
Question "e retrenchment m expenditure under "Jails", etc. 110. 
Question 1'1'. retrenchment 10 the .. Indo-EuropelHl Telegruph Depart-
ment ". no. 
Question 1'('. retrenchment in .. Political Expenditure ". 110. 
Question 1'(' retrenchment!! in the /I POlIts and Telegraphs Depart-
ment ". 109-110. 
Question ~ summary balftJl('c Rheet showing the finltnllial results of 
Uailways. 690. 

Iteaolutioll 1'r approval by the I ndian Legislature of Government 
Contracts. 618-19. 

AIVAR, MR. A. V. V.-

Rudget Dmntmd for II Interest on Mi8<lflllllneoul Obligations ". 1663. 
Oath of Office. 1097. 

AIYER, SIR P. S. 8IVASWAMY--
Budget Dema.nd for ., Customs "--
Motion to omit the Demand. 1409-13. 

Hudget Demand for .. General Administ.ration ". 1667. 1744-46, 17&4, 
171)9-61, 1'762, 1777-79, 1791. 

Budget Demand for" Indo-European Telegrapti Department ". 1637. 
~ud et Demand for "Interest on Ordinary Debt. and Reduction or 
Avoidance of Debt ". 164!, 1651. . 

Court-fees (Amendment) Bill-
Motion to refer to Sele(,-t Committee. 2140-41. 

Di8 l~ .. ion . re May Seuion in Simla. 1740. 
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AIYER, SIR P. S. SIVASWAMY-r.ontd. 

Hindu CopareenerM Liability Bill-
Motion to refer to Select Committee. 219'7-98. 

Hindu Ueligious and Charitable Trusts Bill-
Motion to drculate. ]058-59. 

Imperial Bank of India (Amendment) Bill--
Motion to circulate. 2138-39. 

Indian lneome-tax (Amendment) Bill--
Motion 10 amend clause 11. 1990-91. 

Indian Toll!! Bill·-
Motion to eoneider. 1320-21, 1323. 
Motion to refer to Select Committee. 1322-23, 1 ~. 

'Oath of Office. 403. 
Question (Supplementary) re. Pay of Extra Assistant Commissiont'TI 
ILnd Muneiffs in the North-West Frontier Province. 1610. 
Resolution re grant of full lelf,governing Dominion StlltUIL to 
India. 721-20. 
Rellolution rc the Ratification of t,he International Convention for the 
IInpprcssion of the circulation of, Hnd t,raffic in, obscene puhliC&--
tiolls. 1328-29. 
Resolution re repeal of Bengal Rep:ulation III o( 1818. 2064-66. 

AJ AB KHAN, CAI'TAIN--:-
Budget Demand for II General Administration." 1779-80. 

Election of ---to the panel of the Standing Committee to adviae on 
questions relating to Emigration. 941. 

Eleet-ion of --to the Standing Committee for the Depart.m6llt of 
Education, Health and Landa. 696. 

Indian Merchant Shipping (Amendment) Hill--
Motion to circulate. 1972-73. 

Oath of Office. 16. 
Resolution r(' amalgamation of the Indian Territorial Force with the 
Auxiliary Force. 227-26. 

AJMER-MERWARA-
Budget Demand for" --." 1881. 
Demand for Supplementary Grunt for .. --." &63. .. 

Question re arrest of Shobhalltl Gupta and' Mr. Ramanarayana Chow-
dbery of '-. 2166-69. 
Question rF. poli(',e raid on the offiee of the Rajasthan Volunteer Corps 
in --. 2169. 
QUllstion ~ revenue expenditure of --. !10-11. 

AKRAM HUSSAIN BAHADUU, PRINCE A. M. M.-
Election of '-to the Standing Committee for the Home Department. 
400. 
Oath of Office. 129. 

ALAMBAGH TEMPLE DISPUTE-
Question ,.~ --. 14119. 

ALIGARH-
Question re propoaed railway between Muttra and -', -1'1'0. BrinclabRft. 
2115. 
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ALIMUZZAMAN CHOWDHRY, MIL-

Oath of Office. 2. 
Question re tho number of Europeans, Hindus and Muhammadans in 
the Superior Audit Service. 1116-17. 
Question rtJ subscriptions to newspapers by Depa.rtments of tho Govern-
ment of India. 1114-16. 
Resolut.ion "e gnnt of full sclf-governing Dominion Status to India.. 
729-34. 

ALI PUR-
Question re pay of certain daMes of postal employees in Calcutta, -, 
and Howrah. 892. 
Question re State prisoners in the Central Jail, --. 1108-09. 

ALLEN, Mn. B. C.-
Budget Demand for 'f Emigration·-Intcrnu.l." (Assam Garden Coolies.) 
18W-64. 
Budget Demand for II Excise!' 145l. 

Indian Penal Code (Amendment) Bill (Amendment of lec. 375)-
Motion to refer toSolect Committee. 1047-48. 

Oath of Offioo. 2. 

ALLIANCE BANK-
Question re affairs of the -. 431-32-
Question re alleged frauds on the --of Simla.. 181. 
Question re failure of tho --. 113, 180. 
Question re liquidation of the --. 180. 
Queation rr. pa.yments to depollitors of the -. 190. 
Question re Report of tho Creditors' Committee, -. 146, 180. 

ALL· INDIA SERVICES-
Question re recruitment of the -. 422. 

ALLOWANCE (S)-
Question re - of Appraisers, Examiners, ete., at Karachi. un. 
Qu88tion re the --of the Governor Genera.l. 684-85. 
Question re --of Income-Tax Officers a.t Karachi. 12<J: 
Question re --to postal officials in Assam. 2017. 
~eati n rf'. --of State PrillOnera in Bengal. 31. 
Question re compensatory - for the staff 01 the N. W. Railwa, At 
Karachi. 439. 

Question re grant of conveyance - to 'Members of the Indian I.,egis· 
latllre in Simla.. 2167. 
Question re overtime - to clerks of the Generd Post Oflioo .. 
Calcutta. 1813. 
Question re pay and --of all ranks in a. British Regiment. 672-73. 
Question re pay --nnd-nours of worl{ of the Telegraph staff. 1892. 
Question ,.~ reduction of the --. of rural branch post masters. 1894. 
Question re various --of married and unmarried British officer" 
and soldiers. ]618. 
Question re working hours, leave reserve; ---etc., of Railway Mai' 
Service staff. 1815-16. 

ALLOWANCE, LOCAL-
Question "e -. to posta.l and telegraph .taft employed in Au .. ~. 2017. 



INDIIiX TO LBOUU.ATIVE AS'BElIfDLY DEBATER. 18 

AMALGAMATION-
Question re --of Coorg with the Madras Prp.llideney. 1280. 

AMBALA ClTY-
Question ,.c non-stoppago of mail trains at ---. 470. 

AMERICA-
Question 1'e propaganda work in --by Mr. Rustomji. 410-11, 1277. 

AMRITA BAZAU PATRIKA-
Questiotl re article in the --headed I, Serious E. I. Ry. grievances". 

1 ~. 

AMRITSAR-
See" Ineome-ta.x ". 

ANCIENT MONUMENTS PRESERVATION ACT, 1904 (VII of 1901)' . 
Question f'e mosques a:nd other religious buildings protected under the 
-. 1730. 

ANDAMANS-
Question re Moplah and other prisoners in tho 113ri. 

ANDAlIIANS AND N !COBAR ISLANDS-
Budget Demand for "the --II. 1881. 

ANEY, MR. M. S.-
Budget Demand for "General Administration 1/ F. and P. Depa.rt-
ment. Hmo, lCIJ5-{)7. 

Court-fees (Amendmont) Bill-
Motion to refer to Select Committee. 2148. 
Oath of Omee. 3. 

Question l'e declaration of policy in the Central Provinces with regard 
. to Transforred Subjects. 2158-59. 

ANGLO-INDIAN(S)-
Question rC nHoged outroge by --on an Indian woman. 281, 110G. 
Question 1'e --, Hindus and Muhamma.dans in the Subordinate 
Accounts Service. 1965-60. 
Question t'e number of --officers in tho Auxiliary Force. 20()5. 
Question ,r'c numbet: of --on tho Railways. 20£15. , 

ANGLO-INDIAN ASSOCIATION-
Question r'c Government flervants and membership of tho Anglo-Indian 
Empire League and the --. 1277-78. 

ANGLO·INDIAN EMPIRE LEAGUE-
Question t'e Government servants Bind membership of tho - and the 
Anglo-Indian Associution. 12ii -78. 

ANTI-DRINK MOVEMENTS-
Question f'e the --in Indio.. 1700. 

APPEAL(S)-
Question ~ - of employees of O. I. P. ny. 9~. 

Question re system of --in the Poat Office. 2018. 



INDO YO LBGI8t.ATIVB U8JCJIBLY DaB.TaIl· 

APPRAISERS-
Question rf: allowanoes of --, Examinera, lite., at Karachi. 121. 
Question ,·t' --of the Karachi Ou.tomll Houle. 120·21. 

Question I'f shortage of --at Ka'l'achi. 121. 

APPOIN'fM.ENT(B)--
Qltflstil)n /'f' the nLIIDbl_'r of Illliiaos 
'oHticaJ Department. l~ 

J ~ l S

holding tnut.licilol ip tllC' 

Question rt' European, Anglo·Indian a.nd Indian --on RailwaYlI, 
694·95. 
Question 1', training of --in railway wcn·kshopfl. 1354. 

ARAB STATES-
Motion fur Ildjou rnment to discuIIII t.he refusal of pasRports to t ~ 

proposed Indian delegatioDII to Turkey, PeniS' n.nd ~ tain ---. 
21'l7-7S, 2212-30. . 

Quest,ion I'f' the refusal of pa.Mports to the pr9POBfld .Indian Delega 
tiona to 'fnrkey.· Persia aDd certain --. 2174-77. 

ARAKAN-
Proposed met,re gauge rfI.ilway from Chittagong. to ----, 411-41t 

'H. i~ L m L DISCOVERlES-
llt~lti n /'c ---and historical dillC!ovllrieB at Rai"iullo, 6AO. 

AltCH.,TWl.oOY-
Hudgl·t Demand for "--_ .. ", 1830·31. 

.... 
A RmnTE('TH-· 
Question f'( -'.-emploYl'!d HI the Publie Works Departmllnt, 00111._ 
1726. 

ARIFF, Ma. YACOOH C.-
Oath of Office. 1339. 

ARIS'fOCHACY--
Question ,'1< reeruitment of Indian ... _-for the All-Indio. Service •.. 
lSI. 

AR.JAN AINGH-
Question 
1711. 

re clismi88al of --, a clerk in tho Rawalpindi PORt ofliLc_ 
~ 

AltMS-
QuelJtion ~ "nnpwlll oJ li en ~1  fOT ]990. 

ARMS AOT--
• See tt India.n Arms Act, 1878". 

AUMS RULES-
Question re exemptionll under the Indian --. 1288-89. 
QUest.ion rr. Life li l~n (  und(~  t.h" Indian -'. 1289'00. 

ARMY-
Question re - Training Sl,booJ8. ]89. 
QU68tion f'C emlll ~'ment nl thp. ----. in pellce. 6f!r...8e. 
Quution re hel\Jt.b I)f th .. -.. II" 
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J}RMY CI..,o'l'HING DEPAR.TMENT-
QUlIst,ionl'(' disposl\l of Rurphts machine8 of th4! ---. 154. 

/\RMY CLOTHINU }<'ACTORIES-
Question n' Itholition of t l ~ 

ontel'p,·i!:le .• 1<>3. 
and tho Ilncouragemllllt of privlttt" 

ARMY OLO'fH1NG FACTORY. SRAH.JAHANPOltE 
QUllstion rr-the ~ . 1727·28. 
Quest.ion 1'(' expenditure Oil thc! -'--. 103-04. 

ATtMY DEPAU'1'MEN1' .. ~· 
MotioIl for rtlduction of the Hudg(·t Demltnd for .. General Admin is 
tratioll" undel' sub·head --. 1776·93. 
Question n: employment of Indians in t.he FOI'l'ign nnd PlIlit.iclLl and 

1200·1)7. 

AHMY FACTORY AOCOUNTS-
Quelltioll n! wOl'klllg hours in the --.. -offico. 21117. 

ARMY HEADQl'AltTlt;RS-· 
S(',('. " Daftries "" 

ARM.Y IN INDIA-
Question I'e a'tlmi,;siol1 of the IIl1'mbers of th" l>omi(!iled commllnity 
j /I to th(\ ----. 2094!l5. 

AltUEHTS-
Qlwst.ioll rc ..• III H'~l al lIud"r l~ lllll n III of 1818. 771. 

AR'l'JLLERY·· 
QucRt.iOIl /'c "edu('t\()n in the "'-'-. 137. 

ASJAD-VLLAH. MAULVI MIYAN'-
Oath of Office. 3. 
QlIeRtion re ulleged flutmge by two Anglo.ind ian!! at Rltmra.jt.oJII. n'lil· 
way slation. 2Hl. 

QueRt.ion 1' ~ Historical monuments in the vioinity of Delhi. 1616·17. 

ASSAM-
Question "f allowances to postal officials in --. 201'7_ 
Quest,ioll re locld allowance t.o postal and telegraph sta.ff employed 
ill --. 2017. 

Question ,.e -'-tea garden emigrants. 482-83. 
Question re wages in the tea plantat.ions of --for adult male and 
female lauourers. 483. 

ASSEMBLY-, 
Illforrnat,ion f'e the special seuion of the --in Simla.. 1307. 
Question /'e allowance of more time to the --to study the Budget. 
2014. 

Question rc nomination papera of candidates for election to the 
L ~i la .. tive --. 1280 81. 

AHSKMBLY DEBATES-
Question re --'. ~9. 

A.SSEMBLY T .. IBRARY-
Qlleation re lupply to the --of cCI-tBlin Army PubJiQation". ,alT·n. 
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ASSENT TO BILLS-
See under II Governor-Genera.1 ". 

ASSESSMENT(S)-
Ql1cstion re --to income-tax in tho Kansr.. DiBtriot. 1(1)3. 
Question re income-ta.x --. 1276. 
Question ,'e incomo-t:Lx --in the Kangra District. '1891-92. 

ASSIST.6,NT ENGINEERS-
Question, ,'e --, 902-03. 

ASSISTANT ESTATE ~' , DEI.HI-
Question re --. -1719. 

ASSlSTAN'f SURGEONS (MILITARY)-
Question re demobilisation of --and Su.b-AaailtBont SurgeonL 1616. 
Question re ponsions to the dopendants of - and Sub-Aal.tant 
Surgeons killed in the War. 1127. 
Question re refusal of marria.ge allowanoo to - of Lbo Indian 
Medical Department. 2096-90. 
Question re ~ j t ati n of - and Sub-A.istant· Burgeons. 922; 

ASSOC lATlONS-
Question f'e presence of Government Benants at meeting. of the Cot!-
greSB a.nd other political --. 1287. 

ASSOCIATED PRESS OF iNDIA-
Quelltion J'e sllbsidy to tho --. 141. 

AUDIT-
Budget Demancl for "--". 1797-1801. 
Question "e retrenchment in expenditurc uDder .. 

AUDIT AND ACOOUNTS SEUVICES-
Question rc employment of Indill.DB in tho --. 2097. 

AUSTRALIAN BEEl-'-
See undor "Beef". 

AU1'UMN SESSI0N-
.scc uouet· " ScslIion ". 

AUXILIARY F'OltcE-
Question ,'e a.dmission of Indians to the --. 437-38. 
Question re --and the Territorin.l Force. 438. 

" 110. 

Question re cost per head per yeal' of the variou.unita of the'-. 
144. 
Question "C number of Anglo-Indian officers in tho --. 2(91). 
Question 1'e Ofiiecra of the Territorial and --. 420. 
Question re training regulations of tho -. 081. 
Uc<!o!ution rc the amalgamation of tho Indian Territorial Forco ""t" 
the -. 223,52. 

AVrATlON-
13 udget Dema.nd for " " 1853. 

If A WA K KNING OF INDIA, 'i'HE "-
QUllstion re proscription of Mr. Ramsa.y Maodonald', book, -. 
lGo-C6. 
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BAHINGTON-SMI'fH COMMITTEE-
Question by Mr. Jamnadas M. Mehta rc recommendBtious of the 
1342. 

HADRI NATH-
Question ,'e Shrine of --. 43. 

EAHAWAL BAKSH, CHAUDHRI-
Oath of Office. 3. 
Question I'e closing of post offices in the Punjab. 2019. 

17 

Question ,'e Muhammadans employed on tho North-We.tern Railway. 
2fl19. 

Question "e Muhammadans in posta.l employment. 2019-20. 
Question 1"e overbridge at Bahawalnagar Railway Station. 592. 
Question I'e proposed Railway from Gujrat to Sal'godha and Khushab. 
592-93, 2019,20. 

Questii9111'f ' ~du ti ll of salaries of the Subordinate Services in the 
Punjah. 502. 
Question 1'1' theft and pilferage on the Nort.h·Western Railwa.y. 2019. 

BAHAWALNAGAR-
Question /T overbridge at --railway station. 592. 

BALANCE SHEETS-
QUllstiOIl 1'(' --of foreign banks. 423-24. 

BALLYGUNGE-
Question -I'e stal'age of coal at --Railway Station. 1111. 

ilALl1CHISTAN-
Budget Demand for "--". 1880. 
Dmnand for Supplementary Grant for " "861. 
QUf'I'tion /'{' murder of Indians and abduction of Indian womell. oy 
Frontier trihesm('n in the N.-W. F. Province and --. 160-61. 
Question /'(' ol'iginn.l MajOl' Works in t t~ N.-W. F, Province and --. 
2004-05. 

llAND--
QIlI'stiOIl 1'(' expendit.ure on th(' Body-Guard, --, Staff, etc., of His 
Exc!'llenry the Virel'oy. 1291-92. 

HANKlTHA---
Quest.ion (~ extension of t,h.· --D:lnloual' RiVl'l' Rnr!wny, 946. 

BANNU---
Question ,'f'. R.ailway R.atcs and Farl's on t.he Kalabagh and --Brauch 
of the North-Western Railway. 1610-11. 
Question 1'C the strength of the police force in the Koha,t and .--

Oantonments. 13M-1I9. 

BARHACK,PORE-
Q:Jestion I'f' a,lienn.tion of land at --to the -ROYII-l Calcutta. Turf 

Club. 683,94. 
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REDAR BAKH'l'-
Question "c pension of '--. 1351. 

BEE}t'-
Question r(' Australian .-for British troops. 1~ . 

REEF SHOP-
QUI!StiOIl 1'(' oplmiul( of 1\ 
1907. 

BELL, MR. R. D.-

llell.r the Hindu qua.rters 10 Raisina.. 

Budget Derrul.lld for .• Miecellaneolls Departments" (British Empi,'c 
Exhibition). 1873. 
en~ al Discl,ISlion on the Budget. 1229-34. 
Oath of OfficI'. 517. 
Resolution nth,· abolition of the Cotton Exci.w Duty. 2027·32. 

BELV:I. MR. D. V.-
Budget Demand for n~t m

Motion to omit the Dernanu. 1398. 1399-1403; 
India.n Tariff (Amendmcut) BilI-
Motion to (·onsidt'l·. 452-45:J. 
Oath of Offiee. :l. 

Resolution ,., grant of self·governing Dominion Htll.ti.1S to {nuiu. MJ:.l. 

Resolution ,.,' imposition of i1. cOllnt('r\'ililing duty Oil I"outh AfIoicl\lI 
Coal. 306, 3J7·3W. 

n ~ L

QUl'stion rl' estaiJlishmellt. of post offices ift each Uluon hoard in . -. 
{I,Hl. 

Question rl' identity of the two Judgtm who exnruirlf'd the CI1S(,8 of rltatf' 
Pl'isonerf; in --. 1611,,12. 

Quest.ion rt }ll'tition from PORtal AS8OCiations in --for ra-ising t.h{' 
pay of postR.1 IllIoord i nates. 944 .. !~. 

QIIPstion rf' promotionll of postal employee! in the --eirelr. 944. 
Question I'f' railling of thl' etatUf< of t t~ Head Post Offi.et'cI! in thtl --.-
Circle. !'l45. 

BENGAL OOVERNMEX'l'-
QUl'stion rf' utili1.ation of th!' Rt'Tviees of til(' Law i('~'  of t,hrl --. 
2006, 

RENGAL L 'l'l ~. l l~ (I n OF J~J ' ' 

QU('stion '1' ~ --. 9ln. 

RExnAI. NAGPUn RAILWAY-
Question n' compullJOry pr('payment, of fr(·ight on coa.l on th(· ---. !f'16 
QUPI<tions 1'1' f'mployml'nt of Oriyas on the --. 137 .. 
Question rr Indian apprenticf'!I on thf' --. 430 . 
. Question ,.,. --J(ril'vanc('!!. 2161. 
QII"'Ition I'f' op1minlot of till' SnntraJ(achi VisbnlllHll' hralwh of t.hp---. 
fl46. 

Qut>Bt:ion N' refrf'Bhmpnts for Tndit1.ns on thl' ---. ~ . 

QUf'stion rr WA1lon al1ot.mf'nt. for coal <tra.ffi,. on t.h" 943. 
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BENGAL AND NOR'fH·WESTERN RAILWAY-

Questions 1'1; fencing on the --. 155. 
Question I'C inconvenience to passengers OIl the 154. 
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Que8tion re illsanital'Y condition of compartments on the --. 121. 
Que8tion I't' L l~1 Acl"i801'Y Council on the --. 1103·1104. 
Que8tion ,'f', pilferage of fruit!! on the --. ]1)5. 
Que8tion I'e provi8ion of high·level platform8 on the --. 155. 
Question "'f'. working of the --. 2082·83. 

BERAH-
Discussion relating to the administratioll of --OIl the motion for 
reduction of the demand undel' .ub-head "Foreign and Political 
Department" by Rl00. 1695-98. 
Question n' reprellentation of --on Ute Local and Central Legislature. 
ll04-1105. 

Question 1''' -.-Hevenut'. 1613-14. 

BHAGUR-
Question I'f', criminal jurisdiction ill 682. 

Qut'stion 1''' exclusion of --from Deolali Cantonment. 681-6S2. 

Question 1'(' ta ati n~ in --. 682. 

j1HAIROB-TANGI-· .. 
Q\\('stion N' i n l'l'a (~ of faTl's on tIll' .. -.-. section of the A!I/mrn Bellgal 
Railway. 1124. 

lmAMRLTHDA-
Qut'Rtioll 1'(' ronstru('tion of It station at --.-on thl Hout.h IIIIIiull 
Hnilway. 2](14. 

tHAT. Mit. K. RAl>ASIVA-

EI"ction of ..... -.. t.o till' panel of thl' Standin~ COllunit,tt,(, to ad"i3(' I'm 
qlwstions relating to Emigration. j:l41. 
Onth of Office. 2. .. 

BHOUE MR.-

Question (Supplem(mtlll'Y) ',." t,erminliition of the l . intm(~nt of --
as Rf'Cl'et.aI'Y to the High Commisf;ioner for India. 474. 

BHUROnI, MR. G. M.-
Death of -. 1431-34. 

RIHAR AND ORIRSA--
Ql1eRtion ,.(' inquiry into the eallses of floods ill ----. :311 i-18. 

RIH AR, SOUTH---
Sft· under" ('hom Nagpur ". 

BIHAR, WERTEUN-
Question 1'(' floods in -'--'. 443. 

BILL(S)--
AnoPTION (REUISTRATION)-
Motion for leave to introdue(·. ]060-0:1. 
Negatived. 1063. 

ARSENT ~' TIlE GOVERNOR .~ . TO CERTAIN --. 123. 

02 
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BILL(S)-cnntd. 
CENTRAL BOARD OF REVENU£-

Motion for leave to) introduce. 2M}-60. 
Adopted. 200. 
Introduced. 260. 
Motion to refer to Select Committee. IH7. 
Adopted. 6l'7. 
Presentation of the Report of Select Committee. 703. 
Motion to consider the Report of the Sele('t Committee. 940. 
Adopted. 940. 
Motion to pais as amended in Select Committee. 940. 
Adopted. 940. .. 

CODI: OF CIVIL PROOEDURE (AMENDMENT)-

Motion for leave to introduce. 1018. 
Adopted. 1019. 
Introduced. 1019. 
Motion to refer to Select Committee. 1326. 
Adopted. 1327. 

CODIC OF CaIMINAL PBOOIDUU (AMBNDMENT)-

Motion for leave to introduce. 871-73. 
Adopted. 873. 
Introduced. 873. 

COURT-FEES ( ~

Motion for leave to introduce. 1967. 
Adopted. 1967. 
Introduced. 1967. 
Motion to refer to Select Committee. 2140. 
Motllm to circulate. 2152-54. 
Negatived. 21M. 

.... 

Motion to refer to Select Committee adopted. 2154 .• 

CRIMINAL TRIBIS-

Motion to consider 8S p&ssed by the Council of State. 1319-20. 
d ~ted. 1320. 
Motion to pass. 1320. 
Adopted. 1320. 

HINDU COPARCENER'S LUBILITY-

Motion for leave to introduce. 1065-67. 
Adopted. 1067. 
Introduced. 1067. 
Motion to refer to Sei{'d Committee. 2184·2201. 
Adopted. 2201. 

I-IIN'DlT REr,rGIOUS AND CHARITABI.E TRUSTS-

Motion for leave t.o introduce. R79. 
Adopted. 879. 

M otiol1 to circulate. 1056-60. 
Adopted. 1060. 

hU'ERIAL HANK OF INDIA ( l SlJ ~

Motion for Ie;we to introduce. 2137. 
Introduced. 2137. 
Motion to (·irelllate. 2137 -40. 
Adoptf'd. 2140. \ 
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JHLL(S)-contd. 
INDIAN COINAGE (AMENDMENT)-

Motion for lea ~ to introduce. 125. 
Adopted. 126. 
Introduced. 125. 
Motion to consider. 260-66. 
Motion to refer to Select Committee. 266-72. 
Motion to refer to Select Committee adopted. 272. 
Motion for constitution of the Select Committee. 517. 
Adopted. 517. 
Presentation of the Report of Select Committee. 703. 
Motion to consider the Ueport of the Select Committee. 927-32. 
Adopted. 932. 
Motion to pass. 939. 
Adopted. 939. 
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Motion that Amendment by Council of State be taken into consideratioD. 
198H. 
Adopted. 1990. 
Amendment made by Council of State agreed io. 1990. 

INDIAN ConON CESS (A.MENDKaNT)-

Motion for leave to introdu(le. 126-27. 
Adopted. 127. 
Introduced. 127. 
Motion to consider. 175. 
Adopted. 176. 
Motion to pass. 176. 
Adopted. 176. 

INDIAN CRIMINAL LAW AMENDMKNT-

Motion for 1t1l\ve to introduce. 447-48. 
Adopted. 448. 
Introduced. 448. 
Motion to refer to Select Committee. 705-08. 
Adopted. 701:\. 
Motion for extension of the dflte for presentlttion of the report of the' 
Select Committee. 1375. 
Adopted. 1375. 
Motion to withdraw the instructions given to the Select Committee tG 
prollent its reJlort by the 26th March, 1924. 2137. 

INDIAN CRIMINAL LAW AMENDMENT (REPEALINO)-

Motion for. leave to introduce. 2204-10. 
Adopted. 2210. 
Introduced. 2210. 

INDIAN Ev IDENCE (AMENDMENT)'-
Motion for leave to introduce. 875-76. 
Negatived. 878. 
Motion for leave to introduce (Revised Bill). 2211-12. 
Adopted. 2212. 
Introduced. 2212. 

INDIAN FINANCE-

"Motion for leave to intl'oduce. 1096. 
Adopted. 1096. 
Introduced. 1119. 
Motion to consider. 1908-60. 
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BILL(S)-collttl. 
INDIAN FINANCE-cuutU. 

Negatived. 1960. 
Me!l8a.ge from His Exoellem:y the (J.overnor General l'eeommending. t.he 
Assembly to pas8 the--. 1966. 
Motion fol' lea.ve to introdu('e the ---in the recommended form. 1975-
iB. 

.. 
Negatived. , 1978. 

INDIAN INCOMK-TA.X (AMENDMENT)-

Motionfol' lea.ve to intl'oduce. 1~1l 1 . 

Adopted. 126. 
Introduced. 126. 
Motion to refer to Select Committee. 44B. 

Adopted. 449. 
Motion to extend the clute fol' III·esento.tion of the Helect Committee' .. 
Report. 1207. 
Adopted. 1207. 
Motion to nominate Mr. M. A. Jiuna.h to the &le<.1. Committee. 1207. 
Adopted. 1207. 
Presentation of the Report of the Select Committee. 1376. 
Motion to censider Select Committee's Report. 1990. 
Adopted. 1990. 
Motion to amend clause 11. 1990. 
Adopted. 1991. 
Motion to pa... 1991. 
Adopted. 1991. 

INDIAN MERCHANT SHJPPING (AMK.'i'J)MEST)-
Motion fol' leave to introduce. 250-59. 
Adopted. 259. 
lntrodueed. 259. 
Motion to circula.te. 1968-73. 
Adopted. 1973. 

INl>IAN PASSPORT (AMENDMENT)-
Motion for leave to introduce. 272. 
Adopted. 272. 
Introduced. 273. 
Motion to consider. 41)5. 
Adopted. 41)1). 

Motion that the consideration of the Bill be postponed. 462. 
~e l\ti ed. 461). 
Motion for leave to withdraw. 467. 
Adopted. 467. 

INDIAN PENAL CODE ( ~D J : ( mendment of 8eetion 371'1)-
Motion for leave to introduce. 875. 
Adopted. 875. 
J ntroduced. R75. 
Motion to. refer to Select Committee. 1046·06. 
Adopted. 101)6. 
Presentation of RepOJ't, of 8eleet. Committee. 1860. 

INUIAN PENAl, CODE (AMENDHENT)--(Protection of Minor Girls)-
Mot,ion for leave to introduce. 123·24. 
Adopted. 124. 
Introduced. 124. 
Motion to consider. 166. 
Motion to drc:ulate. 167·71. 

f •. , 
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]LL(~ (,ulltd. 

INDIAN PENAL Com,; (A!I!ENDMENT)-(Pl'otectioll ~  Minor Girls)-contu. 
Negatived. 172. 
Motion to refer to l:ielect COlllmittee. 172-75. 
Adopted. 175, 446. 
Presentation of Report of Select Oommittee.: 771. 
Motion to consider the Report of Select Committee. lOW. 
Adopted. 1019. . 

Motion to pass tlS ameIlded. 1042. 
Adopted. 1043. 
hllHAN REGISl'RA'rlOS (AMENIJMENT)-(Mr. K. Uama Aiyangal')-
Motion for leave to introduce. 873. 
Adopted. 875. 
Introduced. 875. 
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hmlAN REGIS1'RATION. (AMENDMENT)-(Diwall Bahudur T. Hangachariar)--. 
Motion fot· leave· to introduce. 1063-65-
Adopted. 1065. 
Introduced. 1066. 

INDIAN STAMP (V AL{DATlNG)-
Motion for leave to introduoe. 2201-02. 
Adopted. 2202. 
Introduced. 2202. 
Motion to refel' to 8elect Couunittec. ~ a. 

Adopted. 2204. 

INDIAN TARIH (AMENDME."lT)-
Motion for leave to illtl'Oduce. ! ~. 

Adopted. 255. 
Introduced. 266. 
Motion to consider. 449 .. 51. 
MotiO}l to refer to Select Committee. 41>4. 
Motion to I'efer to Select Committee adopted. 456. 
Motion fOI' nOlUination of Membe1'8 of Select COlllmittee. ~. 

Adopted. 708. 
~l'e elltati ll of the HellOl't of the Select Committee. !J~9. 

Motion to consider the report of the Select Committee. 131'3. 
Adopted. 1319. 1 
Motion to pass. 1319. ,. 
Adopted. 1319. 

bDlAN TOLLS-
Motioll to eonsidcr ,~  passed by the Council of Ktate. 1320, 
Motion to postpone further ('onsiderat.ioll. 1321. 
Negatived. 1326. 
Motion to refer to SMect COlllmittee. 1322. 
Withdrawn. 1326. 
Motion to consider nega.tived. 1326. 
Question rf' correspondence relating to the Pl'oteGtion of Princes 
1298. 
Questioll /'t t.he Kenya Immigration --. 47, ~ . 

• 

Question ' ~ position of --pending in the Indian Legi!:>latul'l.' (11 tht 
dissolution of one ChlUubel'. 1442-43. 

UEI'EAI,ING ANIJ AMESDING-
Motion for leave to introduce. J019. 
Adopted. ]019. 
Introduced. ]019. 
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JHLL(B)-conU. 
lYPBALlNG AND AKBNDINl1-contci. 
Motion to consider. 1119. 
Adopted. 1119. 
Motion to pass. 1119. 
Adopted. 1119. . 

SEA CU8TOM8 (AMENDMIINT)-
Motion for leave to introduce. 926. 
Adopted. 927. 
Introduced. 927. 
Motion to collsider. 1319. 
Adopted. 1319. 
Motion to pus. 1319. 
Adopted. 1319. 

BLACKETT, THE HOYOURABLE SIR BASIL-
Budget Demand for "Administration of Juatice ". 1802. 
Budget Demand for" Audit". 1799-1900. 
Budget Demand for "Currency", 1877 ·79. 
Budget Demand for" Customs". 1376-77. 
Budget Demand for" Exeise". 1446, 1447, 141'12. 1 ~ . 

Budget Demand for "General Admiuietration" . 1687, 1761-63, 1765. 
1766, 1794. 
Budget Demand for" Indian Postal and Telegraph Del)artlllent ", 157i. 
:Qudget Demand for ,. Interest on Ordinary Debt and Heduction or 
Avoidance of Debt". 1642-fi3. 
Budget Demand for .. Railways". 1644, 1309, 1660,  1001. 11'162, 1663. 
Budget Dema.nd for" Ra.ilways--Working Expenses ". 1493-94. 
Budget Demand for" Salt". 1424-26. 
Budget Demand for .. Taxes on IIl('ome". 1419-20, 1421. 

Central Board of Revenue Bill-' 
Motion for leave to introduce. 259-60. 
Motion to refer to Select Committee, IH7. 
Presentatioll of Report of Sele(·t Committee. 703. 
Motion to (!onsider Report of Select Cotnmitt,ee. 940. 
Motion to paSB the Bill as amended in Seleci Committee. 940. 
Demand for SupplementAry Grant for ",t\dministration of Justice" 
846. 
Demand for Supplementary Grant for " Customs". 826.  828,  829. 
Demand for Supplementary Grant for" General Awuiuistration n. 841, 
842,  843. 

Demand fOJ" Supplementary G rant for "Indo-European Telegraph De_ 
parlment ". 836, 837. 
Demand for Supplementary Grant for " Interest on Miscellll.lleOUR Obli 
gations ", 640. 
Dem&nd for Supplemen!&ry Grant lor" Survey of India". 850. 
Dem&nd for Supplementary Grant for "Taxes on Income". 830-831. 

Election of the Standing Finance Committee-
Motion to proceed to the election. 1908. 
General Discussion on the Budget. 1149, 1179, 1184, 1203, 1206, 1235, 
1248-49, 1262-70, 

Tmperia.l Bank of India (Ampndment) Bill. 2137. 
Motion for le&.\'e to introduce. 2137. 2139. 
'Motion to circulate. 2140. 
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ULACKETT, THE HONOURABLE SIR BASIL-coned. 
Indian Coinage (Amendment) Bill-
" Motion for leave to introduce. 125. 

Motion to consider. 260, 262, 263, i64. 
Motion to refer to Select Committee. 266-69. 
Presentation of the Report of SeleCt Committee. 703. 

Motion to consider Report of Select Committee. 927, 929, 930, 931, 935, 
936, 937, 938, 939. 

Motion to pass. 939. 
Motion to eOllsider the amendment made by the Coundl of State. 1981)·-

90. 

Indian FinalH:e Bill-
Motion fOl' leave to introduce. 1096. 
Motion to consider. 1008-111, 1928. 
Explanution to the Assembly as to what the recommended Indian. 

Finance Bill contains. 1966. 
Motion for leave to introduce _. in the recommended form. 197!1-7!3. 

Indian Income-tax (Amendment) BiU-
:\'1otion f·or IClwe to introduce. 12r>-26. 
Motion t.o refer to Seleut Committee. 448. 
Presentation of the Report of the Select Oommittee. 1376. 
Motion to exteud the du.te for presentation of the Select Oommittee's,. 

Report. 1207. 
Motion to nominate Mr. M. A. Jinnah to the Select Oommittee. 1207. 
Motion to consider Select Oommittee's Report. 1990-91. 

Indian Stamp (Validating) Bill-
Motion to refer to Select Committee. 2203. 

Introduction of the Budget and presentation of the Financial Stat.ement 
for 1924-25. 1069-95. 

Motion for Demands for Supplementary Grants for 1923-24. 822-24. 
Motion for election of the Public Accounts Oommittee. 127. • 
Motion for election of the Standing Finance Cbmmittee. 128. 
Oath of Office. 1. 
Question whether the salnry of the President of the Legislative Assembly 

is votable 01' non-votable. 1376. 
Resolution rf' gra.nt of self-governing Dominion Status to India. 538-42, 

558, 5';1. 
Resolution 'rr reduction of the Provin<:iai contributions. 339·41, 345. 
Resolution '7'(' the a.bolition of the Cotton Excise Duty. 2040. 

BOARD OF REVENUE-
Questioll/'f' abolition of the --", United Provinces. 280-81. 

BOATS--
Question 1'(' disposal of ships and --- belonging to the noyal Indiim· 

Marine. 24·25. 

BODYGUARD-
Question 1'" expenditure on the -- Band, Staff, etc., of His Excellency 

the Viceroy. 1291-92. 

BOLSHEVIK-
Questillll ,.,. --- :wlivities in India. 1117. 
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B.  B. & C. I. RAILWAY-
Questioll /'( apvointment of lin Advisory Committee in connection with 
the -. 139-40. 
Question /'t' Bill passed by the House of Lords iu cOlluection with' tho 
-". 2124.' , 

Question ,.,. latrine "coolDlllodation for third class passengers 011 the 
local and suburban serviCf's of thtl --. 1343. 
Question 1": Passenger Superintendents 011 the --. 1732. 

BOMBAY-
Question ,.,. grant of hou8e-rent allowance to 8ubordinate poatul officials 
in --. 1367. 
Question /'t: premature death among postmen and menials in -'-, 1~

1:16. 
Que8tion rt: Bcales of pay of certain c1al8es of p08tal official8 in 
1366. 

BOM.BA Y CITY MOTOU MAIL ~ V ICE--, 
Sf'/: under" Motor Mail Sel'Vi(,e ". 

BOMBAY CuRRENCY OFl"ICE 8TAl'F--
Question "e the --,' 898-99. . 

BOMBAY PRESIDENCY-
Question /'( tran8fer of I. M. S. appointments ira thil --to the Pro-
vincial Medical Establishmentfl. 279. 

BOMB FACTORY-
Question 'r" discovery of a. --at MaDikto.la. 1696, 11'196·97. 
Statement by Sir Malcolm Hailey 1'( discovery of 0. --at M aniktahL, 
1989. 

BOMBWAL, Mit. AMIR CHAND-
Question rt: the imprisonment of ----of Peshawar. 904 . 
• Question ,.t: the internment of --. 134r.-46. 
BOOKING (Hu8pen8ion of)-
Question rr: --a.nd loading of Cot.ton Bales at Khurja Station. :.lIla, 

BOOKHTALLR-
Que8tion /', '--nnd advertisement contracts on Ra.ilways. 88f1. 

BORSAD-
Lengt,h of the propOlled Va8a.d, --Kathana Railway. 1344. 

BOTANICAL HeRVEY--
Budget Demand for "--". 1830, 

BRAHMINH-
. Question /'£' enlistment of .--in the Army. 122-23. 

RR1BERY-
'Question /'1 ~Ue ed -.-and cOl'l'llption 011 the Railwn.Y8. H17, 188, 

BRiGA])E ORDEn--
Question '~ --rt< voting for a 1l0n-SwQ;J'ajiat cundidate. 483, 1974. 

BRITIAH CABINET-
Question r(' appointment by the --of n Committee to cODsider Indian 
affairs. 1372-711. 
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BHlTISH CAVALRY UEUlMENTS-
Sf'(' under " Cavalry Regiments n. 

RlUTISH EMPlHE EXHIBITION--
Question rt: expenditure on the -,-. 141, 2166. 

HRI1'ISH UUlANA-
Question /'(; --.--Colonization Scheme, 1133-34. 
Questiull /'f; report of Fiji and --Deputa.tions. 48. 
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Question /,(' the Resolution Ildopted at a general meeting of --Indians 
011 the 22nd November, 1923. 1358. 

HRITIHH INSUHANCE ACT-
, Question /'f illtroductiou of Legislatioll on the lines of the --. 444. 

BUITISH OFFICEUS-
Question I"f: number of --murdered OD the N.-W. ~ Jltie . 16iJ-60. 

Question 1'( pay aDd staff pay of --serying with the Indian Army. 
~a . 
Question /'(. various a.llowances of married alld unmarried --a.nd 
80ldiera. 1618. 

BRITISH OFFICERS AND MEN, CHARGES FOR D JL l ~ 
OF-
,"f(, under OJ Demobilization ,. 

BIUTIl::iH REUlMENT-
Question /'( pa.y and allowances of all ranks in a --. ~ 73. 

B.UDDHA UAYA-
Question 1'f Mahabudha Temple s,t --. 6i9. 

BUDUET-
Demands for Grants. 1376-11382-
For discussion on different demands for grants .;u under detailed heada. 
General discussion 011 the ---. 1143-1272. 

Indian Finance Bill-
SN under "Bill". 
Introduction of the ---for 19l! ·~. 1069-95. 
Message frollJ His Exeellency the Governor Geucral /'f dates for the 
"'-, 275. 
Messuge from His ellen ~' the Govel'llor Ueueral /'( discllssion of 
hea.ds of expenditure of the '---. a ~. 

Question l'I'aUcwallce of 11I0l'C time to the Assembly t.o study the --, 
2014. 
Question /'( exteusion of th.:! timtl for the general discllssion of the --, 
1963. • 

Statement by Mr. President 1'1, fixing of a date and time fo1' the Hon'ble 
Finance Melllbl'r's speech intl'oulJ(:iug the ---. 879. 

BUNGALOWS-
Question /'I --lensed by Government in Delhi. 2100. 
Question /'f' recovery of reut for --in Haisina lIot va<:ated by tensnh 
belonging to the Public Works Department. 2101-02. 

BUREAU OJ<' PUBLIC INFORMATION-
Discussion relating to the -.--on the motion for th.·rcduetion of the 
dema.nd ullder sub-head "Home Department" by Rs. )00. 1669-70. 
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BURDON, MR. E.-
Budget demand for "General Administration". 1 iOO, 1785-86, 1787 -93_ 
General disoussion on the Budget. 1179, 1210, 1223-27, 123"J, 1251. 
Oath of Office. 1, 657. ' 
RellOlution re the amalgamation ,of the Indian Territorial ~' e with the 
Auxiliary Force. 232-38. ' 

BURDWAN-
Question rc aotion taken on Resolutions passed by the --Postal 
ABlIOciation. 943._ 
Question re local contributions from villagers for post offices in the 
--district. 946-
Question re the raising of the status of the --post office_ 945. 
Question ~ want of raised platfonns and overbridges at Stations on. 
the --Howrah Chord Section of the Ea.st Indian Railway. 946-47_ 

BURDl'TAN POSTAL ASSOCIATION-
Set! ., Postal A'I8ociation ". 

BUlUlA-
Question re contribution to --for the l'ollection of the SAlt duty, 
1367. 

BURMA, UPPER-
Question re a.bolition of tn'e Thathameda. tax in --, ,1356·57. 

BUS SERVICE-
Question re the Uwalior and NOl·thern Indian Compnny's 1:J4i. 
, 

BUSINESS-
See under " Statement of HuBines.," 
Sketch of coul'se of --during disclIssion on DE'mundll for Ornnt., 
1628. 
Statement, by the Hon'ble Sil' Malcolp1 Hailey, of --. 5(15. 
Statement by the Leader of the House rr --for the Honse. 401. 
Statement of --. 1628. 
Statement of --for the House. Sil. 

BUTLER, MR. M. S. D.-
Budget Demand for "Education" (Gra.nt to Calcutta l'niversity). 11:1411. 

(hlamiu College.) 1849. 
Budget dema.nd for" General Administration". li47, 1756, lilli, 1758. 
Budget Demand for" Medical Services." Central Research Institute at. 
Delhi and India.niznti()n of the Civil side of the Ml"tli('a\ Servi{.t'. 
1851-a2. . 
Budget Demand for" Hurvey of Iudin," (Survey Pal'ties). 11:111:\20. 
Budget Demand for" :Forests." 1460·61, 1462. 

Indian Merchant Shipping (Amendment) Bill-
Motion for leave to introduce. ~ · 9. 

Motion to circulate. 1968·69. , 
Jdotion for Adjournment to discuss the ClaMS AJ'eal! Bill in South Afric:!.. 
2131. 

Oath of Office. 129. 

Panel for the Standing Committee for the Department of ~du ati D .. 
Health and Lands-
Motion for election of --. '109. 
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o 
<::ABINET COMMITTEE-

Question re appointment of a -- to consider Indian Affairs. 1372-76. 

'CABLES-
Question rc re.pairing of -- in the Persian Gulf by priva.te companies. 

2084. 

UADETS-
Question re Indian·--.at Sandhurst. 6li9 . 

.cALCUTTA-
Question rc distance between -- and Dacca. 440-41. 
Question rt; overtime allowances to clerks of the Genera.l Post Office, 
-. 1813. 

Question re pay of certain classes of postal employees in' --, Alipur 
and Howrah. 892. 

Question rc total monthly expenditure and staff of certain post offices in 
--. 1814-11s.. • 

,CALCUTrA HIGH OOURT-
/ire under " High Court, Calcutta." 

-CALCUTTA, PORT OF-
8('~ " Pilgrim Tra.ffic." 

·CALVERT, Ma. H.-
Budget Demand for " Excise." 141>5-56. 
Budget Demand for " Salt." Motion to omit the Demand. 1<&24·26. 
Oath of office. 2. 
Question 1'(1 recruitment for Territorial Forces in t.he Punjab and United 

Provinces. 254. 
Resolution '/'{: grant of self-governing Dominion Status to India. 633, 
R('soiutioll rc the grievances of the Sikh Community. 955-57, 963. 

'CANlJER-
Question rc mortality from --, 1441. 

-CANDIDATE(S)-
Question 1'e nomination papers of -- for election to the Legislative 

Assembly. 1280.81. 

'CANTONMENT(S)-
Question rr the strength of the police force ill the Kohat and Bnnnu 
--. 1358-1\9. 

Sf'(: under" Saugor Cantonment." 
(JANTONMENTS ACT, 1924 (II OF 1924)-

Assent t,o the -- by the Governor General. H.l67. 
Question 1'C --. 1729-30. 

CANTONMENTS BILL-
Message from the Council of State 1'(; --. 763. 

'CANTONMENT COMMITTEE-
Question 1'e Indian Secretaries of the --, 208R. 
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CAPITAL EXPENDITURE-
Question 1'1' --on N l'W Delhi. 1Oj, 

'CAPITAL OFTLAY ON TELEGRAPHH-
Budget Dt'mRud for "--." ISB\!. 

CAPlTATION CHAROES-
Question /'(' Jla~'a le to the War Office. 1:J7 ·38. 

CARRYING COMPANIES, LIABILITY 01<'-
Question '/"1'--for Itl'cidents t~l passengers. 1295-96. 

CASH BALANCEl;-
Question 1.,. interest on --of the S('(~ eta  of State for lIUJin. 11;)0_ 

CASH CERTH'ICATE8-
Question ~ ' Post Office --. 420, 

OATERINO DEPARTMENT-
Questoin·,,{'l --, E, B. Railway, 119, 

CATTLE-
Question 1'(' export of --, 666. 
Qllestionre export 01 bovine --. 108, 
Question 1'(' export of --to foreign countries, 162, 
Question l'r export of --to foreign countries during 1922-23 and 1923 
24, 161. 
Question/'f; import and export of --, 911. 
Question ,.,. number of --exported to foreign couutries for tht' lnst t (~ 

years. 484. 
Question ,.,. prohibition of export of Jeood hl'eeds of --. 67i, 

CA V ALUY RElHMENTS-
Qucfltion '/'( withdrawal 01 Bl'itish --frnlll IndiA., 134. 

CEMENT-
QllPstion 1'(' freight on --from Dwarka to Madras, ]315. 

CENl-il:H-
Budp;t·t, Demand fol' "--," 1853, 
Demand for Hllpplt>mt>ntary Grant foJ' "--," ~l. 

Qupst.ion t'I' 8ullply to Member!! of the 8 t'm l~' of all India --Ueports. 
1810. ' 

CENsns Of' PRODFCTION-
Question r(' --of British India, 134. 

Cl':NTllAL ADVISORY COliMITTKR--
Quest,ion t'e the rt.'commendation of the Acworth Committee on the-
subject of the --. 1349. 

CENTRAL BOARD OF REVl':NUE-
Qut'stion rc filling of vacanc:'ies in the --, 1735. 
iQuestion 1'f'. vacancies in the -'. 1734. 

CENTRAL HOARD OF' ru:VENrE ACT. 19'.24-
. ~8tmt to the --by the GoVel'llOr Ot>nernl. l~j. 

CENTRAL HOARD OF V .~  HILL-
,,,'et~ und~l' " Bill(IJ)," 
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CEN'fUAL INDlA-
Budget Demand for "--." 1881. 
Demnnd for Supplement.ary Ch'ant for "--." R63. 

CENTRAL l ~LLl  DEPARTMENT-
Question /'(' expenditure incurred during the la.st ten years on the --
and the Exeise and P.ublicity Departments. 1703-04, 

Question 1'(' a~', uali iel~ti n8 and nature of work of --employees. 
1704-05. ' 

Question /'f' pCI'centagl' of --em l ~'ee  engagf.>d in the detf.>ction of' 
~ liti(~nl crimf.>s, 1704, 

CENTRAL JAIL, ALIPFR-
Question /'( grievances of Htate Prisnnet's in till' --, 44. 
/'in un del' "Ali pur," 

CENTRAL LEGlHLATlTRE-
, .... N' undet· " Legislature." 

CENTItAL PROVINCES-
Question n, constitutiOl;al deadloek in the --, ~, 
Question /'( deadlock in the --. 414. 
Question n decla.ration of policy in the --with regard to tl'a'lsft'rJ'ed 
suhjeets. 215H-59. 
Question n illnlietllt ilit~, and ,jm a ti ilit~· of the estates of alleient 
families in the --. 2107. 
Question 1'(' nomination to the Assembly of u non-offieilll from the --
and BernI'. 2106-07. 
Que!!tion /,(' volt' of 110 eOllfidellce in the --Legislative Council. 4,13, 

CENTRAL RADIrM ~']'

Que!!tioll ,~.  opening of a --. 1440, 

CENTHAL HAlLWAY ADVISORY COlTNCTL-
Question /'(' th(, --. 1355. 
Quel!ltion '/'" paWl'l'lI of the -'-'. 1 ~. 

CENTRAL RESEARCH INSTITVTE-
Question 1'e the --. 1358. 

CENTRAL STORES DEPARTMENT-
Question 1'r: reorganisation of the --. 51-52. 

CEYLON-
Question 'r,-increase of wages of Indian labourers in --, 163. 
Question 1'(! tl'eatment. of Indian travellel's between India and 
21O:t 

CHAIUMAN, MR.-
Ruling by --thnt tlw disClIssion on what happened in the tel'l'itory of a 
Indian State is not in order. ]689. 

CHAJr: MALL, LA LA-
, Question 1'('. in(~ me·t.n.  aSSeSStJlNlt of --of Amritsar. 1700. 

CHAMAN LAL, MR.-
Alleged Pact between Government and the Nationalist lll't~·. 17:16. 

Budgf.>t, n!'mand foJ' mi~l'nti n, Intel'nltl" (Condition of Lahourers ), 

1862·63, 
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..cHAMAN tAL, MR.-cotttd. 

Uudget Demand for .. General Administration". 1682, 17r,S, 176f-69, 
1770, 1771,  1774, 1776. 
Budget Demand for "Indian Postal and Telegraph Department'! 
(Increase of lIubsidy to the British Indian Steam Navigation Oompany). 
1602-03. _ 
Budget Demand for " Mines ". ,(Matters 1't; welfme of the workers in 
the Mines). 1833-36, 1838. 
Budget Demand for " RAilway II. " 11166. 
Budget Demand for "Railways-Working Expenses." lr,13-U,15, 1516· 
1617. 

Indio.n Finance Bill-

Motion to consider. 1911. 
Motion for Adjournment to discuslI the refusal of pasllPorts to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States. 
2177-78, 2212-16. 
Motion for Adjournment to discuss the strike of '.he Bombay Textile 
workers. 1316. 

-Oath of Office. 3. 
-Question (Supplementary) "f. accident on the Rohilkhand and Kumaon 
Railway. 1966. 
Question (Supplementary) re action taken against the Afghan Govt. for 
murders of Indians in the N.-W. F. Province. 161. 

-Question re appeal of the residents of Sialkot against certain Resolu-
tions of the Cantonment Commit 'tee. 004-06. 
Quelltion re appeals of postal employee.. 1713. 
Question rc appointment of Mr. C. S. Roberts as a Cattle Ranger in the 
Public Works Department, Delhi. 1716. 

-Quelltion re appointment of Mr. T. Gately as a temporary Engineer in the 
Public Works Department, Delhi. 1717-18. 

'Question re architects employed in the Public Works Department, Delhi. 
1726. 
Question rf. Assam Tea Garden Emigra.nts. 482-83. 
-Question (~ Assist.ant Elltate Officer, Delhi. 1719. 
~ue ti n -rr average annu,,1 agricultmal and non-agricultural incomes. 
910. 

-Quelltion (Su lementa ~'  re Berar Revenue. 1614. 
Question re Brigade Order re voting for a. non-Swarajist candidate. 
445,483. 

Question TP eompensatory allowances to postmen and postal menials 
employed on the Frontier outposts, ]361. 
Question rf' rompln.ints of IIweeperll t'mpJoyt'd under the Health Officer, 
Raisina. 172()..21. 

Question TP constitutional deadlock in thE' Central Provinces. 444. 
Quelltion I'I? eOllt of the Garden a t~· to Rir Hamilton Grant. 904. 
"Question 1'(: delay in t.he grant of increments to subordinates in the Public 
Works D('}JUrtment, Delhi. 1716. 

"QiJestion I'r dflIDands of the Swal'6jya Party's Central Council. ~. 

'Question 1'1' dismi!lllal of Arjan Singh, a clerk in the Rawalpindi Post 
Office. 17]1. 
QUt'lItion rr duties on articles of East Indian produce. 909-10. 
QIH'stinn r,; duty al10wances for Deputy and Asaiataot Poatmuters. 
17]:), 
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CHAMAN LAL, MR.-confd. 

Question (Supplementary) re employment of Indian soldiers in Mesopo-
tamia. 1296. 
Question re entry of Mr. B. G. Horniman into India. 444. 
Question re erection of platforms by the residents of the Sialkot Canton-
ment Bazan. 9OlHl6. 
Question (Supplementary) re exercise of the personal power of the 
Governor Genera.l. 1987. 
'Question "e expenditure in England on behoJf of the Government of 
India. 910. 
Question re fines imposed on postal officials of the Lahore G. P. O. 
1361-62. 
Question re grievances of the ministerial establishment of the Railway 
Board. 1364. 
Question re' holidays in the Government of India Se ~eta iat. 1437-38. 
Question (Supplementary) re identity of the two Judges who examined 
the cases of Stllte Prisoners in Bengal. 1612. 
Question 1'e imprisonment of Mr. Amir Chand Bombwal of Peshawar. 
904. 
Question 1'e inadequaoy of pay of postal officials. 1712-13. 
Question 1-e inadequacy of warm clothing for the menials of the General 
Post Office, Delhi. 1711-12. 
Question "p, increase of work in the Delhi Post Office. 1714. 
Question re Indian debt. 910. 
Question (Supplementary) re Indian Gazetted Olflcera in Ordnance Fac-
tories. 670. 
'Question f'e introduction of legislation on the lines of the British Insu-
rance Act. 444. 
Question re Leave Reserve for the office of the Railway Board. 1365. 
-Question "e local allowances of postal officials in the Punjab. 1360-61. 
Question re loss on the working of the reinforced concrete faotory, Delhi. 
1714. 
Question re minimum wage for jute and cotton workers. 911. 
Question rc minimum wage for key industries. 444. 
Question re Mr. W. Wilkins, Chief Superintendent, Central Office, Public 
Works Department, Delhi. 1725-26. 
Question re Office Hours of the Government of India Secretariat. 1438· 
39. 
·Question (Supplementary) 1'e Pandits Il,nd Maulvis attached to Indian 
Troops. 1440. 
-Question rc pay and qualifications of Mr. A. Wemyss, Public Works 
Department, Delhi. 1718-19. 
Question 1'e pay and qualifications of the Sanitary Staff, Raisina. 1719-
20. 
Question rc payment of military pensions by Post Offices in the Punjab 
and N.-W. F. Circle. 1362-63. 
Question (Supplementary) f'e personnel of the Coloni.es Committee. 
2089. _ 
Question "e plague in India and steps taken by Government to combat 
the disease. 483. 
Question re punishments in the Postal Department.. 1714. 
Question re punishments inflicted on the Postal Staff in the Punjab and 
North-West Frontier Postal Oircle. 1434-35. . 

D 
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CRAMAN LAL, MR.-COllcld. 
Question re punishments inflicted on the l)ostal Ataff of the Uawalpfndi 
General Post Office. 1435-36. 
Question (Supplementary) re Railway Strikes. 1135. 
Question Te refusal of passports to the proposed Indian delegations to 
Turkey, Persia and certain Arab States. 2174-77. 
Question Te registration and protection of Trade Unions. 4«. 
Question re rejection by Mr. Williams, Post Master, Rawalpindi, of 
MedicaL Certificates granted to the Staff employed under him. 1486-
37. 
Question re release of Mr. Gandhi. ~. 

Question Te removal of platforms erected by the residents of Sialkot Oan ... 
tonment Bazars. OOIH16. 
Question "e rent for platforms and sites by the residents of the Sialkot 
Cantonment. 906-06. 
Question re rent free quarters for the officials of the Delhi Post Office. 
1712. ~ 

Question re residential area in the Sialkot Cantonment Baza.rs. 906-06. 
Question (Supplementary) re Resolution!! pa.ssed by the Legislative 
Assembly and action taken thereon by Government. 2111-12. 
Question re responsibility of postmasters for the safe custody of articles. 
1362. 
Question (Supplementary) Te restrietions on the 18sue and renewal of 
passports. 2102. 
Question re solection grade appointments in the Postal Deptt. 1361. 
Question re shortage in the Postal clerical strength. 1382. 
Question ,re shortage of electric bulbs in the 3rd Project Division, Public 
Works Department, Delhi. 1718. 
Question re starting \ pay of Indian and European clerks in the Public 
Works Department, Delhi. 1715. 
Question re strength of clerical staff in each Read Post Office in the 
Punjab and North-West Frontier Circle. 1437. 
Question re temporary hands in the offiee of the RAilway Board. 1364-
65. 
Question re termination of services of, certain temporary employees of 
the Public Works Department, Delhi. 1721-22. 
Question Te termination of services of 'Messrs. Kumar and Sandhu, tem-
porary Engineers, Public Works Department, Delhi. i722·26. 
Question re termination of sen'ices of Mr. Ram Pershad, Sub-Engineer 
in the Public Works Department, Delhi. 1722. 
Question re wages and hotll's of labour in the cotton and jute indus-
tries. 910-11. 
Question re wages in the tea plantations of Assam for adult male 
and female labourers. 483. 
Reeolution re abolition of the Cotton Excise 'Duty. 2038. 
Resolution re grant of full self-governing Dominion Status to 
India. 362, 670-572. 
Resolution re Ratification of the International Convention for the 
s?pprellsion of the circulation of, and traffic in, obscene publica..: 
tlons. 1336-37. 
Resolution rr. repeal of Bengal Regulation III of 1818. 2073. 
Resolution rr. return to India, of Mr. B. G. Horniman. 799, 809-12 • 

. CHAMBERS OF THE LEGISLATURE-
Question re new --at Raisins. 2019, 
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CHANDA, :MR. KAMLNI KUM.\lt-
Oa.th of Office. 3. 
Question 1'C abolition of Hailwny Mail r;el'VlC6 sel't,julls. 890. 

35 

Question rt: absenteell in the Hail way Mail BCl'vice, amI in certain 
Post Offices. 887. 
Question rc adequacy of staff ill t.he .Post Office and H.ailway Mail 
Service. 887. 
Question re bookstalls and aJvertisement contracts on Railways. 886. 
Question r(' branch post offices. 888. 
Question re carriage of mails between England and India. 884. 
Question rf constitution of the provinces on a linguistic basis. 886-86. 
Question rr cost of telegraph lines and of the traffic branch. 890. 
Question 1'1: expenditure on Postal and Telegraph Buildings. 887. 
Question 1' ~ expenditm'e on quartllrR for Post,a} and Telegraph 
employees. 888. 
Question rf' German tender for locomotives. 91R-19. 
Question 1'(' grant of local allowances to Postal and Railway Mail 
Service officials. 891-92. 
Question "e H a ~ m a,  Postal Express. 884-85. 
Question re inadequate suppI;): of. mail-vane. 800. 
Question re increase of the Postal and Telegraph Staff. 886. 
Question "1; increase of telep;ruph traffic. 889. . 
Question rc increase of work in the Post Office. 889. 
Question ,.(' leave reserve in the Railway Mail Rprvic(\ 887. 

Question 1'e medieal examination of Postal and Telegraph employees. 890. 
Question re pay of certain classl's of postal employees in Calcntta, 
Alipur and Howrah. 892. 
Question rp, suh-postmaster, Fort William. 891. 
Question /'(' unremunerative department,al ele~ n  offi('es. 888-89. 

CHAPLAINS--· 

Question 1'C free Ilasses for ---on thl' nrellt Indian Peninsula. Hail-
way. 696. 
Question 1't~ }lay and l111 ltnl!e~ of' --_. I'ecrllitl'd ill Iudin. 1707. 

OHARITABI.E PUllPOSES-

~e tj n re lIS6 of the Amalllll' eoinA fill' 1304. 

CHARTERED ACCOUNTANTS-
Question re engagement by the Govcrnlllrnt of India of the services of 
Messrs. Price, Waterhouse. and Complwy ---. 1356. 

OHATTEHJEE. THE HONOURABLE MR. A. U.-
Budget Demand for " Customs". 1415-18. 
Budget Demand for" Emigration, Illttlrnal ". 1867-68, 1863-67. 
Budget Demand foJ' "General AdministJ·ntion.·' 1745. 1769, 1772, 1773, 
1774-75. 
Budp;et Demand for "Geological Rllrwy" (Al'chreologica.l Scholar-
ships). 1829. 
Budget Demand for " Indian Postal and 'l'elegraph Department." 1569-
71, 1576-78, 1592, 1599 and 1602. 
Blldgct Demand for /I Indo-European Telegraph Department". 1635-38, 
1639-40. 

Budget Demand for "Meteorology". 1823, 1825-28. 
Budget Demand for "Minea." 1834, 1838-42. 

D 2 
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CHATTERJEE, TaB HONouRABLB lb. A. O.-coned. 
Budget Demand for "Miaoellaneous Department (British Empire 
Exhibition)". 1876. 
Budget Demand for "Railways". 1696,  1697, lMO. 
Budget Demand for" Railways --Working Expenl6s". 1&05, 1014. 
Demand for Supplementary grant for "Indo-European Telegraph 
Department". 833-34, 839. 
Indian Finance Bill-
Motion to consider. 1990 .. 
Oath of OtBce. 1. 
ReROlution re approval of the Indian Legislature of Government 
Oontracts. 804-07, 608-09. 
Resolution re Tenders for Government Stores. 8t3, 630, 637, 888,  843, 

~, 647-48. 
Statement (laid on the table) re tenders for the purchal6 of stores for 
the Government of India. 1883-88. 
Statement (laid on the table) re tenders in respect of stores purchased 
for India which have been ILCCepted by the, Hip;h Commiuioner for 
India during the half year ending 30th June 1923. l~n. 

OHELLA MUTTU-
Question re death of --, /I. coolie in Malaya. 280. 

OHETTIYAR, SIR M. C. T. M.-
Oath of Office. 1143. . 

OHETTY,Ma.R.K. SHANMUKHAM-
Budget Demand for It General Administration". 1687-89, 1679, 1683-84. 
Budget Demand for "Indo-European Telegraph Deptt." 1834, 1637. 
Election of --to aerve on the Standing Finance Committee. 984, 
2183. 
General DiscuStlion on tlJe Budget. 11 ~ 1 . 

Indian Coinage (Amendment) Bill-
Motion to refer to SeleCt Committee. 271-72. 

Indian Pa8tIport (Amendment) Bill. 466. 
Indian Penal Code (Amendment) Bill-
Motion to refer to Select Committee. 173-74. 
Indian Sta.mp (Valida.ting) Bill-
Motion to Introduce. 2'201-02. 
Motion to consider. 2202. 

Oath of Office 2. 
Question (Supplementary) t'e appointment by the British Cabinet of a 
Committee to consider Indian Affa.irs. 1373. 

Quelltion r(' Chief Clerks in Ordnance Fa.c,-tories. 671. 
Quelltion rf' clerks in Ordnance Factories. 670-71. 
Question (Supplementary) re export duty on raw hidell and skina. 2001. 
Question (Supplementary) re export trade in raw hides and akina. 2001. 
Question (Supplementary) re grant of further reforms. 33. 
Question re Indian Gazetted Officers in Ordnance Factories. 670. 
Question re Nobel PelU'.e Prize.. 673-74. 
Question rf' pay and allowanceB of all ranks in a British Regi. 
ment. 672-73. 

QuoBtion (Supplementary) re protection of the Cotton Mill In-
dustry. 917. 
Question (Supplementary) re prot.ection of the Steel Indultry. 438. 
Queation re Provincial Contributionl. 674. 
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CHETTY, MR. R. K. SHANMUKHAM-contd. 
Question re reorganization of the Superior I:lervice of Ordnance 

Factories. 671. 
Question (Supplementary) 1'e Halt l'actol'ies in Ma.dras. 1999. 
Resolution re grant of 'ull self-governing Dominion Status to 

India. 734-38. 
Resolution f'l; release of Mr. Gandhi. 222. 

OHIEF OLERKS-
Question re - in Ordnance Factories. 671. 

OHIEF MEDICAL OFFIOER, E. B. RAILWAY-
Question re appeals against decisions of the - ". 117. 

OHILD LABOUR-
Queltion re minimum age of -'-. 418. 

OHITTAGONG-
Queltion re proposed metre gauge railway from ----. to Arakan. 441-4SL 

OHOTA NAGPUR-
Queation re transport facilities in South Bihar and --'-. 1705. 

OHOWDHURY, MR. RAMANARAYANA-
Arrelt of Mr. Shobhalal Gupta and -- of Ajmer-Merwara. 216!H59. 

OHUROH, MB.-
Queltion re evidence in the case againlt the late --. 54-66 • 

• OIRCUIT COURT-
Queation re holding of a - in. Delhi. 2127-28. 

CIVIL JUSTICE COMMITTEE-
See under "Committee". 
Queltion re probable expenditure on the -. 476-76. 

CIVIL SERVICE 'R.EGULATIONS-
Queation re exclusion of pre'Ss workers from the benefits of the - and 

the Fundamental Rules. 1981-82. 

CIVIL VETERINARY SERVICES-
Budget Demand for "--". 1863. 

CIVIL WORKS-
Demand for Supplementary Grant for" --". 862. 

OIVIL WORKS - INCLUDING EXPENDITURE IN ENGLAND-
Budget Demand for "--". 1879. 

\..LAIMS BRANOH-
, Queltion f'e report of the Retrenchment Ofticer on the -- of the 

G. I. P. Railway. 1368-69. 

OLAIMS INSPECTORS-
Queation 1'e -- on the North Western Railway. 667. 
Question rc scales of pay for - on State Ra.ilways. 668. 
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CI.ARKE, MR. G. R.-
Budget Demand fo)' " Indian Postal and Tt'legraph Deptt."--
(Conveyance of Mails.) 1600-01. 
(House Rent Allowances.) Ui97. • 
(Improvement and cheapening of pOllta1 a iliti~ .  1&83-88. 
(Presideney and Distrid, OfficIIS, Telegl'aph Signal offices. )1:,93-96. 
(Provision for depreciation of capital and Itn increased subsidy to the 
British India Steam Navigation Coy). 1603-06. 

(Time tests, leave reserve, etc., in the Postal Deptt.). 1690-91. 
Budget Demand for "Indo-European Tel<,grltph Deptt ". 1638-40. 
Oath of Office. 2. 

CLERICAL ESTABLISHMENT-
Question f'e pay of the civil --, N. W. F. Province. 1~ 9 . 

Question "e 1)8.Y of the --, N. W. F. Proyinee. 1891>. 

CLERICAL STATION STAFF-
Question 1'(' working houn of ~ e · . 906. 

OLERKS-
Overtime allowances to --of the Gencral Post i(~e, Clllcuttll, 1813_ 
Question 7'C pay of ---of the Dead Lettel' Office in Bombay. 666-66. 
Question 1'e pay of --of the Indian Army Service Corps. 664-05, 
Question 1'e }>ay of --of the Irrigation Depnrtmellt, North,'West 
Frontier Province. ,1890, 
Question "e pay of --of the Irrigat.ioll Departnlf'nt, North-West 
Frontier Province. 1895. 

Question re --in Ordnance 8(,1 i~ , 670-71. 
Question "e revision of Vay of civil _. -in the . __ . North-West Frontier 
Province. 1890. 
Queation "r reVlSlOn of pay of eivil J't ~lt Frontier 
Province, 1896, 

OLOTHING, ARMY--
Question rr: manufacture of --by private enterprillC, 162. 

OOAL--
Question ,'e consumption of - -on Railways, 882-83. 
Question re compulrmry prepayment 01 freight on on the East 
Indian and Bengal Nagpur Railways, 1816. 

Question ,'e countervailing duty on South African ,1809. 
Question re Export Trade in Indian --. 1896. 
Question re freight on --. 917. 
Question re import of foreign --. 211-12, 
Question re purchaee of --for State Hail ways, 38. 
Question re storage of --a.t Ballygunge Railway Station, 1111, 
Question re shortll.ge of --on the G. I, p, Railway. 697. 
Question ,'e supply of wagons for --, 913. 
Question re wagon allotments for --, 1441, 
Question ,'e wagon allotment for --traffic on R. N. Railway. 943 • 

..F Question re wagons for the --traffic. 918, 
Question re wagon supply for --. 2122, 

COAL CONTRACTS-
Question ,'e ---for Railways. 63-54. 

COAL FREIOHTS-
Question re I'eduction of --. 35. 
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COAL, SOUTH AFRWAN-
Uel5Olution /'1 imposition of It eountervailing duty on --imported 
into India. 285-329. 

COAL SURVEYH-
Question 1'1' -.. - on uehalf of the Hailways. 13M. 

COAL THAFFIC--
Question re wagons for --. 3&. 

COCKE, MR. H. G.-
Budget Demand for" General Administration." 1772, 
Budget Demand for" Indian Postal and Telegra.ph DelJartment."-
(Commercialisation of the accountli of the Indian Postal and Telegraph 
Department.) 1671-'72. 
Budget Demand for "Joint Stock Companies ". 1869-70. 
Budget Demand for ,/ Railways ". 1MB. 
Election of --to servc on the Standing Fimtnce Committee .. 284. 
Election of ---to the standing Committee for tlle Commerce Depart-
ment. 347. ' 
Oath of Office. 2, 
Question 're delay hy the Govermllellt Press, CI\lcuttH, in supplying 
Government publications to the public. 1893. 
Question ~ effect of the enhanced Salt Tax on the working ma.n'. 
expenses. 1003. 
ltesolution re adoption of measures fot· the convenience of Indian Rail-
way passeogers. 1>12. 
Resolution re. tenders for Government stores. 637. 

OODE OF CIVIL PROCEDFHE (AMENDMENT) BILL-· 
Sec under "Bill(s)". 

OODE OF ORIMIN ALPROCEDURE-
Question f'e number of prosecutions under scctions 124-A and 153 of the 
Indian Pens.! Code and cognate sections of the --. 2161-82. 

CODE OF CUIMINAL PROCEDURE (AMENDMENT) BILL-
. See unUer "Bill(s)". 

00INAGE (AMENOMENT) BILL, INDIAN-
S,.!! under" Bill(s) ". 

OOINo--
Question "e largo reserves of nickel --. 1304. 
Question rc prosecutions for counterfeiting --. 1303-04. 
Question ,·t! shortage of sma.ll --. 1304-05. 
QuestlOn rc: subsidia.ry --. 1304. 
Question 1'r use of Cupro-N icktll Alloy fut" N iokel -'-. 1303. 
Question f'f', USEl of the smaller --for eharitable purpoMs. 1304. 
QuestIOo ,.(' warnings to the public regarding the circu.lation of 
counterfeit --. 1304. 

(JOLLIERIES-
Question f'e allotment of wagons to --. 881-82. 
Question re diffioulties of sma.ll --in the matter of wagon 
supply. 1138-39. 
Question ~ mpply of wa.gons to --. 912-18. 
Question re --without siding accommodation for a rake or. half 
ra.ke. 922. 
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OOLOMBO-
Question're treatment of British Indians from overseas landing 
at --. 51103. 

OOLONIAL MILITARY EXPENDITURE-
Question re - and Indian Military Expenditure. 29. 

COLONIES COMMITTEE-
Question re personnel of the -. 1046, 2088-89. 

OOLONIAL OFFICE-
Question re transfer of the control of Aden to the -. 181i. 

OOMMANDER-IN-OHIEF, HI8 ExCBLLBNOY H~ 

General diacuuion on the Budget. 1l~, li59-6l. 
Reaolution re amalgamation of the Indian Territorial Force with the 
Auxiliary Force. 249-61. 

OOMMEROE DEP ARTMENT-
Election of Standing Oommittee for -. 347 . 

.., 

OOMMEROIAL DEP ARTMENT-
Question re -, North Western Railway. 667. 
Question rc transportation and - on the G. I. P. Railway. 898. 

OOMMERCIAL INSPECTORS-
Question re provision of free quartere for -. 668. 

OI)MMEROIAL INTELLIGENOE- , 
Budget Dema.nd for 1/ - ". 1863. 
Demand for Supplementary Grant for." --." 861. 

OOMMERCIAL SUPERINTENDENTS-
Question re - on North-Western Railway. 667. 

OOMMISSION (S)-
Question re --charged for changing rnpees. 1304. 
Question rc cost of - and Committees. 1111. 
Question re grants for - and Committees. 1112. 
Question re - on the purchase and sale of Securitiel. 1291. 
Question rc number of, aI\d expenditure on, - and Committees 
appointed by Government a.nd the Assembly. 1116. 
Question re reports of _ .. _.-and Committees. 1111-12. 
Su under 1/ Industrial Commission". 
Statement (laid on the table) showing the cost of Committees and -
appointed since 1921. 2132-34. 

COMMISSIONED OFFICER,/::;· "-
Question ref posting of Indian ._-from Sandhurst to Indian 
Uni~ 660. 

COMMISSIONED RANKS-
Question re pay of ---. 420. 
Question r(f recruitment of -. 421. 

OOMMISSIONERSHIPS. DIVISIONAL-
Question re action taken by Government on Assembly's Ue80lutiotl re 
• abolition of --. 130. 
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OJMMITTEE(S)-contd. 
Election of Members for the r.;tanding Finance --. 284. 
Question re action taken on the Report of the Indian Sugar --. 482. 
Question re appointment by the British Cabinet of a --to consider 
Indian Affairs. 1372-76. 
Question re Civil Justice --. 2006-07. 
Question re cost of Commissions and --. 1111. 
Question re cost of the Indian Sugar --. 482. 
Question re declaration of the S. G. P. --and the Shiromani Abli 
Dal as unlawful Associations under the Criminal Law Amendment 
Act. 472. 
Question re formation of a. ---to consider the status of Indians .in 
other parts of the Empire. 277. 
Question re Frontier Inquiry ~ . 1281-82. 
Question re grant for Commissions and --. 1112. 
Question re number of, and expenditure on, Commissions and --
appointed by Government and the Anembly. 1116. 
Question re probable expenditure on the Civil Justice ---. 476-76. 
Question re prosecution of the conspiracy case against the S. G. P.--. 
472. 
Question re publication of the Heport of the North-West ntie ~ 

Province Inquiry --. 129. 
Question (Supplementary) re recognitinn of the S. G. P. --by Govern-
ment. 472. 

• Question re recommendations of the Medical Services --and the-
Retrenchment --on the subject of the Medical Services in India. 278. 
Question re reports of Commissions and --. 1111-12. 
Question re Taxation --. 2011. 
::iee under" Babington-Smith Committee". 
Statement (laid on the table) showing the cost of --and Oommiuions· 
appointed since 1921. 2132-34. 

OOMMITTEES AND OOMMISSIONS-
Statement (laid on the table) fte total cost incurred on --in. 
1923-24. 1988. 

lvOMMITTEE ON PUBLIC PETITIONS-
Appointment of persons to serve on the --. 817. 

OOMMITTEE, STANDINQ-. 
Election of .---for the Department of Education, Health and, 
La.nds. 6] 8. 

OOMPANIES-
Budget Demand for " Joint Stock --." 1868-72. , 

OOMPARTMENTS-
Question re insanitary condition of --on the B. N. W. Uailway. 121. 

OOMPENSATION-
Question f'e --in respect of suffering or damage caused by onemy 
action during the late war. 2007-11. 

OOMPENSATORY ALLOWANCE(S)··-
Question f'e grant of --to the staff of the Postal and Telegra.ph 
Department in Presidency Towns and in Rangoon and Karachi. 1369. 
QuestIon re --to postmen and postal menials employed on the-
Frontier outposts. 1361. 
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"" 
OONOESSION(S)--
Question ro extension of Xmas - on Railways to intermediate and 
third class pa8sengel'S, 1311. 
Question 're - granted to foreigners in Mining, Forest Produ('oi;s, 
etc. 146. 

··OONGRESS-
Question t·c presence of L10V6l'Umeut S6l'vantfl at meetings of the --
and other 'political AS8ociations. 12R7. 

·OONSTITUENCY(IE!;)-
Question re designation " Non-Muhawmadan" to indicate certain --
of t.he jDl~i'll, Rnd Indian Legislature, 947. 

·CONSTITUTIONAL ADVANCE .. -
Question ,'e further --in India ht't'ort· 1929. 2127. 

·CONSTITUTIONAL DEADLOOK-
ueati ~ I'C --in the Oentral Provinces. 444. 

,OONTRAOT(S)-
Question re colIlDiitment by the Government of India Ol' Soorehry uf 
Su.te for - being placed within the Empil"tl. 147·48. 
Question re expira.tioD of·the present --for printing 'of Stamp8. 1276. 
QueatioD 1-e --. with Mourll. de IlL Rue and 00. 1302 .. 03. • 

·.QONTRAOTOR(S)-
Question f'e employment of Sikh - by the Public Works DepartmIDt at 
New Dolhi. 2100-<)1. 
Question re number of --in theStoNs and :i!:ngineeriug DeplI.rtn:\!'1ts 
of the E. I. and O. I. P. Railways. 1il84. 

·OONTROLLER OF S'rORES-
Question re appointment of Indians as Auistant --. 2091:1. 

, CONVENTION(S)-
;~ ti n r,! e8tablishlnent of a --with rogBl1'd to the reaiguation I/f 
Ministers on t~e conclusion of a. general election. 948. 

('OOLY(IES)-
Queition (Supplementary) ,~ den.th of - by l'tll'tul'S :If thfl 
spleen. 240. 

ro-OPERATIVE BANKS--
Question re exemption of cheques of --from stamp dllty. 904. 

OOORG-
Question "r. amalga.mation of --with the Madra8 Preshlency, l280. 
~mand for SlJpplementary Grant for "--". 882. 

COTTON-
Question 1'f'. mini.mum wages for Ju~ and --workers. 911. 
Question 1'1'. wage8 a.nd houn of laboul' in the .Tntl' and - industrll!s 
910-11. 

·COTTON-CESS (AMENDMENT) RILL-
Ser. under "Bil1(I)." 
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(,O'l'l'ON EXCIl:)E DU'l'Y-
Resolution 1'C the abolition of the --. 2020-43. 
Question rc repeal of the --. 916-17. 

COTTON 000D8-
Question /'c tariff values 011 --. 218. 

COTTON MILLS--
Question 1'(; incomc-tu.x anu super-tax realised from --. 1344-45. 
Question rc number and total output of the --in India. 471. 

OOTTON MILL INDUSTR},-
Question I'C protcotion of tbe --. 916-17. 

('OUNCIL OF INDIA-
Question /'e total Stl'IlIlgtb of the -'-'. 1349-50. 

COUNOIL OF STA'L'E-
Inauguration of the fOU1·th Session of the --and the Le i l lt~ e 

AS8(lmbly by H. E. the Vioeroy. 5-14. 

Message from the --, agreeing, without amendment, to the Repeali.lg 
aud Amending Bill, :LS passed by tho Legislative ABBembly. UH9. 
Message from --Fe Cantonments Bill. 703. 
MeSSltKe fJ'omthe --' j'(; Oentral Board of Revenue Bill and the Indian 
Penal Codl! (Am(\ndmcnt) Bill passed uy tpat Chamber. 1316. 
Message from the --'re Immigration into India Bill. 1190. 
Message from tho --1'C Indian Coinage (Amendment) Bill pallse:i by 
that Chambcr with an amendment. 1316. 
MeBBagc from the-·-· 1'" passing of the 1ndian Cotton CeBB (Amendment) 
Bill. 617. 
Message from the --rc }JaBBing of the Indian Income-tax (Amendm'l::Jt) 
Bill. 2212. 
Message from the --1'" J'eferenee of the Indian SUOOO8IIion Bill to a 
Joint Committee. 1118. r 

Message from the 1'(~ Spa Oustoms (Amendmont) Bill and the Indian 
Tariff (Amendment) Bill passed by tha.t Cha.mber. 1816. 
Question r" action takon on certain Resolutions passed by the --
416-17. 
Sta.tement, (laid on the tnble) re f\,etion taken by Government on certain 
Resolutions passed by the --. 817-21. 

.COUNTERl!'EI'£ COINS, CTRCULATION OF-
See under "Coins 7,. 

-COUNTERVAIUNG DUTY-
Resolution '(~ imposition of It --on SOllth African coal imported into' 
India. 285-329. 
See undel' " Dut.y n. 

f10URT-FEES (AMENDMENT) BILL--
S,·" IIndell' "Hi1l(R)". 

CRIMINAL LAW (AlIfENDMENT) AOT--
Question rr pl"Ovinces ill which _.,-is Htill III force. 2163. 

1';RIMINAT .. LAW AMENnMEN'f nn.T-, INDIAN-
RN' under "lJi11(s)", 
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ORIMINAL ,PROCEDURE CODE--
Question "e number of prosecutions under section 144 of the .-- and 

under section 188 of the Indian Penal Code. 2162.· 

CRIMINAL TRIBES ACT, 1924-
.A.8lent to the -- by the Governor General. 2183. 

CRIMINAL TRIBES BILL-
See under .. Bill(s)". 

CUBA-
Question re imports of sugar from J /tva, --, and Hawaii. 4811. 

OUPRO-NIOKEL ALLOY-
Question re use of -- for nickel coins. 1303. 

CURRENCY-
Budget Demand for ,. -- ". 1876-;9. 
Question re correspondence between the Govel'nment of }ndia and til .. 

Secretary of State re -- and Exchange. 66-67. 

CURRENCY DEPARTKENT-
Question re I&le of gold from the --. 67. 

CURRENCY NOTES-
Question re printing ·of -- in India. 142-43. 
Question re printing of Securities and Stamps and 

1301-01. 
CURRENOY OFFICE ESTABLISHMENTS-

Question re the cost of --. 899-900. 

OUSTOMS-
Budget Demand for" -". 1876-1419. 
Demand for Supplementary Grant for " 

CUSTOMS DEPART!riENT-
" 821)-30. 

in India. 

Question re number of European., Anglo-Indians and Indians in the-
Preventive Service f\f the --. 21117-118. 

D 

DACCA-
Question rc dista.nce between Calcutta and 440-441. 
Question "e late arrival of traJina at -- ilia Sirajganj. -«I. 
Question "e ahorter railway route to -- from Goalundo. 1814. 
Question rc Superint{1ndents of Post Offices in the ~ District. 1123. 

DAFTRY(IES)-
Question re clauincation of -- in the GO\"ernment of India Selltt. 

2123. 
Question re free family quarters for -- of the Government of India. 

Secretariat at Delhi and Simla. 2123. 
Question re pay of -- in the Secreta:riat a.nd Army Headquartera. 

1'133·1734. 
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DAIRY FARMS-
Question re --and breeding centres. 915. 

DALAL, SARDAR B. A.-
Oath of office. 4. 

DAMODAR RIVER-
Question re extension of the Bankura --Railway. 9~ 

DAS, MR. BHUBANANANDA-
Budget Demand for "Audit". 1797-1799, 1800. 
u~ et Demand for" Railways". 1647-49. 
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Election of - to the Standing Oommittee for the Commerce Dep ... rt-
ment. 347. 
Eleotion of --to serve on the Standing Finanoe Committee. 284, 1S~. 

Oath of Office. 3. 
Question re Acworth Committee's recommendations 1'p. the Centrl:.l 
Advisory Committee. 1349. 
Question re alleged frauds on the Alliance Bank of Simla. 181. 
Question re appointment of Indians' on the Railway Board. 477. 
Question f'e expenditure on the Campwign in Waziristan for the last 
three years. ,.480-81. 
Question re failure of the Alliance Bank. 180. 
Question re floods in India. 866-867. 
Question re franchise for women. 2128-29. 
Question re length of first, seoond and third class railway carriages, etc. 
868. 
Question 1'C liquidation of the Alliance. Bank. 180. 
Question re number of officials of the Govt. of India drawing more 
than Rs. '150 p.m. and peroentage of Indians among them. 477-480. 
Question re outstanding accounts betwoen tho Home and Indian 
Goverbments in respect of war materials. etc. 481-82. 
Question re powers of the Central Railway Advisory Council. 1349. 
Question re receipts from first, second and third class raHway tiobtJ. 
868-869. 
·Question rc recommendations of the Ra.,lway InduRtries Committee. 217. 
Question 1'e refreshment accommodation on tra.ins for Indian passen-
gers. 870. 
Question 're Report of tHe Creditors' Oommittee of the Alliance Bank. 
180. 
'Question re seating and sleeping a.coommodation for railway passon-
gers. 869. 
Question re transfers of the E. I. and G. 1. P. Railways to State 
management. 476-77. 
Question re union of Oriya-spea.king tracts. 170, 180. 
Resolution re tenders for Govt. Stores. 637"639. 

DAS, BABU HAR BHAGWAN-
Question f'C the case of --. 701. 

DAS, MR. NILAKANTHA-
Oath of Office. 3. 
Question re action (under section 107 of the Criminal . e~u e Code) 
agaJinst village PancnoyutB started by Congress orgaDlsatlons. 2163. 
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HAS, MR. NlLAKANTHA-ctJlltd. 
Question f'e facilities to prisoners to appeal agaiust the deeisiolls of th£' 
Jail authoritJf's. 2164. ,. 
Question re Jail Oodes not being available to the  gtmeral public. 2164, 
Question /'c Lr·gislativc: hodies and prisoners, 1286-87. 
Question 1'(, uumber of priRoners in Jails in "ach province under the 
dircr.t charge of the Central Govt., and number rele&8ed. 2163. 
Question re number of prosecutions under section. 124A and 1MA of 
the Indian Penal Oodl' and cognn.t<! S('ctiODS of thl' Oriminal ~' e

dure Codl'. .2161-62. 

Question 1'15 number of prosecutions under section 144 of the OrirninaJ 
Prooedur(\ Code alnd under section 188 of the Indian Penal Code. 
2162. 

Question rr Province8 iI. which the Criminal Law Amtlndment Act 11'1 

still in force. 2163. 
Question 1'e right of pril'Oners to Bee o1'r1p1'lI. rilles, ('te-.. wHh regard to 
thtlir duties &'nd disCIpline. ·2164. 

DATTA, DR. S. K.-
Budget Demand for "General 'AdmiJlistration". 1669-70, 
Election of --to the panel of the Standing Oommittoe to advise <In 
questions relating to Emigration. 941. 
Oa th of office. ,. 
Question rt; treatment of British Indil\lU! at Hong Kong. 2108. 

Question 1'1: treatment of British Indians from ovorseas la.nding in 
Colombo. 2103. 
Question re treatment of Indian travelle!'s hf'tWCflD Yndin and 
Ceylon. 2103. 
Question rf'; treatment of polItical Rnd non·politirl\! prillOnl'l'B, 1286-86. 

DE LA RUE AND 00., ~:m8.

Question re contract with --. 1302. 

DEAD LETTER OFFIOE-
Question re pay of clerks of the --in Bombay. 665·666. 

DEADLOCK-
Question '/'t. --in the Central Provinces. 414. 

DEFENCE 01:' INDIA-
Question re --by Indians. 420. 

DEHRA DUN-
Quef'tion re the Forest College at --. 690, 

DELHI-
Budget Dema.nd for ',,--". 1 880. 
Demand for Supplementary Grant for " "861·862. 
Question re 8.<',quiaition by the rail WILy authorities of ~8t den8 in the-
vicinity of --. 1097. 
Quest;ion rc bungalows leased by Govt. in -'. 2100, 
Question rr, historical monuments in the vicinity of --. 1610-17. 
Queltion rc holding of a Circuit Court ill --. 2127-28. 
QueStion re location of the Experimental Security PreRB in --. la '~. 

Queation re overbl'idge between HalJDilton,Road and - Oity. 1097-1098. 
Quettion re proposed railway between Hyder.bad and -. 1997. 
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DJ:o:LHI-r:lJlttd. 

Question rr: qUluto/'s foJ' t1w Indian staff 01 the --~e  Capital, 
Railway. 1312-13. 

Question 1'r: qUlll'tel'B for the European and Anglo-Indian staff of the' 
--Ncw Capital Railway. 1313. . 

Qucst!on rc removal of the District Jail, --from its present site. 2011 
QuefltlOn 1'(' through mail train service hetween Madras and --, 1280. 

DELHI ADMIN lS'fRATION REPORT-
SCf' under" Administration (~J1 t. ". 
, 

DELHI CAPITAL OUTLAY-
Budget Demand for "--" 1882; f • 

DELHI It'ORT-
Question 1'(' tranHfer of the --to the civil authorities. 109S. 

DELHI. NEW-
Pnrehasl1 of stores fOl' --and the Rukkl1l' Banage. 145. 

DE.LHIPOST OFFICE-
Question l·r. inadequllt'y of warm clothing for the monials of the 
1711-12. 

Question rr. increase of work in the --. 1714. 
Quest.ion 1'( rrmt-fl'l'e quarters for the officials of the --. 1712. 

DELHI PRESS-
Question re. hom's of work in the --. 1979. 
Questioll 1'(' casual leave and holidays of the staff of the 
Quest.ion 1'(' overtime in the --. 1981. 

DELHI RAILWAY STATl@-

1981HU .. 

Qucstion /'( inadequate it~in  accommodation 011 the --platforms 
282. 

Question '(~ number of Europeans and Indians employed at the--. 
2093. 

Question "iY' reservation of seats at the --. 2093. 
Question n: WSint of waiting rooms at the --for iutfll' and third olass 
lady tJasscngers, 2093. 

DELHI REINFOROED CONCRETE FACTORY-
Question '/'e loss on the working of the --. 1714. 

, 
DEMANDS ~  GRANTS-
Statement of --refused by the Legislative Assembly and restored by 
the Governor General in Council. 1961. 
Statement of the position of the Nationalist Party in regard to the --. 
1443-1444. 
Suggestions by Mr. President as to the sketch of course of bmlineas, 
during the discussion on the -'-. 1427-2B. 

DEMANDS FOR SUPPLEMENTARY GRANTS-
--for 1923-24. 822-863. 

DEMOBILIZATION-
Question re charges for --of British officers and men, and Indian-
Troops. 147. , 
Question re - of Military Assistant and Sub-AsSIstant Surgeons. 1616. 
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DEMOBILIZATION OF SURPLUS OFFICERS-
See under" Sm'plus Officers." 

.DEOLALI CANTONMENT-
Question I't: exclusion of Bhagur from the -. 681-82. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS-
Announcement J'e election of Standing Committee for the -. 347. 
Panel for the Standing Committee for the -. Motion for election of 
-. 709., 

DEPARTMENT OF INDUSTRIES,AND LABOUR-
Election of the Standing Committee for the -. 401. 
Nominations for election of the Standing Committees for the Bome 

Department and -. 347. 
DEPARTMENT, FOREIGN AND POLITICAL-

Question re number of Indians appointed to higher posts in the -. 
1812. 

DEPUTY ACCOUNTANT GENERAL, MILITARY ACCOUNTS-
See under " Military Aocounts." 

DEPUTY CONTROLLER OF CURRENCY, BOMBAY-
Cost of the Establishment of the -. 899-900. 

DEPUTY OONTROLLER OF OURRENCY, CALCUTTA-
Cost of the Establishment of the -. 899-900. 

DEPUTY CONTROLLER OF OURRENOY, DELHI-
Cost of the Establishment of the -. 899-000. 

DEPUTY PRESIDENT-
Election of -. 253. 
Election of Diwan Bahadur T. Rangachariar II.S -. 177. 

DERA ISMAIL KHAN-
Question re protection of - from the Erosion of the Indus. 1611. 

DEVOLUTION RULES (RULE 27)-
Question rc applications from Local Governments under -.' 58, 870. 

DHANBAD-
Question re the establishment of a School'of Mining and Geology at -. 

135 .• 

DBOLKA-
Question re running of the evening train wit.hout lights between Babar-

mati and -. 1343. 

DIBPENSARY-
Question regarding &. - in Raisin&.. 1964. 

DISTURBANCES (INTERNAL)-
Question re employment of the Military to quell -.-. 2011S. 

DIVISIONAL COMMISSIONER(S)-
Question re&bolition of -. 38-39. 

DOMINION STATUB-
Resolution re the grant of full self-governing-- to India. ISl8.list. 

• 
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DUMASIA, MR. N. M.-
Budget Demand for "Customs." 1413-14Hi. 
Ejection of --to the Standing COJIalittee for the Commeree Depltrt-
ment. 347. 
Election of --to the Sta.nding Committee ~ the Home Department. 
400. 

Expression of regret at the death of Mr. G. M. Bhurgri. 1434. 
Genera.l Discussion on the Budget. 1198-1202, 1242. 

Indian Tariff· (Amendment) Bill-
Motion for leave to introduce. 255. 
Motion to refer to Select Committee. 464. 

Nomination of Members of Select Committee. 708. 
Motion for Adjournment to discuss the refusal of passports to the pro-
posed Indian delegations to Turkey, Persia and certain Arab States. 
2214. 
Oath of Office. 2. 

Question re abolition of Political Agencies. lUi. 
Question 1'(', India's share of the German indemnity. llli. 
Question "c murders of Indians and abduction of Indian womtm by 
front.ier tribesmen in the N. W. F. Province and Baluchistan. 160. 
Question re numbf:'l' of British officers murdered on the N. 'V. Frontier. 
159-160. 
QU08tion f'e the Parsi Pioneers. 1810-1812. 
ltcsolution "e abolition of the Cotton Excise Duty. 2032, 2030-37. 
Resolution re grant of full self-governing Dominion Rtatll!!! to India. 391· 
394. 

Resolution rr. Greetings of t.he Assembly to the Labour al't~'. 003. 

Resolution r,. return to Tndia of Mr. B. G. Horniman. 796-796. 

nUNI CHAND, LAL\--
'" Oath of Office. 3. 

Questions re·alleged bribery and corruption on the RailwaYIII. 187-188. 
Question re a.lleged defamatory remarks made by the Income-tax Officer, 
Atdrits&r, against a number of Bssessees. 1711. . 
Question re appeal!!! against the ordeTf! of the Income-tax Officer, Amritsar. 
1710. 
Question re applications for fresh assessments to income-tax from the 
residents of Amrits&r. 1710. 
Question re assessment of income-tax in the Punjab. 185-186. 
Question rc all!!!essment to income-tax of timber merchants in the PunJah. 
186. 
Question rc attachment of property of income-tax assesseell in the Punjah. 
180. 
Question re case of Pandit Hal\i Ram Sharma of the Chief Alldi+or'R 
Office, N. W. ail a~', Lahore. ]726-1727. 
Question rc complaint n,gainst thc Station Master of Kasur. 1346. 
Question rr complaints of the income-tax assessees of Amritsar. 1709. 
Question re imprisonment of Mr. Abdul Ghat'far KhAn of rtmanzai. 4'70 
71. 
Question ~ imprisonment of perBonll under !lection 40 of the N. W. 
Frontier Regulations. 470. 
Question ,.,. income-tax aSllessment of LaIn Chaju Mall of Amritl;llI' 
1709. 

B 
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nUNI CHAND, LALA-contd. 
Question rc incompetency of the income-tax staft at Amritsar, 1709. 
Question re internment of Mr. Amir Chand Bombwal. 1345-1348. 
Question rc non-stoppage of mail trains at Ambala City, 470, 
Question rc prosecution of an income-tax officer in the Punja.b 1711. 
Question 1'C revenue from income-tax in the Punjab, 187, 
Resolution 1'e abolition of the Cotton Excise Duty, 2037. 
Resolution fY. rep,eal of Benga.l Regulation III of 1818. i ' ~ 1. 

DUNK, M.a. H. R.-
Election of --to t.he Standing Committee for the Home Department. 
400. 
Oath of Oftice. 2. 

DUTT, MR. :~  NATH-
General Discussion on the Budgot. 1174-76. 

Indian Pena! Code (Amendment) Bill (Amendment of section 376)-·· 
:Motion t.o refer to SelecL Committee. 10.&9, 101W. 
Oath of Office. 2. 
Question re a.coe88 to the Howrah Railway Station platform. 003. 
Question re action takell on Resolution pa8sed by the Burd1faD Poatal 
Associai.ign. 943. 
Question re a.ilowanccs to postal officials in Asaa.m. 1QJ.7. 
Question re Australian beef for British troopa. 1363. 
Question re Benga.l student. for the Royal Indian Military Oollege. 
Debra Dun. 1 ~1 a . . 
Question rt' oollieries without siding accommodation for a. rake or half· 
mke. 922. 
Question re contribution from residents of the Nadia DiRtrict for village 
PORt offices. 1894-95. 
Question re counterva.i1ing import dut.y on South A!rican Coal. 912. 
Question re designa.tion "Non-Muha.mmada.n", to indica.te certain consti-
tuencitll of the Provincial &nd Indian Legialatures. 947. 
Quelltion rc employment of postmen and menial at&lf on guard duty at;' 
night. S017-IS. 

~U Sti D re establishment of poet offices in each Union Board in Bengal. 
946. 
Question r,; exemption of cheques of Co-operative Bank. from Stomp. 
duty. 004. 
Question r£ export of caUle to foreign countriea. 162. 
Question rc edension of the Bankura-Damodo.r River Ro.ilwa.y. 946. 
Question re increase in the number of Inspectors of Post offices. 1894. 
Question re local allowance I;Q postal and telegraph staff employed in 
AS8am.· 2017. 
Question re local contribution ~ villagers lor pOltoffiees in Burdwan. 
H5. 
Question re military slanghter house.. 13111-62. . 
: Question re opening of the Santragachi-Viahnupur branch of the B. N.· 
. Railwa.y. 946. 

Question re offioe. allotted to 8.D Inspector of POlt OfliC.eR for in~ti D 

purposes. ·1893. 
Quclltionre orderly peons for Inspectors of Post offices. IBN. 
-Question re petition from Postal Associations in BengA.) foJ' rai.iDe the 
IIcllles of pay of post II! lubordinates. 944-4&. 
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UUTT. MR. AllAR NATH-coutd. 
Question re promotion of postal employees in the Bengal Circle. 944. 
Queation re the raising of the atatus of the Burdwa.n Poat Office. 00. 
Question f't', raising of the .t.a.tus of the head post offices in thc Bengal 
Circle. 945. 

Question Te rank of the two J udgea who examined the cases of Sta.te 
Prisoners in Bengal. 1362. 
Question re rcduction of allowances of rural branch postmastera. H!9 ~ 

Question rc reduction of delivery staff of Post offices. 946. 
Quest.ion rc refreshments for Indians on the B. N. Rly. 947. 
Question f'e retrenchment of postmen in the Nadia Division. 1891). 

Question "'" selection of Bengal st.udents for the Royal Military College, 
Sandhurst. 13&3. 
Question re system of appeals in the Post office. 2018. 
Ql1el!tion re supply of wagons to collierieR. 912-913. 
Question rc wagons for coal. 913. 
Question rt' want of ra.ised platforms and ovcrbridges at stations on the 
Burdwan Howl'ah Chord section of the E. I. Railwa.y. 946-47. 
Resolution re grant of self-governing Dominion Status to Indio.. li75 . 
. RellOlution rc grievances of the Sikh community. 990-91. 
Resolution r" repeal of Bengal Regulation III of 18lA, 204.'J-47, 2062, 
0069. 

()UTY--
Quefltioll 'l't' count.eJ'Vll.iliilg '--on South African coal. ISOt!. 
Question '1'('. efi'f;lct of enhanced .--., on consumption 01 Bait. 15a. 

PWAltKA-
Q.lIestion 1'(' ei~ t on cement hom .-.-to Madras. 1310. 

E 

I !tAS'l' JNDIAN PRODUCE-
Question re uuties on articles of --, 900-10. 

I.;AST INDIAN RAILWAY--
QucAtion t·t', article in the "A. B. Patrika" hea.ded "serious 
grievances". 1305-06. 

il .~t,i n re ease 'of Pllnna LuI Gopi, late assistant station mastur of 
Karhighwan Station on the --. 1615. 
Quostion rc compulsory prepayment of freight on coal on the --. 1816. 
Question 1'('; cont.rltcts for t.he I!lIpply of lugga.ge porters on the 
28.'. , 
'Question 1'e cost of KasLa and Dama.gurin. sidings, --. 37. 
QUelItion f'e establishment Tolls and working estima.tes of the --. 896. 
Question re latrine II.tleommodation in carria.ges of all chl.sfles on thf: --. 
1301';-06. 
Question re malprl1ct.ic(lB of certain t~m l e  on the --'. 1615. 
Quest.ion re nOH-employment of Indian Station Superintcndents, etc., at 
the import,l\llt stations of the --. 282-83. 
Question 1'f': number otcontractofs in the Store8 and Engineering Depart,· 
menta of the --. 284. 
'Question" re nllmber of F.nfC'lpean, Hindu and Muhammadan refrel!hment 
room. on the --.. 283-84. 

22 
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.' 
EAST INDIAN RAILWAY-ofmtd . 
. Question re transfer of the --to State management. 476-77. 
Question foe WlUlt of raised platform. and overbridges at tlt&tion. on the 
Burdwan Howrah .chord section of the --. 9.a-47. 

BASTERN BENGAL RAILWAY-
Question f'e. appointment of Station Master. 80S Travelling Ticket n e ~ 

tor. on the --. 118. 
Question re Oatering Department on the --. 119. 
Question re dia6harge of N001' Muhammad, & driver on the --for 
running again.t signals. 162. • 
Question re F09d Inspectol'8 and transportation officers on the --
119. 
Question rc graDt of retiring gratuity to gazetted ofticers of the '--. 
119. 

Question rc grievances of Indian Guards and Drivers on the --. 116. 
Question 'l'C grievances of third class pall8engers on the --. 216();.61. 
Question re racial inequality on the --. 2171. 
Question 1'e reduction of pay of Indian employees of the --. 119, 
Question re reinstatement of employees dismissed by the --, 117. 
Question 1'e retrenchment of Indians, Anglo-Indians and Europeans on 
the --. 11Ft 
Question're rctl'l'nchments on the -. 118. 
Queation (~ shuttle train between Goalundo and Rajbari, --. 442. 
Question f'e speed of trains on the --. 441. 
Quelltion re termll of employment of subordinate and superior e8ta li ~ 

menta of the --. 117-18. 

ECCLESIASTICAL DEPARTMENT-
Questions re expenditure on the --. 144, 1440 and 1997·98. 
Question re reductions in the --. 56. 

EDUCATION-
Budget Demand for "--." 1843-49. 

EDUCATION, HEALTH AND LANDS, DEPARTMENT OF-
Election of the Standing Oommittee for the -. 518, 596. 
Motion for reduction of Demand for "General Administration II under 
8ub·hea.d "--," 1741-58. 

EDUOATIONAL EXPENDITURE-
Question 1'e popUlation, income nnd --of British India., 57-58. 

ELEOTlON(S)-
Announcement of the result of the --to the Sta.nding Finance Com-
mittee. 2183. 
--of Diwan Ba.hadur T. Rangachariar as Deputy President. 117. 
--of a panel of the Standing Committee to a.dvise on questions relating 
to Emigration. 941. -

--of members for the Standing Finance Oommittee. 284. . 
. --of Panels for Standing Committees. 170-77. . 
--of Standing Finance Oommittee. 1905. . 

Question re disqualification for --to the. Legislatures. 194.. 
Question T(' nomination papers of candida.tes for --to the Legislative 
AS!lemhly. 1280-81. 

Quest.ion T(, recording of votes in Landholders' n titu~n ie . lSI. 
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EMIGRANTS-
Question f'e Assam Tea. Garden --. 482-83. 

EMlGRATION-
Election of a Panel of the Standing Committee to advise on questions 
relating to -. 941. 

Se~ "External emigration." 

EMIGRATION ~ 
Question f'e the --in Mauritius. 1369-70. 

EMIGRaTION, EXTERNAL--
Budget Dema,nd for "--." 1867. 
Dtlmand for' Supplementary Grant fm· " 

EMIGRATION,INTERNAL-
Budget Demand for "--." 1853-67. 

EMIGRATIOX nt:LES-
Question 1'e --. 26. 

EKEMY ACTION-

" 851. 

Quel'ltion re compensation iu respect of suffering or damage CAused by 
---during the late wn.r. 2007·11. 

ESTABLISHMENT-
Question '1'('. ~ List of the office of the High Oommissioner for India. 
1274. 
Question /"f"' --Lists of the various Departments of the Government of 
India Sccl'etariat. 1274. 
Question 1'(; --1'011 of Railway Staff. 1274. 
Question l'r the placing in the Library of the rolls and working 
estimates of the East Indian Railway. 896. 

ESTATE OFFIOEH-
;';J'n; under " Assistant Estate Officer, Delhi." 

U ~ S

Question ~ number of --in the Civil Services in India. 1411, 

EliROPEAN AND ANGLO-INDIAN STAlt'F-
8ep- under "Staff." 

EXAMINERS-
Question re allowances of Appraisers, --, etc., at Karachi. 12], 

EX CHANGE-
Question "" 9()rrespondencfl between the GovernmElnt of Indi", and the 

Se(~ eta  of State "r. Currency and --. 56-57. 
Question rc ratil of --adopted by Railways for comparison of Rupee 
and Sterling Tenders for Stores. 1300-01. 

EXCISE-
Budget Demand for" --." 1445-57. 

,EXOISE DEPARTMENT-
Question Nl expenditure incurred during the last ten years on the 
and,the Oentral Intelligence and Publicity Departments. 1703·04. 
Question re annual income from the' --" during the last ,ten ye&l'I. 

~11 . 
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EXECUTIVE COUNCIl. MEMBERS-
Question 1'~ travelling allowances of ~ and Secretariea. 601-&&. 
Quest.ion f'e edu ti ~ in. the number of - in Bengal. 13W. 

EXEllPTIONS-
Question 1'f' - under tho Indian Arma Rules. 1288-89. 

EXHIlHTION-
Question re expenditure on the British Empire -. 141. 

EXHIBITION,' BRITISH 'ElrIPIRE-
Su uudcr "Budget Demand for Misl'ella.neous Departments." 

EXPENDITURE-
Question re - on Committee. and COmmisaiOllS. 1111. 
Question I"C - on the Bodyguard, Band, Staff, etc., of H. :K the Viceroy. 
1 91 ~. 

Question re tot&! monthly - and staff of r.t"rta.ln post offices i~ 

C,,)cuttn.. 181 ~1 . 

EXPENDITURE IN ENGLAND-
Budget Demand for II - under tht' eontrol of the Secretary oJ Sta.te loJ' 
India." 1881. 
Rudget Demand fot" " -.-under the ('ontrol oC tht" High CommiJilsionel' 
[01' India." 1881. 
DCJlUl.lld for Supplementary Grant for" -". '863. -
Que,!ltion toe -' - on belui.lf of the Government oJ India. 910. 

1<;XPOltT DUTY-· 
Question rc - on ra.w hidos a.nd skins, 2000 01, 2002. 

EXPORT TRADE-
QuN.tioll 1'(' ---in Indian Coal. 1896. 

EXPRESS TRAINS- .. 
Quest.ioJJ rf'. - between Howrah aod Delhi via JamaJpur. 916. 

I 

EXTEltNMENT ORDEBS-
Question re number of Indiana kept out of India under '--. 28J. 

EXTRA ASSISTANT OOMMISSIONERS-
Queflt,ion 7'(' pay of --and Munlliff. in the N.-W. F .. Province. t .. ~ 
10. 

J! AMINE REJ .. IEF-
Budget Demand for" .. 18'79. 

FAlllOOONJI, .Mit. RUSTOMJI-
Oath of Office. 2. 

FEROZE SHARI MOSQUES, DELHI-
Question8 T(, tlse of thp, ---_. as B Hospital. 149. 

FERRY SERVICE-
. Quefition rt'. - bf'!tween Moilgbyr and Monghyr Gbat. un-Ill_ 

VUI-
Question re report of - and Britiah Guiana Deputation.. ..s,' 



DfDU 'l'O LBOISLATIVB USDBLY DJIBATB8. 

:rIJI DEPUTATION-
Queation '1'e delay in the publication of the Report of the --'-. 278. 

"FINANCIAL EXPENDITURE-
QtOestion rc items of --in dispute between His Majeaty'. Government 
and' the Government of India. 23-·24. 

FINANCIAL STATEMENT-
Presentation of the _.. for 1924-25. 1069-911. 

FINANCE-
Resolution '1'/' separa.tion of Railwa.y ---from General --. 1316-11:1. 

}'INANCE BILL-
Se.e "Indian inaDl~e Bill" \Iuder "Bill". 

FINANCE J;~

Sc('. under "Standing ._--". 

"F'INANOE DEPA.RTMENT-·-
Motion for reduction 01 Budget DelDlUld for "Oeneral Administration" 
under sub-head --. 175{)-66. 

FINANCE SECTION--
Question '1'(' --of the Royal Air Force Head Quarters. ISHII>, 

FINES-
Question 're .-imposed on 1>ostal officia.ls of the Lahore O. P. 0, 1361 
62. 
Question '1'c -_.-. imposed on Postal employees. 702-<l:t 

FINES FUNDS--
Question rc --on Sta.te Railwa.ys. 691·92. 

FIRE-ARM.S-
Question re. number of licences for --granted in India.. 134. 
Statement laid on the table re the grant of licences for ---in 19!:J. 
2178. 

FIRMS, INDIAN-
Question '1'f! Orders for wagons for State Rys. from '-', loo,LOS. 

FLEMING, MR. E. G. 
Eleotion of ---to thtl Stlmding Comnaittee for the lJo}JaJ·tment of 
Industries and Labour. 401. 
Oeneral Discussion on tho Budget. 1227-29. •. 
Motion expressing (londolence on the Death of Sir F'rank. McOarthy, 
704. 
Oath of Office. 3. 
Question re training regulations of the Auxiliary Force. 6tH. 

Resolution rc imposition of fL countervailing duty on Sout.h African Ooal. 
306.· , 

FLOODS- . 
Question re inquiry into the causee of the - in Bihar and Orissa. 211'1 
18. 
Que.tion ,.,;: --in India. 867. 
Question re --in Western Bihar. ~. 
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~L , lb. E. F. 
Question I'e case of --late platform inspector, Ambala.. 1437. 

FOOD INSPECTORS--
Question rc --and transportation officers on E. B. Rr. 119. 

t~  AND POLITICAL DEPARTMENT-
Motion to reduce the demand under sub-head" --" by Rs. 100. 1687. 
1701. 
Question t'F employment of IndiQIls in the --and Army Depanrnent. 
1296·97. 

F'OREIGN BANKS-
Question 1't' Balaul,e Hheetll of --. ·123·24. 

FOREIGN MAILS-
Question rr; additional trains for incoming -----. 688, 

FOREIGN PARCEL MAIL-
Question rr disposal of 'Work in connection "'jth the inwa.rd -. 1813. 

li'OREIGN SHII'PING COMP ANIES-
Question n repair facilities for --. 424. 

l"OREMEN-
Question 1'e training of Indian ---. ~. 

FOll.EMEN, LOCO. 
Question re --on the B., B. & C. I. R&ilway. I96&. 

FOREST--
Budget Demand for" -". 1468-64. 

FORESTS AItEA-
Question re --under the Govt. of India and the revenue derived there-
from. 1008. 

FOREST COLLEGE-
Question re --at Debra Dun. 690. 

FOREST PRODGCT8-
ue~ti n 7'1: concessions granted to foreigners for Mining, ---, etc. 
146. 

FOREST RESEAROH INSTITUTE-
Question 1'e appointment of an Indian to be in oharge of the wood work-
shops of the -. 1621. 
Question 1'e appoiptment of Indians to the newly I&Ilctioned Imperial 
posta in the --. 1621-22. ' 
Que.tion 1'e appointment of India-nB in leave vaca.ncies in the 
IMI. 
Question 1'e employment of Indian. in the --. 1619-90. 

FOItEST SERVIOE-
Question 1'C recruitment of the --. 422. 
Question 1'e recruitment to the Indian Imperial - nnd promotion fronr 
the Provincial to the Imperi&1 -. §lO98. 

P1lANCHISE FOR WOllEN-
Question 1'e ---. 2118-19. 
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Ii'RASER, SIR GORDON--
Budget Dema.lld for "MeteOl'oIogy". 1824. 
Oath of Office, 403. 
Question 'I'e speciat session of the ASBombly in Simla. 130i. 
Question (Supplementary) n export uuty on raw hides and skins. 2001. 
ue~ti n (Supplementary) N' export trM1e in raw hides and skins. ~ 1·· 

02. 
Hesolut,ioll re Greetings of the ASSell.Jhly to the La.bour Part.y. 61j2, 
Resolution J' ~ gTieVlwees of the Sikh COJDlllunity. 972-73, 

FREIGHT(S)--
Question 'J'( e ll1 ul ~' e a~'lllent of --011 coal Oll the East Indian 
a.nd Bengal NlI.gpur Railways. 18lt.i.' 
Question/'" --on eement from Dwarkn to Madras. )315, 

F.RONTIER(S)-
ue ti llJ' ~ --}i;nquiry CODlIllittee.12bl,82. 
QueHtioJ] N' Troops elll l ~'ed to pl'oteet the different --. 2016. 

j1'RONTIEH. TERRITo.RY-
Question '/'t: arming of population in --subject to l'aids. A92. 

FUNDAMENTAL RULER--
Question rt; exclusion of prestlwol'kers hOJD the benofits of the Civil 
~ i e Regulations and --. 1981-82. 

U U ~ 

Question re --.-for the new Vleeregal Lodge. 1292·93. 

G 

GANDHI, Mn.-
Question I'l! cOl'respondence between tho Secretary of Sta.te and the Gov-
ernment of Indio. I'C; the al'rest of --. 426. 
Question J' .~ reduction in weight of --. ·112, 212. 
·Question 1'e. release of --. 445. 
Hesolution ·re. release of -'-. 222. 

{URDEN(S)-
Acquisition by the railway authorities of --in the viciuity of Delhi. 
1097. 

GARDEN PARTY-
Question 'N' cost of the----to Sir Ha. il~n Gra.nt. 904. 

(aRIB SHAH MOSQuE, DELHI-
Question rt conversion of th('\ platform of the -.-into a railway plat-
form. 1730. 

GATELY, MR. T.-
Question re appointmen.t of ---as a Temporary Engineer in the P"blio 
Works Department, Delhi. 1717_1718. 

GAYA-
Question f'e ro.iJ'way connection between --and Sherghati. 690-691. 
1807-08, 1703. 
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GAZETTED OFFICERS--

Question f"e grant of retiring gratuity to T--of the E. B. Balh,.,. 
119. 

Question re Indian --inOrdnRnce Factories. 670. 

GENERAL ADMINlSTRATION-
Budget Demand for ff --". 1654·1701, 174]·1797, 
Demand for Suppiementary Grant for .. --", 840·843, 
Question ,,',.. retrenchment in expenditure uod.,r If --". 110. 

GENERAL'DHiCUSSION ON THE BUD'GET--
Que8tion rt: extension of time for t,he --, 2014-15. 

f 

GENERAL nNANCE-
.'II',/! under "Finance ". 

GENERAL POST OFFICE-
Question 1'( fines iJn,pOled 011 postal offit-erR of the Lahore 1381-
62. 

GEOLOc.HCAL t:iURVEY-
Budget Demand for "--". 1829.' 
Demand for Supplementary Grant for .. --p'. 860. 
Question rr' number of vacancies in the --. 434-36. 

GERMAN INI>EMNITY-
Question I'(! India's .hare of ttl(' -.... 116. 

GHOSE, Ma. S. C.- • 
Election of _. __ . to the 8tltndin~ Committee for the Home Depart1nent. 
400. 
}4;lection of ., .... -to Herve on the Stllnding :l<'inance Committee. 284. 
Election of --to tho panel of the Standing mmitte~ to adviae OD. 
question. relating to EmigrRtion. 941. 

Indian Tariff (Amendment) BilJ-
Nomination of members of Sclet.:1. COlUmittcc, 206. 

Uath of OffiCfl. l~. 

Quc8tioll 1'(: admini8tl'atiolJ of the Ilicome·tax Department. 678. 
QuNltion re. income and expenditure of the Post 01l\ce since the introduc· 
tion of the enhanced rates of IJOst&go. 679. 
QueBtion '/'1. Indianll nnd Enropeanf! on State a.nd Company-managod 
. RailwaYB. 677. . 
Question 'N: iudustriaLl scholarship8. 677. 
Queltion rt; prohibition of. export, of good breeds of cattle. 6'i"7. 

GHUI ... AM ABBAS, SAYYAD--
O"th ()f OftiCf'. a. 

GHUf.AM HAUl, KHAN SAHIB-
Indiall IUCOIlltl-Tax (Amendment) Bill-
Motion tha.t the name 01 Baba Ujapr Singh Bedi be added to the 
Select Committee. 448. 

Oath of Office. 3. 
~1 1uti n ".t; Muhammadan reprellentatioD in the Imperial aDd Pro· 
vincial Legislatures Bnd in the Government Services. 8~, J7S-7eo. 
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GIDNEY, LlBUT.·OOL. H. A. J.--
Budget Demand for" Education ., (El11'opean Education). lR49. 
Budget Demand for "Genet'al Administration". 1780, 1785, 1790, 1792. 
1793. 
Budget Demand for ludia~ Postal H.ud. Telegraph l)epartlncnt".-
(Promotion to the lIuperior bmnches of tho Telegraph ])epartment t.f 
IlUbordinate officerll.), 1582-8;:1. 
(House rent allowances of tele m i8t8~  11>07-1:18. 

Budget Demand for "Railways-Working EXJlen.e.". 1494_1496. 
Rudgct DemAnd for .. Railways". 1534, 1535. 
(Non-I't;cognition of Unions 011 Itnihn1Ys.) 1563-65. 
Election of ---. to the pHollel of the Standing Commit.toe to ad-vis6 (oJ). 
quesUonl! relating to Emigrll tiOIl. !l41. 
Indian Finallce Bill-· 
Motion to conMidel'. 1~ . 

Oath of Office. IH 7, 
Question f'f', admiRflioTl of thfl domiciled community into the Army il' 
India. 2094-9!1. 
Qu()sLioD rl' CIl.8« of Mr. E; ]". Flynn, late Platform Inspector, Amba.la:. 
1437. 

QueRtion '~ EUl'opean (~ llitll for the Royal Air Forc·c. 2094. 
Question re future policy of Government towards the Indian ~1:edi ltl 

Department. 2096. 
Questioll rt: number of Anglo-IudianR on the Rlloihl'l1Ys. 2095. 
Qllestionrl' numbC'T of An!l:lo-Tndiall OffiCflTS in t,he Auxililtry n (~ 

2095. , , 
Quest,ioll rt: l'ccl'uitmcnt to the Imliun ImpcrialForcllt ftierviec and pror .. 
tiOll8 from the Provincial to the Imperial Forest 8Myi(m. 2096. 
Question rc refutlltl of ma.rriage -allowance to Assistant silTll;cou", of t, ~ 
Indian Medical Department. 2095. 
Resolution N' p:rl.l.nt of selt-governing D9minioll litatus to Tndia, ['it. 

569, 670. 

GOA!JUNDO---
Question /'1: shorter l'ILilwILY route to Dacca from ---, 1al4, 
QUflllt,joll 'rl' IIhuttlc trltin hetween·---nnd Rll.jbari. ~. 

GOLD-
Question rr Ride of ---from the Currency Department. 57. 

GOLD STANVAIU> ~SlmV

Question '/'I steding securitiflB held on Rccount of the ----. 111-112 
SflC under "Babington Smit,h CommiUec ", 

GOODS VOACHING CLERKS--
Question 1'/:--'-on thf'l N,·W, Hailway. 668. 

GOSWAMI, MR. T. C.-
Budget Demand for "Uollt!l'al AdministmtioJl ", 1677. 
General Discu8sion on the Rudgot. 121f1. 
Indiau Pasllport ( Amendment) Bill--
Motion to consider. 461. 
Oath of OffiCI!. 2. 
Question 1'(~ alienation of land Itt Bltrrackpore to the Royal Calcutta. Til'" 
Club. 51:13·584. 
Question :rc alleged assault b,}' two AuSlo-IDdianli on an Indian woman ~ 

_ Ramrajatola railway statiQD. 281, 1105. 
Question {'eallowances i)f t1Ul Oovornor Gemll'l"l, ~ ,. 
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f.fOSW..Bll, Ma. T. C.--colltd. 
Question I'C arrests under Regulation III of 1818. 662·663. 
Question I'e Bolshevik activities in India. 1117. 
Question I'C expenditure on the d~' un d, Baml, Staff, etc., ·of His 
Excellency the Vi ~ . 1291-92. 
Question rc expenditure on the Go\"e\'flor Oener&l'8 tours. 586. 
Question t'e fw·n.iture for the new Viceregu.l Lodge. 1292-93. . 
QuestioDl'e High  Court J udgeBhips. 663. 
Question /'/; His Excellency the Vi(·eroy'fl Special Tra.in. 1~9 . 

Question rc ill·treatment of Indian passengers on Ra.ilways. 2124. 
Question I'c'military studenta in t.he ('al uttl~ Medical College. 2124-2i. 
Question I'f.: travelling allowances of :Memhers of the Executive Council 
and Secretaries. 663-664. 
Resolution re a.bolition of the Cotton Exdse Duty. 2039. 
Resolution /'I grant of self-governiug Dominion Status to India. 576 
581. 

GOUR, DR. H. 8.-
Adoption (Registration) Bill,-
Motion for leave to introduce. 1060.61. 
Bwiget Demand for" Education" (Grants for the Bena.res and Aligarh 
Unh·ersities). 1845. 
Budget Demand for "Geological 811l'Ve~· . (ArchEological Scholarships). 
1m. . 
Budget Demand for" Genel'al Administration". 1660-07, 1680, 1 ~. 

1762,  1768,  1766, 1768. . 
Budget Demand for "Indian Postld and Telegraph Department". 
(Improvement and cheapiming of postal fn.cilities). 1578·S2, 158;). 
Budget demand for" Joint Stock t·ompanies". 1868. 
Budget Demand for ." MeteorologJ ". 1821,  1825,  1828. 
Criminal Law Amendment Bill-· 
Motion to refer to Select Commi1Jtce. 700' i07. 
VrUninal !1'ribes Bill-
Motion to consider as paaaed by the Council of State. 1319-20. 
Demand for Supplementary Grant for "Administration of Justice". 
843, 844, 84.6, 847. 
Demand for Supplementary Gl'ant for •. Customs". 828. 
Demand for Supplementary Grant for "Delhi". 1:161. 
Demand for Supplementa.ry G rant for "General Adminiltration ". 840'. 
641, 842, 84.1. 
Demand for Suppfementary Grant under  head .. Poli(.'8 ". !US. 849. 
Dilcussion re May Session in ~imla. 1738, 1739. 
Election of --to serve on the Standing inul\e~ Committee. 284, 
2183. 
Election of --to the panel of the Standing Committee to advise on quee-
tiona relating to Emigration. 941. 
Exerciae of Mr. ~dent'  discretion under Standing Order 8 (") tn 
the matter of the transfer of Resolutions from the aeoondal'Y ·to the 
.regular Lilt of BUlineu. M4. 
General DilCullioD on tho Budget. 1207-13, 1226. 

Hindu Coparcener's Liability Bill-

Motion for leave to introduce. 106MI6. 
Motion to refer to Select Committee. 2184-00. 
i2OO. 

2192, 2196, 2198, 2199. , 
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GaUR, On, H. S.--contd, 

Hindu Religious and Churitable l'l t~ Bill-
Motion for Jrll.VI1 to int.rouup.(\, 870. 
Motion to circulate. 1056-57, 1059-60. 

Indian Coinage (Amendment) BiU-
Motion to consider. 260-61. 262, 203-64. 
Motion to consider Report of the Select Committee. 938. 

Indian Criminal Law mendm(~nt (Repealing) BiIl-
Motion for leave to introduce. 2204-0t. 

Indian Finance Bill-
Motion to consider, 19317-38, 1040, 

indian PaBaport (Amendment) Bill-
Motion to consider, 463, 464, 465. 

Indian Penal Code (Amendment) Bill (Amendment of Section 375)-
Motion for leave to introduce. 1::175. 
Motion to refcr to Select Committee. 1046, 1048-49. 
Presentation of the Report of Select Oommittee. 1850. 

Inq,ian Penal Code (Amendment 'hill) (Protection of Minor Oirls)-
Motion to circulate, 168-69. 
Motion to refet, to Select OommitLee. 172.  173, 446. 

Motion to consider the Report of Select Oommittee. 1019-22, 1 ~ , 

1028, 1030, 1031, 1038-30. 
Motion to paBa. 1042. 

Indian ToWs Bill-
Motion to refer to Select Committee, 1323-24. 
Motion to add a commencement clause, 1324, 
Motion for Adjournment to discuss the Class Area!; nill in South Afric!)' 
2129-31. 

Motions for Adjournment to discuss the. departure of the Akali Jatlta 
from Amritllar and its iUlminent arrival at Jaito Gurdwara. 1625. 

Motion for Adjournment of the debate on the Demands for Grants. 
1377. I 

Oalth of Office. 129, 
Question 1'C action taken· by Govcrnment on Assembly's Resolution l'e 
abolition of Divisional Oommissionl.'fships. 130, 
Question 1'f!. action taken by Government on Resolutions adopted by the 
Assembly. 191-93. 
Question (Supplementary) t·c a li ati ~ for information from Loclltl 
Governments ny private Members of the Assembly. 133. 
Question re appointment by thf1 British Oabinet of a Committee to 
consider Indian affairs. 1372-75, 
ftuestlon 1'C Autumn Session of the Gentral Legifllltture. 1285. 
Question (Supplementary) 1' ~ Bersr revenue. 1613. 
Question 1'C Bri tish tenders for Mil way' materil11. 210. 
Question (Supplcmentary) 1'C capitation charges payable to the W'H 
Office. 137-38. 
Question (SuppJemcntal'y)l,'c cheap and speedy justice. 422. 
Question 1'C construction of locomotives at Jamsheupur. 202, 
Question 1'C cost of firing time guns.· 675, 
Question 1'e cost of saiuteR to high Government officials. 676. 
Question 1'e definition of a "Railway Servant ", 132. 
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OOUR, DR. H. S.-culltd. 

Question""l disqualificatIOn for clect.ion t.o the Legislatures. 194. 
QuestioD ,,.e employDlt'Dt of ndjan~ in the Political De tmeu~ ua:;. 
Question I'e establishment of a Sup rome Court in India.. 191. 
'Question (Supplementary) 1'e e t~ i  of tho personal POWflfll)f the 
Goveruol' General. 1986, 1986, 1987. 
Question 1'e Governmtmt's future policy regarding the pUl'ch!\Ml of 
stores. 202.1 
Question l'e l~ut of further refol'lWJ. 189-190-
Question f'e holding of 8. Oircuit Court ill Delhi. ~1 ' S. 
Question l'e import of forciRn coal. 2t'1-1! .. 
QueHtion 'rt! improvement of rura,:} Postal fa.cilitiea. 197·98. 
Question 1'c income from advel'ti8flmcnta 00 p08taJ publication. l1.nd 
telegrAph forms. 198. • 
QueHtioD (Supplementary) 1'(; I;,diun Law l~ t . 001. 
Question 1'" India.nizntion of the higher judieiary. 196. 
-Qucstion l'e Inland deferred telegraph rates. 196·197. 
Question re iuue of free rllJilway pa.MeS for the ministerial staff .Jf the 
Railwa.y Depa.rtmont. 130·132.. 

-QUestiOU1·t! letter I)OBmge et ~ India nnd England. i03-B04. 
'QUelltiOD "' limitation of the flowers of certification of the ~ e Jl'  
General. 190-lIH. 

-Question l'e lOBS of opium j'e"eoue. 19:3·194.-
'Qutlstioll rt'; lOB" of postal lettcn. 2O-l. 
Question (Supplementary) J'e lO;;1! on the working of the Reinforced 

e n etl~ Factory a.t Delhi. 17]4, 
QIJ('l!tion (Supplementary) rr. nationality of ei~ ne  to whom mining 
concessions were granted in Madra.. 146. 

Question re Now Delhi. 206. , 
-Question (Supplementary) 1'e pay of Extra Assilltant (Jommi ... ior>t>l I 
and Munsiffs in the N. W. F. Province. 1610. 

-Question 1'e pa.yments to depositors of thfl Alliance Ba.llk. 199. 
Qnestion (Supplementary) rt'; position of BilIlI pending in the Indiu 
l..f!gislature on the diuolution of one Chamber. 144.3. 

QllelStion 're printing of stumps in India. 198-199. 
-Question republication of the Report of the North West Frontier 

( i~ e Inquiry Committee. 129. 
Quelltion (Suplementnry) t'e, publication of the Report of the Tariff 
Board on the Steel Industry. 2174. 

Que!Stion 'I'e railway st,ation for thP. New Imperial Capital. 107. 
• Question l'e ~dt1 ti  in wp.ight of Mr. Ga.ndhi. lIt. 
QIHlstion ,.t! reduction of British troopB in India. 191'i·196. 
ll ~ ti n f'e re.ervation of land in Rai,ina. for prit'ate builGen. 1107. 
Ql1.cHtion f'e retrenchment in national expenditure. 199. 
Question re revenue and expnditure of Ajmcr-McrwBra. 5110·211. 
Question (Supplementary) rr-rul("B under Bection 67 of the Govern· 
tttcnt of India. Act. IP01; 1902. 
Question ~ 88.viogtl tn the working expen881 of State Railw:J.YI. 
1346-1347. 
Qucstion "e. Standing Committeell. 11l9-Smo. 
Question rt! State Prisoners. 204-008. 
Question ~ tenders for locomotive.. -iQ9·210. 
Question re tenders for raHway "'Agonl, etc. tol·lOt. 
QU6gfiion re tenden for TIIoilway a~ n nd Jooomotivea. tOf-109. 
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OOUR, DR. H. S.-<:u·ntd. • 
Question f'e travelling allowance of Melllbors of the Lcgialative 
Auembly. 194-195. 

, Question f'e waiting rOODlS at Victoria Terminus, Bombay. 20-2·203. 
Resolution 1'e abolition of the Cotton Excise Duty. 2040-41. 
Resolution rt! amalgamation of the Indian Territorial Force with lhl! 
Auxiliary Force. 246-248. 
Resolution re aDswerlDg of questions put by non·official Momuo1'8 "lI. 

subjects over which the Governor General in Counnil has control and 
superintendence, by Government Members. 491. 

Resolution re grant of full self-governing Dominion Status to [ndUl.. 
364, 383-387, 647. 
Resolution re grievances of the Sikh cOIomunity. 962-64, 992, 
.Resolution (~ Ratification of the International Convention fol" the 
8upprof'lSioll 01 t.he circulation of, /l,nd traffic in, Ob!'l<',{'DI' publicatIons 
1332-33. 
Resolution 1"/' repeal of Bengal Rt'f.(ulation lIT of 1818. 206tH39, i!073. 
Resolution re separation of Railwa.y Finance from GEmet'al Finant,;e, 
1142. 

H V t ~ ' \S (HOME AND INDIAN)-
QueBtiotl 1'e outstn.nding accouuts between 
material!!, ~L . 481-82. 

l:OVERNMEN'r UF INIHA--, 

in rOlpect of NV 

Questionrl' cash halanceR of Ih" ----... 426. 
"Question 'rr llulJ1bf'T of i ial~ of the --. dra.wing more tha.n &'3. ~ 

p. In. and pPl'centage oj' I ndia1l8 8.IDong them. 477-480. 
Question re redist,ribution of the various Departments of the -'.---, u ~ 

Question 1'(', reorganisation of the dilIerent Depal·tments of thB '-. 683. 
Quest,ion n~ superior staff of the --Secretarill,t. 430-431., 
Question re total receipt!! and expenditurC' of the --. 1122. 
See under" Secretary of State ". 

GOVERNMENT OF INDIA ACT-
Question f'e Rules undel' sectioD 67 of the --. 1897-1003. 

GOVERNMENT OF INDIA SECRETARIAT-
Question rc holidays in the --. 1437-1438. 
Question 1'e office houre of the --. 1438-1439. 

<10VlmNMEN'1' CONTRACTS-
RCRolution 1'e the approval by the Indian Legislature of --. 300·6'ol0. 

-GOVERNMENT l' ENSION ERS-
Question ,'(! participation of --in the Khilafat and Bwarajya move 
ments. 113. 

-GOVERNMEN'£ PRESS-
Qucst.ion 7'(', delay by the --, Calcutta, in supplying Government 
publications to the public. 1893. 

GOVERNMENT PRINTING AND STATIONERY-
Question 1'(', paper usod in' --. 423 •. 

UOVERNMENT PUBLICATIONS-
Question re book dep6t for ~e sale of --. 2192. • 
QueatioD 1'e supply to Members of the Le i~llLtu e of, certain --, 181. 
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GOVERNMENT S~ V S

Question 1'1: --and merubenhip of t.he Anglo-Indian Empire i.caglH' 
and the Anglo-Indian Association. 12i7-78. " 
Question t'e --, and memoorship ()f political at;sociations. 4.13-.14. 
Question ,'e presence of --a.'&meetings of the Congress a~d . t e~' 

politioad 888OCiations. 1287. . 

Question i'e ventilation of the grievances of ---'. 866. 

V ~ '  STORES-
Resolution h; tenders for --, 620-648. 

GOVERNM:ENT QUARTEItS-
See under "Quarters". 

GOV:ERNORS' CON:FERENCES-
Queetion re --. 427 -4i8. 

GOVERNOR GENEBAL-
A.ent of the --to amenWnent of the Standing Oruers. 2137. 
Assent 01 ~e --to certain Bills. 123. 
Assent to the Cantonments Act, Hl24, hy the -". 1967. 
Aaent to the Central Boarel of RevCllllC Act. 1924, by the --. 1967. 
Asaent to the Criminal Trioos Act, 19'..l4, by the -. 2183. 
Al86nt to the Immigration into ndil~ Act, 1924, by the --. 1967. 
Assent to the Indian (;('tton Cess (Amendment) Act, .. 1924, by the 
1967_ 

Aaaent to the India.n Penal Code (Amendment) Aet, 1924, Protection ot 
Miner Girls by the --. 1967. ...-
Al8ent to the Indian Tariff (Amendment) Act, 1924, by the --. 21'33_ 
Auent to the Repealing and Amending Act, 11l'24, by the -. 2183_ 
.Assent to the Sea CUBtom (Ampndment) Act. 1924, by the --. 21!fB. 
Melfllage from the --"e datoB for the Budget. 275. 
Message from the - 11- diBcuSBion of hea.ds of expenditure of the 
Budget. 348. 

M6fIS&ge from the --recommending the AaBemhly to paBB the India,,) 
Finance Bill. 1966. . 
Question rc allowances of the --. 584-585. 
Question re expenditure on the --'s Tours. 685. 
Question re limitation of the power of eertifica.tion of the --. 190-191. 
Question 1'e personal power of the --1982-87. 
Summons by the --re attendance of Memhers. 4. 

GOVERNOR GENERAL IN COUNCIL-
Question rc regulation of the powers of dire(.-tion, superintendence &-od 
control of *he --. 220. 
Staltement of Demanull refused by the Legisla.tivt" Assembly and restoroo 
hy the -. 1961. 

~l D DAB, SETH-
Oath of Office. 3. 

fmANTS-, 
Budget Demands for 1376-1430, 1445-1605, 1629-170], 174]·1907, 
1817-82. 
Demand for Supplomenta.ry --. for 1923-24. 822-863. 
Question ,/,r, - for Commisaiona and Committees. ~ 112. 
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GRANT, SIR HAMILTON-" 
Question /"(' the cost of the garden pa1'ty to --. fJ04. 

OREETINOS-
Resolution rl< --of the Assemuly to the Labour Party. G486!'15. 

OREAT INDIAN PENINSULA RAILWAY-
Question 1'" appeals of employees of tho --. 695, 
Question 1'1< appointment of a.n Advisory CommitteI' HI cOllnection , .. :tI. 
the -, 139-40. 
Question rr. appointment of Staff Council!! hy the· . 2120. 
Question 1'(' conlltruction of a station at H allluu dl~ 011 the --. 2104. 
Question '/'1 education of children of Indian staff of the -'-. 9 ~9 . 

Question rl' free passes for Chaplains on the --. 696. 
Question T/' free qUII;rterR for signallers 011 the --. (1)4. 
Question 1'1' giving Ilffeet to the recommendat.ions of the SbdI Counelill 
on the -. 2120. 
Question /'1' --Institutes. 692. 
Question '/'1' Indian apprf!ntiees on the --. 430. 
Question 1'1' ~ ie anee  of Indian staff on the --. 692. 
Qut'stion 1'£< grievan('.es of staff of the --. 696. 
Question ' ~ latrine accommodation for third class passengers on th!' 
local and suburban servicns of the --. 1343. 
Question /'/' leavr rules or' workshop employees on th!' -'-. 694. 
Question rl' leave rulcs on tho --.. 695-696. 
Question ,." prescriptions for ludianR and non-TntlianR on the --, b92. 
~ue ti n /'I' punishment hy the -.-. authorities of their staff .... h,) 
submit appeals without just cauBc.2120. 
QlleRtion n: recruitment of staff from England for the --. 694. 
Question rc relieving staff on the --. 700. 
Question ~ retrenchment on the --. 136R. 
, Question t·r. report of the Retrenclrmcllt Officer 011 t l~ Claims Rrn.nch of 
the -. 1368-69. 
QuoBtion 1'f' sahlTles of sta.ff of the --. 693. 
Quelltion rr shorta.ge of coal on the --. 697. 
Question /'f " Squandermania " on the --. 699. 
Question 1'r time scale of pay of staff of the ---. 693. 
Question I'r transfer of the --to State management.. 476-77. 
Question rr Transportation and Commercial Departments on t,he . --. 
600. 

GUIANA COMMTSSTON-
Question r(' publication of the Report of the --. 1 ·~ . 

Question 1'1 supply of copy of Rcport of the --to Members of the 
A88emhly. lIS7. 

GUJRAT-
Question 1'(' proposed l'ailway from -_. to Sa'rgoda and Ihuthab. 
2019-2(). 

GULAB SINOH, SARDAR-
Election of - to the Standing Committee for the Department of 
Education. Health "antl Lands. 595. 
Election of -'-to the Standing Committee for the Department l'f 
Indltlltrif!s and Labour.' 407. 
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(:iULAll I:HNGH. HARDAlt--co/l.ttl. 
Election of ---to the panel of the Standing (JoI.Dmittec to advise on 
questions relating to '}o:mig.ra.tion. 941. 
Oath of Office. 3. ' 
Question /'(: fina.noo Section of the Royal Air Force Hea.dquarters, 1006. 
Question 1'(' estates of ancient familiel in the Central Provinces. lII07. 
QuclItion ,.~ motor vehicles for the Royal Air Force. 1996. 
QUflstion rF nomination t.o the Auembly of a' non·official from the O. ,P. 
and Bernr. 2106-07. 
Resolution' ,.(~ grievanCtls of the Sikh commnnity. 949-64, 9&6, 981). 

nUPTA, MR. SHOBHALAJ.-
QUClJtion '(~ arrelt of --and Mr. Ramanarayana Chowdhery of.\.jmel·-
Merwa'ra.. 9168-00. 

H~ L , 'fH .. ; ·HON'ULE HIli. MALCOLM--
Adoption (Registration) Bill-
Motion for leave to introduce. 1061. 
Alleged Pad "etween Government a.nd the Nationalist ,Party. 1738, 1737. 
Amendment of Standing Orders. 1974. 
Budget Demand for" Customs". 1377-'19, 1386-91. 
Budget Demand for " Excise ". 1462, 1463, 14M. 
Budget Demand for "Genel'lll Administration". 1666, UI81-86, 1676, 
1678-87, 1689, 1691-92, 1693, 1697-99, 1766, 1797. 
Budget Demand for OJ JaIls and Convi<.-t Settlements ". 1803. 
Budget Demand for .. Minoa" (Matters re welfare of the workers in 
the Min8ll). 1836. 
Budget Demand for" Ra.ilways " .. 1640, IM1, 1642, IM4. 
Budget Demand for "Salt ". 1427. 
Congratulations to Diwan Bahadur T. Ranl(achariar 011 his election 
all Deputy Presideut. 263. 

Court-fees (Amendment) BiII-
Mot,ion for leave to intl'oduce. 1967. 
Motion to refer to Select Committee. 2140,  2142, 2143, 2161. 
Motion to circulate. 2163. 
Heath of Rir Frank McCarthy. 104. 
DemRnd for Supplementary Orant for "Administration of Juatice ". 
844, R46, 846. 

Demand for Supplementary Grant for OJ Delhi ". 861-62. 
Demand for Supplementary Grant fot' "General Administration ". 
841. 

Demand for Supplementary G.'ant for ., l(J ~u ean Telegraph 
Department ". 834, R.%. R3A, A39, 840. 
))ema.nd for 8u lementl~ :  Grant for "Miscellaneous ". 833-64 
Demand for Su lement.n. ~· Grant for " Polire ". 849. 
DiICus8ion rf' May Session in Simla. 1738, 1739, 1741. 

e~ i8e of Mr. President's dillCretion ~ nde  Standing Order 8 (4) in 
the matter of the transfer of'ReMlutIonll from the seconda.ry to the 
regular list of busineas. 613-14. ' 

e8 i ~ of ~ et on the dea.th of Mr, G, M. Bhutgri. 143i-33. 
General dilCUUIOQ OD the Budget. 1210, 1236, li38-39. 



~Sl, l  1'0 LEGll;iLA1'lVE ASIOEMULY D D.\ ~. 

HAILEY, THE FlON'OLE SIR MALOO.LM-c()ntcl. 

Hindu Copal'ceners Liability Rill-
Motion for leave to introduce. 1 ~ . 

Motion to refer to Select Committee. 2200. 

Hindu Religious and Charitable Trusts BilI-
Motion to circulate. 1067. 

Indian Coinage (Amendment) Bill-
Motion to refer to Select Committee. 270-71. 

Indian Criminal Law (Amendment) Bill-
Motion fOl' leave to introduce. 447-48. 
Motion to refer to Select Committee. 7116, 707, 708. 

ti,7 

Motion for extension of the date for' t.he presentation of the Heport 
of the Select Committee. 1376. 

Motion to withdraw the instructions given to the St'lect Committee to 
present its repOl·t by the 26th March, 1924. 2137. 

'Indian Criminal Law Amendment (Repealing) Bill-
Motion for leave to intl'odlwe. 2207-10. ' 

Indian Evidence (Amendment) Bill--
MotlOn for leave to introduce. 878, 221.1. 

Indian Finam'e Bil1-
Motion to consider. 1918, 1930-31, ]936-38, 1940, 1944-49. 
Motion for leave to intl"Oduce in the recommended form. 1976. 

Indian Passport (Amendment) BilI-
Motion to consider. 462,  463,  464, 467. 

Indian Penal Code (Amendment) Rill (Amendment of section 376)-
Motion to refer to Select COlllmittee. 1046-47,' 1066. 

Indian Penal Code (Amendment) BilI (Protection of minor girls)-
Motion for leave to introduce. 123-24. 
Motion to consider. 166. 
Motion to refer to Select Committee. 172-73. 
Presentation of the Heport of Select Committee. 771. 
Consideration of the Report of Select Committee. 1019, 1031-34 1039-40, 
1041, 1042, 1043. 
Motion to pass. 1042. 

Indian Registration (Amendment) Bill-
Motion for leave to introduce. 874-76. 
Motion to elect a panel for the Advisory Publicity Committee. 822. 
Motions for Adjollrnment to diseuss the departure of the Akali Jatbo. 
from Amritsar Ilnd its imminent arrival at J aito Gurdw&ra. 16i6-27. 
Motion for Adjournment to discuss the occurrences at Jaito, on the 
21st February, 1924. 923, 924. 
Motion for adjournment to discuss the refusal of passports to the pro-
posed Indian d~le 'ti n  to Turkey, Persia and certain Arab States. 
2223-25. 
Motion for Adjournment to discuss the strike of the Bombay Textile 
Workers. 1315. 
Proposed amendment of the Standing Orders to enable the HOlllle to 
lay down the quorum for Select Committees. 940-41. 
Oa.th of Office. 1. 
Rnolniion ,.e abolition of the Cotton' Excise Duty. 2036, 2037. 
Resolution re constitution of High Courts. 78IJ.90. 
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HAILEY TaE HON'BLE SUt MALOOLM-conrld. 
n 8 ~ti n ,'( grlmt of fll)) &elf-governing dominion status to India. 221· 
222, 366-366, 375,  379, 380.  386, 395, 400, 1'121-22, ~ . 501, 562, 689, 663. 
664, 581, 682, 71J2-M. 
Resolutioll'" greetings of the Assembly to the Labour Party. 662. 
Resolution 1'(- grievances of the Sikh Community. 980-90. 
Hesolution r(' Muhammadan representation. 786-786. 
nesolution 1'" ratification of the International CODvention for the 
suppression of the circulation of, and traffic' in, obscene :publica-
t.ions. 1:l27-28, 1329, 13:n, 1333-3·1, 13:\7. 
He80lutioll ,.(' redull,ion of the Provincial <.'ontl'ilmtions. :W4-46. 

Resolution 1'(' relf'ase of Maulana Hasrat Mobani. 1009-12. 
Resolution ,.,: \'elease of Sardar Kharllok Singh. l()()O-Ol. 
Resolution rl repeal of Bengal Regulation III of 1818. 2048,  2065, 
i069-78. 
Resolution /'1 return to India of Mr. B. G. Horniman. 798-801, 8 1S~, 

814-ttl. 
Jt8ftOlution I'ItVesting of the Revenues of India in the Governor Gtlnerat 
in Council. 41M-85. 
RulinJ{ 118 to t ~ order ill which motionll relating to Demandll for Granta 
should be (lonsidered. 1377, 1378, 1379. 
Sta.tc1ment re di8 e ~' of a Bomb F&<.-toI'Y at Maniktala. 1989. 
Statement (laid on the Table) rc annual expenditure incurred during 
the last ten years on the Central Intelligence Department and the-
BUl'Ilau of Public Tnforollltioll. 1704. 
Rtatement (laid on the TaLl e) 1"1 a'ppointrnenta and salaries of certain 
clo.s&e8 of officers in the Departments of the Government of 
India. 2134-36. . 

Statement (laid on the TaLI e) 'N' p;ra.ut of licen&e8 foJ' firearms-in 
1923. 2178. 
Statement (laid on the TaMe) 1'1' percentago of Indialls in certain 
Public Services. 2178-83. 
Statement (laid on the Table) showing the <.'OI!It of Oommittees and Com-
miuions appointed sinoe 1921. 2132-34. 
Statement (laid on the Table) re total cost incurred on Committees and 
Commiuions in 1923-24. 1988. 
Statements of 'Rusine88 for the House. 401, 696, 871, 1737-38. 
Statement of the position of the N ationali.t Party in regard to the 
Demands for Grant.. 1444. 

Statement to the 'House 1'(, State Prisoner!! in 'Bengal. 1988-R9. 

HAIR BEJ,TINO-
Question,." duty on imported -. ilO8O. 

RAJ PILGRIMAGE-
Question f'e inconvenience (.'aused to Tndian pilgrims dnring the 
'reoent "-. 118. 

HALKHURI TAX-
8u under " Taxes" . 

HANS RAJ, LAL.\---· 
Queation 1'1 Army Clothing Fa(1:6l'Y, Flhahjah,lnpore. li27-2A. 
Quest!on rr. ~ euttlent to income-tax in the KangraDistrict. 198.1. 
QlleAtlon re mcome-tax &8Ienment in ihe Rangra District. 1891.92. 
Question re manufacture of Arm, clothing hy priVAte entel'prillfl.· 1~ . 
Oa.th of Oftlce 3. . 
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HAlU l' lt ~ D LAL, H.Al---
Oath of Office. 3. 
, Question re expenditure incurred during the last ten years on the Central 
Intelligence Department, thtl Exciso Department and the Publicity 
Department. 1703-04, 

Question 'I'£< expenditure 011 the lmperial Library, Calcutta. 901-02. 

Question 1'(~ control of the Imperial Library, Calcutta, 902. 
Question (~ Imperial Library, Calcutta. 000-001. 
Question 1'(; Patna University, 1705. 
\juestion re pay, qualifications and natul'e of work of Ceutl'al Intelli-
gence DeI1al'tmellt employees. 1704-05. 
Question 1'e percentage of C. 1. D. elllployee/! ungnged in the dete(:tion 
of politiclLl crimes. 1704. 

~ue ti n  1'(~ ntilway (:oulleL'1iioll between Guyu and l-5herghati. ~91, 

1607 -oa, 1703, 
Question l'e separation uf .T udicial and .Executive :Functiuns. 600. 
~l1e ti n 1'(~ transport facilitics in South Hahltl' and Chota N agpul', li05. 

HARl RAM  I:lHAUMA, PANDIT-
Question 1'1' cUlle of -- of the Chief Auditol's Office, N. W, Uuilway, 
Lahore. 1726-27. 

HAS nAT MOHAN I, M/\ULANA-
Uesolution /'1' release of 100l-lb. 

HAWAU-
Question /'(; impol.'ts of sug1tl' fl'om J avu, ('uua and --, 482, 

Hl!:ALTH <lFl!'lOElt, llAIl:llNA-
Question "(, complaints of sweepers employed under t ~ --, 1720-21. 

!UDES':'-
Question '/'I; Expurt Dut,y OJ! raw --aUlI ljkiut;: 2000-01, 2002. 
Question 1'C export of raw ----_ .. anu skins, 2003. 
Question 1'(: flxport trade in raw-lind "kinR, 2001-02, 

HIGH UOMMISSlON ER FOn INDIA-
Budget Demand hir enditu ~ in England under the control of 
the --_. ." 1881. 
Question n~ appointment of an Indian as 8ecretl11'y to the ---. 473-74. 
Question ?'e establishment list of the OffiCI) of the--. 1274. 
Question rll powers of the --in London, 167, 
Question rl! }lur(lhase of stores by the --"-. 437. 
Question 1'e quantity of stores purchased by the .-- floonl 1-4-23 to 30-9-23. 
Hi7, 
Questions ' ~ staff of the - -. 405, 474. 
Question 1'e staff under the --, in rtlccipt, of 1/l00'e than H.s.300a 
month. 1298. 
Statement (laid on the Table) 're tclndel's in 1'6spect of stOl'c,s pUl'chased 
for India, which have been a.cceptedby the ---during too balf year 
ending 30th .Tune 1923, 16-22. 

BIGH COURT(S)-
Resolution 1'() constitution of --. 796-00, 

BlOH COURT, L Ut ~ 
Question re number of. Criminal Appeals, Motions &DdR.efereaees made 
in the --. 162, 
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HIGH COURT JUDGESHIPS-
Queation ,'(; -.-for members of the Provincial Judicial Service. 44-45. 
Qileation n -.--. 863. 

HINDLEY, MB. C. D. 11.-
Budget Demand for" Railways -Working Expenses.". 1488-92,_ 1600, 
1610, 1611-13, IIUG. 
Oath of Oftlce. 1121. 

HINDUb-

Question 1'(' Anglo-Indiana, ----and Muhammadans in the Subordinate 
Accounts Service. 1965-66. 

HINDU COPAUCENERS LIABIl.ITY HILL-
S~  under I. BiU(s) ". 

HINDU RELIGIOCS AND CHAHITAHLE TIWSTS BILL-
S( (. under" Rill(s) ". 

HIRA HINdH, SABDAR BAHADUR CAPTAIN--
Election of - to the Standing Committee for the JJepartment of 
Education, Health and Lands. 695. 
Ele<,otion of .. -to sel'\'e on the Standing Finance CODnnittec. 2183. 
Election of .. ----to the Standing Committee for the Home Department. 
400. 
Oath of Office. 4. 

Question r(' pay of derks of the Indian Army Service Corps. 664-8&. 
Resolution r( grant of full 8fI)f-governing Dominion Status to India. 
717-21. 

HISTORICAL DISCOVERIES-
Question rt archaeological and .-at RaisinA, 686. 

HISTORICAL MONUMENTS-
QuestIon rr -'-in the vicinity of Delhi. J616-17. 

HOLJl)AY8-
Question re c&8ual leave and --of the 8taff of the l>eJbi Prell. 1980-81_ 
Question 'I'r. curtailment of the Imperial. Secretariat ---. 2108. 
Question rr - in the Government of India Secretariat. 1437-38. 

HOLIDAYioi. RIKH-
Question 1'(' -. 686. 

HfJLME, MR. H. E.-
Oath of Oftice. 2. 

... 

QuCltion (Supplementary) rt: recruitment for the Territorial Fol'008 in 
the Punjab a.nd United PrOVinceB. 2&4. 

HOME DEPAIlTMENT-
Eloc-tion of the Standing COlDUlittee fol' the -:-:-'. 400. 
Motion for reduction of the demand under Bub-head -. 0; head 
"General Administration" by RH. 100. 18M-87. '  . 
Nominations for election of Standing Committeell for the _.-"nd the 
Department of Industries and I.abour. 347. 
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HONG KONG-
Question 1'C supply of opiulll tu --' . j~JHJ the Straits tiettlements. 1132-33. 
Question rc treatment of nritillh Indians at, ---,.-. 2103. 

rlORNIMAN, MR . .B. G.-
Question rc entl'Y of -.-into India. 444. 
Question re restrkotioDs on the return to Iudin of 416. 
Resolution 1'(' return to India of - -. 791-816. 

:IOSPITAlr-
Question n IJuuy Ha Jill~e Medieal ll \~e and -, Delhi. 1298-99. 

HOTEL-
Question l'e Longwood--, ,Himla. 1282-85. 

'OFRS OF WOHK-
Question rc pay, nllowUnCtlS and ,_. of the telegrnpll staff. 1892. 

lOUSE HENT-
QuestlOn T( reeuvery of 
officials. 475. 

HOUSE RENT ALLOWANCES-

and /IIunieipal taxes hOIll telr.";l'lljlh 

Question 1'(' grant of --to subordinate postal officials iTlRomhay. ]~ . 

Questionrt' -.. , fop telegraph staff. 111. 
Question rt' ---foJ' menial t,~  of State Hail ways. 116. 

HOWELL, MR. E. B.-
Budget Demand for" Gencl'II.l Admiuistration" ]687, 1696. 
Indian Pa.saport (Amendment) BiIl-
See under" BiIl(s) ". 

Oath of Office. ]. 

1iOWRAH-
Pay of certain classes of posta} employees 111 Calcutta, Alipul' a.nd 
-. 892. 
Question re separate entrnnee gates for femlt.le pa,8sengers at --rail· 
way 8tation, 2181. 
Question f'e want of raised platforms ami ovel'bl'idges at stations on 
the Burdwan --vhord section of the E. 1. Railway. 946·4'1. 

HOWItAH·BOMBAY POSTAL EXPRESF;-
Question 1'e --.884·86 

HOWRAH RAILWAY STATION-
Question 1'(; separate entranePIi fol' male I\nd fCllIn!t· passengerl> at the 
-. 2169-70. 

HOWRAH RAILWAY STATION PLATFORM---
Question 1'('. access to the ---. 9O:t 

RRIDAIPUR STATJON-
Que8tion 1'(' dosing down of --. SR!). 

r::ULETT'S ORDINANCE-
Question rt: action taken by Govel'nmeilt on ---":0 ~  _I '\ I he -:; 0-
vincial Council in South l'i(~ ,. 1M. 
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HYl>EH, lht. L. K.--
Budget Demand for "Kxciee ". 1464-66. 
Budget Demand for" General Administration." 1771-
Indian Penal Code (Amendment) Bill (Amendment of SOO. 376)-
Motion to refer to Select Committee. 1050. 
Oath of Office. ~. 

Resolution rt: imposition of 11 (~ u iu,l' niliD ; duty on South Aftican 
Coal. 303-306. 
Resolution ~ Uatification of the lntt!rnational Convention for the 
8uppre88ion of the drculation of, and traffic in, obscene publica-
tions. 1337-38. 

HYDERABAD-
Budget Demand fDl' "  - ". 1881. 
Questioll rt'l),ropoaed railway between --and Delhi. 1997. 

HYDRO-IU .. ECTHlC HUHVEY OF INDIA·-
Que8tion ~ '-. 684. 

I 

IMMIGRA'fION INTO iNDIA ACT, 1924-
A8Bflnt to the -. - by the Governor Gencl'al. 196i. 

IMMIGRATION INTO INlJIA BILL-
Sce under" BiU(s) ". 

IMPERIAL BANK OF INDIA-
Question 1'(' ~ _ 432-33, 883. 
Question I'C lluwbcr of branches of the --opened after the a.malgama-
tion of the Prer;idency Banka. 281. 
Quelltion ,·c 1'I\te of interest on i~8talmentll drawn by the --. 674 ~. 

IMPERIAL BANK OJ.' INDIA (~ D  BILL-
Sec under rt Bi1l(s) ". 

IMPEIUAL CONFERENCE, 1923-
Question (~ financinl liability incurred by India's participation in th., 
-.908. 
Question N' Resolutions of t e~. 908. 

IMPEHIAL OUk:lTOMS Hl!:ltVICE-
Question 1"1' appointment of Indians to the --". 2098. 

fMPElUAL ECONOMIC CONFERENCB--
Question 1'" Indian commitments at the -,_ . .' 426-27. 

IMPEIUAL lNSTITUTE. LONDON-
Question /'f' l.'ontributioDs to the --. 684. 

IMPERIAL LIBRARY, CALCUTTA-
Question r(, control of the --. 902. 
Question /"(' expenditure on the --. 901-02. 
Question ,.(, --. 900-01. 

IMPERIAL MEDICAL RESEARCH S U ~ 
Question re .. _-in Delhi. 411. 

, ' 
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IMPERIAL fiERVIOES-
Question rc ullowances drawn by officers of the --. 1706·07, 
QueBtion re progress made in introducing an Indian element into the ' 
various ----. 1310. 

IMPORT DUTY-
QueBtion f'e evasion of the --on matches. 1344, 
Question 1'f'. --on "'plintH nnel dummy match boxes, 1122. 

IMPRESSED LABOUR-
Question J"(; aboliti0!l of --"-, 418-19, 1311-12 . . . 

INAUGURATION-
--of the fourth Session of the Council of ~tate ILnd the Legislative 
Assembly by H. E. the,.. Viceroy. IH4. 

INCHCAPE ()OMMITTEE-
Question I'f; a.ction taken on the l'ouolllmerl(latiolli! of the 107, 163. 
Quest,ioll 1'(' recommendations of the --rr pensions, 137, 
Question /"f reflUltR of the ,'coommentlntions of the 108-100. 

INCOME-·-
Question n  ---pCl' head in 111dia, 185, 
Question 1'1' population _. and edllcatioJw I oxpenditure of British India. 
57-58 . 

.l ~ 

Question re appJicntiolls for Cr('sh llHStl!lSIIIi'nt t.o -. -.. from the resident.s 
of Amritssr. 1710, 
Question re --assessments, 1276. 
Question /"f' --assessment in the Kangl'll District. 1891-92, 1003. 
Question 1'e --assessment in the Punjab. 185-86, 1370-71. 
Question "f' --assessment of timber merchants in the Punjab. 186. 
Question "t! --assessment of the profits of Indigo Planters, 2083. 
Question 1'(' a.tta.chnlent of property of -'-assessees in the Punjab, 
186. 
Question 1' ~ oomplaints of the --asseSSCCH of Amritsar, 1709. 
Question re --assessment of I.ala. Chaju Mall of Amritsar. 1709. 
Question re employment of men of Revenue Depal'tment t.o do --. work 
in Bombay-Sind. 120. 
Question rc: --alld sUller-tax realisod from certain mills. 1344-45, 
Question re ~ paid by Foreign Companios, 428-29. 

Question re Multan Moslims. 1351. 
Question rc payment to Bombay Government. fo!' wOl'k done in ~e

tion with -. 119-20. 
Question 1'C revenues from --iq the Punjab. 187. 
See under "Taxes on Income ". 

INCOME-TAX ACT-
Question reo Amendment of the --", 1439, 

INCOME-TAX SS SS S~ 

Question re --, 1729, 

INCOME-TAX COMMISSIONERS·--
Question re powers of n.ppointment. nnd diRmissnl of --. 172R. 
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INCOME-TAX DEPARTMENT-
Question rc administration of -. 678. 
Que8tion rc re-org&niaation of the --', 1729, 

INCOME-TAX OFFICERS-
Question ,'( -. 120, 
Questionrt allowances of ---nt Karaohi, 120. 
Question r(', diaaatisfaction a.mong - in the United Provinces, 1'l't9~ 

Queatioh '/,f' e ll~i n 01 an - ii'i" the Punjab. 1711. 
Question 1'j>, recruitment of -. 1735. 
Question I'C resignation of --in t ~ ~inited Province8. 1'7!8. 

INCOME-TAX OFFICER, AMRITSAU-
Question rc alleged defamatory remarks made by the .. ---in hill orden 
against a. nurnbe,· of 808seS800S. 1711. 
Question 1'" aPIleal8 against the orders of thf' . -', 1710. 

INCOME-TAX STAFF-
Question I't". aUcged incoUipetenc,Y of the -_ .. nt, Amrit8ar, 1700. 

INCREMENTH Of' PAY (HTOPPAGE (W)-
Que8tion 0' - of clerks and accountants, 1341·42. 

INDIAN AGRICULTURAl. SERVICE-
Question ,'(' training of Indians (or the --. 139. 

INDIAN ARMH A(''T, 1878-
Question t'" withdrawal of the exemption under the ---from the aecond. 
and third Cla88 Sm'dars of the Deccan. 1708-09, 

INDIAN ARMY-
Question 1',. difference in the system of promotion in vogue iD t.he - anJ. 
the British Service. 2090. 

.Question rl' reductioD.II in - 50. 

INDIAN ARMY RESERVE OFFICEnS--· 
Question 1',. appointment of 1'::1'- ---in the ilita ~ .. Accouate Depan-· 
ment. 1339-40. 

D ...~ ARMY SERVICE OOBPS-· 
Question 1'(- pay 0' clerka of ---. 664-66, 

INDIAN CADETS- . 
Question 1'(: filling up of the vacancies ca\lA8d by failures &IDona --at. 
Sandhurst, 2123-

INDIAN CIVIL SERVICE-
Question l~ -, . 33-36. 

INDIAN ~ (AMENDMJ<:NT)"BILL-
81:1: under "Hill(s)". 

• 

INDIA N COTTON C:EH8 (AMENDMENT) ACT, 19i4-
A88snt to the -.-by the Govemor General. 1967. 
MeJllaage from the Oouncil of State ,'(' the paning of tb .. -. &1'1. 
Sr.R. under "Bill(A) ", 

INDIAN CRIMINAl. LAW AMENDl\IEN'r RTU.---
SCi: under "Bill(II) ". 
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INDIAN CRIMINAL LAW AlIENWIEN'l' (HEPEAUXU) BILL-
Sce under "Bill(s)". 

INDIAN DEBT-
Question 1'1' ---, 424-25, 910, 
Question 1'e management of ----ill England, 11a. 

INDIAN DELEUATlON(S)-
Question 1'C refusal of passports to thf' Pl'OPORN) --- to T\1t'kc,\'. Pendn. 
and certain Arab States. 2174. 

INDIAN DRIVERS-
Questionn ie a l ~  of Indian guurus and ---on the Eo B. HniJwllY 
116. 

INDIAN EVIDENCE (AMENDMEN'r) HILL---
Sl'f' under "BiH(s) ". 

INDIAN !"INANOE BILL-
Sf':f': under .. Bil1(s) ". 

INDIAN GUARDS-
Question 1'(' ie a l ~e  of ---ami driveI'll on the .E. H. ilil a~ . 11". 

INDIAN INCOME-TAX (AMENDMENT) RILL-, 
Sec under .. BiIl(s) ". 

INDIAN LAW REPOHTS-
Question 1'(' -. 660-61. 

INDIAN LEGISLATURE-
Question r(' cost of Simla Sessi,lIl, 1923, of the -. 1982. 
Question rf oftice establishment for the -. 686. 

INDIAN LEGISLATVRE, MEMBERS OF'-· 
Question 1'(' expenditure on h"ulage of motOl' cal'S of -. 6SO-8J. 

INDIAN MARINE COMMITTEE-
Question -/'f statement of Government officials bcfol'O tho ----. 480. 

INDIAN MEDICAL DEPAHTMENT-
Question n' future policy of Government toww'us the ---, 2096. 
Question "(0 transfer of -,-appointment in the Bombay l 'e idem;~' h. 
the Provincial l:leui<,al establishments. 2iO. 

INDIAN MEDICAL SERVICE OFFICERS-
Question 1'(' ---anll R. A. M. C. Officers. 214-]1), 

INDIAN MEMBEn FOn RAILWAY BOARD--
S,.." under eo Railway Boa.rd ". 

INDIAN MERCHANT SHIPPING (AMF.'NDMENT) BILL---
81'.(' under" Bill(s) ". 

INDIAN MIUTAltY EXPENDITURE---
QuestlOn /'( Colonial a.nd ---, ~m :J . 

INDIAN OFFICEBS-
Question 1'f' dependa.nts of---killod ill the Will'. 112i-2S. 

INDIAN PASSENGERS-
Question /"r maltreatmant of .--on HailwllVI<. 212,1. 
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INDIAN PA8SPORT (AM:ENDMENT) BILL--
Sf!(' under .. Bi1l(s) ", 

INDIAN PENAL D ~ 

Queation t't: numbel' of Pl'os6uutiollS under section 144 of the Oriminal 
Pro(,'edure Code and under seotion 18!i of the -. 2162. 
Quest,ion IT number of prosecutions under aections 124-A IWld Hi3-A o.f 
the ---and (·ognate Kf'll'tionll of the Criminal ·Procedure Oode. 2181-«.2.· 

INDIAN PENAL CODE (AMENDMENT) ACT, 1924:'-
A8sent toO tht' -----h,\" the (lO\'el'1I0l' neneral. 1007. 

INDIAN '~ L CODE (AMENDMENT BILL) (Amendment of se<1. 376)-
Sf! Ill1dl'll' "RiII(s) ". 

INDIAN PENAL CODE (AMENDMEN1' BILL) (Protedion nf miuol' girls)--
Sa. undcr h Bill(s) ", 

INDIAN POPULATION-
Question ·N: - of foreign cOUlltriea. 212-13, 

INDIAN POATAL AND TELEGRAPH DEPARTMENT--
Budget Demand for" ---", 1568-160&. 
Demand for tt Jlleml'nt.a ~· ' ~nt for "---". S.~ . ~ 

INDIAN RAILWAYS OOMM.ITTEE-
Question ,." t'e(',ommendations of the --, 48. 

INDIAN REGH:iTRATION (AMENDMENT) BILL'(MI', K. na.ml!. i~'an a

Set' under "Bill(a) ". ' 

INDIAN REGISTRATION (AMENDMENT) BILL (Diwll.n Bnh&dur 1'. 
Bangachariar)-
Sa. under "Bill(a) ". 

INDIAN STAMP (VALIDATING) BILL-
".'.' under "Bil1(s)". 

INDIAN STORES DEPARTMENT-
Question' re ourt&ilment of expenditure on the--8S J'ellOlnmendcd by 
the Retrenchment Committee. 2086. 
Question ,., exemption of the -, 2087, 

INDIAN STUDENTS COMMITTEE-
Question 1'(' recommendations. of the --. 214. 

INDIAN SUCCESSION BILL--
MesNge froUl the Council oi Sta.tIc n· reference of the --to Joint COOI-: 
mittee. 1118. 

INDTAN RUGAU COMMITTEE-
Nn under "Committee" .• 

INDIAN 'fAR Il<'}<' (AMENDMENT) ACT-
Assent to t.he - by the Governor Genera.l. 2183, 

INDIAN TARIFF (A)U:NDMENT) BILL-
SFt' undcr "Bill(a)". 
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INDIAN TEURITORIAL FOnCE-
Question rf grant of leave to I'eeruits of the 11 /19th Hyderabad Regiment. 
(Bengal) of the --. 2160. 
Resolution /'f amalgamation of the ---with ·the Auxiliary FOl'ce. 223-
1'12. 

INDIAN TOLLS BILL---
Set' under" Bill(s) ". 

INDIAN TRADE COMMISSIONER-· 
Question ~ l\Ctivities of the -.---in London. 681'1. 

INDIAN TUAVELtERS--
Questioll I'r treatment of ---between India and Ceylon. 2103. 

INDIAN TROOPS·-
Question rt' --serving abroad. 1703. 

INDIAN THOOPS, CHARGES FOll DEMOBILIZATION OF--
Sf'.(' under " Demobilization ". . 

INDIGO PLANTERS-
Question re assessment to in(! m~ ta  of the profits of --. 2083. 

INDO-EUROP ... ~  TELEGHAPH D ~

Budget Demand for "_.". 1629-40. 
Demand for Su l(lment.a ~' Grant fol' "-", 832-39, 
QuestioJl /'(' furthm' control of --. 55-56. 
Qucstion N' ret.renchment in ----. 110. 

INDUS--
Question 1'1 }lI'otedioll of t.he D(']'/\ Il:!lIHlil KhlUl from the el'osion of the' 
-. 1611. 
Question 1'1 tribal I'aids in the .--plains. 1B..'i-A4. 

INDUSTRIAl, COMMISSIONS-
Question '/'f recommendations of the ----. 1349. 

INDUHTRIAJ. SCHOLARSHIPS--
Question 7'" --. 677. 

INDUSTRIES-
Budget Domand fo\' " .. _". 181)3. 

TNDU8TRY-
Question /'I' ---and Agriculture, 684, 
Question /'f' protection of the Steel --. 12B7-88. 

INNES, Inn: HONOURABLE SIn CHARLES--
Budget Demand for "Joint Stoek Companies". 1870_72. 
Budget Demand for "Meteorology". lAB2. 
Rudget Demand fol' "Mines" (welfare of the workers in the Mines). 
1B35 • 
Budget Demand for "M·iscellaneous Departments" (Britiah Empire 
Exhibition). 1B73-74, 1875. 
Budget Demand fol' "Ports and Pilotage", 18()6.:G'7. 
Budget Demand for "Railways". 1528-32, 15f&.:a6, IM9, 1842-44, 1648· 
51, ~ . . 
u~ et Demand for " Railways-Working Expenses." 1465-66, 14'7i-73. 
14'7'7-'78, 1480, 1483, 1496-99, 1603_04, 1!'108. 
Discussion '1'('. May Session in Simla. 1741. 
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j N Nl<:S, THE HONOURABLE SIR CHARLES-eol/ td. 
n~iau Tariff (Amendment) Hill-
, Motion fOi' lcuve to introduoe. 2M-ClI). 
MotiQn to considel·. 449-61. 
Motion to "elel' to Seleet Committee. 464-56, 
Prc8t'ntlltioll of the Report of the Select Committee. 949. 
Motion to consider "eport of Select Committee. 1318. 
Motion to pass. 1319. 

-Oath of Office. 1. 
Resolutionre abolition of the Cotton Exciae Duty.p3-34. 
Resolution N' adoption of measures for the convenitnee of Indian n..il-
way Passengers. 003-08, 610. 
Resolutionre approval by the Indian Legislature of Government Con-
tracts. 609-12. 
Resolution 1'''' imposition of a countervailing duty on South African coal. 
287, j9()..96, 316, 318, 323, 325-28. 
Resolution r,' sep81'ation of Railway }<'inam'c from General Finance,. 1139, 

1 1~. 

Resolution ,.,. tenders for Government StOl'eS. 641-43. 

Sea Customs (Amendment) 8111-
Motion for leave to introduce. 926. 
Motion to consider. 1319. 
Motion to pass. 1319. 
Special Session of the Assembly 111 8imltL. 1307. 

INQUIRY-
Question /'(' --into the expl08ion at the Parbelia Colliery. 1310. 

INQUIRY COMMI'M'EE-
Sf'" under .. Committee". 

IN8PECTOR(8)-
Question "C' offices allotted to an ---, of Pon Offices for inspection pur-
poses. 1893. 
Question /'(; orderly peons for -. of Post Offices. 1813-14, 

INSPECTOR GENERAL OF IRRIGATION-...: 
Question rt: abolition of the poet of --. 2084-86. 

INSPECTORS OF POST OFFICES-
Question re inCJ'eaae in the number of ---. 1894. 
Quenion r,' orderly peODS for --. 1894. 

INSULIN-
Question r,: deterioration of --in ~ndia, 161. 

INSURED ARTICLES-
Question r" r.ecov"rie. from R. M. K O8lci.,I" for lOA of -----. 701. 

INTELLlGENCE--
8&e under .. Condnercial lntelligence ". 

INTnLIGENCE BUREAU-
Ref'; under II Central Intelligence nepartment ". 

INTEREST-
Queation re rate of - QII. inlt.alm.eDtll. drawn bf the Wper-H.J Bank. 
874-7&. 



tNOJ!JX '1'0 U~lHlSl, 'l' VJ!J A!!SEMBLY DEBA'I'ES. 

INTEREST-FREE ADV ANCE8-· 
Budget Demand for" - ". IM82. 
Demand for Supplementary Grant for " " 

INTEREST ON MISCELLANEOUS OBLIGATIONS-

Budget Demand for" -". 1653-
Demand for Supplementary Grant for" -". 840. 

79 

INTEREST ON' ORnINAHY DEBT AND REDUCTION OR AVOIDANO:E 
OF DEBT-
Budget Demand for ., - ". 1640_1>3. 

INTERMEDIATE CLASS A()COMMODATION-
Question 1'(: --on the Up and Down Punjab Mails. 1271>-76. 

INTERMEDIATE CLASS PASSENGERS-
See under" Pal!sengers ". 

INTERNATIONAL CONVENTION-
Resolution re. ratification of the .. ----lOl' the sUPPl'essioll of the ~:i ula
tion of, and traffic in, obscene publications. 1:i27-38. 

INTERNATIONAL LABOUR CONFERENCE-
Question re. representative of Labour Unions on the --. 697. 

INTERNMENT-
Question re --of Mr. Amir Chand Bombwal. 1345-46. 

IRRIGATION- _ 
Demand for Supplementary Grant for" --n. R32. 
Question re retrenchment in expenditure under" -". no. 
See under" Inspector General of -". 

'" 
mRIOATION DEPARTMENT-
• Questions re pay of clerks of the --, N.-W. F. Province. 1890, 1895. 

IRRIGATION, NAVTOATION AND DRAINAGE WORKS-
Budget DeD\ind for "-". 1566. 

IRRIGATION SCHEMES-
Question re --. 51. 

ISMAIL KHAN, MR. 
Oath of Office. 2-

IYENGAR, MR. A. RANGASWAMI-
Budget Demand for II Interest on Ordinary Debt and Reductions or 
Avoidance of Debt". 1646·ro, 1652. 
Budget Demand for .. Railways". 1544·45. 
Budget Demand for" Railways-Working Expenses". 1492-94. 

Oath of Office. 2. 
Question re arrangement with the Mysore Durbar re Metur Irrigation 
Projeot. 1017·18. ' 

Question re Conference of Provincial Finance Members. 611!!. 
Question re control of Transferred Departments. 1114. 
Question re establishment of convention with regard to the resignatiml 
of Ministers on the conclusion. of a general election. 948. 



so ISOEX '1"0 LEGTRJ.,\'rIVE ASl'EMJIT.Y J lm ~, 

lYENGAR, ?du, A, ~ l l td. 

Question (SupplC1l1entary) f'(; exerciso of th .. • personal jlOWCl' of the Gov 
emor General. 19s;J·8rJ, 198i. 

Question I'l extent of control of the Se : etl\ ~'(  foitnt.c nnd thf' f'rO"orn 
ment of Indil\ of the Provincial Reserved ~l1 j t of Land Rc!Venuf·. 
947-48. 
Question rt' Kriahnaso.gnra and Motur Roson'oir Pl'ojAets. 1017. 
Questions "f'. ,land revenue If'lp,islation in t.he Madras Prellidenc'Y, 21"', 
12'78-79. 
Question II ,.; levy of taxation by executive action. 218-19. 
Quostion "" procedure ,.t> resignation nnd acceptance of oAice of Pro-
,vincial Minilters. 221. 

Question ~ regulation of a(:tion of Provincial Government!! in regin-d t() 
Provincial Subjeota. 219-SlO. 
Question t·" regulation of the powerl of superintendent'e, direction and 
control of Governor General in Council. 220. 
Question r(' rules under section Oi of the Uovel'lllllcnt of ImE;;. Act. 
1897-1903. 
Question t~ Taxation Committee. l ~. 

Queltion 'rr transaction of busineu by Provin(lia.1 Oovernors. 220-21. 
Question (Supplementary) re clero in Ordnao(.'e Fac.'Wriol. 670-71. 
Question (Supplementary) 1'r export trade 011 )'RW hides and likins. 
2002. 
Question (Supplementary) rl' Oovt'lrnment sel'VRnt.s Rnd membership of 
LPolitical AlIIOCiationl. 413. 
JlUestion (Supplementary) rt:. o ove1'OO1'8 , Uowel'Ollcea alld rilles with 
l regard to luperintendence, direction and tlOnt.l'ol over Provin<!1al Gmt_ 
" ernment8. 427. 
Questio. '.I!upplement&ry) (~ J..ongwoocl Hotel,Himla. 1 ~ . 
Queltion ,Iupplementary) IT number' of officers ~ mitt 'd to !'8th'l: on 
proportioaate pensions. 1996. .. 
Question (Supplementary) rt: Permanent Settlement in Madras. 1997. 
QUMtion (Supplementary) r(; reservation of third c]al. accommodaticaJ 
on the Kalka-Simla B.a.ilway during the move of, t.he Oovernment of 
India. 1994. 
Queation (Supplementary) ' ~ ataft of the High Commitll!ioner fol' India. 
400-06. 
Resolution I't: approval by the Indian Legislature of Government con-
tracts. 602-04. ' 
Resolution re repeal of Bengal Regulation III of 1818. 2074. 
Resolution re abolition of the Cotton Excise Duty. 2029. 
Re.olution rf'. retum to India of MI'. B. O. Homiman. 1'112. 

1 

JAIL(8)-, 
ueati n ~ia iJiti .. to prisoners to appeal .. ainat the decisioD of thtt 
--authoritiplI. tIM. 
Question rr. number of prilOl1ers in -'-in each Provinee under the dire('t 
charge of the Central Government, asd Qwnber released. Ilea. 
Queltion 1'e removal of the district -,Delhi, from itt prfJlellt site. 
!Oil. 
Question f'1! retrenchment in expenditure under --, (ltc. 110. 



INDU .1'0 LBOISUTIV,,' 8~1 ,DJUl4QI., 

JAILS AND OONVICT SETTLEMENTS-
Budget demand for" --". 1803. 

JAlN(S):--,-. 

81 

Question ',.~ --representation on the Legislature and on Commi.sion. 
ILDd Committees. 10OS. . 

JAITO-
Discussion of the --incident on the ~ ti n for the reduction of the 
D('.mand under Bub-head "F. and P. Department". 1687-1696, 1,698-
1701. . 

Motion for Adjournment to discuss the occurrences at --in Nabha 
territory on the 21st February, 1924. 922-M. 

JAJODIA, Ma. RUNGL.A.L-
Oath of Office. 3. 

JAMALPUR-
Question ,. ~ training of Indian gra.duatcs at the --railway workahop •. 
1358. 

JA.MSHEDPUR-
Question 1'(; coustruction of locomotives at --. 202. 

JAVA-
Question f·e imports of sugar from --, Ouba. and Hawaii. 481 . 

• 
JEELANI, HAJ! H. A. K.-
Election of --to the pa.nel of the Standing Oonmiittee to a.dvise on 
questions relating to Emigration. 9401. 
Oath of Office. 2. 
Question 1'~ amendment of section 19 of the L&nd Acqui(:lition Act, 1~. 
114-110. 
Question re doubling of railway line from Madras to Pallavaram. 114. 
Question ,·e expenditure on haulage of motor cars of Members of the 
Indian Legislature. 680-681. 
Question re export duty on raw hides a.nd skins. 2000-01, iOOJ. 
Question re export of raw hides and skins. 2003. 
QllCstion ,'e export trade in raw hides and skins. 2001-02. 
Question ,.F-fnilure of tbe Alliance Bank. 113 . 
. Question f'e grievances of non-ga.zetted Judicial officers of the Madras 

High Court. 113-114. . 
QuC!;t.icll 1 l~ india's contribution towards the expenses of ~ e League of 
Nations. 679-680. .  . 
ue ti ~ re management of Indian debt in England. 118. 
Questiori "e ma.nllfacture of matches in India. 1~ . 

Question re nnmber of bra.nches of the Imperial Ba.nk of India opened 
after the amalgamation of the Presidency Banks. 281. 
Question re participation of Government pensioners in tbe Xhilafat &nd 
SW8.rajya movements. 113. 
Question rF-pay, allowances and bours of work of the telegra.phatall. 
1M2. 
Question ,.~ Provident Fund and commutation of pensions. 114. 

JBARIA- . . 
QuestiOn f'e coal mines in ~ e Rnneegunj and -. toaJ4.e1da UDder Indian 
and European management. 918. 

o 



JINARDI-
Question re fceder road from Madboddi .HAt to --railway station. 
1125. 
Question re inter class waiting room for femalea at --. 1124.-112/s. 
!. ~ , 

JINNAH, Ma. M. A.-. 
AppoiIltment of --to be a ohairmAn on the panel. "6. 
Budget Demand for II Railways". 1~ . 

Disoussion re May StlB8ion in Simla. 1740. 
Expression of' regret at the death of Mr. G. M. Bhurgri. 14.33-34.. 
Oentlral Discussion on the Budget. 1257·62. 

'ladian Coina.ge (Amendment) Bill-
Motion to refer to Seleot Committee. 269-70. 
Motion to oODsiderReport of the Select Committee. 936-87. 

Indian Penal Oode (Amendment) BiU (Protection of Minor Girls)-
Motion to refer to Select Committee. 168,  173, «6. 
Consideration of the )lcport of the Select Oommittee. 1028-31, 1039. 

Indian Pena.l Code (Amendment) Bill (Amendment of section ~
Motion to refer to Select Committee. 1053-64. 

Indian PasRport (Amendment) Bill-
Motion to consider. 469-60, 461-62. 
MotioDs for Adjournment to discuss the departure of the Abli Jatha. 
from Amrita"r and ita imminent arrival at Jaito Gurdwara. 16t6. 
Nomination sf --to serve on the Select Oommittee on the Indian 
Inoome-tall: (Amendment) Bill. 1207. 
Oath of Office. . 2. 
Question re oharges for demobilisation of British office... and men and 
Indian troops. 147. 
Que.tion 1"e commitment. by the Government of India or Secretary of 
St'I1.te fOT contracts being placed inside the Empire. 14'7-48. 
Question 1"e concessions granted to foreigners in mining, foreat products, 
etc. 146. 
Question recost per head for yea.rs of the various lmitfl of the Auxiliary 
Force in India. t«. 
Question re expenditure OD .stores purchased in India, Great Britain, 
etc. ] 4.'i-44. 
Question re expenditure on the British Empire Exhibition. 141. 
Question 1"e expenditure on the Ecclesiastical Department. 144. 
Question f"f grant of telephone and wireless concC8eioDI to various utility 
compa.nies. 150. '. 
Queation re India'R commitment in respeot of wirelc88 on Oapital and 
Revenue Account, respectively. 141. 
Question 1"e number of Europeans in the Civil Sendees in IndiA. 14.5. 
Question re ~ ment to Mellsrs. Reuters Limited, for suppl, of theil' news 
aervices. 140-141. 
Question 1"e P. and O. MBil contract. 142. 
Question 1"'" placing of orders for locomotions with firma in India.. 148-47. 
QueRtion 1"e printing of currency noteR in India. 142-4a. 
Questions 1"e protertion of the Stet') industry. 438-439. 
Quel'ltion 1"e purchate of atores for New Delhi and theSukkur Barrage. 
1(5. 

Question re Itet>ort of tlie Creditor's Committee, Alliance Ba.nk. 145. 
Queatlon re nblidy to the Anociated Prela of India. 141. 

'. 
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JJNNAH, MIL. M. A.-contd. 
Question f'e wireleaa conceesions. 141. 
Question (Supplementa.ry) re appointment by British Cabinet of a Com· 
mittee to consider Indian affairs. 1374. 
Questioll (Supplementa.l·Y) ro Nobel Peace Prize. 674. 
Quest,ion (Supplementary) r(' non-official visitors to State Pri8oncl'f\ in 
Bengal. b22. 
Resolution 're amalgamll.tion of . the Indian Tf'rl'itorial Force with the-
Auxiliary Force. 251. .... 

(~8 1uti n re approval by the lndian Legislature of Government contracts. 
605,  608, 609. 
Resoillt.ioll I'e gl'ant of full self-governing Dominion Rt,utus to India. 387-
391. 

tll! lu~i Jl 1'e impoflition of a countervailing duty on South African 00801. 
328. ' 
Resolution "e reduotion of the Provincial Oontributions. 344. 
Resolution re return to India. of Mr. B. O. Horniman. 8~8 . 

Resolution rf! tenders for Government Storea. 620-627, 634, 648. 
Statement of the position of the NationR.list Pa.rty in rf'Ka.rd to thp.> 
Dema.nds for Oranta. 1443-44. 

JOINT STOCK COMP ANIES-
Budget Demand for /I --It. 1868-72. 

JONESGANJ-
Quostion rc Railway Oolony at _.', Ajmer. 2003-04. 

JOSHI, Ma. N. M..-
Budget Demand for " Emigration, Internal". Legislation re recruitment. 
of labourera for plantations. 1856-59. 
Budget Demand for" Excise. ". li47-48. 
Budget Demand for "Genera.l Administration". 174!'i-47, 1748, 1756, 
1756, 1766-68, 1773 . 

. Budget Demand for ". Indian Postal and Telegraph Department."--. 
(Treatment of flubordinate postal £'mployees): 1574-76. 
Budget. Demand for "Mines" (W cUare of the workera in the j~e8 . 

1831-32, 1839. 
Budget Demand for " Ports and Pilotage". 18011, 1806. 
Budget Demand for "Railwa.ys". 15:16-37, 1565. 
Budget Demand for "'Railways, Working Expenses". 1504-1505, 1610,. 
1511. 
Demand for Supplementary Grant for "Adminiatration of Justice". 
845. 
Election of --to serve on the Standing Finance Committee. 284. 
Election of --to the panel of the Standing CODlDlittee to advise on 
questions relating to Emigration. 941. 
Election of - to the Sta.nding Cominittee far the Department of 
Industries and T .. abour. 401. 
Indian Penal Code (Amendment) Bill. (Protection of Minor Girls)...., 
Motion to circulate --. 171. 
Consideration of the Report of the Select Committee .. 1023-24, 1041,1042. 
Oath of Office. 129. . . 

Question re aholition of impreaaed labo.nr, etc. 1311-12. 
Question re action taken by the Poat!11.Department on the recomD)enda· 
tions of the Joint R. M. S. n e ~n e. 21117.' . 

o 2 



JOSHI, MR. N. M.-t:untd. 
Question f'e appointment of a. Ratos TribunM. 131i. 
Question reappointment of an Indian to be in charge oftbe wood WOI'&-
shops of the .Forest Research Institute, Dehra Dun. 1621. ' 
Quelltion re appointment of Indians in leave vacancies in the . Forest 
Research Institute. 1821. • 
Question n: appointment of Indians on Ra.ilwa.ys. 1308 .. 1 

Question re appointment of Indians to the newlysa.nctioned ImperisJ 
'posts in-the }'orest Research Institute. 1621-22. 
Question re appointment of Sta.1f Councils by the O. I .. P. 'Railway. 
2120. ' 
Queation re ·Bomba.y Currency Office staff. 898~99. 
Qyeation re concessions to first and second clas8 pa.ssengers. 893·N, 
Question re cost of the eata.blisbments of the· Deputy Oontrollers of 
Ourrency, Bombay, Calcutta. and Delhi. 899-900. 
Question re Emigratton Agent in Mauritius. 1369·70. 
Question re employmerit of Indiana in the l,'orellt Research Institute and 
College. 1619-20. 
Question n establishment rolls and working estimates of the. East Indian 
Railway. 896. 
Question re EUl'opeans, Anglo-India.ns and lndia.na in the Preventive 
Service of the Cust.oms Department. 2167·58. 

Question f'e extenaion of Xmas Concessions on Ra.ilways to intermediate 
and third class passengers. ]311. 
Question re free quarters or-grant of house tent in lieu thereof to Post-, 
masters. 2121. 
Question re giving effect to the recommenda.tions of Staff Soundls on the 
G, 1. P. Railway. 2120-21. 
Question t'e gra.nt of compensation allowa.nces to the staff of the Postal 
and Telegraph Department 'inPreaidency towns a.nd in Ra.ngoon and 
Karachi, 1369. • 
Question re grant of bouse rent allowances to subordinate postal officials 
in Bombay. 1367. 

Question re gra.nt of pensions and privilege leave Ia.oilitiee to menials· of 
the Postal  Department. 136'1. 
Question re grievances of POlltal InApectol's and Superintendents' bead 
derks. A91l. . 

Question ~ incrl'ment of les8 than a rupee lor postal eervlI.nta. 1388.· 
QucRtion 1'(' Indian seaman under t,he Workmen'. Oompensation Act. 
1300. . 

QueBtion 1"( interclJt on the unproduotive portion of t.he cnpit&l OOI!It of 
Raflways. BH5-00. • 

Question ~ inquiry into the explosion at tbe Parbclia Colliery. 1310. 
Question 1'C lell.ve ruleR for railway servanh. 1307. 
QucRtion ~ number of Indiana appointed to higher posts in the F. ILnd P. 
:Department. 1312 •. 
QtlCQtion re postal imployeell nndCl' the Workmen'e Oompensation Act. 
1309. 
Question ~ Postal Tnspectore nnd Auperintendent.a' 'Hcad Clerks. R96-
~ . 

Ql1e'lHon re premature deat,h among postmen and me l~l  in Bombay. 
t ~·l . • 
U~~i n reptofO'C88 made in introducing an tDd.i&JJeloment into the 
varioul Imperial Servioes. 1810. 



JOSHI, Mit.N. M.-C01lCld. 
Queationre promotion of postmen a.nd postal menials. 1366-1367. 
Question re punishment by the G. I, P. Railway authorities bf their staff 
who submit appeals without just cause. 2120. 
Question "re railway colony at Joncsganj, .Ajmer. ~ . 

Qucstio.n t'e renewals of and additions to rolling-stock. 894. -
QUtlstion re repeal of the Workmen's Breach of Contract Act.. 1300.-
Question t'e rf!11ort of the Retrenchment Officer on the OlaimsBranch of 
the G. 1. P. Railway. la68-60, 
Question 1'e report of the Seamen's Recruitment Oommittee. 1311.' 
Question re retrenchment on the G. 1. P. Railway. 1368. 
Question 1'e scales of pay of certain classes of postal-officials in Bomb.y. 
1366. 

Ql1estion "e sub-division of l.l.ailway Demands. 896. 
Question re supply to Members of the Le i la~u e of railway establish-
ment rolls and working estimates. 895. 
Question 1'e third class railway tra.velling facilities. 894-96. 
Question re training of lndians for higher posts on the Railways. 1308-
09, . 

Question re transfer of the control of Aden to the Colonial Office. 1312. 
Question re travelling fncilitiel for third C1&91 railwa.y paaaengera, 1309-
10. 
Question ,'e. working hours in the Army Factory Aceounts omee. 21157. 

-• Question re working hours of postal clerks 01'\ week dR,YII, holidays and 
Sunda.ys. 2127. 
Question (Supplementary) re M'COllWlOuatiob of orthodox members of 
the Indian Legislature in the Western Hostel at Raisina. 2116. -
Question (Supplementa.ry) rc admission of the members of the domiciled 
community into tho Army in India. 2095. 
Question (Supplementary) re r..onpood Hotel, Simla. 128j. 

... Question (Supplementary) 1'e rules under section 67 of the Government of 
India. Act. 1903. 
Question (Supplementary) re st.arting pay of Indian and European olerkl 
in the Public Worh Department, Delhi. 1716. 

Question (Supplementary) re strength of the various parties in the Legis-
lative Asoembly. 416. 
QUCAt.ion (Supplementary) re supply of free i(~  of the R.eport, of the 
OUl/ma Oommission to the Membol'!l of the Assembly. Hi7. 
Resolut.ion re abolition of the Cotton Exr.is!' Duty. 2037-38. 
Resolution re adoption of menRmes for the convenience of Indian railway 
pallsongers. 497·09. 
Resolution re approval by the Indian Legisltlture of Government Con-
tra.cts. 617. 
Rcsolut,ion ,"e Greeting!! of the Assembly to the Labour Pa,rty. 6153-158. 
Rfl!ollltion f'1l imposition of a ('otmtervl\iling dnty on Routh AfrIcan <'0&1. 
306-07. # 

JUDGER-
QI1E\etion f'fI identity of t ~ two -, who e amin~d the cases of Stat& 
Prisont'lrs in Dengal. 1611-t!. 

JUDlOtAL AND EXECUTIVE FUNCTIONS-
QUeI!tion ~ scherne for the separation of --in Ma.dra.. 51111. 
Question. re lJeparation ot--. 442. 600, 1$6. 
Question re separation of --in the U. P. 2088. I 

• 



JUDJOIAL OFli'ICERS- , 
Ue~ti D rl! grievanct?s Qf uOll·guet$ed --of thu Madras High Court. 
113-11'-, . 

.JUDIOIAL WORK-
Q . .... h 
uestu;m rf'. --JQ t e N.-W. F. PrQ\'ince. 1609. 

JUDICIARY-
Question re' Jodianization of the higher --. 196. 

JUSTICE-
QueStion ~ cheap and speedy -. '21. 

JUTE-
Question re minimum wage for --and cotton workers. 911. 
Question re wages and houn of labour in the' cotton and --industriea. 
910·911. ' 

It 

.KALABAGH-
Question rtl Railway rates aod/arcs OD the ---aDd Baonu Branch 
of the North Western Railwny. ]610-11. 

!{ALKA BUlLA RAILWAY-
Question f'e resel'vation 01 third 01&88 accoDlDlOdation on the ---.... dU '~1i: 

the move of the Uovernment of India.,. 1903-94. ' 

KAKOU DISTRlC1'-
Queati.on rtl a8sesemeut to income-tax in the --. 1963. 
Question re Income-tax as.eessmcnt in thtl --. 1891-92. 

KA.RACHI- \ 
Question rt' grant of oompensatory a11ow&noea to the ~t  of the .fa.toJ 
and l'elegraph Department in Presidency townl and in U.&ngo:JJ1 
and --. 1369. 

i<ARACHl CUSTOMS HOUSE-
Question re ApPl·aiser. ill the ,~. 120-:H. 

iARANPURA AND TALCHER COAIJFIELDS-
Question re railway facilitic8 for the -. 37 . 

.JiARARAGOD-
Question I't blocking of the road to the - Jmnooll Mosque and Durg& 
of Hazrat Ma:likibD-DlDarll.t. i091-92. 

1\.A.RBIGHWAN-
Quelltion're CAse of Paulla Lal Gopi, late UBllistu.ut station 0l1l.8ter ?f 
--on the ~a8t Indio: Ullilw,ty. 1611). 

~ . n. SINGH, SABDAIl-
Budget Demand for "Genera! Administra.tion d. 161Cl-77, 1 8~. -
Ejection of --to serve on the Standing' lrhuwcc Committeo.284. 
Election of ---to the Btanding Comm ittee for tho Commorce Depart-
ment. 347. "  , 
Motion for Adjournment to di,eu.s tho departure of the Akali JaLh;. 
,Irom Amritaar and ita imminent arrival at Jaito Gurd"'Iua. 1026. 
Oa.th ~. 3. ' 

• 



INDRI ''11) UGf8LA'I'IVB ASBlIM8LY Ddlft,B, 

~  SINGH, SARDAR-contd. 

Question ,'e appointment of Indians to the oadre of'Traftie Inspector .. 
666. ' 

Question re Claims Inspectors on the North Western Railway. 667. 
Question re Commercial Depa.rtment, North Western Railwa.y. 367. 
Question ,'e CommercIal SUPllriritendents on the North Western Roll-
way. 667. 
Question ,'F curtailment of the Imperial Secretariat holidays. 2109. 
Question re declaration of the S. O. P. C. and Hhiromani Akali Dal 
/WI unlawful associations under the Criminal La.w Amendment '.~t. 

472, 
Question rp European station masters /lot certain stations on the North 
Western Railway. 669 

Question "e Goods a.nd Coaching Clerkl! on the Nort.h Western 'Rail· 
way. 66S. 

Question rF opening of a. beef shop nea.r t,he Hindu quarten in 
Raisina.. 1907. 

Questiou 1'e policy of ..... the Pl1nja.'b Government towards the Sikhs. 472. 
Question 1'e prosecution of the conspiracy ca.se against the. S. O. P. 
Committee. 472. 

Question ,'e provision of free qua.rters for Commercia.l Inspectors. 668. 
Question (Supplemcntary) re recognition of t.he S, (l p, Committee 
by Government. 472. 
Qllcstion 1'(~ rolease of Sardar Kharak Singh, 1622. 
Question rr: rl'llloval of the Lawrenco Statue, from the Mall a.t I,ahore, 
472-73. 
Q\lcstion rll scnles (If pay for Claims Inspectors on Stato Railways, .~. 

~ue t n  're Sikh holidays. t ~ , 210S. 
Question rf' Sikhs in certain GoV'Crnment OHice8. 586·80. 

Question 1'e Staff Selection Board. 1)86-S7. 

Quc!!tion "e. Stock verifiers, etc.' 66S. 
Question re Superior Secretariat appointments. 473. 
Question ,.(~ 'fraffio Inspectors on the N. W. Railway. 667, 
Question 1'(' Traflie Inspectors (Commercial) on thEl N. W. R. 668, 
Resolution 1'e grievances of the Sikh Community. U57-G2, 991. 
Rl'solution ,.(' rl'len:ne of Sardar Kharil,k Singh. 992-94. 

J\ASLA AND DAMAGURIA SIDINGS..,-
Qucstion "(' cost of --, E. 1. nail way. :~ . 

1\ASTUIWHA I LALBHAl, I:lETH-
Election of --to the Standing Commit.tee. for the Depattment3f 
Industries and Lrobour. 401. 
General Discussion on the Budget. 1]72·74. 

Oath of Office. 2. 
Question ,·e coal wagons for induPltrial concerns. 91'1. 
Question r(' flvasion of the import duty IIII matche8. 1344, 
QIHlRtion 1'(~ freight on coal. 91 '7. 
Question re iricome-ta.x IIond u e t,~  reoJised from ('cUon 111m!' 
1344-411. . 
QUmltion rr. protection of t,he cotton mill industry. 916-17. 
QueRtion re repeal of the cotton excise duty. 916-17. 
Question t:'e ta.'l'if! valuC!'! on cotton goodll. 218. .' 
Relolution ,'e abolition of the' cotton excise duty. 9020-27, 208'1 • • 
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JCASUR-
-"Question re CQD1pl .. i:~t aga.iDat the ata.tion master of -. 1346. 

KATHANA-
,Proposed railway from Vasad to -. 134344. 
Length of tbepropOaed Va..a.d, &raad - Railway. 1344 . 

KAZIM ALI, 14R. M.--
Oath of Oflice. 3. 

• 

KELKAR, Ma. N. C.-· 
Hindu Ooparcenor's Liability BilI-
Motion to remr to Select Oommittee. 1198-90. 
Indian Passport (Amendment) Bill-
Motion to O()Dsider. ~ 8. 

Oath of Office. 2. 
Question (Supplementary) re declal'8otion of policy in the Central 
Provinoos with regard to tra:nsferrcd subjects. 2168-119. 
Queation (Supplementary) 1'f! refutal of pauports to the propoaod 
bdian delegation to Turkey, Persia aond cort&in Arab St&tcs.2174. 
Resolution re grant of self·govorning Dominion Statull to India. 
5068-00. 

'RENYA-
Question 're compl&inta by Indians in --. 1111. 
Question re condition of Indiana in --. 26-27. 
Questions rt: the - Immigration Bill. 47. 1043, 1134. 
Question re --Immigra.iion Ordnance. 277, 686. 
Question re publication of the corrcspondence relatiug to --. 2f1-26. 
Question rc question. rela.ting to --. 686. 

KERR,lb.-
Question 1"1l alleged ill·treatment of staB by --, District Loco Superin-
tendent. Eastern Bengal Ra.ilway. 116. ' 

KEY fNDUSTRIES-' 
Question /'« minimum wage for --, 4«. 

KHADDAR--
Question re importation and ule of mill-me.de cloth &8 bomospun - . 
• 71. 

KHARAK SINGH, SARDAK-
. Queetion re relelUlO pf -. 1821. 
Resolution rf'. release of --. 992-1001 • 

.KHlLAFAT MOVEMENT-
Question 1'f',. participlltiod of Government penaiooerll iff the 
Swarajla movement. 113. 

(BUR.JA STATtoN-
Question toe. IUspenAion of the booking and loa.diug of cotton bales 
at -. 2113. 

KHUSHAB-
Que.tiOll 1"1' propotmd rail .. .,. fM:iDI Qujnt to Sar(lOda aod-
!JOt". " ,;-

, ". . • 



KIDWAI, BBJ!:IKH MUSlIIR H ~ 

Oath of O.61ce. 881. 
Question f'e extension of the term of Revenue Settlement 10 tho 
Western .Provinces. 2li4. 
Question re number of Indian troops serving abroad. 1703. 
Question re reservation of third class a.ccommodation· on the Kalka 
Simla Railway during the move of the Government. of India'.I993-D4, 
Resolution re grievances of the Sikh Community. 974, 

:t\INO'S COMMISSIONS..:.. 
Quostion rl! officers of the Tndilliu Arn;tY: holding the ----, 18~ . 

. KOHA'f-
Question ·rr. --and Laudik()tal murder glLugH. 163. 
Question re strength of the police force in the --" and Banllu Canton-
ments. 1 t 8 ~9. 

KRISHNASAGORA ItESERV01R PROJEOT-
Question ,'e the .--a.nd the Metur Reservoir Project. 1017. 

KUDCHI·BAGALKOT LINE-
Question n: construction of thr. Miraj-Pandharpul' and Lonand 
Baga'lkot Lines and the --. 1708. 

KUMAR, Mlt.-
QIIPsLion /'(; termination of services of -----and Mr. Sandhu, Temporary 
Ellgineer9, Puhlie WOl'kll Department, Delhi. 1722-26. 

Y.UN, MAUNG-
Election of --to the Standing Oommittee for the Department )f 
Education, Health and Lands. 6M. 
Oath of Office. 253. 

L 

LABOUIt PARTY-
. Resoliltion re greotings of the AlIlICmbly to the _ ... , 648-1\5, 

LABOlJR UNIONS-
Question t'e rpproflontativc of --at tho International Labour Oon-
ferenco. 697. 

~. , D  HARDINGE MEDlOAL COLLEGE-
Question re annual report of the --.• 2108. 
Question re Audit and Inspection noto on thn --for 11)22·23. 2110·11. 
Question f'e audit of the accounts of tbfl --, 2109-10. 
Quostion f'e audit rl'ports and audit oi>;e('tione ~lat.jn  to th(' .-. -.. 
1132·S:t .  : 
Question t'e constitution of thfl Oovc'rning Body of the --. 1128. 
Question f'e examination by It Non-Official Memhr.r of the Legislat,ivl)' 
Assembly into jhe expenditure of the --. 2111. 
Question t'e expenditure power of the Pl'incipal,--. 11.'W. 
Question rtl extravagant expenditure in the --. 1129·30.' 
Question r8 inlpection of the --. 51109. -
Queltion l'tI 10111 of ina1irument. made hy t·ho --. 1!31. . , 

• 



" 

LADY HARDINGE MEDICAL OOLLEOE-colltd. 
Question 1'~ quarter, in the --H08pita.1 for RUrOpl'l&RfII and lndianl, 
respectively. 2\W.93. 
Question I'e recruitment of the Staff of the --. 1131. 
Question t'e repreaont&tioD of tho Central Legiala.ture on tbe Govern· 
ing Body of the -. 1129. 

,Question l'e subscriptions raillfld from Europeans ni.d Indiat1s for 
the -. 1130-3L 

LAHORE-
Question "e fines l'rupoaetl o.n posta:l officials of the --Oouf.lral POBt 
Office. 1361-611. ,. 

:i A.TPAT RAI, LAu--
Question re proscription of the book by --entitled .• Young India " . 

•• 
I AND ACQUISl'l'ION ACT (SEOTION 19)-
Question ,'e amendment of --, 114-15. 

l.ANDIKOTAL-
Question re Kohat and --murder g&ng!l. 183. 

lANDS, RAILWAY-
Question rr. --Oil hoth ailles of Railway I.ioel. 1314-16. 

I AND llEVENUE-
Budget Dflmand {or ,. --". 1446. 
Question 1'f: extent of control of the Secl'ctary of Stat" and the Govern· 
ment of India of tbe Provincial Reserved lubjflctof the -. ~ 8, 

Question f'e - legislation in the Madras Presidency. 1278-70. 

LAND REVENUE LEGISLATION-
Question 1'1': - In the Madra. Presidency. 219. 

lATRINE-
Question ,'e --accommodation in carriages of all cla811es on the East 
Indian Railway. 13OfHJ6. 

l.ATRINE AOCOMMODATION-
Question -1'e --for third cIaa. passengers on the locul and !suburban 
Itervicea of the Great Indian Peninlula and Bombay Barod" and 
Central India Railways, 134.'1. 

.J~  STATUE-
Question T(, u:moval of the --from tlul Mall lLt lAhore. -472-73. ! 

'LA W OFFICERS-
Queation ~ utilisation of the serviNls of --of the Bengal Ooveru-
ment. 2,006, 

LEAOUE OI<' NATIONB-· 
Question (~ Indla'a C',outribution toward. the CXPOIlS!! of the ,---, 
619-80. 

lEAVE- '.-
Question (~ casl1&l --aou holidays of the staff of the Dtllhi PreslI. 
1980-81_ 
Question 1'(:---of the traJ1ie ata.ff of the North We'tern Railway. SflIS-63. 
Qnestion -rl'. - of menia) sta:tf of StAte RAilWaY', 116·17 • 

• • 



.l.EA V E UESERVE-
Qu!!stion ,'e -" -.-, for the office of the Railway Board. 1366. 
Question re --III the Railway Mail Service: 887. 
QueaJ;ion I'e working hours --allowanceII, etc., of Railwa.y :Mail 
Service Staff. 1816-16. .' 

J EAVE RULES-
Question 'Te --of workshop employees on Oreat IlldilLn . PeniDII",l. 
Railway. 694. 
Quostion rc --on Great India.n Peninsula Railway. 696-98. 
Question 1'1' --for Railway servants. 1307. 

;.EAVE VACANCIES--
Question re appomtment of Indians in in the Il'orest Rellea.reb 
Institute. 1621. 

LEE COMMISSION-
Question .re expenditure on --. 28.-

40 LEE (JOMMISSION, REPORT OI!' THE-
Suggestion, on the motion for the reduction of the dema.nd under 
sub-head "Home Department" by Rs. 100, that the --should be 
placed before the As.'1embly and that no further aation should bit 
taken on the Report wit,hout an exprossion of the Auembly'. 
opinion. 165!)-5i', 1666,07, 1 8 ~, 

1.E.FROY, lb. H. MAXWELL-
Question rc work done by --to improve the silk industry. 1357. 

1,EGlSLATION-
Question re Land Revenue --in the Madras Presidency, l!i78-79. 

l.EGJSLA'l'IVE ASSEMBLY-
Inauguration of the fourth session of the --a.ndof the Counoil at 
State by Bis :Kxccllency the Viceroy. A--14. 

LEGISLATIVE ASSEMllLY-
See under "Assembly . 
Question re actioti taken on the recommenda.tion of the --. 191~9 . 

Question rc Brigade Order Te voting for a Swarajist Candidate. '. 446. 
Question 1'e 1'I'!cording of votes in the Landholdcl'II' Constituenciea of 
the '--, 181. • " . 
Question 1'0 strength of the various pa.rties in the --. 414-15, 416, 
Question 1'e travelling allowanee of Members Githe --. 194-96. 
Statement of Denlands refused by the --and restored by the Oover· 
nor General in Cou.ncil. 1961. ' 

LEGISLATIVE ASSEMBLY MEMBERS-
Question re grant of the title of·" H n·~l ·t  for --. 2089-00: 

~. SL V  BODIES-
Question re --and prisoners. 1286-87. 

J.RGISLATURE(S)-
Question re autumn lession of theCeutral -'-.1185; 
Question ~ designation .. Non-Muhllmmadan" to indicate· certain 
mnstituencies of theProvincia:1 and Indian --. 947. 
Qaestion re disqualification for ele ~i n to the ---.' '194. : .' 
Qucstion re representation of Berar ~t e Local I\nd Central --. 
1104-05, '  .  " 

Question rl" sepal'a.teeatabJishment lot tho ----; !S.. ' ',. 
• 



1.ETTERBOXES-
QueatioD. nJ polkJ """:"-:" in t.be villasea ·of Pathi M.aJ181 .T ohar. 800. 

JETTER POS'rAGE-
Question rtJ ~ between India and England. iI03-04. 

LEY, lb. A. H . ..-: 
Oath of Office. 683. 

'LiBRARY COMMiTTEE-
Appointment of Mombere to the --. 446-

J.ICENCE(S)- , 
Statements la.id on the table ,'e the grant of --for firoarms in. liP •. 
2178. 

"Question 1't! Life --under the Indian Arma Rules, 1289.90. 
Queation f't! rencwaJ of --for Arma. 1200. 

LICENCES FOR FIRE·ARMS-
Be,-under "Fire·arms". 

IlNDSAY, MIt. DARCY-
.Budget Demand for ., General Administration". 1768, 1771. 
Budget Dema.nd for II Indian P08tal and Telegraph Department" 
Improvement and cheapening of postal facilities). 1570. 
(Provision for depreciation of capital and increase of subsidy to thO' 
British India.n Steam Navigation Company). 1603·04. 
Budget Demand for "Indo-European Telegraph Depa.rtmcnt", 
1633, 1637, 1.640. 
Budget DCD'H1,nd fo... "Interest Oil Ordinary Debt and Reduction or 
Avoidance of Debt n. 1r«;, 

. Budget Demand for" Mine" ". (Matters re welfare of the wOI'kers 111 

the Mines). 1849. 
Demand fot' SupplemflDtlllJ'y Grant for II Police". 848. 
Discl1ssion t't' May SHlion in Simla. 1739-4,(). 
Election of --to the Standing mmitt~ (l for the Department ')f' 
Industries and Labour. 401. 
Election of --to IICrve on the Standing Financc Committee. 284, 1183. 
General DiSCUBIIlon on the Budget.. nr,7-68, 1186, 1191, 1246. 
Oath of Office. 3. 
Question f'e cORt of Simla Senion of the Indian. Le i~la.t.u e in lOi.'t 
1982. 
Resolution rl! abolition of the Cotton Excisc Duty. 2035-36. 

J, U S~

Question re annual import, of foreign - into lndia during the last 
ten years. 2166. 

LLOYD, lb. A. H.-
Oath of Office. 1339, iOSl. 

1.OANS-
Q\t88tion r,-to villagers by the POl'ltal SlLvinga BMlIc. i016·1'7, 

lA>ANS AND ADVANCES BEARING INTEREAT-
. ud~t Demand for" --". 1M!. 

~ .. OOAI, ALLOWANCE(S)-, . 
Qqeat.ion re grant of - to Postal ud Ra.ilway Mail Servi06 O8lci.,ls. 
891-92, 
Queltion rr - of POItaI Offtcial. in the. Punjab. 13110,81 . . ' 



I:NJ)U 70 LEOllLATIVJI AIIDBLY' DJlBA'l'II8. 

LOCAL GOVERNMENTS-
Question re applications from ~ under Rule 27 of the Devolution 

RllIes. 870. • 

LOCOMOTIVE(S)- \ 
Question re construr.tion of -:-- a.t J a.Mahedpur.iOi. 
Question re ,German tender for --. 918-19. 
Question "e pla.Clllg of OrUel'S for -- with firmll in.IDdia. -
Questions re tenders for -- made in India. 157-59. 
Question f'e tenders. for --. 209-210, 1139. 
Question ,'e tenders £01' railway wagonll and --. i07..08, 

'OHOKARE, DR. K. 0.-
Budget Dema.nd for .. General Administration ". .1787 .• 
Budget Dema;nd for" Railways". 1539,40. 
Budget Demand for "Salt". 1425. 
Oath of Office. 2. 
Question re appeals hy employees of the Great Indian Peniuula 

Railway. 695. 
Question re Army training schools. .l89~ . 
Question re British an(~ Indian Station Hospitals. 215-16. 
Question 're classification 01 Military Suh-Assist-.nt Surgeonll holding 

Viceroy's CommIssions. 2104·05. 
Question re CommcrClll.l and Transportllltion Department on the G. {, 

P. RaHway. 696. 
Question re constructIon of a station at. Bhamburda on the O. 1. r. 

Railway. 2104. 
Question I'e contrlOCts for the supply of refreshments at railway stations. 

914-15. , 
Question te Demohilisa.tion of Military Assistant a.nd Sub·Asaistant 

Surgeons. 1616. 
Qllestion f'C dependents of Indian Officers killod in the war. 1127-28. 
Question re duties of' Milibary Sub-Assistant Surgeons. 2105. 
QlleRtion re educo.tion o! children of the Indian Staff of the G. I. P. 

Railwa1' 692-93. 
Question 1'l: EUI·opeR.n, Anglo-IndinD Ilnu Indian "Apprentioes on Rail-

WH.YS. 694-05. • 
Question re FinN! Funds on State RaJiIwaYIl. 601-92. 
Question "f! fTefl passeR for chaplains on the G. 1. P. Railway. 690. 
Question re. free passes for Mmnbers of Rai1w.!ty Union!!. 699. 
Question rc free quarters fOl' signallel'8 on the G. I. P. Ra.ilway. 691. 
Quest.ion rc G. I. P. Railway InlltitutcR. 692. 
Question roc grievanc.!:s of lntlia.n Staff on the G. I. ,Po Railway. 692. 
Question "p grievances of l'n.ilwBly men. 699. 
Question 'I'e grievances of tho Staff .of the O. I. P. Railwa.y. 696. 
Question re hea.lth of tlie Army. 914. 
QUAStion f'C income pel' hea.d in India. 186. , 
Question re Indianizl\Hon of the· Higher Grades of the Railway 

Services. 698. 
Qlult'ltion 1'e T. M. a.and R. A. M. C. Officers, 214-15. 
QIJclltion '1'e Indil!:n population in foreign eountriea. 211·13. 
Q1lestion re Indian Ra.ilwa.y driverll. 699. . 
Question rc leave rules of workshop employee, on the O. I. P. Itaihra.y. 

694. 



Itf1)US'O LBGllLAUVa AI8JDDLY DBllA'1'H •. 

!.OHOKARE, DB. K. O.--conttl. 
Question foe leMe rules on the G.l. P. Railw&y. 69:,.96. 
Question fIII!l medical certificates of railway employees. 698. 
Question . I'e Military A.ssistant and Sub·Assistant Surgeont. lOO6.()7. 
Question f'e Military pensions. 2106. 
Question "e oJJicere of the Indian Army holding the King's anu Viceroy'5 
Commissions respectIvely. 188·89. 
Question re· official . or trade union "staff maintained by ForeIgn 
~uDt ie  in India and tHee tJerBfI. 184-85. 
Question re pensions to dependants of Milita.ry Aaaistant a.nd Sub-
Auistant Surgeons ki11ed in the Wa'r. 1127. 
Question re prescriptions for Indiana and Non-Indians 011 the O. 1. J:', 
Railway, 692. 
Question re Railways and trade unions. 697, 
Question "e recommendations of the Medical Services Committoo and' 
the Retrenohment Committee on the subject of the Medical Services 
in India, i78. 

, QueStion '1'1': rooruitment of sta.ff from England for the G. 1. P. Railway, 
694. 
Question re registration of Military Assistant and Suh-Assistant 
Surgeons. 922. 
Question re Relieving Staff on the O. 1. P. Railway. 700. 
Question ,'e rom oval of the office of the Deputy Accountant Ooneral, 
Military Accounts, from Poonal to Bombay. 913·14. 
Question re representative of Labour Uniolls at the International 
Labour Oonference. 697. 
Question NJ aalariOll of sta.ff of G. I. P. Railway. 003. 
Question I'e shortagr. of coal on tru, O. 1. P. Ralilway. 697. 
Question re .. Squandermania" on the G. 1. P. Railway. 699. 
QtlCstion f'e, time SCRle of pay ~ e O. T. P. 'Railway staff. 693. 
Question re training 10 Government Medical Schools. 914. 
Question f'e transfer of 1. M. S. appointments in the Uombay Prtllll-
dency to the Provincial Medir..a.l Establishments. 279. 
Resolution NJ abolition of the Cotton Excise Duty. 2041·42. 
Resolution ,'e adoption of measures for tho conventenctY of Indian 
Railway P8JWlngera. 507. 
Resolution re impOSItion of a eountervailidg duty on South Afrlcao 
Coal. 296-97. 

I.ONAND-PANDHARPUR LlNE-
Question 1'e confltruetion of the 
Kudchi-Bagalkot LineL 1708.," 

'.ONGWOOD HOTEL-
See under "Hotel ". 

and thfl Miraj-Pandharpur and 

Question 1'fl certa.in qua.'rtera not being ma.de available to Members at; 
-. 2171. 

Question (Supplementary) re gra.nt of oonveynnce allowance in Simla. 
to Members of the Indian T.Jllgislaturo residing at -. 2l67. 
Ques,ion re --, Simla. 2012·14. 
QUestiODf'e, use of --by commercial travellers a.nd other members :If 
the public. 2014. 

LUGGAGE PORTEBA-
. Question re eontratta for the supply of --on the E. I. I\filway, 283. 



)[ 

MACDONALD, MR. RAMSAY--
Question re proscription of the book hy ---, entitle.d /I Awakening of 
India". 662. 

14ADHOBDI-· .' 
Question rc feeder road from -. -_. II at to J inltrdi railway ta.ti ~: 1120. 

MADRAS-
Question rt! freight on cement from D ~ a to ---'. 1311>. 
Question re permanent settlement in --. 1906-97. 
Question ·re proposed metre gauge railway fr011l Tirupati to --. 1306. 
Question re salt factory in --. 199~ , 

Question 1'C !lcheme for separation of judicial and executive fUD(.'tions. 
in --, 2111. 
Question rc through mail train service hetween-.. -and Delhi. 1280. 

MADRAS HIGH COURT--
Question ,'e grievances of non-gazetted judicial officers of the --. 113-14, 

MADRAS PRESIDENCY-
Question re amalgamation of Coorg with the --1280. 
Question re land revenue legislation in the --. 127B-79. 

MADRAS AND SOUTlnm.N MAHRATTA RAILWAY-- . 
Question re cost of the Satara-Koregaon branch of the ---. ]046. 

MAHARD DRA TEMPLE-
Question rc --M Buddha Ga.y&.. 679. 

MAHBOOB ALI KHAN MUHAMMAD AKBAR KHAN, SARDAR-
Oath of Office. 129. 

MAHMOOD SCHAMNAD, SARIB .8ARADUR, Mu.--· 
Criminal La.w Amendment Bill-
Motion to refer to SelcL-t Committee. 707. 

Elet.-tion of --to serve on the Standing Finance Committee. 2183. 
Election of --to the pa.nel of the Standing Committee to advise on 
questions relating to " Emigration ". 941. 
Genera.l Discussion on the Budget, 1237. 
Oa.th of Office. 403, 
Question re amllgamation of Coorg with the Madras Presidency. 1280. 
Question re. blocking of the road to the Juma. Mosque and Darga of 
Hazrat Malikbn-Dinar at Kasara.god. 2091-92. 
Question rr. extension of the postal voting system to pardah ladies. 2090. 
Question re Shimoga.-Bhetkal Railwa.y. 683. 
Question rtl Shoranur-Nilambar and the Tellicherry. Nanjangad 
Railways. 583, 
Question re through ma.il train service between Madras and Delhi. 1280. 
Question re Trikanna.d R:ailway Station. 1279-80, 2] 71. 
Resolution (~ grievances of the Sikh community. 991. 
Resolution re Muhammadan representAtion. 7B5, 7B6. 
Resolution re repeal of Bengal Regulation III of 18]S·. 2063-64. 

MAILS-
QuestIon re carriage of --between England and India. 884;. 



MAIL BAG(S)-
QueatiOD N! lou of a. --&t Peah.w&r. 701. 
Question re theft of - at Multan. 70J .. 

MAIL CONTRACTS-
Question rf! expiry of' postal --on the ()()a.stal linell of India &Dd 
Burma. 165. ' 

J4AIL RUNNERS-
Queition re deatha among --and compcnslI.tion lI.11owed to their 
f&milies. 11~. 

MAIL TRAINS-
Question re through ._-botween Madra.s and Delhi. 1280. 

MAIL VANS- • 
Questioll re inadequate supply of -. 890.' 

.M.AKAN, Mn. M. E.-
Election of --to the Standing Committee ,for the Oommerce Depfd't.. 
ment. 347. 
General Discuasion 011 the Budg.t. 1218 &nd AppeodiJl. 
Oath of Office. 2. 

KALAVIYA., P.UiDIT KIUSHNA KANT-
Oath of Office. 3. 
QueGtion ;'c arrest of Sobhalal Gupta. tlrnd Ra.mnarayana Chowdhery 
of Ajmer-Merw&l'a. 218&-69. 
Question re audit reports and audit objection relating to the Lady 
Hardinge Medillal 0011ege. 1231-32. 
Question re constitution of the Governing Body of. the Lady Hudingo 
Medica.l College. 1128-29. ' 
Question re expendit,urc power of the Principtd, Lady Jh,rdingoMedical 
College. 1132. 
Question 1'(' ~ t a a nnt expenditure ill the I,ady Hardinge Medioa.! 
Colloge. 1129-30. 
Question ~ 1088 of investments ma.de by the Lady Hardinge Medt,cal 
College. 1131. 
Question re police Taid on the office of the nll.jll.sthan Volunteer CorplI 
in Ajmer. 2169. 
Question rf: reeruitment-of the stair of the Lady Hardinge Medical 
College. 1131. .  ' 

Question re representation o.f the Central Legiaiatuw on the Governing 
Body of the Lady Hardinge 'Medical College. 1129. 
Question rr 8ubllCJ'iptions raised from Europeans and Indians for the 
J.Jlldy Hardinge Medical College. 1130-31. 

MALAVIYA. PANDJT MADAN MOHAN-
Budget Delnandfor 1/ Education" (Grants for the Beno.ree and Aligarb 
Universities). 1844-45. 
Budget Demand for 1/ Excise". 1448-49, 1461. . 
ud~ t 'Demand for /I General Adminiatra.tion". tetrO-'ll, 188G-81 , 1691-
9~. '1699. 
BndJ!et Demand lor II Mieeell&DOOUII Department. " (Bl'itieh Empire 
Exhibition). 1874-'11. 
ud~et Demand {or 1/ Railways ". IM4, 1669, ~ , 1&81-et, 1&83. 
Budget Demand lor" Railw&ya -WOPking EllpeJlllll ", 1..,8, 1 e~ 1m, 
USi, 1483; 1~8 . 149'7, '1498, 1M. 



HALAVIYA, .PANDIT MADAN MOHAN-co)ltd. 

Court-fees (Amendment) Uill-
Motion to refer to Select COlllmittee. 2U7. 
Motion to circulate. 2152. 
Demand for i:!upplementary Urant fol' "lndo-European Telegra.ph 
Department". 837, 838. 
Expression of regret at the death of :MI'. (J. 1\1. Bhurgri. 1433. 
General DiscuMion on the Budget. 1234-47, 1259. 

Indian Fina.nce Bill-
Motion to consider. 1916-H, 1946. 
Motion for leave to introduce in the recolUmended fOl'lll. 1978. 
Indian Penal Code (Amendment) Bill (Protection of minor girls)-
Consideration of th(· Heport of the Select Committee. 1025-28, 1029, 
1~1~ .' 
Motion for Adjournment to discuss the df'!parture of the Akali Jatha 
from Amritaar and its imminent arrival at Jaito Gurdwara. 1622-27. 
Motion for Adjournment to distuss the (~(,l em:e  at .Tltito 011 the 21st 

l ~e ua , 1924. 922-515. 
Motion fOl' Adjournment to dj ell~  the refuHal of paSl!lports to the pro-
posed Indian delegatioDfl to 'rllrltey. Persia and certain Arab States. 
2125-30. 
Oath of Office. 16. 
Question (Supplementary) 1'(' recognition of tlle Shil'omani GlIrdwara 
Prabandhak Committee hy Governmf'nt. 472. 

ue ti ~ (Supplementary) rr Statt~ Prisoners. 205-0!1. 
Resolution "(: ~d ti n of measureR for the ('ollvenience of T ndian rail-
way passengers. 499-502, 503. 
Resolution Te amnl l~mati n of the lndian Territorial Foree with the 
Auxilia.ry Force. 238-43. 
Resolution Te 11pproval by t.he TndiRll JJ8gislature of Government con-; 
tracts. 612-14, 620. 
Resolution 1'( grant of fllll self-governing Dominion Status to India. 
360, :163,. 364, 527-38, 5:{fl, 574, 575, 581. 
Resolution Te grievances of the Sikhs. 006-72, 975, nl'!3, 990. 
Resolution rr imposition of II. couutervailing duty on South Afriean 
00801. 307-11, 328. 
Resolution Te reduction of the Provincial Oontributions. 341-45. 

nesolution re. releal!e of Maulana Hasrat Mohani. 1008-00. 
Resolution rf'c release of Sardar Kharak Sinloth. 004-1000. 
Resolution re repeal of Bengal Regulation III of ]818 .• 2075,  2076, 2077. 
Resolution re return to India of Mr. B. G. Horniman. 802-804. 

MANIKTAT.A-
Questions re discovery of a bomb factory at --. 1896-97, ]965. 
Statement by Sir Malcolm Hailey rl' discovery of a bomh factory at -'. 
1989. 

'.MAN JHA l TL--
Question rl' Sub Post Office af -···in Monghyr. 2121-22. 

JrlARDAN-
Question re conversion of the --sub-division of the Peshawar district 
into a separate district.. 1808-09. 
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MARIUAGE ALLOWANCE(S)-
Question "e "efllsal of - -to Assistant Surgeons of the IndiaD 
Medical Dt'VIt.l'tment. 2096-00. 

lIATCHES---
Question 1't evasion of the import duty on -. 1344. 
Question l'l~ impol'ts of ----. 681). 
Question n' 'Illll IIU fac-tn "e of --in India. ] 292. 

.~ H BOXES-
Question re import duty on splints Rnd dummy --. 1122. 
Question 1'e imports of veneers, splints arid dummy ---. 689-690. 
Question rr splints. veneers and em t~' ---. 43&. 

M -\TCH INDUSTRY--
Question 1'1' the ----. 1:457-58. 

ltAURJTIUS-
Question /'(' EmigJ'UtioJl Agent ill 

MoOARTHY, SIR FRANK-
Death of ---. 7o.'J-i01i. 

MEDICAL Cl.:RTIl'lCATE(S)--

1369-70. 

Question "P --.-.of railway employees. 698. 

MEDICAL COLLEGE-
Su "Lady Ha1"dinge -." 

MEDICAL COLLEGE (CAJ.CUTTA)--
~ Question "(' milita1"Y students in the -. 21U-26. 

D ]~ DEPARTMENT··· 
Su under" Indian Medical Department," 

MEDICAL EXAMINATION---
Question r(' --of posta] and telegraph employees. 890. 

MEDICAL REBEAnCH INSTITUTE-
Question 1'(' --. 43&. 

:MEDICAL SCnOOLS-
Question re tl'aininj:\' ill (:O\-ernment --. 014. 

MEDICAL S V ~
Budget Demand for /I ----". 18lSO-52. 
Demand for Supplementary Grant f01" " ._-". 861. 
Question re recommendatioDs of the Medic:l\l Rervioes mmi~ and 
the Retrenchment Committee 011 the IlUbjeet of the --. 2'78. 

MEDICAL SERVICES CO:MMITTBE--
Question (Aullplementary) r(' (Iday Oll the part of; the le ~ et  of 
State in (~min  to 1\ deci.ion on the recommendatioDS of the-. 2'79, 

MEERUT CITY JUNCTION RAILWAY STATIO!{--
Quelltion rr repair of thiro clAII!! wAiting han shed at --. 1M. 
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MEHTA, MR, J D ~ M,-

Budget Demand for" Admiui8tration of. Justioe", 1802. 
Budget Demand for" CUl'rency ". 1876-77, 18i8. 
Budget ~ll alld fOl' .. General Administration", It189-1700, 1748-60. 
Budget Demand fOI' .. Intere8t on Ordinary Debt and Reduction or 
Avoid&nee of Debt p. 1642-47. 
Budget Demand for .. Miscelluueou8 Departments" (Briti8h Empire 
.Exhibition). lS ~ , lSio. 
Budget Demand fOl' .. ~alt ". 1426-27. 
lludget Demaud for .j 'fax6s 011 111(:01116". 142l. 
{teneral DiacuIl8ion on the Hudget. 1202-06, 
Indian Coinage' (Amendment) Bill-
Mot.jou to refer to Helect CODlmittee. 269. 
Motion to ('ol1aider H.epol't of the oeled Committee. 930,  931, 932, 
Indian Pl'nal Code (Amendlllent) Hill (Protection of minol' gil'ls)-
Consideration of Heport of Sele(it Committee. IG:i6-37. 
Oath of Office. 2. 
Quellt.ioll '/'1' Rlll'oll1nJodation of the Pension Depl1rtment in Bombay. 665, 
QUl'litioll/'/' adjustment of expenditure incurred on telegraph :work done 
in l:omuiulJ(l offices. 475. 

Questioll 1'(' lI.ppointlJlcnt of an J ndilln IlS Se(ll'etltl'Y to t,he High Com-
miuioner fOl' India. 47a-74. 
Question N' Colonial hanks IlIHI fi l'IllR on t.he horrowi up; I ist of the Seerc-
tary of Rt.ate. 12Hl. 

Question "1'1' ('OIl1ll1iSl!ion 011 t.lw plIl'ehlLse and sal .. of seclIrities. 1291. 
Questioll /'f ('ontl'a('t for the BOlllhay City Motor Mail ~e\'\i(le. 474··75. 
Que8tion /'(. erillliJlltl jlll'isdidjo/l in Bhagur. ~. 

Questioll Fl' d iRUU1'Sfllllents Hlnd~ OIL hehalf of the Wa l' Offiee dllrinK the 
War. 664. 

Question rt: employment of women police to control t.he traffic in women 
Il.nd ehildren. 000. i 
Question 1'" ~ \'e iS of ~ en(lit \J'e 0'1'61' revenue, audit-iona] taxation, etc. 
911-12. 

Questioll 1',· exdusioll of Hhagul' from Deolali Cllntollment. 681-82. 
Question/'" expendit.ure on the Waziristan nm nj~!J. 1137-38. 
Quest.ion J't' ~ l't of ps.ttle. 666. 
Quelltion Tf' ~ ld vahH' of the Rih'f;J' rupee. la42·4:l. 
Queation 1'(' Government pl'lnsionor8 in Bombay. 665. 
QUfl8tion (SupplementaI'Y) rr ~ua dil\n i  of students he fore IIdmi8sion 
to Universities. 214. 

QUfl8tioIl 1'r intf'reAt 011 the ('ash balanees of the Seeretarv of Stltte for 
India. 1136. • 
Question 1'" interim J'elief to l)(lJ'tain ~m l ee8 of t.he offiee of t.he Post 
Master General. Bombay. 687-88. 
Question 1'" LOl!111 AdviROry Oommitt,eeH on Hll.ilways. 1137. 
QU6ltion 1'1'. latrine aC(lommodation for third class passengers on the 
local and suburban sel'vi('.(ls of t.hf' O. J. P. &; R. R. &; C. I. Rnilwllvs. 
l~a , . 
Question I'r length of the proposed VasR.d, ROl'sltd K/\than:t Rnilway. 
134 •. 
QU88tion I'f' ~ la  ILnd other prisoner8 in the Andamans. 1138. 

QQe8tion re pa.y of clerkA of the Dea.d Letter Office in Bombar. 665-66. 
Question re poet and wlegraph offiCtlll mileagf' of Railways and tplegraph 
lines. 1186. 

• , . H2 
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MEHTA, MR. JAMNADAS M.-contd. 
Question rt' pl'oposed railway from Vaaad to Kathana. 1343-44. 
Question 'IV'. Provinoial Governments' offices, Mechanical Branchfll of 
the Clerioa] Establishment. 867. 
Question N' recommendations of the Babington Smith Committee. 1342. 
Question 1"(: reoovery of house-rent and municipl\l taxes from telegraph 
oftlcials. 476. 
QuestIOn ri' reservation of berths on railways. 1273. 
Question rf: J'qnning of the evening train without lights between 
Sabarmati and Dholka. 1343. 
Question ~ staff of the High OommissionE'r for India. 474. 
Question rr surplus postal revenue. &fI7. 
Question 1'('. taxation in Bhagur. 68i. 
Resolution rl'. imposition of 1\ (' unte ai1in~ duty on Routh African 
0011.1. 321-22. 

~8 1\lti n rF return to India of Mr. n. C. Horniman. 806-07. 

KEMBERR OF THE INDIAN IJEGISJ.ATURJ<:-
Question rt' accommodation of --at Raisina. 189't 
Question rt' 8o('commodation of --at Simla. sm6. 
Question re accommodation of orthodox ----in tile Western HOtIteI, 
Raisinn. 9118-17. 
Question 'IV'. grant of conveyance allowance to --in Simla. 2167. 
Question r,. supply to --of certain Government publiclttionL 186. 
Question rf: supply to --of railway establishment rolls and working 
estimates. 891. 
See under "Addre., Joint". 

KENUL(8)-
Su under " Pensions" snd "PrivileRe leave ". 

KENIAL STAll'}/'-
Question re houae rent sllowance of the --of State Railways. 118. 
Question re leave of the --of State BailwaYL 118-l'T. 

lrIERCHANT SHIPPING (AMENDMENT) BILL-
See under" BiI1(s) If. 

KEBOPOTAMIA-
QueRtionR rf' ~m l ment of Indian fIOldiel'fl in -. 489, 1296. 

lrIEBSAGE(S)-
--from the Council of State, agreeing, without amendment, to the 
RepenJing and Amending Bill, &8 paued 'by the Legisla.tive Auembly. 
1519. 
--from tbll Council of State re Cantonments Bill. '103. 
--from the Council of State re Immigration into India Bill. &95. 
--from the Counoil of Btatfl 1'('. reference of Indian Suooellion Bill to 
Joint Committee. 1118. 

- from the Council of State re the Oentral Board of Revenue Bill and 
the Indian Penal Code (Amendment) Rill pasaed by that Chamber. 
1316. 
- from the Conncil of State re the Immigration into India Bill. 695. 
- from the Council of State f'e the Indian Ooinage (Amendment) 
Bill paaed by that Chamber with an amenament. 1818. 
- from the Council of State r" paninR of the Inlian OottoD Oeu 
(Amendment) Bill. &17. 
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KESSAGE(S)-con'd. . 
--from the Counoil of St&te t'e the palling of the Indian Income-ta.x 
, (Amendment) Bill. 2212. ..' 
--from the Council of State re the Sea Customs (Amendment) Bill 
and the Indian Tariff (Amendment) Bill, paB88d by that Chamber. 
1816. 
- from His Excellenoy the Uovernor General re a.ttendance of Mem-
berl at the inaugural ceremony. 4 . 
. _-from His EX('ellancy the Governor General t'e dates for the Budget. 
271). 

--from His Exoellenoy the Governor General re diICuBlion of heada of 
expenditure of the Budget. 348. 
--from His Excellenoy the Govel'Uor Genera.l re(:ommellding!Jle 
Assembly to pass the India.n :1<'inance Bill. 1966. 

KETEOROLOGY-
Budget Dema.nd for" --". 1820-29. 
Demand for Supplementary Grant, for "  . 

llETUR IURIGATION PROJECT-

" 

Question ·re. arrangement with tho MYflOl'O ))uruar regarding the --, 
1017-18. 

METUlt RESEUVOIU PHOJE(JT-
Que8tion ~ the Krishllll.sagara neservoir Project Ilnd the ---. 1017. 

1tIILAM-
Queation 1'~ HeRSOn post office at ----. 6C19. 

lULITARY-
Question f'C employment of the -----to quell interna.l disturbulll:es. »016-

lULITARY ACCOUNTANTS-
Question re -. 1339. 

14ILI'l'ARY AOUOUNTl:j·--
Question J'e remova.l of the office oithe Voputy Accountant Uenel'a..l, __ 
from lloona to Boniliay. 913-14. 

lULlTAUY ACCOUNTS OEPARTMKN1'-
Question I'e. oompulsory retirements of olel'ks, IIo<:OOllntltntll and Deputy 
ABliatant Oontrollers of the --. 1341. 
Que8tion rt' a~' of 1J.(,'colmtant8 and olel'ks inthe-. 1340-41. 
Su " Indian ArlllY Heaerve of Officers ". 

lULl TAlty MjSISTANT 8UIWEON(S)--
Que8tion rf --and Sub-Assistant SurgtlOll8. 1006-06,  1900-07. 

MILITARY DAIRY :FARMS-
Question ,·t --. 1)2. 

MILITARY D ' U ~

Question rf'. -. 420, 1108. 

;lrULITAltY O.Fl!'WERS-
Question ff' replacement of l'erf,,,in ----in the Politioal Department by 
civilians. 1298. 

MILITAUY PENSIONS-
Question re payment of ,-by I>ost clflk'l!8 iri the Punjab and N. W. F. 
Circle. ]362-1363. . 

• 
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MILITARY SERVICES-
Question 1'~ retrenchment of ---'. M-I06. 

MILITARY SUB-ASSISTAN1' SURGEONS-·-
See .•. Aub-Aaaistant Surgeons ". 

MINES-
Budget Demand for 1/ --". 18:U-43. 

MINING--
Question /'I concessions granted to foreigner8 in --" forNt produ", 
etc. 146. • 

MINING AND GEOLOGY-
Qupstion rf' establishment of a St·bool of , at Hhanbad. 131). 

MINISTERS-
Question rl' establishment of a ('on .... nuoh with regard to the reait'Da-
tion of .----on the conc)Ulion of It general eleotion. 948. 

MINISTERIAL ESTABLISHMENT-
Que8tion I'f grieVan(le8 of the --:-of the Railway Board. laM. 

MINOR PROVINCES--
Quelltilm rr adminilltration of -----.. 683-684, 1 MO. 

!UNT--
Budget DelUand for " --". 18'79. 

MINT (UOYAL)- . 
S"" .J Babington Smith Committee ". 

MIRAJ-PANDHARPUR L1NE-
Queatioll IT construction of -.-. and the Kudchi-Rll.gRlkot and I.ciuR0D4· 
Pp,ndhurpm' LineR. 1708. 

MISOELLANEOUS-
Budget Demand for" ----". 1880. 
Demand for Supplementary Grant for " 

MISOELLANEOUS DEP ARTMEN'l.'S--
Budget Demand for ., --". 1872-76. 

.. 

Demand for Supplementary Grant for /I ~ ". 

MISRA. l'ANDIT HARKARAN NATH-
Oath of Offil'e. 3. 

MISRA, PAN1H1' :;HAMBHU DAYAL·-

B&260. 

81'>1. 

Budget Demand for .. General AdministratioJl". 1767., 
Oa.th of Office. a. 
Que8tion . rc con \'ersion of the Ha.da.r Baza!' of the l4augor Cantonment 
into & Municipal Committee. 2089. 
Quelltion rf' grant of the title of .. Hon'bIe" M. L. A'a. »089_90. 
Question re in('orne from Cultul'ahle lands in the Sltugor Oantonment. 
2089. 
Queetion 1'f: Indian ~e(~ eta. je8 of the Oantolll1Umt Oommittee. 21088. 
Que.tioJl 'r( pcr80Wlel of the CollHliea Oommittee. SlOSS. 
Queation (Supplementary) 'I'e appointment by the Britillh Oabinet of & 
Oommittee to con.ider Indian affair.. 13'76. 
Qne.tion (Supplementary) 1'~ employment of English reporters by the 
PubUc Services Oommi8.ion. llot . 
RelOlution 1'e repeal of Belli.) Regulation III of HU8. 204-'-60. 



lUTTER, Mn. P. 0.-
Question 'I'e speech of ---. 1618-19. 

MOIR, MR. T. E,-
Demand fOl' Supplementary Grant for" Adminiltration of Justice ". !W(-
47. 
General Disoussion 011 the Uudget. 11162-Cl7. 
Oath of Office. 1. 
Relolution re abolition of the Cotton Excisc Duty. 2036. 
Relolution l't< grant of full self-gove1'1ling Dominion Status to India. 9 ~ 

400. 

:M.OKAMEH UHAT-
Queltion '/'t> proposed railway bridge RerOS8 t·he GUllgt'!; ut --. 

lrlONORIEFlf SMITH, SlR HENRY-
Oode of Civil Pl'ocedure (Amendment) Hill-
Motion for leave to introduce. 1018-19. 
Motion to refer to Select Committee. 1326-27. 
Indian Evidence (Amendment) Bijl-
Motion for leave to introduce. 876-78. 
Indian Finance Bill-

155·36. 

Motion for leave to introduce in the recommended form. 1976. 
Indian p!8sport (Amendment) Bill-
Motion to consider. 460, 460"61. 
India.n Tolls Bill-
Motion to consider. 1 ~. 

Motion to refer to Select Oommittee. 1322-23. 
Motion to }lostpone further consideration. 1321). 
Oath of Office. 1. 
Repealing and Amending Bill-
Motion for leave to introduce. 1019. 
Motions to ('onsider and paS8. 1119. 
Resolution 1'e Itllswering of questions put by non-official Members on 
subjects over which the Governor General in Council has control I\nd 
superintendence, by Government Members. 487-89. 

tlta.tement (laid OIl the table) t'e action taken ~' Government. on (~el'tain 

Resolutions passed by the Council of State. 817-21. 

MONGHYR-
Question J't: feny service between -"-and ---Ghat. 121-22 . 

• 
MOPLAH(S)-
Discussion relnting to the treatment of -"-"-prjsoners OIl the mot jon for 
the "eduction of t.hc Demand under u ~ end "Home Department ". 
1607-58, IBR5. 
Question l'(~ --and other prisoners in the AlHlanHllls. 1138. 

MOSQUE(S)-
Question rr compensation for _ .... -in the New Capital. 173), 
Question Fe demolition of a --neal' Pabal'gn.nj. 279-80. 
Question re --and other religious buildings protected under the 
Ancient Monuments Preservation Act., 1004 (VTl of 19(4). 1730. 
Question re --near Qutab Minar. 2119. 

Queltion re --on Aaoka Roa.d, Bailina.. 1731-32. 
Question f'(' old --at RIl isina. 661·62. 
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MOTlON(S) FOR ADJOURNMENT-
Question N! - in the two Ohamber. of the Indian J..egialature. a-

409. 
See under" Adjournment(s) ". 

MOTOR CARS-
Question re expenditure on haulage of -- of Memberl of the Indian 

Legislature. 680-81. 

MOTOR !{AlL. SERVIOE-
Question 1"" contract for the Bombay City Motol' Mail /;en-h'e. 414-76. 

M01'bR YEHIOLES-
Question r€ -- for the Royal Air Force. 1996. 

14UHAMMAD ISMAIL, KHAN BABADua S.UYlD-
Oath of Office. 1339. 

MUHAMMADAN(S)-
Queation rf' Anglo·Indiana, Hindus and -- in the oubordinate Ac\'oun" 

Service. l~. • 
Question Te employment of a larger peroentage of -- in the ACl'·OUDSa 

Department, Poste and Telegraphs. 149-60. 
Question re -- employed on the !i.·W. hilway. 2019. 
Question re -- in postal employment. 2019·90. .. 
Ueaolution '1'e n·preaentation of -- in the Imperial and Provincial 

Le.gislaturcs and also in Government ServieN. 2ft2, 486, 772.fI6. 
Sa .• Postal Accounts Department ". 

MULTAN MUSLIMS-
See under " Incorue-tax ". 

MUNICIPAL TAXES-
Question re recovery of house rent and -- from telegraph offi,·iala. 

476. 
Set': under " Taxes". 

14UNBIFF(S}-
Question rt: pay of Ext.ra A8IiataDt Oommiuioner. "nd -- in the N.W. 

F. Province. 1809·10. 

MURTAZA, 8AHEB BAHADUB, MAULT I SUYID-
Oat.h of Oftice. 2. 
Motion for Adjournment to diaeun.the refusal oi passports to the pro-

posed Indian del(·gations to Turkey, Persia and certain Arab ijtaMa. 
2219·20. 

MUSA KHAN"':' 
Question 1·e. ac:tivities of· -- in Waziri.tan. ..0. 

MlJTALIK. SUDAn V. N.-
Election of --- to .erve on the Standing Fina.nce Committee. 2188. 
Election of -- to the panel of the Standing Finance Commiit.ee t.o advi.e 

all questions relating to Emigratjon. 941. 
Indian Finance Bill-

Motion to conlljder. 1912. 
Oath of Office. 2. 
Queation re construction of the Kiraj-Pandbarpur, Kudohi-B&galkot &Dd 

Lonand-Pandharpur Jines. 1708. 
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Quelltion Te cost of the Satara Korogl1on Bra.nch of the M. ~. M.. Railway. 
1046. 
Quelltion re effeot of enhanced sa.lt duty on the consumption of salt. 183. 
Question f'e (lnlistment of Brahmins in the Army. 122-23. 
Question rt'-Indian Territorial Force. 182. 
Question "e inquiry into working of the Reformll. 1707. 
Quelltion re llew Pension Rulell. 1709. 
Question '/'e recording of votes in landhohlers' llonstituencies. 181. 
Quelltion re reoruitment for superior posts on the Railwa.ys. 183. 
Question f'e recruitment of members of the Indian aristocracy for the All-
India Services. 181. 
Question re withdrawal of the exemption uuder the Armll Act from the 
second and third dass Sardars of the Deccan. 1708-09. 

MlTTTRA 
Question l'e proposed railwa.y between - and AliR/uh rili. Briutiaban. 
2115. 

M.UTTRA-ALIGARH UAILWAY PROJEOT-
Question re proposed ~ viII Brindaban. 2113. 

MUZAFFARPUR-
QUf.'stioll "e' ('ost of troops stHotioned at ---. 46-47. 
Questioll ,.,~ loca.tion of troops at --. 40-46, 1101-02. 
Question ,'f'; railway eonnection between -, a.nd Sitamarhi. 106, 1288. 
Question re slaughter hOllse for troops at ---". 1102·03. 

}{YSORE DURBAR-
Question re arrangement with the. --\,egal·ding tht· M.etur In'igation 
Project. 101 ~ 18. 

NABHA TERRITORY-
Ser-under " J aito ". 

NADIA DIVISION-

• 

Question 1'e l·tltrenehment of postmen in t.he -- 1896. 

NAG, MR. GRISH CHANDRA-
Oath of Office. 2. 

NAGPUR--
See under" Chota Nagpur ". 

NAMBIYAR, MR. K. K.-
Oath of Office. 2. 

• 

Queation ~ bungalows leased by Government ill Delhi. 2HX). 
Question l'e recoVtlry of rent for bunga.lows at Raisina. not vacated by 
tena.nts belonging to the P. W. D. 2101. 
Question re recovery of rent from Mr. Symes, Executive Engineer, for 
bUnga.low No.2 Church Roa.d, Raisina.. 2099. 
Question re shortage of inswated wire in stock of the 3rd Project Division, 
P. W. D., Delhi. 2101. 
Question rf Sikh ('ontractors employed in the P. W. D .. Delhi. 2100-01 . 

• 
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NARALN lJAS, IIB.-
Budget Demand fOl' "Uene;&1 Administratioll" 1771.1712. 
Indian Oomage (Amendment) Bill-
Motion to considel,". 264-266. 
Indian Pusport (Amendment) Bill-
Motion to consider. 461-462. 
Oath of Office. 3. 
Question 'r,,-export of Opium. 2113-16. 
Question rt! pl'opolled railway project hetween Mut.tJ,t\. and lilli~  1.il1 
Brindaban. 2115. 
Question I'e sUlpensiol1 of the booking ami loadinp; of cottO'1 bales at. 
Khlll'ja Station. 2113. ... . 

Relolution f'e KI'iE'\'sUH'E'8 of tlle Sikh ('ommunity. 073·974. 

NARAYANGANJ-
Question" conversion of the --sub-office into 1\ hf'ad Pollt. officI'. llft-
11~. 

NATIo.NAL EXPENDITUR'E-
Qupstion 1'1' rE'trenchmflnt ill l!1Q. 

NATIONALIST PARTY-
Alleged pact between Government and the----', 1736,1737. 
Rtatement of thf' position of the --in l'egllrd to DpmAnds for On,m •. 
144.1-1444. 

NAVAL .J.~D AIR .FORCES-
QUf'l!tion 1'''' Indian. in the --. 412·413. 

V J~ }4'OROE(S)-
Question re admission of Illdians to the --. ]36, 419. 437-438.. 

NEEMlTCH-
Question /'( decrea8e of l'ivil population of -.---. 161. 

NEHRt:. DR. KISHENLAL-
Oath of i(~(' 3. 

NEHRC, l' ~D  MOTlLAL-
Budget lkmarul' for CustolllH, W77. 
Motion to omit the Demand. 1379-86, 13t!1I, 141{1, U16. 
Budget Demand for Salt. 1 ~. 

Expression of regret at the death of Mr. (1. M. Bhurgri. 1431. 
Honourable Sil' Malcolm Hailey's request for a ruliDg al to the order 
in which mdtiolJIl relnting to Df'mands ror GrRntll IIhOltld be cOMidered. 
]377, 137B, 137U. 

Indian Finance Bill-
Motion to cOllsidel'. 1946, 1949-57. 
Motion for leave' to int.rmhu·(, ill th(· ' ' mDltJlld ~d furm. 19 ~. 

Oath of Offioe. a. 
:Question (SupplementaI'Y) 1'(" IlppointOl(mt hy the British Oahilwt of a 
CommittA'e to consider Jndiltn affair8. 1372·76. 
Resolution 1'1 abolition of the Cotton Excise Duty. i (~ t . 

Resolution 1'( grant l1J1 ~J · ,'emin  Dominion StatUI t.() India. 
367 . ~, M2-M8, 5851. 
Re.olut.ion 1'r. l·~tiD8' of the Anembly" to the Labour PIM'ty. 650-6IU. 
lfelolntioll 1'r. Muhammadan Representat.ion. '783-'18&. 
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NEHRU, PANIH1' MOTlI ... AL---c(Jlltd, 
Resolution 1'/' rep<'al of Bengul lteglllat,ion III of 18113, 2075-20;7. 
Resolution 1'('. return to India of Mr, B. G. Horniman, B13, 

lor 

Sta.tement of the pORit,ion of the N ationalillt Par:ty in regard to Deuu\IIOe 
for Orants. 1«3. 

NEHRU, PANDl1' ~H L L

Budiet Demand for "(Jeneral Administration ". 1707-1768, 
lndian Pallspo1't (Amendment) Hill--
Motion to ('ollllidl"'. D i ~. 

Oath of Office. 3. 
Question (HupplemcntaI'Y) /'I' allowances of ~tl1te prisoners in Bengal. 

921. 
Quelltion (Supplementary) 1'('. appointment b) t (~ British Cabinet of a 
Oommittee to conllider Indian affairs, 1373. 
Question (Supplementary) rl! employment 0' postmen and menial stl\ff on 
guard duty at night. 2018. 
Question (Supplementary) 1'r. Longwood Hotel, Himll1. 2013-2014. 
Resolution 1'('. Ilbolition of the ('otton Excise Duty. 2041-42. 
Resolution,.( Kl'Ilnt of full self-governing Dominion Status to India .. 361, 

~ , 

Resolntioll /'(. gricvltlH'I'S of the Sikh commnnity. 973, .981:1, 
Reaolution /,(' imposition of /I, Coulltl'l'vailing dl1t~· on Routh Afri('!ill coal. 
288, 
Resolution /,,' ,'ap<'al of Bengal Regulatioll III of 1818. 2076. 

NEOGY, M.K, K. C.-- .. 
Appointment of --lUI a. Chairman 011 t l~ Panel. 445, 
Budget, demaud fol' " Indian Poatal and Telegraph JJepal'tmcllt", (Im-
provoment I\ud chea.pening of postal facilities). 1066-1569, 15s!). 
Election of --to the panel of the Htanding Committee to o/ldvi!le on 
questions relatillg to Emigration, 941. 

Oath of Office. 2. 

Question 1'~ alleged a.sBaults 011 Indialls by MI'. it~'elle, J.JOco. Foreman, 
Lalmonil'hiLt, E. H. Railway. 117. 
QueBtioll 1'/' alleged ill t eatm(~ut of staff by MI', Ken, District Locomotive 
Superintendent, E. B. Railway. 116. 
Question 1'/: 1l1I(,wnnccs of Htate P"isoners ill Hellgnl. 31, 920-!l22. 
QueBtion 1Y Ilppeals against del~i i n  of the 0hi('f Medical Officer, E. B. 
Railway, 117, • 

Question ,'P nppointment of Htation MaRtl"'1I as l'rnvf'lIing Ticket Inspec-
tOI'!! on the K H. Railway. 118. 
Qllt'!!tion 1'(' Bengal Regulfltion I II of 1818. 919, 
Questinn 1'(, Ontering Deplu'tmell{, E. R. U/I,ilway, 119. 

Question 1'(' ('ompuillor;\' e ll~'m( nt of fl'eip;ht 011 coal on the :El\st Indian 
and Bengal Nagpur Uailways. 1816, 

Question "F. ('ost of Kasta and Daml\p;ul'ia sidings, E. I. ny, 37_ 
Question '/'/. disposal of work in conIl(>('t.ion wit.h the inwllrd foreign parcel. 
mail. 1813. 
Qu .... stion ./'(; exercise of the personal powel's of thE' Governor General:-
1082-1987. 

Question l~ expenditure on deputation of Sir Tl'j Rahadur Sapl'lI to-
England. 29. 
Question rt! Food InspectOl's and TI'llllsportation Offil'ers on the E. B. 
Railway, 119, 
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NEOGI, Ma. K. C.-crm'd. 

Queetion f't! further constitutional advance ill lndia before 10'21'. 2127. 

Question (Supplementary)r/: grant of extensions to the membCl's of the 
India Council. 181iO. 
Question rr grant of retiring grat.llity to gazetted officers oi theE.B. 
Railway. 119. 
Question n~ grievances of fndian guards and drivers, E. B. RAilway. 
116. 
Question 1'C housc rent allow&DCtl lOl' menial .taff of State RailwaYII. 116. 
Question 1"t! leave of menial 8tat! of State RailwaY'. 116-117. 
Question (Supplementa.ry) re Longwood Hotel, Simla. 1101:&-13, 2014. 
Question rtJ orderly peons for Inspectors of Post Oftie8l: 1813·14, 
Question rc overtime allowances tQ' ('Ierks of the General Post Oftlce, 
Calcutta. 1813. 
Question "'e purcblL8e of coal foJ' HtuLe Hailways. 38. 
Queation re railway fa·ciJitiee to the Karanpura and Talcl1cr coaUielda. 
37. 
Question re roc'Overy of MunicipAl and 11 alkhuri 'taxes from the pOatal 
and tel8(J1'o.pb staft oc(mpying GoverDDlent quarters. Hil4. 
Queation rc reduction of coal freights. 36. 
Queltion "'t! reduction of pay of Indian ~ml l ee. of the E. B. Railway, 
U9. . 
Question ,.,. reinstatement of employees dismissed by the E. n. Railway. 
117. 

Quest!on ,.,. repl'esentations frolU State VI'isonel's in Bf>Jl/(aJ. 31,910-
922. 
Questiou ,.,.. retrenchment of ] Ildl&na, Angi&-lndiatuJ aDel Europeans on 
the E. B. Railway. 118. 
Question rr retrenchments on the E. B. Railway. 118. 
Question (Supple.mentar.r) 1'f': rulcs uodel' Rflction 67 of the (jUl'ernmeDt 
of IDdi. Act. 1002, 
Question "t: 8epm'at(' cat.'\blishment {ul'lhe Legislnhll·c. 2H. 
Question re. State priaonera. 30. 
Question (Su ll'\m nt.n ~'  re State pri80Jltll'I. 205. 
Question "e State pl'iflonera in Bengal. 30-32. 
Qucstion 1'''' terms t)f employment of lubordinate and lIup(,l'ior I'Htabliah-
menu of the :1':. B. Railw!,y. 117·118. 
QIII."'-8tion ri' total monthly flxpmditure Jl,nd stI\f1 of ('t'I·tain POllt, (,fticea ill 
Calcutta. 1814-13. 
Question 1',. tranlll"r of the Htation Master. Bnllygunj. 107-10'i. 
Question rf! tl'Mtment of St~te prisoners in Benlal. 919·922. 
Quest.ion 1·e. visitll to State pl'isoners in Be.Dgal. 019·920. 
Question 1'f': 1I'agons for coal traffic. ae. 
Queetion f·e. withdraw .. ) of Railway Depnrtment NotifieatioD No. I-D., 
dated the 28th December, 1916. 1818. 
QuestioJ) rt> working hours, lonve reserve, allowances, ·t ~ •• of n. M. B . 
. ~ta . 1811H816. 
Qielltion n~ wOJ'king of the reforms. 28-29. 
RelOlution 7'1'. abolition of the Cotton Excile Duty. 2002. 
Resolution Te imposition of fJ. cOllnt('rvai1ing duty OJ) Routh Afri,:8,n coal 
imported into India.. i86-i88, 322-326. 
Resolution re separation of Railway Finance from <lentlra) 6n.')('fl, iii, 
R,esolution rl' Tran.ft>M'ed Rllbjoottl in the Provint'lel!. MO, 



INDII:X TO L1WISf,,\TIVJ,; 'l~ m,  DEUA1'l!lS. 109' 

NEW CAPITAL '\ Ji~

• 

Question I'" annual administration reports of the --, SI09lI, 
Question 7'(' IltH'I\Ollllsl of the --. 1099. 

NEW OAPITAL RAILWAY-
Sill.' IUld(\l' " Hailway(s) " 

NEW DELHI-
Question f'e --, 20(1, 
Question .,.(, capit.al expentlitll\'e on --. 107, 

NEW IMPEUIAL CAPITAL-
Question 1'(. railway station for the --. 207, 

NEWSPAPERS-
Question 1'(' lIubscrilltions t.() --.: by Departments of the Governm8llt of' 
Indin, 1114·1116, 2118. 

NICKEL COlNS-
See under "Coins", 

NOBEL PEACE PRTZE-
Question ,'e --, 673-674. 

~' D

Question "r vote of ._--in the Central Provinces I.egislative Council. 
443. 

• NOMINATlON PAPERS-
Question '/'(. --of candidat.es for election to the Legisla.tive Assembly. 
]280·81. 

NON-SWARAJIST CANDIDATE-
Question re Brigade order ",. voting for a --, 1274. 

NOOn MUHAMMAD-
Question re discharge of ---drivt'I' on the K B. Railway for ruoning 
against signals, 162. 

NORTH-WEST FRONTIER-
Question 1'e paymcnt of milita.ry pensions by post offices in the Punjab 
and --circle. 1362-63, 
Question re number of British officers murdered 011 the --, 169-60. 

NORTH-WEST FRONTIER PROVINCE-
Budget Demand for the .. --", ]880, 
Demand fot' 'Supplementary Grant for the" "861. 
Question ~(' exLension of Reforms to the --, 1889. 
Question 1'(' judidal work in the --. 1609. 
Question "(; murder of Indians and a.bduction of Indian women by frontier 
tribesmen in the --, 160-161. 
Question re Original Major Works in the _. and Baluchistan. 9004-06. 
Question re pay of civil olerical establishments in the --. 1895, 188\!-
90. 
Quest.ion re pny of clerks of the Irrigation Department in the --, 1890, 
1895. 
Question 1'(' pay of :Extl'R AssiRt-llllt Commill8ionerfl and Munsiffs in the 
-, 1609-10. 
Queation re police force employed on strategic railwa.ys in the --, 1614-
16. 
Queation f'tl reviaion of pay of civil clerk •. in the - 1890, 1898, 
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N.-W. }<'. PROVINCE INQUIR1." COMMITTEE R1i1PORT-
Que.tioD regarding t,he --. 129, 1360, 

NORTH-WEST l'RONTIER REGULATI0NS-
Question /'" imprillonment of perllons uDder section 40 01 the -'. .tTo. 

NORTH WESTERN RAILWAY-
Question 1'(;'. Claims In.pectors 00 the --. 667. 
Queltion I'C Commercial Department, --, 667. 
Question Iv' (JoOlmercial Superintendent. on the --. 667. ... 
Que.tion I'C: COnl}lenaatory allowaDcel for the stat! of the --a.t l:arachi. 
439. 
Question ~ del'ailDlt'llt on the Rohri-Khanpur section of the -'-" -, 2109. 
Queltioll /',' l11' JJ~nl1 Station Masters at certain station I 00 tbe --. 
669. 
Question ,.,. Hoods Ilnd Coaching Cltwb 011 the ---. 068. 
Quelltion I·t! inadequate supply of drinking water for P&1I8l'IlJi{el'S 011 the 
-. 149. 
Question /'c lea\'(1 or the t a i(~ stan of the --. 866-866. 
Queltion "I" Muhammadans employed on the --. 2019. 
Queltion ,.r railway rates I\nd fal'es on the Kal"bll.gh and Hanllu branch 
of the ---. 1610·11. 
Que,tion ','r. l'etreo('hmf'llts on the --. 439. • 
Queltion re tE'J'rnination of the sl'n'j('t>R 01 the tt'aftic-staff of the 
886. 
QUf'st.ion re theft and llilfl'r&ge on the --. 2019. 
Quest.ion r" Traffic Inapect.ol·a on the --. 66'1. 
QUf'StioJ\ "" Traffic In.pectora (Oommercial) on the --. 668. 
Question 1'" the traffic staff of thf! --. 88~. 

Question "r transfl'rB of the traffic stan of the --. 886. 
-SOTES (OXE-R.TTPEJo:)-
Ql1t'stion 1'f: dis('ontinl1a.nce of --. 440, 

'SOTlJ.'ICATIOX(S)--

--. 

Question 1''' withdrawnl of nil a~' Dl'partment --:So. 1 Il, (Iated the 
~t·  l>t'cember, 1916, J816. 

.oATH OF OFFICE 
Abdul Haye. Mr, 3. 
Abdul Karim, Khwaja, 2. 

o 

Abdul Qaiyunl, N'awah Sir Sahi'hzAda. 4. 
Abhyanbr, Mr. Y. V. 3. 
Abul Kalll8m, llaulvi. 469. 
Acharya, Mr. 1(. K. 9.a. 
Ahmed Ali Khan. Mr. 3, 
Abmed, Mr. K"be8l'Ud-Din. 3. 
~an~a . Mr. O. Dul'aRwami. 2. 
AiyauRlI.r. Mr. K. A. Bema. 2. 
Ai,sr, Mr. A. V. V, 109't. 
Airar. Sir PalamaDeri Sundara.m Aiyer Sivaswaluy. 403. 
Ajub Khan-Honorary Capiain. 16. 

Akr8Rl H~ Baluwlur. Prince .U~l\ ·l l': lll  Mir. Muhammad, 
Alimuzzaman Ohnwjh,.,.. VI'. 2. 

1t-9, 



OATH OF O:FFWE-roflfd. 

Allen, Mr. Basil Copleston. 2. 
ne~', Mr. M. H. a. 
AriB, .MI'. YIl(,OOU, C. 133!l. 
Asjad-ul·ll\h, Mnulvi ~Ji nn. :1. 

HahlLwnl BukHh. {'hnudhl'i. :1. 
Bell, ~ . Rohpl't Dllllt·nn. [.1 T. 
Belvi, ~ J'. D. V. 2. 
Hho.t, )Jr. K. HII<insil/-l. :!. 

Blackett, The IioIlol1l'able Kir Basil Phi lInt. 1. 
Burdon, Mr. J<:rneat. 657. 
Butler, MI'. M. H. D. 129. 
Cah'ert, ~ . Hubert. 2. 
Chaman ~al, Mr. 3. 
Uho.nda, MI'. K. K. 3. 
<Jhatterjee, 'rht> Houolll'able MI'. A. C. 1. 

ChettiYII1', i-iir M. C. T. M. 1143 . 
.chetty, ~ . H. K. Hhl\nmllkham. 2. 
(Jlal'ke, MI'. (:('offrey Hothc. 2. 

(Jocke, Mr. H. tl. 2. 
Dalal, Hnl'dal', H. A. 4. 

Das, Mr. HhuhnnlulIuH!n. 3. 
Das, .\h. Nilllknnthlt. :I. 

: )attll. Dr. H. K. 4. 

Duma i ,~ ·. N. JI. ~. 

~ )ulli Chand, Lalit. a. 
Dunk, MI'. H. It .. ~. 

Dutt, lh. Anlltl' ~ \t . 2. 
Fariuoonji, ~ . H llstomji. 2. 
Fleming, MI'. E. c. :i. 

l~ a e , HiI' GonIon. 403. 
Ghose, MI'. SUl'ondra Cha.ndra. 16. 
Ghulam Abbas, Sayyad. 8. 
Ghulam Bali, Khan Sahib. a. 
nidney, Lt.-Ool. H. A .. T. 517. 
Goswami, Mr. T. C:. 2. 
Oour, Dr. H. S. 129. 
Govind Das, Seth. a. 
Gulab Singh, Rardar. 3. 
Hailey. The Honournble Sir Malcolm. 1. 
Hans Uaj, Lala. :I. 

Hal'i Prllslld Lltl. llni. 3. 
Hindl(~ , MI'. ('Ienumt Danifll "Maggs. 1121. 
Him Sinp:h. HI\1'I.1Itl· Ro.hadur. Oaptll.in. 4. 

Holme, Mr. Hemy EdwlIord. 2. 
Howell. MI'. Evelyn Berkeley, 1. 
Hyder, Dr. J..odbi Karim. 3. 
Innes, The Honourable Sir Charles. 1. 
Iamail Khan, Mr. 3. 
iyengar, MI'. A. Rangaswami. 2. 
Ja.jodia., MI'. Runglal. s. 
Jeela.ni, Haji A. A. K. 2. 
Jinna.h, Mr. M. A. 2. 
J08hi, Mr. N. M. 129. 
Xart&r Singh, Sarda.r. 3. 

III 
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OATH OF OFI<'I(,E -co,ntd. 

KaaturbhiU Lalbha.i, Seth. 2. 
Kazim Ali, Mr. M. 3 .. 
Kelkar, Mr. N. C. 2. 
Kidwai, Hh",ikh )lushii-Hosltin. 881. 
KUD, ! un~. 21)3. 
Xyi, Maung Tok.a. 
Ley, Mr. Arthur Herbert. 1)83. 
Lindsay, Mr. Da.rcy. a. 
Lloyd, Mr . .Alla.n Hubert. 13.19, 2081. 
Lohoka.re, Mr. K. U. 2. 

-

Mahmood Srbamund. Sa.hib Bahadur, Mr. 403. 
Kakan, Mr. M. R 2. 
Malaviya., Pa.ndit K. K. 3. 
Malnviya, Pandit Madall Mohlln. 16. 
Mehta, Mr .• T. 11. 2. 
Misrl', Pandit H. N. 3. 
Misrn, Mr. S. D. 3.' 
Moil', Mr. ThomaM :Eyebron. 1. 
Moncrieff Smith, Sir. Henry. 1. 
Muhammad Ismail, Khan Bnhadul' Saiyid. 1339. 
'MAhbooh Ali Khan Muhammad Akbar Khan, SA.rdar. 
Murtuza. Sahib Bahadur, Maulvi Sayyed. 2. 
Mutalik, Sardar V. N. 2. 
Nag. Mr. Oirish Chandra. 2. 
Nambiya.r. Mr. K. K. 2. 
Nar&in Dlts, Mr. 3. 
Nehru,. Dr. Kiabenla.1. 3. 
Nebm, Pandit Motilal. a. 
Nehru, Pnndit Shn.mla1. a. 
Heogy, Mr. K. O. 2. 
O'Malley, Mr. Lewis Sydney Steward. 2. 
Owens, Lt.-Col. all i~ Oharles. 22. 
Pa.l, Mr. R. C. 2. 
Pa.rsons, Mr. Allred Ala.n I,ethbridgc. 1. 
Patel, Mr. V. J. 2. 
Percival. lIr. Philip Ed,,·urd. 2. 
Phookun, Srjjut, TaTun Ram. 3. 
Pi yare Lal, Mr. 3. 
President, Mr. 1. 
Purahotamdall Thakllrdll.8. Sir. 2. 
Raj Nara.in. Raj BA.hadul'. 1963. 
Rajan Bakhsh Shah. MI1kbdum Ryed. 3. 
Ramacha.ndra Rao, Diwa.n Bahadul', M. 2. 
Bango. Iyer; Mr. C. S. 3-
Ra.ngacha.l'iar, Diwa.n Bahadur Tiruvenirat&. 2. 
Ray, Mr. K. S. 2. 
Rhodell, Rir Oampbell. 3. 
Richey. Mr. James Alexander. 1. 
Roy, .Yr. B. O. 2. 
Roy, Mr. K. C. 4. 
Ruahbrook·WilHama, Mr. Lawrence Frederie. 1, i607. 
Sadiq Ha86n. Mr. S. 3. 
Sa.marth, Yr. N. M. 129. 
Sa.mit111ah Khan, Mr. Y. 3 . 

• 
• 
• 

129 



INDU 'to LBOIIIJLATIVa A81DmLY DlIBA ...... 

OATH OF OFFICE-concld. 

SardB, Rai Sahib Harbilas. 3. 
l:iarfluaz Hussain Khan, Khan Ba.hadur. a 
Setalvad, Sir Chimanlal Harilal. 129. 
Shafee, Maulvi Muhamma.d. 3. 
Shaw8-uz-Zoha, Khan Bahadur, M. 17'. 
Si, Maung Ba. 3. 
Sinha, M.r. Ambika. Prasad.' 271. 
Sinha, Mr. Devaki Prasad. 3. 
Sinha, Kumar Ganganand. 3. 
Singh, Raja Amarpal. 3. 
Singh, Mr. Gaya l.)rasad. 3. 
Singh, Raja Haghunandan Prasha.d. 3. 
Singh, Rai RahRdur ShYllW Narayan. I. 
Stanyon, Col. Sir Henry. 3. 
Syamacharan, Mr. 3. 
Tonkinllon, Mr. Harry. 1979. 
Tottenham, Mr. Alexander Robert Loftu.. 1, 1_ 
.Turing, ~: . Juhus Mathison. 2. 
U jagar Singh Bedi, Babs.. 3. 
Venka.ta.patiraju, Mr. Bhupatlraju. i. 
Venkatararnana, Mr. Kakutur. 2. 
Vishindas, Mr. H. 2. 
Wajihuddin, Haji. 3. 
Willson, Mr. W. S. J. 4. 
Wright, Mr. WiI£red Thomll8 Mermond. 1, t081. 
Yakub, Mau1vi M. 3. 
Yusuf Imam, Mr. 129. 

OBSCENE l'UBLICATION8-

118 

Resolution re rutificat,ion 01 the International Convention for the suppres-
sion of t,he circulation of, and traffio in, --. 131'1-a8. 

OBSERVATORIES-
• QUf'RticlD re Ael'ological --. 2012. 

OFFICE ESTABLISHMENT-
Question ,'P, --for t.he Indian Legislature. 686. 

OFFICERS, BlUTISH AND INDIAN-
Question re interchange of --. 421. 

OFFICIALS, POSTAL-

Question re a.llowance. to - in Auam. 1017. 

• OIL U ~

Quostion 1'e use of ---on Ra.ilways. 13&6. 

OLIVIER, LORD-

Question 7'e ----'s speech in the House of Lord.. 1111, 

O'MALLEY, lb. LEWIS SYDNEY STEWARD-
Oath of. Office. 2. 
Resolution foe repeal of Bengal Regula.tion III of 1818. "'61. 

I 
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OPIUM-
Budget Demand lor "--". 1429-1430. 
Question re annual sale of --during the last t~n years 2160,66. 
Queation re export ~ --. 2113-11>. 
Question re loss of --revenue. 193-194. 
Question "' supply of to Hong Kong and the Stra.its Settlfllllentlt_ 
1132-1133. 

ORDERLY PEON(S)--

Question t~ .----for Inspectors of-Post Offices, 1813-14.. 

ORDNANOE FACTORIES-

Question re Chief Clerks in ---. 671. 
Question re clerks in --. 67'0-671. 
Question re Indian Gazetted Officers in ---. 670. 
Question re reorganiaa.tion of the superior services of '" . 6'11. 
Question re training of Indian. in --. 51126-26. 

ORIGINAL MAJOR WORKS-

Question re --in_ the N.-W. F. ~ j e and Baluchistan. 900+-01\. 

~ 

Question re employmeDt of --on the B. N. -RailWAY. 137. 
Question re number of· --in Govt. service. 138-39. 
Question Te union of -'--speaking tracts. 179. 

ORTHODOX QUARTERS--

Question I'r. aize of rooms in ----IIond unorthodox quarters in Hn.iailla.. 
1113-1114. 

OUDH ANI> ltOIDLKHAND RAILWAY-
Question re Advisory Committee, --. 671>. 
Question re Superintendent of St4tionery and Printing. 676. 
Question Te Tra.velling Ticket Checkers ou the --. 676. 

OUTRAGE(S)-

Question rl: alleged .'_.-by Anglo-Indiana 011 an Indian woman. nOb. 

OVEUBRIDGE(l::!)-

Question 'I'e ---between Hamilton ROIII.d and Delhi City. 1097-1098. 
Question 'I'e wa.nt of raised pla.tforms and --at stations 011 the BUl'dw&Jl' 
Howrab Cord section of the But Indian Ra.ilway. 048-947. 

OVERCROWDING-

Question Te --in tra.ins. 2ITO. 

OVERTIME ALLOWANCES-

Site under II Al1o,.,ance(.) ". 

OWENS, LT.-COL F. C.-

Exprellsion of regrot at the death of Sil' Frank McCarthy., '7Of. 
Oath of O81ae. I. . . 
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p 

PACT-
S e('. under "N Ittionalist Party". 

PAL, Mlt. BIPIN CHANDUA---

Budget Demand for "Customs". 1393-99. 
Budget Dema.nd lor" Education" (Grant to Oalcutta University). ]~. ! . 

Budget Demand for "Emigration, Internal". (Recruitment of Labour 
for Assam). 1863-0;). . 

. Budget Demltnd fo!' ., Jails /tnd Oonvid Settlement,s ". ]803. 
Budget Demand for" Taxe!! on Income ". 1120. 
Discussion rt: alleged Pad betweea Government and t,he Nationalist 
Party. 1736-1737. 
General Discussion un the Budget. ] 165-1244. 
Indian Penal Code (Amendment) Bill--
Motion to refer to Select Committee. 174-75. 
Indian Penal Code (Amendment) Bill (Amendment of scction 375)-· 
Motion to refer to Selcd Committee. 1051-53, 1055. 
Oath of Office. 2. 
Question (SlIPplementary) ·rr: appointment ~·t e British Cabinet of a 
Committee to ('ollRitiet India.n Affairs. 1373-1375. . , 
Question (SupplementaI'Y) . rf' hooks and periodicala. issued t.o Stare 
Prisoners in Bengal. 92j!. ' 

Question n (laSC of Bahu Hal' Bhllgwan Das. 't01. 
Question rf' fine imposed on Ra.m AmugnRpa Tewari, Postman of Calcutta. 
702 . 

. Question /'f. finel'! impolled on Postal Employees. 702-703. 
Question r,' grievances of Indian seamen. 703. 
Question 1' ~ loss of a mail bag at Peshawar. 701. . 
Quest,ion 1'f' recovericlI from R. M. S. offiCJials for IORs of insured a tid'~  

702.-
Qvestion 1'l~ speech of Mr. P, C. Mitter. 1618-1619. 
Question rf' theft of mail hag8 a.t Mllltan. 701. 
Resollltion ,·tt abolit.ion of the Cotton Exd8e Duty. 2034. 2038-40. 
Re8olution rt! n,doption of men.sures for the co!!venience of Jndian Rail-
way Passengers. !I08-I';]O. 
Resolution rI' amalgamation of the Indian Territorial Force with the-
Auxiliary Force. 230-232. 
R(lsolution N! grant ofml1 self-governing Dominion Btatus to India.. 
362. 575. 709-717. 
Resolution f'e. grievanc(ls of t.he Sikh community. 964-66, 089. 
Resolution '~ Ratification of the International Convention for the· 8Up--
presBion of t.he circulation of, and traffic in, obscene publications. 1334-
~ . . 
Resolution re repenl of Bongal Regulntion TTl of iS18. 2058-61, 2078. 
'Resolutiori f'tl ·tramlfeM'ed subjects in the Provinces. 620. 

PANEL(S)-

le ti~n of -----for Standing Committce8. 176-77. 
Election of a  - of the Standing. Committee to 
relating to Emigration. . ~ t 

PANEL OF CHAIRMEN-

Appointment of --. ; 44&. 

" ." .' 
" . 

advise· on questions 

.. 
'. t" 

I 2 
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11n I "NUn '1'0 L,b;OltlLA'l'IVll ,uoSKlIUIJ .. )' DUAra, 

.PANNA LAL GOPI-
Question 1'e case 01 ---la.te AstJ.sta.nt StGtion Master of Ka.rbighwan 
Sta.tion on the East Indian ltailway. 16U;. 

PAPER PULP---
Question rf: manufacture of ---. 684. 

PARBELIA OOLLIERY-
Question ~ in<luiry into t ~ ezplosion at the -. 1310-

PARSI PIONEERS-
.ree under ". Pioneers ". 

PARSONS, MR. A.  A. L .... 
Budget Demand for" Railway.". 1637, IM4-68. 
Oath of Office. 1. 

PARTIES-
Question 1'e strength of the Va.MOU8 --_.. in the Legi81&tivc Auembly. 
414-(l.1j. 

PASSAGES-
QueatioJl re entitled :: .. _-to I.he United Kingdom. 161';, 

PASSENGER(S}-
Question reO extension of Xmas concewoD on Railway. to Intermediate 
&Ild Third clUL 1311. 
Question re liability of carrying compa.nies for accident. to --, 1296-96. 
Question re travelling facilities for third clas8 railway --. 1309-10. 

PASSENGER AGENTS-
Question re --at railway stntioDs. 893. 

PASSENGER GUARDS-
Question re --. 892-893. 
Queation re --on third cla.. Expres. and Pas.enger train.. 898. 

PASSENGER SUPERINTENDENTS-
See under II Bombay, Baroda and Central India Railway". 

PASSES-
Question rt free --for chaplainll on the G. I. P. Ra.ilway. 600. 
Question re free --for Members of Railway l1Biolls. 699. 
-Queation rt'. issue of free Railway --for the ministerial staff of 
the Railway Department. 130-13!. 

PASS:PORT(S)-
Indian _. - (Amendment) BiB-
Se~ under If Bil1(s) It • 
. Queltion f'e refusal 01 - to tho propOledlndian delelj&tiGD to Turkey 
Persia. and certain Ara.b States. 2174-77. • , 
Question f'e restrictions on the issuo and renewal of -", !l09, 

~ ! L, lob, V. J.-
Budget Demand 'or .t Oustoms It, 1378, 1405-09, 141", 1411, 141-0. 
Budget Demflnd fnr .. Taxes on Income ". l 1~, 
Indian Finance BiD-
Motion to considor. 1913, 1938-39, 194'7, 19,68. 



PATEL, lb. V. J.-coned. 

Motion for Adjournment to disouss the occurrences at Jaito on the 2111, 
February, 1924. 924. , 
Oath of Office. ~. 

ue ~i n Te a.bolition of impressed la.bour. 418-419. 
Question Te aotion taken on certain resolutioJls passod by the Oouncil of 
State. 416-417. . 

Question Te additional Laxation levied by the OClltl'aJ l.iovt. since the 
inauguratioll of the Reformll. 411·412. 

Question f'e admission of Indians 1,0 the NILvaI, Milital'y ant! Awciliar,y 
E'orces. 419. 

Question Te affairs of the Alliallce Bank. 431-4a2. 
Question re Auxiliary and TClTitorial ]'01'C8S. 433. 
Question re Balance sheets of Foreign Banks. 423-424. 

Question re Cash Balances of the Govt. of India. 42[). 
Question rr. changcs on the Political Deptt. 4j6. 

Question rc chct\p and speedy Justice. ,421-422. 
Question (Supplementary) Ttl clerks ill Ordnance Factories. 670-tl71. 
Question 1'e cOl'respondence betweeu the Secrctu.ryof State for InWa and. 
the -Govt. of India '(~' thtl arrest of Mr. GllIndhi. 426. 
Question l'e uel\ulo(:k ill the Central llrovinces. 414. 
Question 'rc dcfenec of India by Indian8. 420. 
Question (Supplementary) I'C disqualifwation for eiectioJl to the Legi8-
latures (Indian and Pl'oviuciul). 19,1, 41.0. 

Question '/'(, equa.lity of status in the Dominions. 420. 

Question "e Govt. servants and Membership of Political AaaociatinnR. 
413-414. 

Queation 'rf! Goveruor'a Oonferences. 427-421:1. 

Question reo-Imperial Bank of ludia. 432-43:3. 
Question 'rr. Imperial Medioal lteflearf'h Institute. 41l. 
Question rr Inoome·tax paid by ]'oreign Companies. 428-429. 
Question rc Indian apprentice. in the B. N. and G. 1. P. RuilwaY!l. -430. 
Question (Supplementary) 1'1; Indian eadem at Sl\ndhur!Jt,. 659. 
Question 1'e Indian commitments nt the Irnporial Economie Conferenoe. 
426-427, 
Quest,ion re Indian conty'ibut.ions iowards the H.oynl Milit,ar:y Aeademy 
Woolwich. 412. . 
Question rc lmliltl1 Debt. <124-42'). 
Question (Supplcrm'ntary) /'f! IJldia.n GI17.ettod officerll in Ol'dn&f1ce 
Fa.ctories. 670. 
Question rr. Indians on Rtate Railways. 429. 
Question re Indians in the NavR.l Itnd Air Forces. 412-·413. 
Question r,: intorchange of British and Indinn Rervice OHiroT's. 421. 

Question rp. le1\ve of olerh in the offi(1e or thp, A ('ClountAnt, Oenf9ral, 
Bomba.y. 4]6. . 
Question re Military Exponditure. 420. 
Question r('. Mini;oum age l ~ child Ln.~ ll . HR._. 
Question re Mohons for adJmn'nment In the Indl&Jl Leg; s!l\t. Itfo, 408-
409. 
Questiou re nomination of Indian!! for Sa~d ~l t.. 413; .  . '.' 
Question re number of votAr8 for the ProvJnatal Oounclla /tllt! the Le8111 
Illtive Assembly. 414. 
Quostion re offers to SWRT8.jlsts tg Administer Trytsferrod lIubject!!· 'If\ 
lkDga.1 ani t ~ Oentl'al.p,ovinces. 4l.lt . • • • 
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l'ATEL, lb. V. J.-cuntd. 
Queationre oJiicers of the Politica.l Deptt. 431. 
Question re officers of tho Territorial u,ud Aux.iliary E'Ol'CCII. 420. 
Quest.ion rt: pa.per used in Govt. I'l'int.iug and Sta.tlOnel·Y. ·423, 
Question rc pay 01 COlUmissioned UlWks. ~. 

Question l'e l'olitical officers who have not passed Departmental Examina-
tiona. 403-404. 
QuestioD re 'Posf Oftice Cash Cel'tificiltell. 42,). 
QueatioD (Supplementary) ,.." power of \'cto of the Secretary of IState for 
India.. ~9 . / 

QuestiQP N! propaganda work ill Ameri(,lL by MI', UUlltomji. 410-411. 

Question re protection of 'iD(~eS Bill. 405. 
Question rc purchase of 8tores. -rua. 
Que It Ion re Questiona in the agialative Assembly aud Council of State. 
407-408. 
QuestioIl r,; Railway Quarters for l!:uropcanll, Anglo-Indiall8 and IndiiLDa. 
404-4or,. 

Question re recruiwlent. of All-India ServiceS. 42:t. 
QueRtioll N: recruitment of Commissioned Hanks. -121. 

. Queation f'e recruitment 01 Forest Service. 422. 
Question 10e recruitment of SeameD. 418. 
Quelltion 1't! regiatration of Trade Union.. 417-418. 
Que.tion 're repair facilities for Foreign Shipping Oompanies. 424. 
Question re Research Scholarship.. 422. . 
Question 1'" reservat.ion of Railway Oompa.rtmenta. 429-430. 

Queetion re Reserved and Trlln8ferred lIubjecLs. 416. 
QueetioD ~ Reaolutionltin the Legiltlative Assembly and Oouncil of 
8tate. 406-407. 
Question ,'e reatrictionll on the return to India 01 MJ', B. G, Honlima.n, 
418. _ ' 
Question ,.(' sta.ff of the High Commissioner for India.. 405-406. 
Question (Supplementary) re State PriSOIlCl'lI, 200. 
Question rf'. statement of Govt, offidala bdore the Indian :J1ILl·ioe Conl-
D1ittee. 430. 
Question rt: st.rength 01 the n,rioul pal'tie/! ill the l.egialativtl Assembly. 
414-415, 418, 
Ques,tion re. superior Staff of the Government. of India. 430-431, 
Question (Supplementary) 1'e t1'avelling 0.11(''''IU1(.,'8 of Members of the 
Lcgial8,tive Assembly. 195. 
Question 1'(; Vizagapatalu Harbonr. 411. 
Question 1C working of the Refnrms in t.he Central Provinces. 2t/, 
Resolution re abolition (If the Ootton Excise Duty. 2034. 
Rosolution re. grant of aelf-governing Dominion Htatu" 1,0 Tndin .. M7, 
558, 559-Ml5. 
Reaolution rr. repeal of Benglt} Regulatioll I IT (,f J 8] 8. 2004, 207t!, 
Resolution re return to India of Mr. B. (}. Hornim&r1. 7'91,796, :~ 

,$14. 

PATH! HALLA lOBAR-
Queation re Postal letter boxes in the villagfJl of --, 0&9, 

PATNA- .-
Ql1estion re proposed tty. bridge aerOBII the GaXlgell at -. 1M. 

PA.TNA CITY- • , .. , 
Que.t.ion N! :toppl.ge 01 the down 'P11Djll.b man at --8tatinn, tl86. 
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PATNA UNIVERSITY-
Question "e -----. 1705. 

!)AY-· 
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Question t'e improved scales of --for postal employees. 1903-04, 
Question N; '--, allowauces and hours of work of the Telegraph Stall. 
1892. 
Question ,." .. -.. and allowl\nce" of nil ranks iu a British regiment. 672-
673. 
Question "e --.. and staff pay of nritish omeera Rerving with the Indian 
Army. 20]6. 
Question 1'( -." of civil clerical cst,ablishment, N .• W. F. l~, 189r,. 
Question r(' --or clerks of the Irrigation Department, N.-W. F. Pro-
vince, 1895. 
Question 1'(; petition frOll! PO!1tal Associations in Bengal for raising the 
--of postal subordinates. . Q44-45. 
Question I'e revision of ---of Civil clerks in the N,-W. F. Province. 
1890, 1896. 
Question l'e scaleR of --of certain classes of Postal officials in Bombay. 
1366. 

PAYENE, ~ t. (LOCO, FOREMAN, LALMONIRIIAT, E. B. RY.)-
QucBtioTl /'(: alleged a.ssaults on IndilLDs by --_ 117. 

PENAL CODE (AMENDMENT) BILL, INDIAN-
See under" Bills ". 

PENIN8UJ.AR AND ORIENTAL MAIL CONTRACT--
Question l'e ----. 142, 

PENINSU LAR LOCOMOTIVE CO.-
Questioll 1'(" remunerative preference promilled to 

PENSlONS-

157-119. 

Question re conversioll of Rupee .... _. !mid ill Englu.nd. 138. 
Question I'e decision 011, the recommendatiolls of thfl Jnchcl1pe Commjttee 
('l: --. 137. 
Question /'c grant of --and privilege leave facilities to menials of the 
Postal Department. 1367. 
Question r(' Hew --Rules. 1809. .. 
Question f'{ numbel' of officers permitted to retire all (Jl'opot'ticma.te _.-

199~9 . 

Question /'f: ....... of Redar Rakht. 1351. 
Question r(' --_. t,o the dependents of Milital'Y ~ j!ji8t,:tlJL I\nd Sub-Assist· 
ant Surgeolls killed in the wl\r. 1127, 
Question 1'C Provident Fund and commutation of ---. 114. 
QUGfltion 1'e substitution of 1\ Provident Fund for ~ . 1733. 
SfC " Military Pensions ". 
See .. Superannuat.ion Allowances I\nd 

PENSIONS (MILITARY)-·· 
Question l'e --. 210ft 

PENSION DEPARTMENT-
Question 1'('. . accommodation of the 

PENSION nULES-
Question re the new -. 1709 •. 

II 

in lll a~. 666. 

.' • • 
, " . , 



!to . . 
PENSIONERS-
Question re Government --in Bombay. 666. 

PEONS-
Question rt, Orderly - for IJ18p8ctor. of Poat. Office.. 1894. 

PERCIVAL, MIL. P. R-
Court-fee. (Amendment) Bill-
Motion to tefer to l-3elect Committee. 2146,  2146, 1147-48, 2141), 2153. 
Expression of regret a.t &.be death of Mr. G. M. Bhurgri. 1434. 
Oath of Office. 2. 
Paasport (Amendlnent) Bill (Iodian)-
COWlideration of clauso 2. 46i. 
Reeoiutionre repeal of Bengal Regulation III of 1818. !lO67. 

PERMANENT SE'rl'LEMENT-
Question ~ --in Madra.. 1998-97. 

PERHIA-
Motion for Adjournment to diacu.a the refusaJ of paaaports to the pro-. 
poaed Indian delegation. to Turkey --a.nd certain Arab State.. 2171-
78, 2SU2-30. 
Question rt: military di))lomatic ADd uODsularcxpendituro in --. 2000. 
Question re refusal of paasporta to the propoaed Indinn delegations tOo 
Turkey --and certain Arab States. 2174-'17. 

PERSIAN GULF-
Question re reduetioo'. of. expenditure on lighting and buoying of the -. 
208.'''. 
Question I't; repair ot cable .. in tbe ---by private COllI pAu i(ls. 2084. 

PEBRA W.A.R DISTRIOT-
Question rr; t:onl·cr.uon 01 thtl Mardao Sub·division of the --into a. SOPl\" 
rate dietri('t. 1608-00. 

PETITION(S)--. 
Question I'l< --, from PO!ftnl AI80ciatioul in Bengal for ra.i.ing the pll): 
of postal .ubordiuate. 844·45. 

S~e .. Oommittee on Public Petitions ". 

PHOOKUN, MR. '£ARtiN RAM-
Oath of Office. 3. 

PIONEEItS---
Queniou 7'e the l'arsi • l8ID-li. 

PILCHEU, Mit. G.-
Budget Domand for ,. Meteorology It. 1811-i4,1826-18. 
Ueoera.1 Discussion on the B"dget. lill-lS, 1268. 
Indilln ~·inn.ll  Bill--
Motion to (Jonsider. 19la 
Question If' di8(!()Very of Ii Romh Factory /l,t :Ma.nikta.1a. 1800,97, 1001'. 
Que.tiOll 1'( publication of the Itcport of tIle T4rllf Board on the 8~1: 
Iadultr),. 2172-74. 
Resolution 1'(' grievnuoefl of the Sikh Community. 9'16-79., 
llssolution 1't' repeal of Bengn.l Reptlation III of 1818. 2078. 

PILFERAGE-
Question 7'" theft IWd -_., Oll the N.·W. Ry. 2On> . 

• 
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PILGBI1rlB-
Question re inconveniences caused to Indian --during the recent Raj 
Pilgrimage, 68, 

PILGRIM TRAFlflQ.-..-, 
Question re opening of the port of Calcutta for ----. 148-

PIYARE LAL, Mll, 
Oath of Office, 3, 

Question ,'e acquisition by the milway Authorities of gll.rdellll in tho 
vicinity of Delhi. 1~ . 

Question 1'C annual a.dministration reports of the New Ca.pital Committee, 
2092. 
Question 1'e filling of vacanoies in the Central Board of Revenua, 1735. 
Question re increa.se in the fees for registration of telcgro.phic addresses. 
2094. 
Question 7"(; issue of tickets for Shakurpur staLlOn. 1097, 
Question re Jain representa.tion on the Legislature or Commissions lI.nd 
Committees, 1098. 
Question re Dumber of Indians Bnd Europeans employed at the Delhi Ny 
Htation, 2093, 

Question 1'1' overbridge between Hamilton Road and Delhi City. 1097-
101)8. 
Question rr pity of dafta.ries in the ::iocn,tariat and Army HeadquIJ,rtors, 
1733-1734, 
Question 1'(; personnel of tho New Capital Committee. 1099. 
QuestIon 1'1; qUllrtcl's in the Lady Hardinge Medieal College Hcspit&l ror 
Indians and Europea.ns respectively. 2092-93, 
Question 1'1; recrllitment of inoome-tax officer",. 1 :~. 

Question I'e reservation of seats at the Delhi Ry. Station. 2093. 
Question ,'e substitution of 8. Provident Fund for peDsion!l. 1733, 
Question ,'e supply of the Delhi adminis.tration report to the Assembly 
Library. 2092, 
Question re transfer of the Delhi Fort to the. oivil authorities. 1098. 
Question re vacancies in the office of the Cent./'a.l Bourd of n(lVe llll~. ]734. 
Question re want of wl1iting room at Delhi Ry. Stution for inter I;r; third 
class Lady passengerB. 2093. 

PLAGUE-
Question (~ ..... in India. nnd stepH btkcn by Gllvt. to eombut the di8'ea,so. 
483. 

PLATFORM-
Question ,'f; want of raised ----and overbridges at stations on tho 
Burdwan-Howl'R.h chord section of the East India.n Railway. 948..9¢7; 

POLICE-·-
Budget Demand fol' " --", 1804. 
Demand for Supplementary Grans for •• 

,POLICE FORCE-

" 848-8liO. 

Question re --employed on Strategio RaHway in the .~ . F, Pr0,-
vince. lOI4-U, 

POLICE SERVICF..-- . 
QU8stionre Jndianisa.tion of the ~ in the United Provin(lC8. 2087.· 
Question ,'e promotional Provincri.-.1 ~ Omeel'lJ 'to tho Imperial ";';)..;.;_0'iri-
the United Provinces, to8'T-88. '. -

• 
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POI.JTICAL A.GENCIES-
Queition " abolition of --. ur.. 

POLITICAl. AUENTS-
Question 1'~ number of ---European and Indian Residents and ---in 
Indian States. 1905-

POLITICAL, ASSOCIATION(S)-
Question "e Govt .. aervanta and memborship of .-'-. 413_414. 
See under "Associations", 

POLITICAL CRIMEs-
Question "e the en~eJlta e III U. I.  D. employees ('JI!(l:lgce) ill the detec-
tion of -. 1704. 

POLITICAL DEPTT,-· 
Question re ch&ngoa_ in the -, 426. 
Question re employment of Indians in the _.. 1136. 
Quelltioll n number of Indians holding medical appointments ill the ".-. 
1906. 
Question re officers of the ---. 431. 
Question 1'e replaeeluent of (:ertain military ti(~ e in the _ ..... 
by civilians. 1298-

POJ.ITICAL ..~D ~ U L JS ~US

See under "Prj.onera"_ 

POLITICAL EXPENDITURE-
QUflstionl·t: rctren(:hment in· --'-. 110. 

POLITICAL O1!'FICERS-
Question re ---who have IIl)t passed Departmc!ltpl Examination. 403· 
404. • 

POLITICAL PRISONERS-
Discussion relating to .the treatruent of --on the motion for the' reduc-
tion of the demand under sub-head .. Home Deptt.". 1 ~8. 1667-09, 
1683-M. 
Question 1't~ conditions entered into in case of remisf!!lon of sentt\rlee of 
-. 281. 
Question ,'e tre:ltment a.ccorded to .. -.--ill jails. 281. 

POPULATION--· 
Quelltion rr ineome I1mI rdllea.t:ion",1 (lXI'f'mtitlire of British India. 
6'1-68. 

POPtJJ ... ATION (PAtrPER)-
Question f'r-the --of Indio.. 134'1, 

PORTS AND PILOTAGE-
Budget DemAnd for /, --". 180<f.1807. 
Demand for Supplementary Gra.nt for .. -.---". 860. 

POSTS ANDTEtEGRAPHS-
Question rf' employment of a la.rger perrentage or MuhatnnlarlAnll in the!! 
AcoonntDepartment, --. 149-50. 
See under ".IndianPo.ta.l and Telegr&ph Dqpartmeot ". 

'POSTS AND TELEGRAPHS DEPARTlfENT--
Que.tion r(' retreflChment in the _._-. me. -i f 
. . 



128 

POST AND TELEGRAPH OFP'ICES-
Questioh l'e _. and mileage of ra.ilways Itnd telegraph lilleS.-1116. 

!'OSTMASTERS-·-
Question t'C free quarters or gt'8.nt of houae rent in lielt thereof to _ ...... . 
212l. 
Question ,.~ reduction of the allowance of rural branch _._-". 189 •. 

POSTMASTER GENEUAL. BOMBAY-
Question t'e interim relief to certain employees of tire office of the -' -
687-88. 

Pos'rMASTERf'. (DEPUTY AND ASSISTANT)-
Question /"( duty allowance. for ----. 1713, 

POSTMEN-
Question f'e retr.enchment of '-- in the Nadia Division. 1895, 

POST O!"FICE(S}-
Question ,'e absentees in the R. M. 1:). and in certain -.-. 887. 
Question l'e adequacy of staff in the, --' a.nd It. M. S, 887. 

Questiolt rc branch --. 8S8: .  . 
Question f'e closing of N iIganj Branch --. 2170. 
Question ,'e closing of --.. ill the Punjab. :019. _ 
Question re contributiou from the resident/! of the Nadia Diatl'iot for 
village -'. 1894-91!1. 
Question re conversion of tho Narayangallj Sub-Office' int,o a head ---. 
1122-23. 
Question re distribution of quinine through -'-, 1314. 
Question re establishment tlf --in Meh Union noard in Bengal. 9411. 
Question I'e income Ilnti expenditure of the --since the introduction 
of the enhanced rates of p.oatage. 679. 

·Question re incI'aRlSe of work' in the --. 889. 
oQuestiol1 1 ~ IOCltl contribution frolJl vill!\gers for In u J\ ~n. 9 ~. 

Question ,.('. orderly peons for Inspeetol's of --. 1813-14. 
'Question n' overtime 1l1l0"'11111'f\!< t.o derks of 'tho Ganeml '-, Cnleuttu.. 
1813. . 

Questiont'e a. me~t oj mi1itnl~~' pensionR by·:... in t. (~ Plllljn.b !tnd 
N.·W, F. Circle. 1 ~ . . -

-Question 1'(, ~t,in~ of Superintend(mts of - t.o their horne tli8trieta 
1124, . 

Question rr raisiug of the sta.t.UI! of t,he Burdwull'·--. 945, 
'Question r{' rlt1sillg of t.he Stn.tU8 of the hel1d _ .. -in the Rengfl.l OfrcJe. 
f),tls . 

. Question /'c reduction or deliver,\' st/1ff of --. 941). 
Question 1"1' season --at Milam. 659. 
Question rf' flub· --at l\blljhalll in Monghyr. 2121-22. 

Question t·('. SuperintenuentR of the -"-in the DacM Dist.l'it!t. 112:J.: 
Question t'e system of Rppeall! in the --. 20]8. 
Question rf' total mont,hly expenditure and· IItaffof cflrtKin --, in 
Calcutta, 1814-15. 

SCi" under" Superintendcnti of --". 

POST OFFICES, CLERICAL STAFF-
QueBtion re t en~t  of clerical ataff· in . e~  head post. otlioe in. th" 
PunJab and N.·W. F. circle. 143'1. • 
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POST OFFioES, SUPERINTENDENTS-
QueStion re incrementa of Posta.! Inspectors anet Head Olerke to ___ _ 
r.94. , 
Question rc pay of --, 700-01. 
Question r(: pay of );'08tu.I n e~ a and Head Clerks fiG -. 693-94. 
Question'"-Postal Inspectors and Head Clerks to --. 1i93. 

POSTAL U~ S DEPAUTMENT-
Question "e liuhammadaD.8 in the --. 1732-33. 

POSTAL AND TELEGRAPH BtiILDINGS-
Question rt: expenditure on --. 887. 

POS1'AL ASSOCIATION (S)--
Question re n.ction taken on the Reeobatioo p.u1Ml by the Burdwan _'. 
943. • 

Question rt petition from --in Bengal for raising the scales 01 pu.y 
of poatal BubordiDatea. 944-46. 

POSTAL CLERKS-
Question re grievances of ----.. 6'76. 
Question 'N' working bours of -_ .... on week days, holidays Bud Bund"ya. 
2127. 

POSTAL L n 1~ STRENGTH-
Question re abortase in the --.. 186i. 

POSTAL DEP ARl'l(F..NT-

• 

Question I'e ~l .. tion taken by the --on the recommendatioDs of Ute Joint. 
R. M. S. Uonference, iUi'7. 
Queation n Krant of compensatoryallowancell to the _.11 of the --in 
Presidency toWDS a.nd in Ifllngoon and Karachi. 1369. 
Question re punishments in the .--. 171 .. 
Question re l!Ielectir,m grade a. jntmen~ in the -. 1161. 

POSTAL EMPU}YEES-
Question t'e appeals or ---.• 1713. • 
Question 1'(' ('XTH'lIditure on qua.rtera for -. 888. 
Quelltion rl' 6nes imposed on - -. '702-03. 
Question re improved sca.los of pay for -. 1903-04. 
Question It' meuical cXILmwlltioD of --. 890. 
Question '(~ pay of c:crtain c1a.sses of --in Calcutta, Alipur and B,(1WTah. 
892. 
Question re --under the Workmen'. Oompensation Act. 1309. 
Question 1'(' promotion of ---in the Bengal Circle. 944. 

POf4TAL F ACILITIES-
Question 1'1' improvement of rural -----. . 197-98. 

POSTAL IN8I'JWTORS-
QUestion rf grievancssof - and SU~ ;ntendent.' Head. Clerk.. 898. 
Question 1'(~ increHlellts of --and head clerb to SnpermtondentA of 
Post Offices. Ml4. 
Qllefltion T'e. pay of -_. and Bead Dlerb to 8uperintendeata of PCJst. 
Offi cell , &93-94. 
Quelltion '~ -.--'. ~ 1 9 , 

'Quelltioll rl'! ~. ~nd BHd le ~ to 8~ e inteDdenta of ~ t Q'fticel. 
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POSTAL LETTERS-
Question re interception of --. 601. 
Question re 10811 of --. 204. 

pos'rAL OfFICIALS-

1.21) 

Questioll 1'C finea imposed on --of the Lahore Genoral Poat Office. 
1361-62, 
Question re grant of houso rent allowances to aubordinate --in Bombay. 
1367. 
Question re gr .... nt of local allowances to --and R. M. S. Otliciala. 
891-92. 
Question re inadequacy of pay of -. 1712-13. 
Question rc local allowances of --in the Punja.b. 136()"61. 
Questil)n rr'. scales of pa.y of certain classes of --in Bombay. 1366. 

POSTAL PUBLICATIONS- , 
Qu,o.stion re income from advertisements on --telegraph forma. 

POSTAL STAFF-
Question re inci'ease of tho --and telegraph sta.ff. 886. 
Question re increment of less than a rupee for --. 1368.' 
Question rc local allowance to --employed in Assam. 2017. 
Question 1'13 minimum demands of the subordinate --. WU . 

198. 

. Question 1'e pftOishmonts inflicted 011 tho --in the Punjab and N.-W. F. 
llostal Circle. 1434-35.' \ 

·Question re punishments inflicted on the ---of the Rawalpindi G. P. O. 
14311-36 • 

.Question re l'6Covery of 'Municipal and Halkhuri taxea from tbe ---
Ol:cupying Government quarters. 1814. . 

'Question re rejection by Mr. Williams, Postmaster,·Ru.wa.lpindi, of medical 
certificates granted to the - employed under him. 1436-37. 

POSTAL SUPETUNTENDENTS' HEAD CLERKS--
Question /'t: grievl1_n(les of Postrd n e(~t. J'l! aDd 

S ~ VOTING--

896-97, 896. 

Qllestion re ext.enslon of the --IlYl!tem to T'llrtifl.h ladies. 2090. 

POWERS OF CEItTIFICATION-
Question t'e limit.o.tion of the - of the Govp-rnor Gene}'&.!. ]!J(}·91. 

PRESCRIPTIONS-
Question re --for IndiRnli and non_Indians on the Great Indi&D P&nin· 
sula. Railway. SIli. I 

PRESIDENCY MAGISTRATE(S)-

Question 1'e Honorary --. 1360. 

PRESIDENCY TOWNS-
Question re grant of compensat.ory a.n n 8~ to the ataS ~. Posta.l 
and Telegra.ph Department In --and lD Rangoon and Xarn.chi. 
1389. 



.l~  

PRESIDEN'r, MR.-

Budget Del~nd for" .Education "--
Suggestion that the titles of Rome of the votes should be revisod. 1849 .. 
Blldget Demand for'" Emigration, Intet'llal "--- . 
Points out that amen~ent or rf'pen.l of exist.ing laws is not withirt 
the scope of the Budget dehate. 1857. 

Congratulations.to Diwan Bahadur T. Rallgachnriar on his eledioTl Oil. 
Deputy President. 253. • 
Death of Sir Frank McCarthy. 704-03. 
Exercise Of --'s discretion udder Standing Order 8(4) in the matter 0' 
the transfer of Resolution. rrom the secondary to the reguJar List or 
Business. M2-13, tn~. 

Inquiry whether the' salary of -'-' is vot.able or non-votable. 13iO. 
Oath of Office. 1. -
Observations by ---. regarding appeals to himaelf froD! tbe J'Ulings of 
any perBOIl, authorised to oceupy the Chair during his absence. 1690, 
1940. • -,' 
Observations by . --regarding asking Ilf qUl"stiona cast\ng reftectioDB. 
upon individualli. 1724. 
Obaervations by -.-regarding references to matters of no publi(! import. 
'tDce which tranllpire outside the Hoqse. 1737. 
Resolution 1'e greetings of the ASlOmbly to the Labour Party. 6M.' 
Ruling by - . ..:..-that amendment, of Bublltauce (',mnot-be introduced in A 
consolidating Bill. 1324,  1325. ... 
Ruling by ---. thl1l thf Chair cauDot, &11 a rule,' aJlow a motioll too-
adjourn conaideration of a proposition merely in order to live pre-
ference to another item. !a041. 
Buling by --that the dil!cllssion of incidents .ocotlmngin the territory 
of all Indian State is not in order. ]1}40. 

lluling by --that the diBeus.ion of the salt tax UlJder the Demand for' 
" Salt" is not ii; order. 1424. ' 
Ruling by ,~ that the discussion, p,ither by way of Hcsolution or on 0. 
motion for IIodjournment, of matters relating to the relations of Hill 
Majesty's Goverument, or of the Govel'Dor General, or of the Gov-
epnor General in CouD<.oil, with any Prince, or Chief, or to the adminis· 
trJliion of the territory of any such Prince or Chief, cannot be a.llowed; 
and the fact that Bueh territory is temporarily· under the admiuill 
tra.tion of a~ officer appointed by Government is irrelevant. 923, 924. 
925, 926. 
Ruling by --that during the discussion of the Demands for Grantr;, 
jf a general. discllssion takes ll~ e on the motion to omit the first 
Dema.nd, no further general discussion call arise under any other motion. 
to omit other Demands. 1378-70. 

Ruling by --~ n.t dtlring the discussion 011 Demands for Grants, a 
re4uction can be moved, in order to raise a question on the portion ... 
which f&lI under the voted portion, a.nd nJt on that portion which i. 
not open to actual reduction by the vote of the Asaembly. 1647. 
lluling by --that the Ecclesiastical Department canba brOll((bt nnder 
, discllssion during the consideration ·of the Dema.nds for Grants, hut, 
it ca.nnot be made the subject of a reduction. 1747. 
Ruling by •. - that motion. for reduction in relation to certninnon-
'voted' item., \fhich . are thrown open for eli.cussion. c.annoths allowed. 
1848. '\ • 
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Ruling by --that a motion for recommittal of a Bill to Select Com-
mittee must be justified on the ground either that the Select Com-
mittee have not adequately considered the Bill or that uruorseseen 
circumstances have arisen since they considered it. 928, 029, 930. 
Ruling by --that Questions cannot be asked on behalf of u Member 
who has not taken the Oath of Office. 82. 
Ruling by -.-that when the Houl!le passes, by a majority either a 
motion that a Bill be taken into consideration or. the alternative motion 
that the Bill be referred to Select Committee, it stands committed to 
the principle of the Bill. 175. 
Statement by --in respect of the moving of amendments on the Resolu-
tion re grant of full self-governing Dominion Status to India. .8 ~. 

Statement by --1'e fixing of a date and time for the Hon'ble Finance 
Member's speech introducing the Budget. 879. 
Suggestion by --as to the sketch of course of business during the 
. discussion on Demands for Grant.s. 1627-28. 

PRESS(ES)--
Quelltion t'f' exdusion of -_. workers from the benefits of the C. S. R. 
Itnd Fundamental R1Iles. 1981-82. 
Question 1'(' provittE'I1t fUIId for --employees.· 198]. 
Question 1'(' quart.ers for ---employees. 11l8t. 

PRJi;SSES, GOVEltNMENT OF INDIA--
Quest,ion rr. Works Committees on the ---. 1979. 

PREVENTIVE SERVICE--
Question 1'(; numher of Eur'openns, Anglo-IndinnA 8m] Indians in the _' .. 
ur the Customs D(·pltrtment. 2157-58. 

·PRlO1<:. WATERHOUAE AND CO.-
H~ ti n 1'(' engagement by t~e Government of India of the services of 
Mcssrll. --, Chartered Aecount.unts. 1356. 

PRIN'l'INB OF CURRENCY NOTES IN INDIA-
Sf'('. U1HIC'r " Currency Notes". 

PRISONER(S)-
QueRt;ion 1't: fal'ilities to -. to appeal against the decision of the Jail 
authorities.· 2164. 
Question rf'-Legislative bodies and ---. 1286-87. 
Question 1'e Moplah and other ---in the Andama.ns. 1138. 
QUf'etion re number o.f -.---in Jails in each Province under the direct 
charge of the Central Government and number released. 2163. 
Question 1'e right of --to Ree orders, rules, etc., with regard to their 
duties Itnd discipline. 21<34. 
Question re trcatment, of political and non-polit.ical ---. 1285-86. 

PRIVATE BUILDERS-
Question f'e reservn.tion of Ia.nd in Rltiainafor 20'7. 

PRIVILEGE LEA VE-- .. . . .(. L 
,Ql,Jestion re grant of peulioos and - facilities to menbW of the,PQ.taJ 
Depart,ment, 1367. . 
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PRIVILEGE TICKET ORDERS-
Question re ccst of free railwa.y passes and ----granted on certain 
Railwa.ys. 1126. 
Question "e free milwlLY passel and - grantcd in 1923. 1128. 
Questionre restrictions of Cree ra.ilway passQI and .-. 1125. 

PROPAGANDA-
Question ~ --work in America by Mr. Ruat()Jnji. .liO-ll, Ul'7f. 

PROPERTY-;-
Quct;tiol} ~ atta.t:hrncnt of --of Inoome-tu. &&Selleea io the Punjab. 
186. 

PROSECUTION (8)-
Qucstic.u re - (or counterfeiting coin.. 1301-04.. 

PRO'l'ECTED MONUMENTS-
Question re -. 2<&-86. 

PROTECTION OF PRINCES BILL-
Queatioo re -. 406. 

PROVIDENT :FUND-
Question re - and commutation of pension.. Ut. 
Question re - for Press employeee. 1981. 
Question re substitution of a. _. for pensions. 17.33. 

PROVINCE(S)-
Question re constitution of the - on 8. linguiatic baaia. 88&-81. 

PROVINCIAL CONTRIBU'fION8-
Question ,.t! -. 674, 690. 
Qucstion t'e _. __ . to the Gentral Revenues. l:ii. 
Resolution rc "eduction of -. 330-46. 

PROVINCIAL FINANCE MEMBERS- I 
QuestIon re Conference 01 --. 658. 

PROVINCIAL GOVERNORS-
Question re transaction of bUllineslI by 

PROVINCIAL GOVERNMENT8-
Budget Demand for Adjustment with --. 1880. 
See" Adjustments with Provincial Governments ". 

• 

( VL~ L GOVERNMENTS OFFIOES (MECHANIOAL BRANOBES)-
Question re - of the clerical establishment. 867. 

PltOVINOIAL JUDICIAL SERVICE-
Question f'e High Court J udgsbips for Kembere of the -. "-41. 

PROVINCIAL MINISTER8-
IQuestion f'e proceduref'1J reaigDation a.nd aocept"Dco of 01Bce .of -. 
121. 

PROVINCIAL SlJBJEOTS-
. QacetioD f'e l'egu1atton of &CtiOD of Provincii&l Oo:YerasD_ta tD. re ..... d to 
-. tl9-5.>. 
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PUBLIC ACCOUNTS COMMIT'l'EE-
Election' of the -.273. 
Motion for election of the --. 127. 

PUBLIC HEALTH-
Budget Demand for --. 1852. 

PUBLIC HEALTH OOMM.lSSIONER-
Question ,'e abolition of the post of --. 2086. 

PUBLTC l)ETITIONS, COMMITTEE ON-
Appointment of perSOllS to ser\,(' on --, 8]7. 

PUBLIC SERVICES-
Statement laid on the table 1'(' the percentage of Indians in certain 
-. 51178-83, 

PUBLIC SERVIOEti OOMM!SSlON-
Question re employment of English Reporters by the --. 1106-07. 

PUBLIC WORKS DEPARTMEN'f, DELHI-
Question ~ appointment of Mr. O. S. Roberts as a Cattle Ranger in the 
--. 1716. 
Question "e nppointment of Mr. T. Gately as a Temporary Engineer in 
the -. 1717-18. 
Question l'e Architects em l ~ed in the --. 1726. 
Question rc delay in the grant of illcrementa to I\llbordinates in the --. 
1716. 
Question re employment of Sikh Contractors in the --. 2100-01. 
Question rc pay and qUl\li.tications of 'Mr. A. WemYB8. 1718-19. 
Question t·c recovery of rent for Bungalows at RaiBina not vacated by 
tenants belonging to the --. 2101·02. 
Question re Morta.ge of electric bulbs in the 3rd Project Division, -. 
1718. 
Question re shortage of insulated wire in the stock of the 3rd j~ 

Division. --. 210l. 
Question t'e stllrtinf pay of Indian and European clerke in the ~. 
1715. . 

Question ,.,. termination of services of certain temporary employee" of 
the -. 1721-22.' 
See "AsRist.a.nt. EstA.te Officer, Delhi." 
Ree "Kuma.r, Mr." . 
See "Ram Persh"d, Mr. 1) 
8F.e "Ba.ndhu, Mr." 
See "Wilkins, Mr. W." 

PUBLTCATTONS-
Question re delay by the Government Preas, Oalcutt ... , in supplying GO'VeJ"n-
ment - to the Public: 1893. 

PUBLICATIONS (ARMY)-
QueAtion re supply to the Assembly I.ibrary ot oertain --. 1617-19. 

PtrBLTOYTY COMMITTEE-
See under" Advilory .Publicity Oommittee ". 

PUBI.TCTTY DE'PARTMENT- . . 
QueRtion re expenditure incurred during the last ten years Gnthe --
and the CentrILI Intelligence and Excise Depa.ri1Dents. 1703-04. 
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Quc8tioll "" ai>seS8JDent of Income-tax.. in the --. 18H1. 
QUllstion ,'(' attachment of property of Income-tax It.Sflellleel!l in the -. 
186-87. 
Quefltion t'f' dO!ling of post offioes in the --. 2018. 
Question re income,tax asseslIIDent in thc ---. 1370-71. 
Question "e local allowances of postal offioial!! in the --. 1360-61. 
Question rt' payment of Military pensions by Post OfficE'S in the --
II.nd ~ , F. Circle. 1362-63. 
Question rc reduction of salaries of the lIubordinatt' service!! in the -. 
1)92. 
QuCBtion rr, revenue from income-tax in the --. 187. 

PUNJAB MAILR-
Question ,',. Intcr-clus accommodation on the Up and Down --. 11'75-
';'6. 

QUl'stion re stoppage of the Down --at Patn& Ci*y Station. 118&. 
Questi.on re Third class carriages on the --. 688-89. 

PURCHASE OF STORES-
See" Stores :!. 

PURDAH I.ADIES-
Question re extension of .. Postal Voting" 8,8tem to --. to8O. 

PURSHOTAMDAS THAKURDAS, SUt-
Budget Dema.nd for ,. ForeatB". 1461..e2. 
Budget Demand for .. General Admini8tration". 1764-66, 1'7'13. 
Budget DemAnd for" Indo-European Telegraph Department". 18!9-31, 
1636-38. 
Budget Demand for II Meteordlogy ". 18t'T-28. 
Budget Demand for " Indian Postal and Telegraph Department". 1801, 
1604-06. 
Budget Demand for II Railwaya". 11S19-98, 1&29, 1531, 1&32. 
Budget Demand for" RailwaYII-Working Expeo8el". 147/s-7e, 1478-79, 
1491, ]493, 1511. , 
Budget Demand for" Salt". 11S~ 1S9, 1426. 
Bncfget Demand for "Taxes on Income" .. 1410. 
Dcm/lnd for Supplement&ry Grant for "Indo-European Telegraph De-
plI.rtment ". 834. . 
Election of --to the Standing OommJttpe for the Oommerce Depart-
ment. 347. 
Election of --to the Standing Committee for the Department of 
Industriell and Labour. 401. . 
Election of --to the panel of the Standing Oommittee to advise on 
quelltionl relating to Emigration. 941. 
Election of --to 8erve on the Standing Fin&nee Oommittee. 21S3. 
ExprellRlon of regret at the dp.,atli of Mr. O. M. Bhurgri. 1432 
General Disounion on the Budget. 1177-91, 12t'7. 

Indian Coinage (Amendment) Bill-
Motion to consider. _-68. 
Mot,ion for oonltitution of the Select Oommittee. W1. 

lndi.&n Finance BiD-
'Motion to consider. ·1 ..... 
Oath of Moe. I. 
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.IHjmmOTAMDAS THAKURDAS, Sut-contd. 

Question /'( lu~ti n taken by Government 011 ~ulett'  Ordinance pasaed 
by the Provincial Council in South Africa. 161. 
Question I'f amOUl1ts in dil ut~ b,etween His Ma.jesty's Government and 
the Goverument of India. 27·28. 
Question 1"1: appointment of Advisory Committeell for the B., B. and C. [ 
allu U. 1. P. Railways. 139-40. 
Question /"l balance in t.he hands of the Secretary of State on 31st 

an~  1923 15051. 
QlIl,,,tion I'l bill passeu by thc House of Lords in connection with the 
Bombay, Baroda and Central India Railway. 2124. • 
QlIl'stion /'f; Hook Dep6t for the sale of Government publications. 2122. " 
Question (Supplementary) 1"e British Empire Exhibition. 142. 
·Questioll 1'( Capital expenditure on New Dclhi. 107. 
'Question I'C Colonial-Indian Milita.ry expenditure. 29-30. 
Qucr.;tilJll /'I; coal eOlltracts for Railways. 53-4. 

·Questit,ll ,'F eouuition of Indialls in Kenya. 26-7. 
Qucstiun /'t' conti'act with Messrs. De La Rue and Co. 1302-03. 
qu('stion /'l COITCSPOIlUf'IlC(' between tne Government of India and the 
SceretuIT of State r(', CUJ'J'ency and Exchange. 56-7. 
'Qu('8tion l'e diseoJltillunnce of the One Rupee Note. 440. 
QucI4ion ,., disposd of shiflR !tnd boats belonging to the Royal Indian 
Mm';llL 24-6. 

·Qul'f;lt.io)) 1'(; Emigrat.ion Hules. 26. 

QIl(·stion I'r ('vi<ien('(' ill the ll ~ e against the late Mr. Church. 54-5. 
Question 1'(~ expellditure on Lee Commission. 28. 

'Question re tilling up of the vacancies caused by failures among Indian 
cadets at Sa.ndhurst. 2123. 
Question re future control of the Indo-European Telegraph Department. 

~ . 

Question re Indian Civil Servicp-. 33-11. 
Question re items of Financial Expenditure in dispute betwt'en His 
Majesty's Government and the Government of India. 23-4. 
Question re location of the experimental Security Press in Delhi. 1302. 
Question re Military Dairy Farms. 52. 
Question re powers of the Hi~  Commissioner for India in London. 157. 
Question re printing of Securit.ies, Stamps and Currency Notes in India. 
1301-02. 
Question re profits earned on Enemy Ships. 151. 
Question ril publication of the correspondence relating to Kenya. 25-6. 
Question 'I'e quantity of stores purchased by the High Commissioner for 
India from 1st April 1923 t.o 30th September 1923. 157. 
Question rtl Rate of Exchange adopted by Railway/! for comparison of 
Rupee and Sterling Tenders for Stores. 1300-01. _ 
Question re rate of Interest on instalments drawn by the Imperial Bank. 
674-'75. 
Question re recommendations of the Inchcape Oommittee. 107. 
Question re reduction in the Ecclesiastical Department. 56. 
Question 'I'e e~une a.ti e preference promised to the Peninsular J.oco-
motive Co. 157-59. 
Question "' retrenchment in the Royal Indian Marine. 24. 
Question ~e sale of gold from the Currency Depa'ttment. 57. 
Queltion (Supplementary) re Salt Factoriel in Vadras. tooO • 

• 
• K 2 
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PTJRSHOTAMDAS THAKURDAS, OUt--rofl,rld. 
Queation re sterling securities held on accouut of the Gold Standard 
Beeerve. 111-12 .. 
Question rc tenders for Locomotives made in India. 1~ ~9. 

Question re training of Indius in. Ordnance Factoriel. 2126-516. 
Resolution rc adoption of measures for the convenience of Indiu Rail-
way Passengera. 616-151. 
Reaolution rc approval by the Indian Legislature of Government Con-
tracia: 61 ... 17. 
Resolution re grant of full self-governing Dominion Status to India. 9~ 

619-2'7 . 
Resolution re imposition of a countervailing duty on South Africa CoaL 
29&-30i, 308, 321. 
Reaolution re tendel'B for Government Storell. 832, 636, 648-46. 

PUSA AGRICULTURAL INSTITUTE-
Quelltion re --. 394. 
Question re retrenchment of expenditure in the --. 1101. 
Question Te lIupply of seede by the --. 1100. 

PUSA RESEARCH INSTITUTE-
Question re predomin&nce of EuropeAn officers in the --. 1l~. 
Question f'fI --. 1099. 
Suo under "Research Institute". 

QUARTERS-
Question ~ expenditure on --for postal a.nd telegraph employeea. 
88S. 
Question re free --for signallers on the G. I. P. Railway. 694. 
Question ~ opening of a beef shop nea.r the Hindu --in Raisina. 
1907. 
Question re proviaion of free --for Oommercial Inspectorl. 868. 
Queation f'fI - for the Indian ataft of the Delhi New Capital Ra.ilw&),. 
1318. 
Question re --for the European andA.nglo-Indian ,taft of the Delhi 
New Capital Railwa)'. 1313. 
Question Te --for Preis employeeL 1982. 
Question rc railway --for European and Indian staff. 1273. 
Question 1'r. recovery of Municipal and Halkhuri taxea from the postal 
and telegraph staff occupying Government --. 1814. 
Question f'f! size of bedrooms in • D  ' type --in Raieina. 1114. 
Question Te unorthodox and orthodox --at RaWna.. 1126. 

QUESTIONS-
Observations by Mr. President regarding the asking of --casting a 
reflection upon individua.I.. 1724. 
Pro)'lollal to framf' a rule so as to ensure that starred --are of lufticient 
impnrtanCfl to he answered as such. 1724. .  . 
QueRtion rp --.in the Legislative Assembly and Council of State. 4/)'1-
408. 
Question raised whether long aDswerS to - should be laid on the 
table. 1724. 
Ruling f'e putting of - on behalf of a Member ·who. hall Dot taken tJie 
Oath. 32 .• 
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QUININE-
Question ,'e distt'ibutioD of --through Post Offices. 1314. 

QUORUM-
. See under "Select Oommittees ". 

QUTAB MINAR-
Question re mosque near --. 2119. 

B 

RAOIAL INEQUALITY-
QuestioIl "I' --011 t ~ EasterIl Bengal Railway. 2171. 

RADIUM INS'rITUTE, RANCHI-
Question 1'(' ---, 1440. 

BAGHUNANDAN PRASAD SINGH, RAJA-
Question rc export of bovine cattle. 108. 
Question 're income from third class railway passengers. Ill. . 
Resolution 1'(; grievances of the Sikh Community. 964. 

RAID, PULlOE-

138 

Question 1'(' --on the office of the Rajasthan Volunteer Corps in Ajmere. 
2169. 

RAIDS-
Question n; al'ruing of popula.tion in :Frontier territory subject to --. 
882, 
Question 're tribal --in the Indus plains. 183. 

RAILWAY(S)-
Budget Demand for "--". 11S19·66. 
Question re acquisition by the --authorities of gardens in the vicinity 
of Delhi. 1097. 
Question 1'1' alleged bribery and corruption on the --. 187, 188. 
QucstiOft ,.(. appointment of Indians as Traffic Inspectors on --. 1889. 
Question re appointment of India.ns on --. 1308. 
Question re bookstalls and advertisement contracts on --. 88~. 

Question rc coal (lontracts for --. 153-64. 
Qucstion f'e coal surveys on behalf of the --. 1366. 
Question I't; consumption of coal on --. 882-83. 
Question 1'(' consumption of fuel on --. 689. 
Question /"f; contracts for t,he supply of coaJ. to --. 1S89-90. 
Question 1'(' economies effeot.ed by the Financia.l Oommissioner, --. 
091-92. 
u~ ti n 1'(' employment. of Indians in the Superior --Traffic Bervio. 
of --. 2097, 
Question /,f! establishment roll of --staff. 1274, 
Question ''(' El1l'opean. Anp:lo-Indian and Indian apprentioes on --. 
694-91S. 
Question 1'e expenditure on maintenance and renewaJ.s on --. 1S88. 
Question re ext.ension of X'mas concessions on --to intermediate and 
third class passengers, 1311. 
-Q-ucstion 1'('. extension of t.ne Bankura-Damodar River --; 946. 
Question re Fines Funds on State --, 891-91. 

• • 

• 
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JU.ILWAY(S)-cookl. 
Question re Indiana and Europe&D8 on State aud Oompany lll&natred. 
-. 677. 
Question re issue of tickets for Sbakurpur --Station. 1097. 
Question rc Leave Rules for - servants. 1307. 
Question re local advisory Oommittee on --. 1187. 
Question Te loco. foremen on the B., B. & C.l. --. 1095. 
Question re maintenance of way, works and rolling stock on 5S8-
89. 
Question re mileage of --. 1136. 
Question re military traffic on --. 590. 
Question Te number of third class oarriages on the principal --. 68'1-
~. 

ue~ti n re orders for wagons for Statt~ --from Indian firms. 1904-06. 
QUl'stion I'e o\"E.'rbridge between Hamilton RORd and Delhi 'City. 1007-
98. 
Question re preferential l'!l.tes gran:ted by ~ tain --on Hoods shipped 
by a particular non-Indian LinJ!. 2016.' . 
Questions . Te proposed --from Oujra.t to Sargodha and Khuahab. 
592·93, 2019-20. 
Question 1'C pJ'opused --between Hydel'llbad to Dclbi. 1907. 
Question I'e. proposed --between Muttn and Aligal' "W Bl'indabab. 
2115. 
Question re proposed --from Vasad to Katbanll. 1343·44. 
Question n proposed metre gnugE' --from Cbittagong to Arnklln. .'1. 
42. 
Question re proposed metre gauge --' from Tirupati to Madras. 1306. 
Question re llUrcbaaeof coal for State -.-. 38, 
QuestiolJ 1'(>, qua.ntity of land held by the '--Iluthorities in Indin. 469. 
Question t't: quarte,'" for the European Bnd Anp:lo·lndian IItaft' of the 
Delhi N cw Capital -. 1313. 
Quelltion rt' qu .. rters for tbe Indian Staff of the Delhi New Cflpitftl -. 
1312·13. 
Question re --and Trade Unions. 897. 
Question rp, --ooooeetion between 'Muza.ftarpurand SitamarJ'Ii. 1288. 
Question I'e - lMlds on both sides of Railway linell. J314-16. 
Q4estion rtl --. quarters for EuropeaD and Indtan staff, 1273. 
Quellt.ion re --Statistical Returns. &n. 
QUelltion rtl rate of exchange adopted by --for oomp&nies of Rupee and 
Sterling tenders for Stores. 1300-01. 
Question rtl recruitment for lIuperiol' polteontbe -. 182, ·188. 
Question re reduction in the staff of -. "fi90-91. 
Ql1eation re reduction of working expenses of -. 688, 
Question re l'eduction of expenditure on carriagf'!A and wagons. 
690. 
Question ,.e reservation of berths 011 --. 1273. 
• Question rt! retrenchments on Indian --. 48 . 
. Question re sborter - route to Dacca from Ooahwdo. 1314. 
Que.tion ~ f1Ummllry hn.lance .beet showing the finlmrial rellult" of -. 
190. 
Queation '1:' supply of drinking water for Indian p&lIlIeUlifers on --. 28(. 
Question re third ('111.811 c&",iagell on English, Continental and Indian -. 
6&;. 

Question ,.e tTaining of In-'anft for higher pOlta on the -. 18()8..O9'. 
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RULWAY(S)-concld, 
Questiou re travelling facilities for third clul --passengers, l=il\l-lO_ 
Question f'e Trikannad --Station, 1279-80, 
Question rt use of oil fuel on --, 13&&, 
Question re Vasad-Borlad-Katana --, 1282-
Question re wagon allotment for coal traffic on the Bengal Nagpur --. 
94a, 

RAILWAYS AND IRRIGATION WORKS--
Budget Demand for "--", 1882, 

RAILWAY, ASSAM BENGAL-
QUf'stion rt: increa.se of fares on the Bha.irab-Tangi 8ectioll of the --. 
1124. 

RAILWAY BOARD-
Question 1'C appointment of an Indian as Member of the --. 469-70. 
Questiou 1'('. appointment of Indians on the --, 477. 
Q11tlstion 1'e grievances of the ministerial establishment of the --. 1364. 
Question re leave resen'e for the' office of the --, 1365. 
Question rr temporary hands in the office of the --. 1364-65. 

RAILWAY.BRIDGE-
Question re proposed --across the Ganges at Mokameh Ghat. 151).-
M. 
Question rc proposed --across the Ganges at Patna. 156. 

RAILWAYS, CAPITAL COST OF-
Question re interest on the unproductive portion of the --. 891)..96, 

RAILWAY CARRIAGES-
Question re cost of construction of different classes of --, 1618. 
Qucstion re expenditure·,on construction of first, second and third class 
--. 687. 
Quostion re length of first, second and third clus --. 868. 
Question "e numher of third class --on the principal railways. 687-88. 
Question re overcrowding of third class --, 687. 
Question re third clus --on EngliBh, Oontinental and Indian Rail-
ways. 688. 
Question rr, third class --on the Punjab Mail. 68g-89. 

RAILWAY COLLIERIES-
Question re --. 1354. 

RAILWAY J~

Question 1'~ .-at Jonesganj, Ajmer. 2003-04. 

RAILWAY COM'PARTMENTS--
Question (~ reservation of --. 429-30. 

RAILWAY DEMANDS-
Question re sub·division of '-. 891\. 

RAILWAY DEPARTMENT-
Question re Indians employed in the Superior grade of the Stores Depa.rt-
ment of the --, 1339, 
Question re withdrawal of - Notification No. I-D., d"ted the 28th 
December. 1916. 1816. 

• 
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RAILWAY DISASTER-
Quelltion f'e Ramgunga -. 217i. 

RAILWAY DRIVERS-
Question re Indian --. 699. 

RAILWAY EMPl.OYEES-
Question rc medical cel'tmcatea of --. 698. 

RAILWAY ESTABLISHMENT ROLLS-
ue ~i ~ rt: supply to MemberB of the Legislature of the - and wOl'king 
estimates. 896. • 

RAILW.O\Y FAClLITIES-
Question re --for the Karanpura and Talcher CORI-fields. :17. 

RAILWAY FARES-
Question re increase in --. 016. 
Question 're increaBe of --on the Bbairab-Tangi section of t t~ Assam 
Bengal Railway. 112.4. 

RAILWAY FINANCE-
Resolution foe separation of --from UeDeral Fiuanee. 222, 11 ~H  . 

B.AlLWAY INDUSTRIES OOMMITTEE-
Queation re recommendation of --. 217. 

RAILWAY LINE(S)-

• 

Question re doubling of --from Madru to l)allavaram. U&. 
u~ti n re mileage of Dew --. 906. 
Question re railway lands on both lIides of --. 1314-10. 

RAILWAY )(AlL BEBVIOE-
QUNtiOD f'e abolition of --1eCii0DlL BiO. 
Queetion re absentees in the --and in certain Post Ofticea. 887. 
~eati n re action taken by the PoBial Department on the recom,menda-
tionB of the joint --Oonference. i167. 
Question re adequaoy of staff in the Pan Oftlce and -. 887. 
Question re grant of Iooal aIlowancee to PoRal aDd --. 891-92. 
Question rr. 1ea,'e l'ellerve in the --. 88'7. 
Question re working hours, leave reserve, allowances, etc., of 
.taff. 1815-18. 

RAILWAY MATERUL-
Question re British tenders for --. 110. 

RAILWAY JrlEN-
Question re grievances of --. 699. 

RAILWAY OVERBRIDGE-
Question re --at Bahawalnagar Railway Station. 092. 

RAtLWAY PASSENGERS-
Qufl8tion re inoome from third cla.. --. Ill. 
Question re Beat;ng and sleeping accommodation for -. 869. 
Question re tranllfer of - from a lower to 8 higher ClasR of ('ompart-
ment in C&8es of oyercrowding. 891. . 
Resolution re adoption of meaeures for the cODveDifflloe of Indian - . 
.. "' ..... '" 
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RAILWAY PASSENGERS CONFERENCE-
Question l'e resolutions of the --at Sonepur. 1M. 

RAILWAY PASSES-
Question 1'e cost of free --and P. T. O's. granted on certain Rail-
ways. 1126, 
Question 'I'll free - aud P. T. Os, granted in 1923.  1126, 
Question ·re issue of. free --for the ministerial staff of the Railway 
Department, 130-32. 

Question l~ restriction of numbel' of free - and P. T, Os. 1125. 

Question l'e revision of rules re grant of free --, 1125_ 

,RAILWAY QUAR'1'ER(S)-
QuestIOll 'l'C --for EUl'opeans, 1112-1:1. 

QueFltion rt; --for Europeans, AJiglo-Indians and Indians, 4i.l4-05. 
Question I'C - for Indians. 1112. 

RAILWAY RATES AND If ARES-
Question 'I'C --on the Kalabagh and J3aullu Branch of t·bc :NorJ;b. 
Western Railway. 1610-11. 

RAILWAY RATING-
Question I'e -. 882, 

RAILWAY RISK NO'l'ES-
Question re --, 431>-36. 

RAILWAY ROLLING STOCK-
Question I'C maintenance and renewal of --. 51U. 

RAILWAY SERVANT(S)-
Question t'e definitIOn of "--". lSi. 
ue ti ~ rc leave rules tor -. 1307. 

Il.AILWAY SERVICES-
Question t'e lndianization of the higher grades of the --. 698. 

RAILWAY STAFF-
Question I'll establishment roll of -. 12i" 

rlAILWAYS, STA.TE-
Question re Indians on -. 429. 

RAILWAY(S), STATE-MANA.GED-
Question re Europeans and Indians on -'-'. 908. 
Question re gross eal'nillgB and working expenses of the -, 90ll. 

B.A.ILWAY STATION(S)-
Question T'r. pnssenger agents at -, 89:1, 
Question rr. .--for New Imperial Capital. 20i. 

RAILWAY BTORES-
QUefiltion re reduction in t.h,' pllrchase of -, 591. 

&ILWAY STRIKES-
Question ' ~ -. 1134-35. 

JtAILWAY TIOKETB-
Question re receipts from firet, second a.nd third cla.BS --. 868-69. 

o 

• 
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IUILWAY TRAVELLING FACILITIES-
Question re third clus --. 894-96. 

JtAILWAY UNION(B)-
DiICWilion regarding recognition of 1668-66. 
Question re free P8886S for members of '-. 699. 

HAlLWAY VAGARIES-
Question re letter and oditorial comments in the U Swaraj1&" entitled 
" --". SI()2.03. 

MILWAY WAOON(S)-
Question re tenders for --and locomotivell. 207-0ll. 
Question rc tenders for "'-. etc. 201..()i. 

!\.AILWAY WORKING ESTIMATES-

• 

Question re 8upply to Members of the J~~ il!llnt.1 'e8 of Rltilway estabJi!l!l· 
ment rolls and --. 895 • 

RAIBINA (NEW DELHl)---
Question re aocommodatiolJ fOI' MemLcl's of the Legislature at 
1893. 
Question I'e "C" Anll " D" Type Unorthouox qUIII·terl, &t --. 1113. 
Question re dispensary in --. 1964. 
Question re New Chambeu of the Legislature at --. 2012. 
Quelltion re opening of a rn-ef shop near the Hindu quarters in. --. 
1907. , 
Question re reservation of land in - -for private builders. iO'i. 
Question re size of bed rooms in /I D  " Type quarters .in -. 111,&. 
Question re aize of rooms in orthodox and unorthodox quarters lin '--. 
1113-14. • 
Question l~ unorthodox and orthodox qunrters at --. Ifte. 
u~ti n "e unorthodox quarters at --, 1126. 
Sec" Health Officer, Raisin&". 

BAlBINA SANITARY STAFF-
Question rr pay and qualifications of -. 

BAJAN BAKHSH SHAH, MAKHlIUV SYtm-
Oath of Office. 3. 

17H1-20. 

Question ~ income-tax 8S8eUment in the Punjab. 137Q-71. 
Question re inconvenIencc!! caueed to Indian Pilgrims during the rOOflot 
Raj pilgrimage. r.s. 
Queation re population, income a'nd eduoatiollal expenditure ~ Britiab 
India. 67-68. 

RAJASTHEN VOLUNTEER CORPS--
U~i D rr raid In the officE.' of tlH' 

RAJBARI-

: II Aj mel'(~. " 2189. 

Question 1'e IIhuttlc trainh('tw(>eu GoaJundo and --. 4<42. 

R,AJNARAIN, R.n BAHADUB-
O"th of Oftlce. 1963. 



BAJPUTANA--

Budgllt Demand ior ." .. _."_ 1~81. 

Demand for Supplement,ary Grant for ,. il. 963. 
Question re estaiJHalunent of u' University for. --. 138. 
Question re --University. 691. 

BAMACHANDRA RAO, DIWAN BAHADliR M.-
Appointment of --to the Library Committee. 445. 

, . 
J~~ 

Budget Demand for I. Emigra.tion, Internal". (PI'oper treatment '.It 
labourers in India.). 1855-66, 1859, 1861, 1866. 
Budget Demand fo), .. Excise ". 1451-54. 
Budget Demund for .. Forest". 1462-6.1. 
Budget Demand f(lr "General Administration ". 1655-58, 1687-91, 1701, 
17.\1-44, 1758,  1763. 1765-66, 1776-77,  1786-87. 1793. 
Budget Demand for "Indian Postal and Telegra.ph Depa.rtment' 
(Improvement aud cheapening of postal facilities). 1572-74. 
Budgt't Demand for" Iudo·European Telegraph Department". 1632-3B. 
Budget Demand £01' .. Interest on Ordinary Debt and Reduction or 
Avoida.nce of Debt." 16411-42, ]646·47, 1649. 161)1·63. 
Budgot DE'mo.nd foJ' ',. Ra.ilways --Working E:lLpenses". 1~1:i 88. 

Oourt-fees (AmelldlDtlut) lljlJ-
Motion to refer to soh,ct Committee. 2]61-52. 
Demand fnr Supplementary Gra.nt for "Administration of Justice ", 
845-46. 
Demand for Supplemcnta'ry Gra.Ilt for .. Indo-Europea.n Telegra.ph 
Department." 832-33, sari-36, 838. I 

Demand for Supplementary Grant for ".Miscellaneous ". 852-63, 860-
Discussion ,.,. May Seuion in Simla. 17as.. 
Election of _ .. - to the Standing Committee for the Oommerce Depart-
ment. 347. \ 
Election of ----t.() eerveon the Standing Finance Oommittou. 2M, 
2183. 
Indian Penal Code (Amendme.nt) Bill (Protection of Minor Girls)-
Motion to add the name of Dr. S. K. Datta. to the Select Committee. 

~·te. 

Indian 1.'olls Bill--
Motion to consider. 1321-2e. 
llotion to pOl'Lpone further (·ollsiderution. 1325. 
Oath of Office. 2. 
Question (Sl.l}JpJementary) /'c accident on the Rohilkhand and Kumaon 
RailwllY. 1005. 
Question'rl' lI,geney functions dilleharged by the Secretary of State on 
behalf of th() Government of India. 1117-18. . 
Question "e applications from I,oca} Governmcnts under rule 27 of l;hc 
Devolution Rules. 5B, 870. 
Question 1'1'. appointments und salaries of certain .classes of 0&1col'l\ jn. 
Departments of the Goverument of India. 13'il. 
Question (Supplementary) /'f' appointment. by the British Cabinet .)f 
a Committ"6 to (lonsidcl' Indilln Affairs. 1374. 
Question (Supplementary) I'C delay on the part of the Secretary of 
State in coming to a. decillion on the recommenda.tions of the Medical 
Servioea Oommittee. 279. 
Question (Supplp.mentRory) 1'(' Emigration Agent in Manritiu8. 1369·i'l). 
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.RAMACHANDRA RAO, DIWAN BAHADUB M.-cuutd. 

Question (Supplementa.ry) re emploYlocnt of English Report.el'8 uy the 
Public Servicea Commisaion. 1107. 
Question (Supplementary) re exercise of the persona.l powers of tho 
Governor Genera:!. 198f-87. 
Question (Supplementary) re floods in India. 867. 
Question (Supplementary) rti Indian contl'ibutions towards the Roya.l 
Military Academy, Woolwich. 412. 
Question re Irrigation Seheme. 61. 
Question 1'e. Kenya Immigration Bill. 47. 
Question (SuPllit'lllentary) n: Krishnasilgara and Metur reSCt'VOll' pl'O-

jects. 1017. 
Question (Supplementary) I'f', Land Revenue legislat.lon in thl' MaKiras 
Presidency. 1270. 

Question (Supplementary) rr location of troops ut MuzalTarplir. 1102. 
Question (Supplementary) 1"(; puhlication of the Report of the Tariff 
Board on the Steel Industry. 2173·74. 
Question ,·t recommendations oC the Indian Railways Committee. 48. 
Question I'e recommendations of Indian Students Committee. 214. 

Question 1't~ reductions in the Indian Army. ~. 

Question rt; reduction of staff. 870. 
Question re e ~anil!lati D of the Cflntral Stores Department. 61·fl2. 
Question re reports of thf' Fiji and British Guiana Deputlltiolls. 48. 
Question n: retrenchments in Military Services. 58, 100. 
QUf'.8tion 1'('. retrenchmont. on Indjan Railways. 4ij. 

Queation (Supplementary) re rulu under aection 67 of t.he UO\'crnment 
of I ndia. Act. 1900. 
QuE'f;tion (Supplementary) re Secretary of State's oontrol oVl'r the 
Provincial Reserved subject of Land Revenue. 948. 

QUelltion ··re State Prisoners. 49. 
Question 1'f' Taxation Inquiry. 870. 
Resolution r'-amatgamatioD of the Indian Territorial Force with the 
Auxiliary Force. 248-49. 
Resolution Tf' approval by the Indian Legislature of Oovenlment Oon· 
tracts. 696-t101, 604. 
Rnolutien rf' grant of self-governing Dominion StatU!! to India. 
549-63. 
RellOlution I'f' impOIIition of " countervailing duty on ~ ut  African 
Coal. 314-17. 
Resolution rl' reduction of thp Provincial Contributions. 3C6·-4fJ. 

Resolution f'e vesting of thl' Revenues of India in the Governor (hoeral 
in Council. 4B'-M. 

-RAlIGANGA-

Question rl' --Railway Dil!laster. 2172. 

RAM li'EllSHAD, lb.-
Quation "e termination. of MervicclI of -, lIub-flogiuet)r. Puvlic Works 
Department, DeUll. 17 • 

. JtANEEGUNJ-

Question rc coal mines in the Jheria. and --co"lfteJdfl under Indian 
nnd European m&napment. 918. 
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RANGACHARIAR, DIWAN BAliADUR T.-

Appointment of --to serve on the Committee on Public Petitions.-
817. 

Code of Oriminal ProcedUl'c (Amendment) Bill--
Motion for leave to introduce. 871-73. 
Death of Sit· Frank McOarthy. 703-<J4. 
Demand for Supplementary Grant for "lndo-Eu,ropean Telegraph 
Department ". 836. ' 
Election of --as Deputy e ident~ 177. 
Election of --to the Standing Oommittee for the Home Department. 
400. 
General Discu88iol!-on the Budget. 1166-72. 

Indian Ooinage (Amendment) Bill-
Motion to refer to Select Oommittee. 269. 
Indian Penal Oode (Amendment) Bill (Amendment of section 376)-
Motion to refer to Select Committee. 1061. 
Indian Penal Oode (Amendment) Bill (Protection of Minor Girls)--
Motion to refer to Select Committee. 166.  172, 175. 
Oonsideration of the Report of the SelMt Commitke. 1022-24, 1026-28,. 
1037, 1039. 

Indian Registration (Amendment) Bill-
Motion for leave to introduce. 1063-65. 
Motion for Adjournment to discuss the occurl'eneeri at Jaito on thc 
21st February, 1924. 926. 
Oath of Office. 2. 
Question (Supplemcntary) /'c abolition of Divisional Commi88ioners. 
39. 

Questioll'" action taken Oil the recommendations of the Inchcapc Com-
nittt~l  163. 

Question rc appointment of Indians to superior posts in thc Govern-
ment of India Secretariat. 164. 
Questions /'c consumption of salt in India. 163. 
Question re employment of English Reporters by thc Public Services· 
Commission. 1106-07.' . 
Qucstion 1'C expiry of postal mail contracts on the coastal lin 011 of India 
and Burma. 165. 
Quostions I'e increase of wages of Indian lahourers in Ceylon and the 
Straits Settlements. 163. . 
Question (Supplementary) I'e Indian Civil Service. 34. 
Question '(Supplementltry) ,'e Nobel Peace Prize. 6i4. 
Question (Supplementary) '/',. puy and all all~e8 of all 1'snk!! in a. 
British UegimenL 672-73. 
Question (Supplementary) 1'(' SUbscriptions to neWfl-pltpCrs hy Depart-
ments of the Government of India. 1116. 
Question re supply to Members of Legislature of certain Government 
publications. 165. . 
Question (Supplementary) re use o.f enem~ steamshIps. 151. 
Resolution rr approva;) by thll IndIan Leglslaturo of Government Con-
tract!J. 606. 
Resolution '/'f COllstit,lItion of High Courts. 786-788. 
Resolution 1'f'; grant of full sfllf-govflrning Dominion Status to India. 
121.22. 349-56, M6, t\57-58. 581, 745.112. , 
Resolution 1'(~ greetings of thr, AIIsemhly to tpe LahourParty. 652·63 . 

• • 
_ . 
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HANGAOHARIAR. DIWAN BAHAnuu T.-tontd. 
Reaolution re imposition of a countervailing duty on South Africno 
Coal. 294.. 
Resolution re separation of Railway Finance from General Finane!!. 
1140 .... 1. 
Thanks to the Asaembly for his election 1\R Deputy Preaiuel.lt. 253. 
Withdmwal by --of his name fro III the nominations for the panel 
of the S~diu  Committee to ad\'i!je on l~mi l'ati n qnestiolls. 941 

1lANGA IYER, Ma. C. S.-• 
Exercise of Mr. President's di8('I'etioll undr.r· Standing Orcipr 8 (4) lD 
the matter of the t.ransfer of RI'Rolutions from the secondary to the 
regular J .. ist of BUlincBB. 614. 
General Discuaaion on the Budget, 1191--.97. 

Imperial Bank of India. (Amendment) BilI-
Motion to circulate. 2139. 
Kotion for AdjourDment to discuS!! ~ e refusal of }la8lports t.o tbe 
propoeed Indian delegations to Turkey, Pllrtlia and certain Arab 
StateB. 2224 • 

.oath of Office. 3. 
Question re accident on the Rohilkhand and Kurnaon Rllilwwy. 1964-55. 
Question f'r. appointment of ex-Indi"'n Army Heserve Officers in the 
Military Accounts Depa'rtment. 1339-40. .. 
Question re compulsory retirtlment of clerh. Accountants And Deputy 
Aaaistant Controllers of the MiJitary Accounts Department. ]341. 

Question re Indians employed in the supt.'l'ior grndl' of thE' Stores 
Depa.rtments of the Railway Depa.rtment. 1339. 
Question f'('; Military Accountants. 133ft 
Question re pay of accountants and clerks. Military Accounts Depart-
ment. 1340. 
Question rr. pay of clerks in Military Accounts Department. 1340 ... 41. 
Question 1'('; prClCription of the hook by La.ln. Lajpat Rn.i entitled 
" Young India". 662. 
Question 1'e proscription of the book by Mr. Rn.maay Macdonald entitled 
The Awakening of India." 662. 

'~e ti n re Ramganga Railway Disaster. 2172. 
Quc!;tion rr reduction of Military Arcounta Offi(,,cs. 1341. 

Qnf'.8tion (Supplementary) r(';l'efusal of P&f.lSPOl'ts to the propoacd 
Indian delegations to Turkey, Persia and oortain Arab State8. 2178. 
Question re stoppa8ll of increment! of ~ ~ Clerks and Accountants. 
1341-42. 
Reeolution rr. answering of questions put by non-officin.l Members on 
8ubjects, over which the Gov('rnol' Genera) in Council has contr9) and 
luperintendence, by Government members. 492-
Reaolution rr. repeal of nengal Regulation III of 1818. 2070. . 
Resolution re return to India of Mr. B. O. Horniman. 808·00. 

nANOOON-
Question re grant of oompensatory allowance. to the &taft of the Poatal 
and Telegraph Department in Presidena,' town. and in and 
Karachi. 1389. 

;BAnS, ·PREFERENTIAL-
Question ~ - granted li1 certain Railwan OIl soodll ahipped bl • 
pamcu)arDOD-IDdian )jne of .teamer.. IGH. 

• 
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RA'l'E8 (j~ L

Question no' appointment of a --. 1312, 1439 . 
• 

RAY, Mil. KUMAU HA1'KAU--
Gelwnd Discussiol/ 011 tIl!' I ;Ildget. 12:20-2::1.' 
Oath of Uffice. :.!. 

)43 

Questioll r" ac-tivitil's of the Indian 'fl'ade Commissioner 10 Londoll. 
J:)'). 

QUllf:ltionn admiuistration of minor provinces. 683·84. 
QuelStioll/T arming of population in Frontier Territory subject to 
l·uids. 1;8~. 

Question }'(' contributions to the Imperial Institute, London. 684. 
Question r/ eost of collectiou of revenue. 1314. 
Question rIO diRtuncc between Calcutta Ilnd Dacca. 440-41. 
Question J'f' distribution of quininll through Post Offices. 1314. 
QuelStion rt duty on imported hair belting. 2090. 
Question 1'1 employment of the A"my during Peace. 681>-86. 
Qucstion II; t'IllJJloyment of the Military to quell internal disturbances. 
2015. 
QUllstioll rf' ffllight Oil cement from Uwul'ku to Madras. 1315. 
·Question /"f' Hydl'O-Electric Hurvcy of lndin. 6t>4. 
Qllestion re improved methods of agriculture, etc. 685. 
QU(Jstion Te luuustry <fI.ud Agriculture. 684. 
Question rC late arrival of trains at D&ooa via Sirajganj. 441. 
Question rc loans to villagere by t.he Postal Sa.vings Bank. 2016-17. 
Question PC mall ufacture of paper pulp. 684. 
Question '1'(; pay Ilnd staff pay of British officers serving with the India.n 
Army. 2016. 

Question 're prdtlrentiaJ raltes granted by certain Railways on goods 
shipped by a particular non-Indian Line of Steamers. 2016. 
Question re preservation for Indians of the right of working up the 
material resources of India.. 1314-
Question re promotions in t.he Indian Army. 2090. 
Question 1'e pl·opolled metre gauge railway from Chittagong to Arakan. 
441-42. 
Question re Uuilway land held by RailwlllY authorit.ies in India. 469. 
Question re Railway lands on both sides of Railway Lines. 1314-15. 

ue~ti n re. Railway rating. 882. 
Question I'e redistribution of the va:rious Departments of the Govern-
ment of India. 683. 
Question 1'(: rllorgaIllsation .of the different Departments of the Govern-
ment of India. 683. 
Question r(! short.er RnilwlI:y route to Dacca from Goalundo. 1314. 
Quest.ion /'t: shuttle train between Goalundo and Rajbari. 442. 

'Question1'/' speed of train on the Eastern Bengal Railway. 441. 
Question rC training facilitios for students with forms receiving orders 
for the supply of Stores to Government. 1313. 

Question rc training of Indian foremen. ~. 
Question ~ troops employed to protect the different Frontiers. 2016. 

RAZANI--'-
Queation 'rc health of troops at RalDlak and - 18&. 

IlAZKAK- ' 
Queetionre hea.lth of trooPIJ at - and BauDi. 184.." 



INDU TO LKGI8l.ATIYl' A8SJUIBLY DEBATES. 

JtEOEIPTS AND EXPENDITURE-
Question 1'e total --of the Government of I Ullia. 1122.' 
Recommendation of the Governor Genera.) ... - uadol' aection ~  of ~. \! 
Government of India Act in eonnection with the lndian }<'inan<'e Bill. 
1888. 

REORUITS-
Su under If Indian Tenit.orial ~' l'l~  ". 

BEDDI, Ma. K.VENKATARAMANA-
Budget Dem./llDd for ,. Miaoellan60us DepartmentH" (Bl'itish !':mllil(! 
Exhibition). 18 ~. 

Oath of Oftloe. 2. 
Question re death amoDg mail runners and compensation a.1l0\ved 1,0-
their families. lUi. 
Question re expenditure on the British EmpiJ·c Exhibition. 21&1. 
Question 1'C expenditure on the Ecclesiastical Expl'nditurr. 1997-98. 
Question rt! Forests area undf'r the Government of lndin and revenup. 
derived therefrom. 1998. 
Question rc MiJita;ry DIplomatic and Con8ular Expenditure in Poraia. 
2000. 
Question rc number of cattle exported to 'i~ cOl1ntl'i('I, fOI' the laat 
two years. 484. 
Question rll number of officers perm ittocT t.o I'otiro un )lroportiou,1.b 
pensions. 1995-96. 
Question f'e Permammt Settlemont in Madras. lOO6·H7. 
Question rf'. propo&ed Ra.ilway between Hydt'rabad an (1 Delhi. 1997. 
Question rl! Resolution. pallBed by t.hl' Le~tiill ti  AII';"mhly and Ilction 
taken by Government thereon. 2111·12. 
Question re Sa.1t Factories in MlJ.dral. l00H-2000. . 
Question rr. IIChmnc fOT the 8opnration of jnclirTl\1 from Exetutive flllln· 
tions in Madras. 2111. 
Question re terms of reference of the Taxation Committee. 1999. 
Question rt! WireleBB Rrlnlch of thp Tt'J!'graph Department. 1998·99. 

:r:.EDUCTION-
See undf'r " Military AC{'ountR Offtoos." 

REFORMS-
Question re enquiry into working of -. 1707. 
Question re extension of --to the N. W. F. Provint'A'. Hl~. 

Question rr grant of further --. 33: 189, 190. 
Question rr working of the --. !8-29. 

REFRESHMENTS-
Quetltion r/! --for Indiana on the B. N. Railway. ~'i. 

REFRESHMENT AOCOMMOlJA'rTON·· 
Question re --on trains for Indillln p&II!()ngers. 87(\ 

REFRERHMENTS AT RAnWAY ATATIONR-
QuCl'ltion re contracts for the supply of -'. o.I4-1f. 

nEFlRESRMENT ROOMS--
Question rtl ::..-. at . Delhi Baihra:y Station. ert. 

REFRESHMENT ROOMS ON E. I. RAILWAY-
See under II Eut IncJiao Railway" • 

.... 



, 
RJ£lUNDS-
Buaget Demand for ,. --11. 1880. 
Dem8lDd for Supplementary Grant for --'.' .. I. 

REGISTRATION-
Indian - (Amendment) Bill--
Sef under " Ril1(I1)". 

REGULATION III OF 1818-
Question f'e arrests in Bengal under --. 771. 
Question ,'r. arrests under --. 66j-G. 
Re80lution 1',. repeal of Bengal --. 2043-80. 

RELEASE-
Resolution rt' - of Maulaoa. Bura.t Mohani. 1001-16. 

, Reaolution rt' --of Sardar Khllll'a.k Singh. 99~ 1 1. 

~ L

Question rt' --of the Workmen 'II Breach of Contr&otAct. 1300. 

REPEALING AND AMENDING ACT, 1924-
Auent to the --by the Governor General., ~18 . 

REPEALING AND AMENDING BILL-
See under" Bm(s)". 

REPORT(S)--

1" 

Question re action taken on the - of the Indian Sugar Oommittee. 
482. 

I Question. reannulI.I - of the Lady Hardinge Mcdical College. 210ft. 

Question I"t'-pnblica.tion of the - of the Guiana Commisaion. l00-1i7. 
Qucstion rf', publication of the --of the North-West Frontier Provinre 
InquiJ'y Committee. 129. 
Question re --of Oommiuiona and Oommittees. 1111-12. 
QueJition re - of the Seaman'a Recruitment Oommittee. 1311. 
Question re lupply to Member. of the Al8embly of all Indian Census' 
--. 1810. 

REPORTERS-
Question re employment of English - by the Publie ServicOll Oom 
mislion. 1106-07. 

RESEARCH INSTITUTE-
Question "e specialiBts .in the PUIIA --. 2081·82. 

hE SEARCH so HOLAn SHIP-
Question re --. 422. 
See under" Scholarships ". 

RESERVATION OF BERTHS-·· 
Question re - on Ra.ilways, 1273. 

IlESERVED SUBJEOT(S)-
Question re extent of control of the S, of S. and the Governmeni of 
India. of the Provincio.l - of La.nd Revenue. ~ ! . 
Question re - and ~ an e ed Subjer-ta. 4-1&. 

11.ESERVES- I' . .  • 

Question "e large - of nickel COin I, 13Oot. 



DSIDENT(S)-
, 

" .1 

QUEon re number of European _d Indian - &ad Politic.a .... t. 
in Indilll Btatea.lb. :, ' : 

&ESOLUTION(S)-

Exerciae of Mr. President's diacretion under Standing Order 8 (.) in 
the matter of the tranafer of --from the I8COndary to'the regular 
Lis' of'Busineu. 611-16. ' .. 
Queatjon re action taka OD certain --palled by the Oounoil of State. 
416-17. 
Question rtl increase In the number of days allotted for the discu.ion of 
non-official --. 1297. 

-Question re ---in the Le,iala.tive AlI88Dlbl, and Couucil of State. 
~ . 

Question re --passed hy the Legislative AaaemhlJ IIDd action tnlleu 
thereon by Government. 2111· b. 
--rt abolition of the Cotton Excise Duty. 20i0-43. 
--rtl adoption of meuurea for the convenience of [ndian Railway 
p&IIIIOngers. 1 ·~1 . 

- re amalgamation of the Indian Temtorial Force witla the Auxilial'J' 
Foroe. 123-61. 
---re answering of questions put. bl non-oftlcial Kemben on aubj_eta, 
over whioh the Governor Gen8ral in Council has control and supflrin-
tendenee, by Government Members. 486-94. 
--'::"-re approval by the Indian Legillature of Govt. C.ontr&eta. ..... 
---re con.titution of High Court& 786-90. 
- re grant of full .. If-gov8ruing Dominion Statuato India. til-a, 
148-401, 618-81. . • 

- f"tl greetinga of the Aaembl, te the Labour Part,. 148-66. 
--f"e grievances of the Sikh community. 949-92. 
--1'1: imposition of • counter .... iling duty on South AfricaD 00&1 im-
ported illto India. I86-3J8. 
--1'e Muhammadan Repn)lI6Dtation. t6i, 772 . 
• _-1'1: Muhammadan repreeentation in the Imperial and ProTincieJ 
Legislaturell and in the Government Services. 485. 
- 1'e ratification of the International Convention for the 1Iupp1'8lliOil 
of the circulation of, and traffic in, obscene publication.. Im-38. 
'-re reduction of Provincial contribution. 330-46. 
--re release of MaulAna H'~l' t Mohani. 100-115. 
- re release of Mr. Gandhi. m. 
--1'e release of Sardar Kharak Singh. 992·1001. 
- 1'tl repeal of Bengal Regulation III of 1818". !I043-eO. 
--1'e return to India of Mr. B. G. Horniman. \ 791-818. 
.-re separation of Ry. Finance from General' Finance. ... n .... '. 
1316-18 • 
. - re tendera for Government Stores. 8!O-4R. 
--1'e Transferred IlUbject. in the Provincell. 820. 
--re veating of the Revenuell of India in the Governor General iD 
Council. 484-86. 
8V.tement (la.jd Oft tbetable) re action taken by Gonl'llDlftt .... rt;aj. 
- p&8lled"1 the Council of State. 817-11. ' 

RBTJTfEMENT (COMPULSORY)-

8" under "lIi1ital'1 A .... n .. »-p ...... ". 



RETIRING GRATUITY-
Queation ,., grant of - t.o g&letted officer. of the :1<:. B. Rai!"ay_ 11& • 

.RE'fltENCHMENT(S)-
Question f'e --on the E. B. Railway. 11S. 
QuestIon re --. in expenditure UDder "Audit", 110. 

/'.:. Queation ·t'e --in expenditure under" General Admjnilltratioll n. 110. 
Que3tion re --in expenditure under " Irrigation". 110. 
Que::Jtion rt' --in expenditure under" Jails, Police, etc.".· J10 ... 
u~ ti n re - on the G. I. P. Railway. 1388. 
Question re --of Indians, Anglo-Indiana and Em'opunll on the 
~. B. Railway. 118. • 

~ueatt .n ,.6 --on lndiau Hail way II. 4B. 
Question re ---in the Indo-European Telegraph DepartUlent. 110. 
Question ,.6 --in Military Services. 58, 106. 
Queation re ----in national expenditure. 199. 
Queetion re ---OIl' the North-Western Railway. l:i9. 
Question re ---in Politica.l Expenditure. 110. 
Question re ----of po.tmen in the Nadia DiviaioD. 189~. 

Questioll ,.e -----in the Posts and Telegraph. Department. 100-10; 

QueetioD ,.6 _.--of .uperior o.ppointrnp.nts in th" SocTlltlnia.t. 11 (l9:;10. 

"RETRENOHMENT OFFIOER--
Question re report of the --on the Claims Branoh of 1hll n. 1. P. 
Railw&7. 13M-e9. 

BEU'l'ERS LIMITED, M&8Sas.---
. Queat.ion re pa.ymtlnt to .-.. -for l!Iupply of their DOWI i(,,~~. Ho-·n . 

.R.EVENUE-
Question re Bel'lir '--. 1613-1'. 
Question re coat of colJll(.1ion of -.-. 131'. 
Question re 1088 of opium -' -. 193·9.&. 
Question re --from income-ta,x in t.he Punja.b. 187. 

UEVENU 1£, COLLECTION OF--
See under "Revenue". 

REVENUE DEPARTMENT-
Question re employment of 
Bombay and Sind. 120. 

men of---to uo income·tAx work in 

REVENUES OF INDIA-
Resolution re vesting of 
Council. 48-(-85. 

the In the GOvernor Generl1.l in 

'RJ!VENUE, POSTAL-
Question re surp]us --. 687. 

REVENUE SETTIJEMENT-
Question re extension of the term of - in the U. P. ill4. 

RHODES, SIR CAMPBELL-
Alleged Pact hetween Government and the Nationaliltt Part1. 
Budget Demand for "Customs". 1403-0& •. 
Budget Demand for" Joint Stork Companies". 1888-89. 
Budget Demand for II Ports and Pilotage". 1805. 
Bud,et Demand for· /I RAih,are-Workiog Expe .... ". 1606. 

• 

1781. 

Lt 



RHODES, Sla OAMPBELL-contd. 
Demand for Supplementary Grant for " Custom. ". ii8-i9. 
Election of --to serve on the Standing Fiuance Committee. 984. 
Election of --to. the Standing Conunittee for the Department of 
Industries and Labour. ~1. . . 
herdIC of Mr. IJreaident'l diacretion under Sto.nding Order 8 (4) iD 
the matter of the tranafer of Resolutions from the II8COndary tQ, ~. 
regular List of BUlin8ll. 614. 
Exprell8ion of e ~ at the death of Mr. G. M. Rhurgri 1432. 
General DilkluMion on the Budget. 1 ]9'1·98. 

Ind¥n Finance BiU-
Motion to consider. 1941. . 
Indian Penal Code (Amendment) Bill (Ameudment of section 376).--
Motion to refer to 'Select C.onunittoe. 1( '1~ . 

Oath of Office. 3. 

Question (Supplemt'lntary) re accident OIl the RQhilkhand and Kumaon 
&ilway. 1966. 

Question re archa!ologica1 and historical diBOOveries at Raiainll.. 888. 
Question rt: countervailing duty on South African Coal. 1809. 
Question (Supplementary) rc inquiry into working of Refol'lXl8. 1707. 
Question (Supplementary) 1'(' protection of the steel industry. (88. 
Question (Supplementa.ry) re u li('~ti n of tho R.port of the Tariff 
Board on the Steel Industry. 5117:1. 
Question (Supplementary) rt: Vizagllpata.m HarOOur. 411. 
RellOlutioll rc approval by the Indian Legislature of Government. 
Contracta. 618. 
Uosolution re ~ ant of full aelf-go"erning Dominion Status to India. 
376-79, 626. , 
Uesolution re impoaition of a coul1tervailing duty on South Alrioao 
Coal. 319·2l. 

Reeolution ~ ati i ~ti n of the Iot.ernationaJ Convention lot' the sup--
preseion of the circulation of, and traffic in, ~ne publicatinnl. 
1333, ~ 
Resolution rf! tenders for Government Stores. 6. ... 41. 

RICHEY, MR. J. A.-
Indian Cotton 0e18 (Amendment) Bill--
Motion for leave to introduce. 126-17. 
Motion to con.ider. 176. 
Motion to pa.u. 176. 
Oath of Office. 1. 

ROAD(S)-
Question re feeder - from Madhobdi HAt to Jinardi Railwayatation. 
1126. 

R1BERTS, MR. C. 8.-
Question n appointment of --8.11 a Cattle Rnngftr in the Publit'! Worb 
Department, Delhi. 1716. 

ROHILKHAND AND KUMAON RAIWAY-
Question re nccident on the --. 1004-88. 

l\()Hftl KHANPUR-
Question re dera.ilment on the --HCtion 01 the N. W. Bailw,.,y. Ilee. 



UfDBX TO LlIOISLATIVB ABSBKBLY DBBATB •• 

80LLING BTOOK-
Quelition ,.e renewal. of, and addition to, rolling etook. 894.. 

BOY, lb. B. C.-
Election of '-.-.. -to the Sta.nding Committee for the Home Depart-
ment. 400. 
Oath of OfIice. t. 
Question re additional trains for incoming Foreign Mails. 688. 
Question re applicant for vacancies in the Geologica.l Survey of India.. 
434-36. 
Question 1'~ article in the "A. U. Patrika" headed U Serious E. I. 
Railway Grievances." 1306. 
Question re "C" and U D" Type Unorthodox Quarters at Raimn ... 
1113. • 

Question re closing down of Hridaipur Station. 689. 
Question re complaints by IndiallS i~ Kenya. 1111. 
Question rc COllt of Commisfiions and Committees. 1111. 
Question re COllt of construl--tion of different claBl!eI of Railway ~ ia e . 

1618. 

Question 1'('; cost of free Railway passes I\nd P. T. Os. granted on certain 
Railways. 1126. 
Question re. difficulties of small collieries in the matter of wagon supply. 
1138-39. 
Question re entitled passages to the United Kingdom. 1617. 

Question re expenditure on construction of I, II and III class Railway 
carriages. 687. ' 
Question re express and slow third class trains. 688. 
Question f'e Forest College "t Dehra Dun. 690. 
Question re free Railway passes and P. T. Os. granted in 1923. 1126. 
Question re Geological Survey of India.. 434. 
question re Government serva.nts and membership of the Anglo-I"dian 
Empire League and the Anglo-Indian Association. 1277-78. 
Question f'e grants for Commissions and Committtles. 1112. 
QuestIOn re grievances of Postal clerks. 676. 
-Question re High Court Judgeships for members of the 'Provincial 
Judicial Service. 44-45. 
Question re import of mat...hes. 689. , 
Quostion re import of splints, veneers nnd empty match boxes. 435. 
'Question rc imports of veneers, splints Rnd dummy ma.tch boxes. 089-90. 
Question re latrine accommodation in carriages of all classes on the 
East' Indian Railway. 1306-06. 

'Question re !ftImber of third claRII eltrriages on the principal railways. 
687-88. 
Questions ,./' propaganda work in America by Mr. Rustol1lji. 411, 1277. 
QlItlstion ,'e Provincial contributions. 690. 
'Question re Ra.ilway qua.rters for Europea.n!l. 1112-13. 
Question re Railway quarters for Indians. 1112. 
Question "e reports of Commissions and Committeet'o 1111-12. 
Question rtl restrit.-tion of number of free Railw!l.Y passes and P. T. 0.. 
IlS!}. 
Question t:tl revision of the Rules re grant of free railway paS88S. 1126. 
Question f'e size of bed rooms in II D " type qua.rters in Raisina. 1114. 
Question 1'(', size of rooms in orthodox and unorthodox qua.rters at 
Raisina. 1118-14. 
Question re storage  of 000.1 at Ballygunge Ra.ilway Station. 1111: 

• 

• 



• BOY. lla. B: C.-corHtl. ", ", ," '.' 1 ,,~ " 
Question fie .appl,. to iIle Aue.rw.l,. Li ~ 1' of ,"rt&in ArlQ1,.h1foA! 
tiona. 1817-18. ' '  '  ,  , - , '-"" '. '7 
Question' Nl teodeJ'8 for loeomotivetl. 1139. "  '  , 
Qneetioo Nl third ,clau.,ri ... (Nl Englillb ContiDeatal Mid' UidiaD 
Rail way&. 888. '  . 

Question Nl third cl&1J1 Mrriagea on the PunjaJJ ~ iL ' ~, 
QU68tion ','f: unOrthodox and ortliodox quartert ~ Bajaina. lli6, 
Queetion t't'! unorthodox quarters at RaiaiDa. 11. 
Question re various allowances of married and unmarried nr!tiJh 
Offiet\rtI an d Ik'ildiers:. 1818.. 
Resolution re overclOwding of. third cla8llt'll.ilwA.y (,. l'l'ia ~ -687. 

ROY, Mil. K. C.-:' -
Appointment of '--to the LioJ;'&ry Comwittt!.c.446. 
Election of --_ .... to IUr\'O ou thtl Stsliding Finance Corclnlittee. 284, 
Eleet:oll of ~ to the St n~in  COlnmitt.e8 for the Department of 
·Indu.tries and Le.bour. 401. ' 

Indian Ta.riff (AmnDdment) Bill-
. Nomination of membors of 1St1loot CODlluiCrtefJ. 7Q8. 

Oath of Office. 4. 

Question re activitiea of MUla Khan in W uiriatMt. "'440. 

, \ .. 
Question (Supplementary) rt: appointment by the British Cabi .. net of .. 
Committee toooMider Indian Aftnir& 18'1a. 
Ql1elltion.1't: delay in the pnhlication of the report of the Fiji Deputa-
tion. -278. ' 

'Quel!ltinn (Supplementary) 1'~ grant of f\trther Reforms. 83. 
Question re health of troops stationed Ai Razmakand a ~ui. 18-4. 
Question rf honol'll-l'Y Presidency a i :l'~te . 1 MO . 
. Question "1' Kenya Immigra.tion Ordinnnce, 1.77. 
QUelrtiOJI rf' Kobat Rnd Landilrotal mU.rder gangs. 183, 
Qu('stioll (Supplementary) rr}O'C&tion of troops at MUlaffa.rpur, 1101. 

Question re position of Dills pending in the Indian LegislAture on' the 
qiHllWution of one Chamber. 1442-43. 
Question re proscription of Mr. Ramsay Macdonald's book "The 
Awakoning of Indin ". 186-M. 
u~ ti n (Sqpplementnry) re protection of the Steel Indulltry. 438. 
Quc!ltion rr. ~ mmendati n of tIle Imperial Conference for the torma-
tion of a. Committee to ('onllider the "tatull of Indiana in other parts 
of the Empire. 277. , 
Question 're reduM;ion in thr lIumhet· of F.xt'clltiv(\ Councillor. in Beogu. 
13liC>. . 
Que.tion (Supplementa.ry) rc orodn] reports from Provincill1 OnVI'rD-
rnentlt on the working of the llprorms. 2ft 
QueRtion re tot/l.J strength or thH Coundl M India,. 1349-&0. 
Question r(; triba.l l"aidB in the T ndull pla.in8. 183. 
~ Juti n re grant" of self-govflTTlingDominl0n Statll~ t,o IndiA. .. 548. 

R'1YAL AIR POnOE-
. Question rf'. Europe",n recru ita for tho --. 2094. 
Question re Finance Section 01 tbe -. Head tt.m 8~ 1995. 
QUMion rf! motor vehiqles for thfl --. 1995.' 

:ROYAT., ARMY MEDICAIJ CORPS OFFICERS--
Quelftion 1"t'! 1. If. !R. and -. ft4-la, 

~ .. ,. 

. . , 



• 
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,JlOYAL CALCt,rTTA U ~' CLUB- , 
.... ~ . 
• ..:!. 

"¥, 'Question re alioDation of land at Barrackpore to the ~
ROYAL INDIAN MAR1NE-
Question ,., diapoaaJ of ships and boe.ta belonging to the --, --. ~. 

Quem.on re retrenchment in the -. 24. 

&OYAL INDIAN MILITARY COLLEGE-
Queation re Bengal students for the -, Dehra Dun. lSM-IS3. 

'OYAL MAIL SERVICE OFFICIALS-
Question re recoveries frQm ---for loss of insured article .. '7()j. 

R()YAL MILITARY ACADEMY, 'WOOLWICH-
Question re Indian ,.'ontributions towards the --. "12. 

ROYAL MILITARY COLLEGE, SANDHURST-
Question 1'e selection uf Bengal students for the --. 1363. 

RULES-
Question "e -- under section 67 of the Government of India. Act. 1897· 
1903. 

Ul. : iU(~

--by Mr. Chairnllln that the discussion of what happened in the 
• territory of nn Indian Htate is not in order. 1689. 
----by Mr. President 1lbat amendments of substallce Cflnnot be introduoed' 
in a con80lidl\ting Bill. 1324 and 1326. 
--by Mr. President that the Chair cannot allow, as a rule, a motion to 
adjourn consideration of a propositil'n merely in order to give prefer-
ence to another item. 2041-
--by Mr. President that the disl'uBSioJ). of incidents occurriug in tha 
territory of an Indiall State is not in order. 194Q. 

--by Mr. President tliat the discuBSion of the salt tax under the 
Demand for .. Su.lt" is not in (:rder. 1424. 
--by Mr. l)luidcnt that the disQussion, either by way of Resolution or 
on a Motion for Adjournment, of ma.tters relating to the relations of 
His Majesty's Government, or of the Governor General, or  of the 
Governor Gencral in Council, with any Prince or Chief, or to the 
administration of the tm·ritory of any such Prince or Chief, cannot 
be a.llowed; and the fact that such territory is temporarily under the 
administrution of an officer appointed by Government is irrelevant. 
'923, 024, 925, 926. . . 
--by Mr. Pretlident that during 'the discussion of the Dema.nds for 
Grallts, if 11 general discussion takes place on the m:)tion to omit the 
first Demand, no further general discmssion can arise under any,other 
motion to omit other Demands. 1378·79. 
--by Mr. President that during the discussion on Demands for GrSl.nta, 
II. reduction can be moved. in order to raise a question on the portion. 
whicli fall under the voted portion, nnd not on that portion which 
is not OpCil to actual reduction by thl' vote of the Assembly. 1647. 

---by Mr. President that the,Ecclesiastical Dcptt. can be brought under 
4iscu8sion during tIle consideration of the Demands for Grants. but 
it cannot be the subject of a reduction. 1747. 
Question re ferry service between --and --Ghat., 121-22. 

--by Mr. President that motions for reduction in relation to cartail! 
non-voted items waioh are t.h.rOWD open for disousllion cannot be 
allowed. 1646. 



.. 
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.UU (S~. - . 
. ~ by lb. Preaident that a motiOll lor recommittal of Ii Bill to ~ ... 

Committee muat be juatified on the ground either that the Select Oom-
mittee have not adequately conaidercd the Bill or that unforeeeen eir-
stances have arieen .inee they conlidered it. Di8, 918, 930 . 
..,..--by Mr. I'reaident that queations cannot be asked OD .behalf of a 
Member who haa not taken the Oath of Oflice. 32. 
by Mr. President that when the nouse pall8e8, by a majority, either 

& ruotion that a Bm be taken into oonsideration or the alternative 
motion that the BiU be referred to Select Committee. it atanda CODl-
mitted to the principle of the Bill. T'76-

RUPEEb-
Question ~ commi8lioD chal'ged for changinft -. 1304. 

U~H LL 1 S, Ma. I .. F.-
Oath ·of Office. I, 1607. 

RUBTOM.TI, MR.-
Queetiona re propaganda 'llfork in America by --. 410, 411, 15177. 

8 
• oSABARMATI- w 

Question re running of tho evening train without lighta between 
and Dholka. 1343. 

lUDIQ HASAN, !b. S.-
Oath of Office. 2. 
Question NJ appointment of an Indian as Member of the Rail ... a, 
Board. 469-7Q. 

Question rc Indian IIOldiers employod in Mesopotamia. 469. 
nesolution rIO grieVAnces of the Sikh community. 990. 
Resolution re l'elc&8e of Maulana Hunt Mobani. 1001-3, 1016. 

i:l.ALT-
Budget Demand for" --". 14»"3-218. 
Question r,. cOntlumption of --in India.. 16j. 
Question rc effect of enhanced duty on consumption of ---. 183. 
Question rc imports of foreign eugar and ---. 1348. . 
Question re laying on. the table of n sta.1iernent showing the qU&Dtitiea, 
rates and revenue on -"-. 149. 
Question re rostrktions on the mallufacture of e"'rtb-. J363-64. 

13ALT DUTY--
Question r(: contribution to Burma for the collection of the -----. 1867. 

,BAL'l' FACTORIES-
QuP.l!tion rr --in Madraa. 1991-1000. 

SALT TAX-
Question TI'-duty reali&ed from the enhanced --. 136-36. 
Question re effect 01 the enhanced --on the working man'lI e~D  
1903. 

SALUTES-
Qap.stiOD ~ ooet' of - to high Government oft\uiall!. 876. 



tiUARTH, XL N. K.- .  . '.' 
Election of --to the StaJlding Committee for the Home Depa.rtQaenl; 
400. . 

Indian Penal Code (Amendment) Bill (Protection 01 minor girls)-
Motion to refer to Select Oommittee. 178. . 
Oath of Qftiee. 129. 

:SAMIULLAH KHAN, MR. M.-
Oath of Office ,3. . 

SANDHU, llB.-
Question re termination of tbe service!l of --ahd Mr. KUlD&I', tem-
porary engineer!l. Public Works Department, Delhi. 17i9-26. 

tlANDHURST--
Question re Indian Cadets at --. 659. 
Question re nomination of Indians for --. 412, 1293-94. 

SANTItAGACHI-
Question re opening of the --Vishnupur Branch of the Bengal 
Nagpur Railway. 948 . 

.gARDA, RAI SABIB M. HARBILAS-
Oeneral Discullsion on the Budget. 11M-56. 
Oath of Office 3. 
Question (Supplementary) re establishment of a Unive1'8ity at Raj-
put.ana. 138. 
Question f'e local foremen on the llombay, Baroda and Central India 
Railway. 1000. 
Question re numher of European and Indian Residents and Political. 
Agentl in Indian States. 1005. 
Question re number of Indians holding medical appointment!l in the 
Political Department. 19»5. 
Question rc Rajputanu Uni ~ it . 691. 

Resolution re repeal of Bengal R!lgulation ITI of tAlA. 2057-68. 

-BARFARAZ HUSSAIN KHAN, KBA. ... BAHAOUR-
General Dicussion on the Budget. 1143-40. 

]ndian Mer('hant Shipping (Amendment) BilI-
Motion for leave to introduce. 209. 
Motion to circulate. 1071-72,. 
Indian Penal Code (Amenument) Bill (Protection of Minor girls)--
Motion to refer to Select Committee. 171. 

, 

Motion for Adjournment to discuss the refusal  of passports to the pro-
posed Indian Dekgl\tion to Turkey, Persia and certain Arab States. 
2218-19. 
Oath of Offioe. 3 
Question ·rr. aumission of Indians to the Royal Military Aoademy at 
Woolwich. 1295. 

Question re Alambagh temple disJlUttl. 1439. 
Question re allowunces drawn by officers of the Imperial ServiC61. 
1706-07. 
Question re amendment of the Income-tax Act. 1439. 

Question re appointment of a. Rates Tribunal. 1439. 
Question rl'; appointment of Indians as Traffic Inspector!! on railWAY" 
1889. 
Que.tion re Bengnl NaJZ:}lllr RIl.UwllY griovnnct'll. 2181. 



SARFARAZ HUSSAIN KHAN, KHAN J l1 ~td...:· ." 
',Qu_Oa N ... )hi.-de Order ft votiag for a 1l ~ S  .. .j~· andi la.te~ 

117.. .  . '. 

Q1aNtien·ft· eaaualtiei due to derailment on tIM Ilohri-Khanpw-Ioetion 
01 ,tbe North WeeternAailway. ilC18. ." 
Queetion re clOOng of the N ilganj branch post .08. 11'70. ' 
Que8tion re oortUpondence relating to the Protection ofPrin088·Bill. 
li98. '. : 

Question .~ dilpenaary in Raimna. 19M. 
ueiti ~ re employment of Indians in the Foreign ILDdPolitical .~ 
AI'IDJ Department&. 15l98-9'1. ". 
Question re emplOJDlent of blClian BOldiers in M8IOllOtamia. 1296. 
Question re establishment list of the office of the High Commiuioner 
'for India. 1274. 'J 

Question re cstablishruent list oftlw 'vario_s Departments of the Govern-
ment of India Seeretariat. 1274. 
Question re eata lia m~nt roll of the Railway staff. 1274. 
Qu ... ion re upenditure on the Ecclesia8tical Depal'tmt)nt. 1440. 
Question re e i ~ti n of the present oontract for printing of &tampa. 
1276. . .. 

Question rf extension of tim~ for the gunerlll dillCUMion of the ud e~ 

1963.. 
Question rc Frontier Inquiry C·ommitw6. 12131-82. 
Question (Supplementary) )rt! grant of conveyance nllowan08 in Simln,. 
to Membertl of the Indian Legislature r('siding IltLongwood Hotel. 
2167. . : 
Question rt! grant of leave to recruits of the 11/19th Hyderabad ltegi 
meot {Bengal) of the Indian Territorial Force. 2160. • 
Question ~. inereaBe in the number of daYK "notted f01' the dill<'1l88ion 
'of' non-offieial Resoll1tiooa. 1297. ; 
Question rc iJlcrements of Postal Inspectorll nod Head Glerka to Superin· 
tendent! of Post Offices. 694. 
Question re inter elsss' n.~ mm dl1ti n on t,he Up nnd Down Punjab 
mails. 1 ~ . 

Question re Kenya Immigration Ordinance. 686. 
Question rt: Lady Hardinge Medica1 College and Hospital, Delhi. 1298-· 
!)9. ' 

u~ ti n re liability of ~in  companies for Mlcidcnta to . aS8~ 1 e  •. 
129i)·96. ., .. 
Quest.jon re Longwood Hotel, Simla.. 1282-85. !O12-14, 2171. 
Question re military expenditure. 1108. 
Questiou re mortality trom cancer. 1"1. 
Question 1'e l{ulta.n Mus1imB and Income-tax. laG}; 
Question 1'e nomination of IndianR for ,Sandhurtlt. 129394. 
Question ~. number of l'e ea ~  I'IpecioJi8ta in f.he PIt'" Rellcnrch Jtltltitute. 
2051-82. 
Question rp. office rBtabliahment for the Indian J.J i81atul'~. 686. 
Question re opening of Do Central Radium Inet,itnt,j,. 14:40. 
Question rc overcrowding in trains. 2170. 
Quesfion re pas8cngera.gentR at railway BtI\.Hona. 8fl3. 
Question rp. JllI.uenger guaTd.. 892-IX). . 
Question re p&RBenger gU&t'd8 on thIrd e1&811 eJ:prf'1'I11 pnRK0nger ~~ ina. 
893. .  , 
Quellt.jQn "." pay of Postal TOlpectore ~  Ilet!.d Qlorkfl t.o ~n .e in , !l~ent .. 
of 'Poat OffiCCllJ. 19 9~· . 

• 



SA.RFA.&A.Z HUSSAIN KHAN, KHAN BAllADuJ&-cuntcl. '. ~. . '; . . . 
. , . 'Quelmon ',,~ pension of one Bedar Ba.kht. 1361. 

Queation re perlonnel of the Oolonica Oommittee. loo. • 
Question re Postal Inspectors and .He~d Clerke to Superinwndent4 of. 
POlt 01lioes: &93. '  .  . ..... 

'Question re predominance of EUfClpcan offictjra in the 'PU8& Research 
Institute. 1108. 
Queation re presence of Government servanta at meetings of theCongresa 
and other political associationl. 1287. 
Question re printing of stamp a in india. 1 ~. 

Question f'e protection of the steel industry. 12Sf&!;. 
Question "e quarters for the European and Anglo-India.n staff of the 
Delhi New Ca.pital Railway. 131a. 

Question n: qua.rters for the Indian l.It.a.ff of tho Delhi New Capital 
Rail".y. 1312-13. 
Question re questions relating to Kenya.. 686-
Qlwstion 1'C raeial inequality on the Eastern Bengal ail l~ . 2171. 
Question re Radium Institute at Ranchi 1440. 
Questioll f'e railway connection b('tween Muza.f'fatpur and Sitamarbi. 
1288. 
Quest,ion f'r railway quarters fOJ' E1Il'0pean and indian Staff. 1273. 
QUC!It-ion n refreshment, rooms at Delhi l'/lilway sta.tion. 677, 
Question Fe replacement of certain military 011ker8 ill the Political Depart-
mt:nt hy CIvilian!!. ]298. 

Question re resolution adopted a.t a general meeting of British Guiana 
Indians 011 the 22nd November 1923.  1358. 
Question rc I'lltrcnehment of superior appointments in the" See.n'tariat. 
1109·10. .' 

Questioll n; lIepa.l'ate entrance gates fol'· [('male 1'811sc1lger!l at Hnwrah 
Elta.tion. 216L 
Queijt;ion r{' 51'parllLo fntl'anCes to the Uowrah and Sea.ldnh railwny stu· 
tiolls {OI' mitt" and female passengers. 2169-70. 
QueRtion t~ sett.lement, of financial oxptwditul'e in dispute between the 
Home and Indian Governments. ]706. 
Qucst.iOIl Tt' staff nnd!'r the High CommiRsioner for Jndi.a in receipt of 
more than ~ . 300 a month. 1298. 

Question rc At,ate prisollflrs in thi" Central Jail, Alipur. 1108-09. 

QueRtion 1''' Rtol111agc of the Down l'llnjab Mail at Patnn City station. 
2165. 
Question 1'/' superior "ppointments held by Indians in' the S(lcretariat. 
1109. 
Question 'l'P, .third clasR IHtssengel'1< OTI the Eastern Den gill Railway. 
2160-61. 
Question re transfer of railway pasaengcl'I from-a lower to /I, higher 01s,s8 
of compa.rtment in cases of overorowding. 892. 
Question rr use of Longwood Hotel by commercial t.ravelle·rs a.nd other 
members of tIltl public. 2014. 
Question rt' VnFlad-Boraad.Kataoa Railway. 1281. 
Question f'e wOl'kinp: of the Bengal and N orth-Western RailWAY. 2082-

83. 
Resolution re approval by the Indian Legislature of Governments COM·. 
tracts. 601-09, 619.' . 
RellOtution "" repeal of Bengal e~\llati n ITl cv. 1818. 20M}-1I2, 2069-70. 

a 
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-IAlI.GODA-

Queetoion rr propoled railway from Gujrat to --and Xhuehab: 1018-
10. • 

8A1UfA, 'l'mI BOR'BLI SIB NA.RAStMHA-

Budget DOOl8J1d lor" General Administration ". 1743, 1'741, 1750·1'7p' 
1 ~1 . 

Budget Dell1&lld for " Education II (Grant. to Universities). 1846-41. 
Budget Demand for " Foreat8 ". 1(63. 
Expre88ion of regret at, the death of Mr. G. M. Bhul'gri. 143.'l 

• 
SAPRIT, SUt TEJ n.AllADUB-
Question "" ex.penditure on the deputation of ---to England. :!~  • 

.sATARA-

Queetion re cost of the - Koregam brancb of Lbe Madras &loUd Souibel"ll 
Mahratta Railway. 1048. -

-SAUOOB CANTONlrlENT-
Question f't conversion of the Sadr Bazar of the - iotA.l II. municipal 
committee. 2089. 
QuelltioD f'e income from cuJturable Jands in the -. ~. 

-SAVINGS BANK, POSTAL-

Question f't loans to viUagel'l by ~e ---. 2016-17. 

SCHOLARSHIP-

Question ,'e grant of - to Indian. for rl"lIeareb work. 13 •. 
Question re. --for the technical training abroad of Indiana and Anglo-
Indiaua. 436-3'i . 

• scnooLS-
Question re Army Training -. 188. 

sCIENTIFIC DEPARTMENTS--

Budget Demand for" Other -". 1S.~. 
Sea Customs (Amendment) Act, 192.4-:-
Assent to the - by the Governor Gt'!II('tsl. 2183. 

Sea Cultoma (Amendment) BiU-
See noder " Bi1l(s) ". 

SEALDAH RAILWAY STATION-

Qucation f'e separate-entrancel for male And f .. mAIt' pas.engers a.t the 
-. 2169-70. . 

S.EA.MEN-
Quest.ion rc grievances of Indian -. 708. 
Question 1'r, Indian - under the WOl'kmcn's (!ompenll&tion Act. 1300. 
Question rt1 recruitment of -.-. . 418. 

d~ ' 'S RECRUITMENT OOMMITTEE-
Sl'.IJ- under II Committt'8 " 

• 



lNDEX TO J.KGlIU.AT1VH A8l1EMBJ.YDBBA'l'A. -, 

SEO:aETARIAT-
QIle8tion f'e a.ppointment of 1 ndiana 110 .uperior po.tAs in the '-,1M. 
Su" Dafiry(iNl) ", .. '  , 
Question re eatablisruneut lilt, of the various Departments of the Govern 
mcnt of India ---, '1274. ' 
Quostion re retrenchment of superior appointment ill the --, 1100-10. 
Queation1'c superior appointments held by Indiana in tbe --. 1109. 
Question re superior appointments. '73, 

SEORE'r AlUES-

Question ~ appoiutment of Indians on the J.. C. S. cadre &s ----a.nd 
Deputy Secretaries. 907. 
Question 1'f', travelling allowancE'S of. Member!! of the Executive Council' 
Ilnd -'---. 663·64. 

SECRETARY OF ElTATE FOIt INDIA-
Budget Demand for .. :EXPCllditure in England under the control of the 
--". 1881. 
Question. re agency fUllctions discharged by the --on behalf of the 
Government of India. 1117-18. 
Question re balance in the hands of the --on the 31st March, 1928. 
160-51. 
Question ,'(' Colonial banks and firms on the borrowing list of the --. 
12tH. 
Question "e extent of control of the --and the Government of 'India-
ovcr the provincial reser\'cd subject of Land Revenue, 94.7-48. 
Question re power of vct.o of the --, 906-907. 

SECRET SERYICE OONTINGENClES-

Question ~ eltpenditurtl on -. -. 2167. 

SECUH.ITlES-
Question n: commission 011 t.he purchase and ~le of -'. 1291. 
Question rc printing of ---, stamps and currency notes in India. 1301-
02. . 

SEOURITY PRESS-
Question' re location of the experimental --in Delhi. 1302. 

SELECTION GRADE APPOINTMENTS-
Question re --in t.ho Post.al Department. 1361. 

SELF -GOVERNMENT-
Resolution rc ~ a.nt oilull self-gmerning Dominion Status to India. ftl-
22, 348-401, ~] 8·82, 709,69. 

SEitVICE(S), ALL-INDIA--
QuestiOl're recruitment of the Indiall I\ristocracy to the --. 181. 

SESSION(S)- ' 
Discussioll "c MIL,}' ---in Silllia. 1738-41. 
Quest.ion re AutuulD --of the Central Legisla.ture. 1186. 



SETALV AD, SIB OBDrlANLAL-
; : .ppoiD ........ 'of ~ t,o be .. OhainDaa OD. the ,pelle!. !-. '.' " 
General dilcuatrlon on the lIudaet. lloo-N, 1.7. 

::--, , Jadi.a ~  .. Bill-:-- ,:, 
Motion to refer to Select Committee. 1 ... 

(, <Mth,of OfIloe." S. 
DeeolutioD ~ ,reduotion' of the Provinoial Oontribution.. ..... . " 

, . , 
SHAPE1£, KAt1LVl 1lUlLUDIAD--
Budget Demand for CI StamPI'''. 1467-08. 
Motion for AdjourDment to diacull tbe refusal of PMaportt to tbe pro-
pOled Indian Delegations to Turby, Peraia and nertain Arab Statee. 
1217·n. '  " 
Oath of O8ioe. 3. 

'SHAFI, TUI HON'BLI Sla MIAN uH l . ~ 
" ButJaet DemaQ,d for "Oenera:i Adminilltrat.ion n. Iii'. 176&-66., 

:SllAlIJABANPUR-
Question n expenditure on the .Army Clothina It'actorJ, ----, 163·64. 

:SBAXURPU1t-
QUelltion n i.,ne of tick eta tor - .tation. IODY. 

;SHAXS-UZ-ZOHA, Kuu BAUADUU'--
t>iecuHioa f'e )(aY,8e"inn in Simla. 1731. 
Oath of OtIioe. 17 •. 

. Sll ~
Querrtion re railway 'lODDt!CtiOD between Oa78 and -_...... 89O-OJ, 160T-oe, 
1703. 

'SHIPS-
Question rl'. diapOllal of--&Irti boat« belonging to the Boyal Indian 
lIarine. 24·11. 

~.a: S, ENEMY-
Question ,.e proAt. eamedon -'-. 11>1. 

8HIROMANI AKAI.! DAL-
Discn_on relating to the - on t,he motion for reduction of the 
Demand under Bub-head "Home Department". 1676-'77. 
Question re the declaration of the Shiromani Gurdw"raPrn.bandhal: 
Committee and the - ". ulllawfu) a.sociations under the Criminal 
Law Amendment Act. 47i. 

'SBIROM'ANl GURDWARA PRABANDHAlt OOMMITTEE-
Disculision relating to the - on thn motion to rlldu"" the demand Imdfll' 
.rub·head "Home Department". 1676-'7'7. 
QueatioD re the declaration of the --and the Shiromani.AaU Dal u 
wnJawful a'lIlociation. under t.he Crimina) La" Am8ndma.t Act. 471. 

l~t!t! lmder .. Committee ". 

'SY KAUNO BA-
Oath of OJIR. I. 



JJfI)JIX TO LBGI8LATJV8 AUIIIQLY AD • .,.. .•. 

BIALKOT OANTONMENT-
QileltiOD re appeal of the, resident. 01; oSi.J;"(A; ~ l.iU8t ,\et·tai~ .:eiolaUoD.l 
of the --Committee. 904-06.' 
QueatiQn re erection of platforma by the .... ldent. of thfl --buars, 
900-06. 
Qnestion re removal of platforms erected by the ,resident. of the -, -
baaaar.. 906-06. 
Question ~ rent for platforms and sites by resident.' of th. --. Q06-OI. 
Question ,.~ residfintiaJ area in the --baza.n. 906-00. 

8IGNALLERS-
Question re frce quarters for ---Oil the n~at Indian' Peninlulo. R&il-
way, 694. 

'SIKH(S)-
Question re policy of the Punjab Government towards -'. "',. 
Question re --in certain Government offices.«m-86. 
Resolution ,.,. gric,'ancN of the --cODUDmlity. Nt-lII, 

gIKH HOLIDAYS--
Question ~ ---. ·.n ~. 

8ILK INDU8TRY-
Question ,.,. work dune by ~ . H. Maxwell Lefro, 1;0 iaprov. ibe --. 
1367. 

,sIMLA-
Oraut of ('(l tl~ !l.n(:e al\owamle t.o 1I1omhel'll of t.he Indian LelislatuTf! i.n 
--, 2167. 
Iniormll.tion re the special sellsion of the Allsembly in ~ . l3O'r. 
Que!lt:ion ,.t! fJongwood Hotel, --, 12851-86. 

-SIMLA SEHHlON, 1923-
QUt'tltion f'e coat of --of the Iudian Legislature. 19811, 

,sINGH, Ab. OAYA PRASAD-
Blldget DemlLud for "Railways ", 1537-39. 
Electiou of --to serve on the Standing Finance COlIlJllittetl. SUt!3. 

Oath of Office. 3. 
Question "1' abolition of Divisional Commissionershipa. 38-39. 
QIH1st,ioll 're abolition of the post of Iuspector General of Irrigation. 
20&i-85, 
'Question I'e' abolition of the post of Public Health Commissioner, 51086, 

Question rt; Aerological Observatories. 2012. 
Question f'f' Ilollownn('c of IDOl'e time to t.he Assembly t,o study the Budget: 
2014. 
Question t't! allti .. drillk movetnt'nt in India. 1706. 
QUAstion (Hupplement,l\l'Y) re appointment by the British Cabillet of 80 
Committee to consider Indian Affairs. 1375. 
Question re arrests in Bengal under Regulation III of 1818. 771. 
Question (S\\pplmDellt.lI.ry) Ttl arrest.,. under Regulation TIl of 1818. 662-

63. 
Que.tioD re aueument to income-tax of the pro6.ta of iadip It_tan. 

'. i083. 
quefttion re Berar Revenu.. 1811-1'-



• 
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~ ~, lb. GAYA PRASAD-ooMet. . 
. QuMtion" eue· of PalUla Lal Gopi,' Jat.e Aniataut .8t.aKon ~ of 

~a t' D station on the aa~ Indian Bailway.1616. ..,~ 
.. 'QUeation ,;e' cL.ug6 in the W uiriltll.n li~  and til,,· *eqtIIl. of, tM 

Adell garriaon. SI083"84. 
U~ tj n t'e oiVil Justice CommiMA.'t!. 1006-07.' 
Qucetion t'e compensation in e e~t. (Jf suttering ar coInmage _aaed bJ 
. enemy ·~t1. D during the l&t& 'War. 5Il007·11. . 
Question (Sullplf11mtmtAl"Y) " ooDcP!IIIion to fint and 1I«'!ODd olio. PUleD-
gers. 894. . 

Quef!tion (Supplc..m_entary) re eonatHution or t ~ IIm'crning hod, 01 the 
Lady Hardinge Medical Oollege. 1 Ul~. 
QUeAtion (SupplementAry) 1't! ecmtemplat.etl appointment of 11 Committee 
tel (~ a.mine into the criminal administration. 100'7. 
ue.~ (Supplementary) r" COlt or ""lutes to·high Om.ernment ofticials. 
~a. -

Questionr" 1.IOfIt oft.roopa .tationed at Muzaffarpur. .-47. 
Qu"..8tion t·t; curtailment of expenditure on .the India.n Rtorc. Ilepartment. 
lUI recolDDlended by the et en~ m .nt Committee. 5I08e. 
QUCfltion r" expanBion of thp. Indian Storea Deptt. 2087. 
Question re expenditure on Secret Ae)'Vicl' (!ontingtmciea. 218'1. 
Question re utension of the time n.lIowflrl for thf'! Oflllel'al diacusioD OD 
the 'Budget. 101 .. 16. ' 
Question ~ fencina  on the Renlal nnd North Welltf'rD Rai)wa.v. 166. 
Question (Supplementary) re ftooda in India. 866. 
Question re floods in Weltem Bihar. 443. 
Question r('. RrievanceJI of State pioillOllel'B in the Centra.l Jan. Alipore . 
. 44. 
Questidn "' identity of the two Jadsee who examined the caBea of State 
Pritonerll in en~aJ. 1611-11. 
Question re inconvenience to paslengerR Oll t.htl Renga) aDd North Weat--
ern Rail1\·ay. 1M. 
Quetltion (Supplementary) "-India Guetted Oftlcera in lodi .... Orclnaooe 
Factories. 870. 
Question re inquiry into the causeR of the ftoods in Bihar nnd Ori.sa. 

11~la / 
Quution (8upplemfllltary) f't! toea) Advisory Oommittee!! on Bail .... )'8. 
113'1. 
Questioa re Local Advilory Conncl1 on the ell~at and Nortb Weetern 
Bailway. 1103-06. . 
Question re location of troops at Muzaffarpur. 4.5-46, 1101-01. 
Question (Supplementary) re Longwood ltotel, Simla. t8 ~ 
Question re LOJ'd Olivier'. speech in tlte Houae of Lords about Ilidia . 
• 168. 

Question re malpractices of oertain employeeFJ on the EAllt Indian Ran. 
way. 1818. 
Queatjon re lrmol' Province.. 1380. 
Quetrt!on ~ new am ~a of the J.egislat.lIt'etI at Raillina. !OJ!. 
QuestIOn rl'. North-Welt Frontier ProvinC!e Inquiry Committef'l Report. 
1380. 

Que.lltion re i~l Major }forks'in the. North·WeRt Frontier 'PJoovince 
and Baluclilstan. 1004-06. . 

lle ~i(m (Supplement.A.ry) 1'e ·Pa1. a~d ~.n an(·  of aU Tanb in· 1 . ~.. ti  
l'eglDlcnt. 6'12. • .. ,  .  .  . •• 
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SINGH, lb. GAYA PRASAD-ccmcld. 

Question re pay and' allowances of chaplains recruited in India. 1707. 
uea~n e pal of Poet Officel3uperintendenY. 700-01. 
Question repiIferageof fruit on the Bengal and North Western Railway. 
1M. 
Question re police force employed on atr&tegic· ra,ilways in the N orth-
Weat Frontier Province. 1614-16. 
Queation re proposed railway bridge across the Ganges at Kokameh 
Ghat. 156-166. 
Question re proposed· railw&y bridge &cross the Ganges &tP&tna. 166. 
Question re protected monuments. . 2085-86. 
Question re provision of high level pl&tforma OD the Bengal and North 
Western Railway. 165. . 

Question fle Pu.a Agricultural Institute. 39-42. 
Question re Pusa. Researcli. In8titute. 1099. 
Question re railway connection between Muzaftarpur and Sitamarhi. 166. 
Qucstion rc removal of the district jail, Delhi, from its present site. 
2011. 
Question re repair of cables in th'e Persian Gu,lf bypriv&te companies. 
2084. 
Question re representation of Barar on the Local and Central Legis" 
latures. ' 1104-05. 
Question re ResollltioDs of the Railway Passengers Conference at 
Sonepur. 154., ,. 

Question re retrenchmcnt of expenditure on the lighting and buoying of 
the Persian Gulf. 2085. 
Question re retrenohment of expenditure in the Pusa Agricultural Insti-
tute. 1101. 
Question (Supplementary) re Salt faotories in Madras. 2000 • 
.... Question re sep&ration of judicial and executive functions. 442. 
Question re shrine of Badri N 80th. 43. 
Question re slaughter house for 801diers at Muzaffarpllr. 1102-1103. 
Question re strength of the police force in the Kohat and Banou 
Cantonments. 1358-59. 
Question re subscriptions to certain newspapers by Departments of the 
Government of Indio.. 2118. 
Question re supply of seeds by the Pus&. Agricultura.l Institute. 1100, 
Question re Taxa.tion Committee. 2011. 
Question re utilization of the services of the la.w officers of the Benga.l 
Government. 2006. 
Question re vote of ~ n iden e in the Central Provinces Legislative 
Council. 443. 
Question re Waziristan occupa.tion a.n'd reduotions of the Aden garrison. 
2083. 
Question (Supplementary) re working of the Bengal and North Western 
Railway, 2083. . 
Resolution re return to India. of Mr. B. O. Horniman. 798. 

SINGH, RAI BAHADUR SHYAlI NARAYAN-
Oath ;of ,Office. 2. 

8INGB,RAJA. AMARP AL--
Oatli of OBloe. 3. 
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SINGH, RAJA RAGHUNANDAN PBASAD-
AppoinUncnt of --to 8('r\'6 on the Oommittee on Public Petitiona. 
817. j ," 

le ~ l  of --~ the Standing Oommittee for the Depa.rt.ttl8tit of ~du a
. taon, Hca.lth arid Lands. 596: . 

Indian CoUaap (AmeodJoept). n~ . '. ' .. 
Motion to consider report of. tho Se1e ~ ~ittee,9a8 . 

Oath Qf OiIice. a, 
Question re dairy farma and breeding Dentrea. 916-
QuMtiOil t"e upr .. train between :Q:owrah ,&DdDelhi 'Vw J~ Ul'. 918. 
Question re increase in railway fares. 916. 

SINHA, KUMAR GANGANA"ND-
Election of --to the /;;t&oding mmitt~e for the Dep .. rtment of Indus-
tries and Labour. 401. 
Election of - to t,4e Stapding Couunitt.ec for the Department of .Educ .. -
tioo, He&lth and Lands. 59fi. 

Oatla of Ofiiee. 3. 
Question re &dmiuion of Indians to the military, naval, air and Auxi-
liary Foroe&. 487-38. 
Question re annua.l report of the Lady Rardinge Medioa.l Oonese. 2108. 
Question rc appoiotmCDt of Indians as ASliatant Oontrollers of StorM. 
2098. 
Question rl' appointment of Indians to the' Imperial Oustoms Services. 

~. '-Question re appointment of Indians II.S Superintendents of POR OBicea. 
2099. 
Question re audit of the aCCOUOM of the Lady Hardinge Medioal College. 
2109. 
Question rr audit and inspection note on the J"a.dy Ha.rding"· l4edicilil 
College for 1922-23, 1l~11. 

Question 1'1' Central Research Institute. 1358. 
Question 1'(' omploymeot of Indians in the Audit n.nd Account! Services. 
2097. 
Questioll 1'(; employment of India.n!! in the superior t1'&ftic services of 
Railways. 2097. 
Question t~ examination by a non-official Member of the Legisla.tive 
Assembly into the expenditure of the Lady Hardingfl Medical College. 
211t. 
Question 'f't': inspection of the La.dy Hardinge Medical ll l~e. 2109. 
Question r, match industry. 1357-&8. 
Question re Medical Rese&'frll Instnute. 43&. 
Question 1" purchase of &tores by the Hi~  Oommismoner for India.. 437. 
Question 1'C railway risk notes. ~. 

Quelltionrt': flcholarships for the teohniea.l trllining abroad of Indians 
and Anglo.:Jndianfl: 436-3'1. 
Questionre tra.ining of Indian gra.duates at the .Tam&1pUl' faU"ay work-
Bhop. 1358. 

Question re utilization of the .l(IrViOOB of U'1-<'ni II.nd .dYU'f''Vedir experts. 
435, 

Question re work done by Mr. H. 'Maxwell Lelroy to ildpTo". the .Uk 
industry. 1357. 
Resolution "1' impoait.ion of a oountervaUiDg duty.uSOldlb A&leIID': Ooal. 
28MIO. 
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·SlNHA, MR. AMBlKA PRASAD-
Oath of OSlee. 277. 

SINHA, MR. DEV.AX! PRASAD-

• 
1;68 

Asks for a ruling whether the salary of the President of the r.egislativ8 
Assembly is votable or non-votable. 1376. 
Budget Demand for" General AdriUnistrauon". 1864.-
Budget Demand for "Mines" (Matters re welfa.re of the workers in 
the minos). 18.'l6-42. 

Budget Demand for :' Taxes on Income". 1421-22. 

Indian J"ina.nce Bill-
Motion to consider. 1912. 
Motion for leave to introduce in the recommended form. 1&77. 

Indian 'farift (Amendment) Bill-
Motion to consider report of the Helect' Oommittee. 1318-19. 

Motion for Adjournment to discuss the departure of the Akali J",tba 
from Amritsar and it. imminent arrival at J aito Gurdwara. 1626. 
Motion for Adjournment to discuss the refusal of paaaports to the pro-
posed Indian Delegations to Turkey, Persia a.nd certa.in Arab States. 
2225. 

Oath of Office. 3. 
Question (Supplementa.ry) re abolition of Boa.rds of Revenue in provinces 
other than the United Provinces. 28l. 

'Question (Supplementary) rc a.bolition of Divisional Commissioners. w. 
Question re accommodation for Members of the Legislature in Raisina. 
1803. 
Question (Supplement-nry) ,·C annual sale of opium for medicinal purposes. 
2166. 

Quelition (Supplementary) re apj>ointment of the British Cabinet of a 
Committee to cODsider Indian aftairl. 13'73,  18'74. 
Question rr, British Guiana. colonization scheme. 1133-34. 
'Question j'C coal mines in the Raneegung and Jharia coalfields under 
Indian and European management. 918. 

Question (Supplementary)rr. cost of troops stationed at Muzaffarpnr. 46-

47. 
Question (Supplementary) rr, death of coolies from rupture of the spleen. 
240. 
Question (Supplementary) ,.r. declarlltion of policy in the Central Pro-

in(~e  regarding transferred subjects. 2159: 
Question (Supplementary) ,.r, exercise of the personal powers of the 
Governor GeneraL 1987_ 
Question ,.,. ferry service between Monghyr and Monghyr Ghat. 121·2'2. 
Question ,·c insanitary condition of compartments on the Bengal 
and North Western Railwny. 121. 
Qucstion ,.r, Kenya Immigration Bill. 1134. 
Qllefltion (Supplementary) rr Local Advisory Council on the Bengal nnd 
North Western Railway. 1104. 
Question (Supplementary) rl' location of troops at Muznffarpnr. llOI-

1102. 
Question (Supptementary) rr, Longwood Hotel, Simta. 2013. 
Question (Supplementary) re Mahabudha Temple at Buddha Oaya. 6'79. 
Question (Supplementary) re. Nobel Peace Prize. 673-674. 
Qllestion(Supplementary.) 1'e nomination to the ASBembly of a.. 11011-
official froJ1) the Oentr.l in~e8 and Berar. 2107 . 

• • 
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tJINH.A., Ma. DEVAKI PRASAD-cORId. 
Queation (Supplementary) rt'l number of officera permitted to retire on 

prop4f'tionate penaiona. 1996. 
Que_Oil8 (Supplementary) re personnel of the Oolonies Committee. 10.6 •. 

1089. 
QU8st.ion (Supplementary) re Radium Institute at Ranehi. 1«0. 
Question re railway strikes. 11340-35. 
Question (Supplementary) re alaughter house for troops at Muzaifarpur. 

1103. 
Queation re Sub-Post Oftice at Manjhaul in Monghyr. tUn-ft. 
Question (Supplementary) re SUbscriptions to newspapers by depart_ 

mente of the 06vt. of India. 1118. 
Question rfJ .. upply of opium to Hong Kong and the Strait. Settlements. 

115-33. 
Queetion re wason allotment for coal trallic on the Bengal N agpur Bail-

way. 943-
Question re wagona for the coal traffic. 918. 
Beaolution re imposition of a countervailing duty on South Ahican 00801. 

311-14, 310. 

SIT.AMA.Rm-
Question re railway CODnection between Muzaffarpur and 1M, 

1188. 
SKINS-

Question re export duty on raw hides and -. 2000-01, 1002. 
Question re export trade in raw hidea and -. 2001-02. 
Question re export of raw hides and -. 2003. 

SLAUGHTER HOUSE(S)-
Question re military -. 13IH-1362. 
Question re -- for troops at MuzaBarpur. 1102-1103. 

SOLDIER(S)-
Queation re employment of Indian -- in lie8opotamia. 1296. 
Question f'e varioua allowancea of married and unmarried Britiah Officers 

and --. 1618. 
SONEPORE-

Question re resolutions of the Railway Paslengers' Oonference, 
1&4. ~. 

SOUTH AFRICAN coAL-
Question re countervailing import duty on --. 912. 
Resolution re imposition of 8 ooootervailing duty on -. 286-329. 

BOUTH AFRICAN COAL-
See under" Coal". 

SPECIAL TRAlN-
See under "Train ". 

BPEECH(EB)-
. Que.tion re - of Mr. P. O. )litter. 1818-19. 
Su under " Time limit for .peeches ". 

SPLINTS-
Qnestion re import duty on - and dummy match boxes. llti. 
Question f'fJ imports of veaeen, - Mld mummy match boxet. 689-e90. 
Question ,.. -, veneen and empty matoh bose.. 435. 
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STAFF OOUNOILS-
Question rt! appointment of --by the Great Indian Peninsula Ry. 
2120. , 
Question 1'e giving effeot to the recommendations of the - of the 
Great Indian Peninsula Ry. 2120-21. 

STAFF PAY-
See under " Pay". 

STAFF SELECTION BOARD-
Question re -. ~8 1 8 . 

BTAllPS-
Budget demand for "--". 1457-141)8. 
Question re expiration of the present contract for printing of --. 1276. 
Question re printing of securities, - and currency notes in India. 
1301-02. 
Question re printing of --in India. 198-199, 1974-71>. 

STAMP DUTY-
Question re exemption of cheques of Co-operative Banks from --. 904. 

STANDING COMMITTEE(S)--
Announcement by Mr. President re election of --for the Department 
of Education, Health and Lands. 347. 
Election of a panel of the --to advise on questions l'ela.ting to Emigra.-
tion. 941. 
Election of panels for -. 176-77. 
Election of --for the Commerce Department. 347. 
Election of --for the Depa.rtment of Education, Health and Lands 
691>. 
Election of --for the Department of Industries and Labour. 401. 
Election of --for the Home Department. 400. 
Ele(:tion of a panel for the --for the Department of Education, 
Health and Lands. 709. 
Nominations for election of --for the Home and Industries and Labour 
Departments. 347. 
Question re --. 199-200. 
See under II Advisory Publicity Committee "" 

STANDING FINANCE COMMITTEE-
Announcement of the na.mes of Members nominated for election to the 
--. 274, 21M. 
Motion to proceed to the election of Members of the --. 128, 1908. 
Result of eleotion of Members to the --. 284, 2183. • 

"STANDING ORDERS-
Motion for leave to amend the - in order to enable the House to lay 
down the quorum for Select Committees. 940-41. 

Anllouncement re nomination of Members for the Select Oommitt.ee on 
the amendment of the -, 949, 
Election of the Select Oommittee to consider the amendment of the --. 
1119. 
Pre8enta.tion of the report of the Select Committee on the amendment I)f 
the -. 1~19. 
Motion to con.ider the amendment of the --. 1973-75. 
Assent of the Governor Genera.l to the amendmftnt of tht'l --. Il87. 

• 
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STANDING ORDER 8(4). 
Exercise of Mt. President'. diacretion under - in the matter of tranBfer 
of Resolutions froql. the Beconc:)p.ry to the regular List of Busine ••. 
612-1&. 

STANYON, COLONJ:L S J~ HENRY-
Appointment of --to be a Chairman on the panel. 445. 
Appointment of --to serve on the Committee on PubJic Petitions. 817. 
Budget D~mand for "Exciae". 1449·60. 
Court-fees (Amendment) Bill-
~ ti n to refer to Select Committee. 2144, 2146. 
Hindu Coparcener'8 Liability Bill-
Motion to refer to Select Committee. 2190-91. 
Indian Fina.nee Bill-
Motion to con8ider. 1939. 
Indian Passport (Amondment) Bill-
Motion to cOll8ider. ~ !. 

Indian Penal Code (Amendment) Bill (Protection of M.inor Girls}-
Motion to refer to Select Committee. 180_70. 
Motion for Adjournment t.o d.iacuas the refuaal of pal.porta to the pro-
poRed Indian DelegatioDs to Turkey, Persia and certain Arab States. 
218).;11. 

Oath of Office. 3. 
Queatioo 1'"e deterioration of Ill8ulin in India. 161. 
Queation (Supplementary) rt Longwood Hotel. Simla. 11184. 
, Resolution rio amalgamation of the Indian Territorial Forl:6 with the 
Auxiliary Force. 143-48. 
Resolution 1M grant of full sell-governing Dominion Status to India. 742-
4&. 
ReaoJution ~ Ratiflea·tion of the InternationaJConvention for thf! sup-
pression of, and traffic in, obscene publications. 1331. 

STATEMENT OF BUSINES8--
- by the Honoura.ble Sir Maloolm Hailey. 401, /')95, 871, 1737-38. 

STATEMENT(S) (LAID ON' THE TABLE}-·-

--showing action taken by Government Oil certain Resolutions palled 
by the Council of State. 817-511. 
---. -showing annual expenditure incurred during the hut ten yeara on 
the Central Intelligence Depa.rtment and the Bureau of, Public In-
formation. 1704. 
--800mg appointments and .. !ariel of certain classes of ofticers in 
the Departments of the Government of India. 2134-30. 
--showing cases in which the lowest tenaera for stores for the Gov-
ernment of India have not been accepted by the High Commissioner 
for India.. 1883-88. 
- showing C8801 in which tenders other than the lowest for' t e~ 
,purcbaacd for India have been accepted by the High Oommissioner for 
tbldia during the haH year ending 30th June, J.n3. 15-22. 
--showing cost of Committees and Commission a appointed siMe 1921. 
2131-34. 
--showing grant of licoDoes for fire-arms in 1923. 2178. 

showing, percentage of IndiAn!! in certain pnblic IHttviC'0A. 1178-
"83. 

• 
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BTATEMENT(S) (LAID ON THE TABLE)-contd. 
--showing retrenohment in actual expenditure in connection with the 
Inchcape Committee's recommendations and otherwise. 1i8(a)_106. 
--showing total cost inCtlrred on OommittEl'es and Commissions in 
1923··24. 1988.' 

STATE(S), INDIAN-
. Question re number of Europea.n a.nd Indian Residents and PolitiClll 
Agents in --. 1005. 

STATE PRISONERS·-
Question 1'(; allowauces of _._-in en~al. 31, 9iO-22. 
Question 're grievances of --intbe Central J a.il, Aliporc. 44, 

Question 're identity of the two Judges who examined the cases of -._. 
in Bengal. 1611-12. 
Question r(! rank of the two Judges who examined tho cases of --ill 
Bengal. 1348, 131)2. 
Question re. representations from --in Bengal. 31, 920-22. 
Question ./'(' --. 30, 49, 204-00. 
Question n~ --in Bengal. 30-31, 31-32. 
Question 'rc--in the Central Jail, AliPUf. 1108-1109. 
Question 1'('. treatment of --in Bengal. 919·22. 
Question 1'('. v;a;its to --in Bengal. 919, 920. 
Statement ~' the Hon'ble Sir Malcolm HaiJey ,rt! -.•.•.• iII Bengal. 1988-
89. 

STATE RAiLWAYS-
Question re house rent allowances for menial staff of --, 116, 
Question re leave of menial .taft of -'. 116-17. 
Question toe savinge in the working expenses of --. 1346-47. 
Question rr Bcales of pay lor Olaims Inspnctol's on -. 668. 
See under ,. Railwa.YII ". 

STEillERS-
Question 1'e preierential rate granted by certain a.il a~·  on goods 
shipped by R. partioular non-Indian line of ---,201ft 

STEEL INDUSTRY-
Question 're publication of the report of the Tariff Board on the 
51172-74. 
Question 1'C protection of the ---. 438-39, 1287-88. 

STERLING SECURITIES-
Question, "(' --held on aocount of the Gold Stll,ndard Reserve, 11 L 
12. 

STOCK VERIFIERS-
Question ·re --, etc. 668. 

STORES-
Question re expenditure on --purchased in India, Great Britaiu, t,(~. 

143-44. . 
Question re el'nment~8 future policy reg8l'dinp; the Pllrchase 'of -'--. 
202. 
Question 're rmrch69fl of --. 423. 
Question t''' purchase of ----ill England. 883-884, 907. 
Question ' ~ purchase of ... - by the High Commissioner for Jodi .... 
43'7. 
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STORES-conUl. 
Question 1"e qU80Dtity of - purchued by the DiSh Oommisiloner for 
India from 1-4-23 to 30-9-23. 1~ . 

Questioo re rate of exohange adopted by Railways for comparison 01 
rupee and sterling tenders for --. 1300-01. 
Question re tro.ining facilities for students with firms receiving ordera far 
the supply of - to Govt.. 1313. 
Siatement (laid on 1 he table) re tenden in respect of - purcha.Mdfor 
Indin, which have been accepted by the High Oommissioner for Ind;" 
during the ha.lf year ending 30th June 1923. 16-22. 

STORES DEPARTMENT-
Question re Indians employed  in the superior grade of the --of the 
Railway Departmellt. 1339. 

STRAITS ·SETTLEMENTS-
Question re increase of wage. of Indian labourers. in the -"-. usa. 
Question 1'e 8upplyofopium to Hong Kong and the ---. 1132-33. 

STRATEGIC RAILWAYS-
Question re police force employ8d on - in the North-Welt Frontier 
Province. 1614-16. 

STUDENT(S)- . 
Question re training facilities for - with firms receiving orders for the 
supply of stores to Government. 1313. 
Qu.eation re Bengal' - for the RoyaJ Indian Military College, Debra 
Dun. 1362-63-
Question re selection of Bengal - for the Royal Military College. Sabd-
hurst. 1363. 

STATION MASTER(S)-
Question 1"e apI)ointment of _._-al Travelling Ticket Inspector8ol! the 
East Benga.l Railway. 168. . , 
Question 1'1: European --at certain ltationa on the ~ t  We&ternRail-
wa.y. 669. . 
Question rc transfer of the - Ballygung. 10'1-108. 

STATION SUPERINTENDENTS-
Queltion rc nOD-employment of Indian -, etc., a~ important .tations 
ou the East Indian Ry. ~ ..8 . 

STATION HOSP1TAL(S)-
Question 1'~ British and Indian -. 2i6-16. 

STATIONERY AND PRtNTING-
- including Expenditure in England. 
Budget Demand for .. --". 1880. 

SUn-,.SSIST ANT SURGEONS-
Question 1'~ clallliAcation of llllitarJ - bolding. VioerO,'1 Oommiuion •. 
1101-05. 
Queltion 1'e demobilization of Alsiltlrnt SurgeoDi MId - (Military). 
1618, 
Queltion re duties of Kilitary ___ ' mOl. 
Question 1'e JlilitMy Auiltant and -. 19()1.(J8. 
Question re regiltrfotion of Military Alliltant Surgeonl ud -. 991. 

I 
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SUBORDINATE ACCOUNTS SERVICE-' 
Question re Anglo-Indians, Hindus and Muhammadans in the -, UJ8f'r. 
66. 

SUBORDINATE SERVIOES-
Question re reduction of salaries of the --in the Punjab. 592, 

SUB-POSTMASTER, FORT WILLIAM--
Question 1'1' the -'-. 891. 

SUBSIDIARY COINS--, 
See under " Coins". 

SUGAR-
Question re incrense in revenue from the duty on foreign -'. 1348. 
Question re imports of foreign --and salt. 1348. 
Question rt':, imports of --, from Java, Cuba. and Hawaii. 482. 

BUKKUR BARRAGE.,-
Purchase of stores in India for New DeU)i and the ---'. 145 • . 

SUPERANNUATION ALLOWANCES AND PENBIONS-Including Expen-
diture in England. 
Budget Demand fol' "-". 1876_ , 
Demand for Supplementary Grant for "-_.". 852-

SUPERINTENDENTS OF POST OFFICES-
Question f'e appointment or Indid.ns as --. 2099. 

SUPERINTENDENT OF STATIONERY AND PRINTING-
Question re --Oudh and Rohilkund Railway. 676. 

SUPERIOR AUDIT SERVICE-
Question re the number 'of Europeans, Hindus and Muhammadans in tho 
- 1116-17. 

SUPER-TAX-
Question re income-tax and - realised from cotton mills_ 1344'-46. 

'SUPPLEMENTARY GRANTS-
Demands for -' - for 1923-1924. 822-863. 

SUPREME COURT-
Question re establishment of a --in India. 191. 

SURVEY OF INDTA-
Budget Dcma.nd fOl' "--". 1817-20. 
Dema.nd for Supplementary Grant for "-". 850. 

SURPLUS OFFICERS-
Question re cost of demobilization of -. 137. 

SW ARAJIST(S)-
(J.u ~t n 1'( Brigllt'll' Order ro voting for fl !:':>II ---oandidato 44.6, 483. 

·SWARAJYA MOVEMENT-
Question re a. ti i a.t~ n of Government pensioners in the Khilafat a.Dd 
-. Ull. 
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SWARAJYA PARTY-CENTRAL OOUNOIL-
Question re deolOaJadll of the --. ~ t. 

:~n· .l \(!i:J ... \lL\N, AfR. 
Oath of Office. 3-
Question 1t' an lul~l in.port of foreign liquors' into India duriog the 1I.at 
ten yerlol'B. 2111(t 
Question re ar.lJ'aal imoome from the Excide Depa.rtment duriog thfl hist. 
t.en years. 2166. . 
Question ~' &JlJlual aule of opium during the last teu yea.rs. 2161M1fl. 
Question re import and export of cattle. 911. 
Questionre imports of foreign Bugar and salt. 1348. 
Questionrc increase in revenue from the duty on foreign tlugar 1348 
. Queltion f'e rlmlr: of the two J udgeB . who examined the cases of Stat~ 

prilODers in Bengal. 1348. 
Question rc recommendations of the Iudustrial CODUlli8lion. 13411. 

snas, MR. W. F.-
Queation re rent dues from Mr. --, Executive Engineer. for BungH.lrw 
No.2 Church Road, Rai.ina. 1009. 

" 
TARIFF (AMENDMENT) BILL-
See under "Bill. d. 

TARIFF BOARD- . 
Questionre publication of .. he Report of the - 011. tht. Steel lnduat.ry. 
217i-74. 
See under II SeMion(s)". 

'l'ARIFF VALUES-
Que.ation rt: --on ootton good,. 218. 

TAXATION-
QuostiOD t'e additional --levied by the Central ("wOvernment since the 
inaugurctioD of t.hfl Refol'Dlll. "U·ut 
Question re ]evy af --by execatlive action. !HA·I0. H21-112i. 
Question 1'~ - in Bbagur. 88t. 

TAXATION COMMITTEE-
Queationre --. '1·~ 

Question' ·rf terms of rflferenCfl of the --. 1008. 
Sa under "Committee". 

TAXATION INQUIRY-
Quclrtion re --. 870. 

TAXES:-
, QllestioD re the rooovery of Muicipo,] a.nd Halkhul'i -.-from the poltAi 
and telegraph .taft occupying Omcl'nment quartors. 1814. 

'fAXES ON INCOME---
Budget Dflma.'nd for "--". 1419-1423. 
Dpmand for Supplementary GrAnt for ." .-.-II. ~'l . 
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. TEA GARDEN(S)-

Question re Assa.m --cmigrants. 482·88. 
Question l'C wages in tho -.....,. of Aesa.m for adult male and female 
la.bourers. 483, 

TECHNICAL 'fRAINING-
Question f'e scholarship" for the ----abroad of Indians a.nd :Anglo-
Indians, 436-37. 

TELEGRAPH DE PARTMENT- \ .' 
Question Tf grant of compensatory allowances to the staff of the --in _ 
Presidency toWJlS and in Rangoon and Ka.rachi. 1369. 
Question 1'('. i ('l ~ S Branch of the --. 1008-99, 

TELEGRAPH EMPLOYEES-
Question re medical c.'(amination of --, 890, 
Questionre qnarters for --. B88. 

TELEGRAPH FORMS-
Question re income from Ruvertillements on postal pUblica.tions and -. 
198. 

'!'ELEGUAPH LINES---
Qucstion re cost of .---and of the Traffic Branch, 800. 
Queetion re miloage of --. 1136. 

'J'ELEGRAPH OFFlCE(S)-
Que8tion n unremunern.tiv(' depadtne.ntal --, 888-80. 

l'ELEGRAJPH OF'FlCIAL8--
Question rr. (l(~ e  of hOlult.' reut and municipal taxes from--. 475. 

TELEGRAPH RATES-· 
Question re inland deferred --, 100-97. 

~ L  STAFI"--
Question re house rent allowa.nces for -'. 111. 
Question /'e lficrease of the postad and --. 886. 
Question 1'e local allowa.nces to --employod in Assam, 2017, 
Question /'c pay allowances and hours of work of the --, 1892. 
Question rt' recovory of Municipal and Halkhuri taxe8 from the 
occupying Government quarters, 1814. 

'l'ELEGRAl"H 'fRAFFIC-
Question re increase o.f --. 889. 

TELEGRAPHIC ADDRESSES-
Question l't: lIIcreasc in the fece for registration of ~ . 2004. 

TELEGRAPHISTS-
Question 're reduction of --. !)lIt 

'l'ELEPHONE-
QuestioD/'f! grant of ,----and wireloss concessions to VII dou" utility 
companies, 150, 
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,TENDER(S)-
Querttion re rate of exchange .adopted by Ra.'ilways for oompariaon =>f 
rupee and lterling - for IItores. 1300-01. 
Question re - for Ic:icomotivea made in India. 167-69_ 
Statement laid on the table re - for stores for the Government of 
India. 1883-88. 

:,fElUllTORIAL FORCE-
Question re aIDagl&mation of the Parsi Pioneel'S with the --. , 181i. 
Question re Auxiliary Force and the -. 433. . 
Question re Indian --. lSi. 
Question re o1ficen of tbe --and Auxiliary Forces. .00. 
Question re recruitment for the ---in the Punjab and United 
Provinoea. iN. 

[l'HATHAMEDA TAX-
Question re abolition of the - in Upper Burma. 18116-67. 

"'lHEFT(S)-
Question re - and pilferage on the N. W. Railway. 51018. 

THIRD CLASS ACOOMMODATION-
Question re reeervation of - on the Kalka; Simla Railway during the 
move of the Government of India. 1993-94 . 

. TIMBER MERCHANTS-
Question re U8eIIIDlent to income-tax of - in the Punjab. 186. 

1IlIE GUN-
Question nl coat of Bring -. 676. 

TIME LIMIT FOR SPEECHES -
Adoption of a motion that speeches at subsequent stages of the de ~ 

on Demand. for Grants should be limited to ten minutes, but that, 
where a Member of the Government has to reply to a number.>f 
speeches, he may have Buch latitude &8 the Chair may choose to allow 
him. 1768. 

rfIME BCALE-
Question re - of pay for the staff of G. 1. P. Railway. 693. 

TIRUPATI-
Question 'Tt'. proposed meter gauge railway from - to Ma.dras. 1306. 

TIRUPATI EAST STATION-
Question re waiting accommodation at --. 882. 

TITLE(S)- , 
Queation re the grant of the --of Hoo'ble to MflDlbera of the Legisla-
tive Auembly. 2089-90. 

TIWARI, RAM AMUGRAPA-
Question re fine impoeed on - poatman of Oalcutta. 702. 

TOX KYI. MAUNG-
Election of - to thl' Standing Oommittee for the Commerce Depart-
ment. 34'1. 
Oath of Of&ae. a. 
Question re abolition of the Thathameda tax in Upper Burma ... 1866-57. 
Quetltion re contribution to Burma for the oolleotion of the SAlt dut,. 
~~ . 

QuelJt.ion re Ma.babudha Temple at Budha OaY84 6"19. 
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TONKINSON, MR. H.--
Court-fees (Amendment) Bil1-
Motion to refer --to Select Comillittee. 2!4A. 

Hindu Ooparcener's Liability Bill-
, Motion to refer to Select Committee. 2194-97. 
Oath of Office. 1979. 

'l'OTTENHAM, MR. A. R. L.---
Oath of Office. 1, 1883. 

TOURS-
Question 're expenditure on the Governor General's --. 685. 

TRADE UNION(S)-
Question re officials or --staff maintained by for.ign countries ta. 
India and vice 'l!~ 8a. 184, 185. 
Question l'e Railways a'nd --. 697. 
Question re registration of --. 417-18. 
Question re registration and protection , ~. 444. 

TRAFFIC INSPECTOkS-
Question re appointments of Indians ~ the cadre of --666, 1889. 
Question rt' Indian --and Tr&ftic Superintendents. 906. 
Question re - on the North Western Railway. 667. 

TRAFFIC INSPECTORS (COMMERCIAL)-
Question re - on the N. W. Ralilway. 668. 

' ~  STAFF-
Question re leave of the --of the N. W. Railway. 8 ~ . 

Question 1'e termination of the services of the --of the N. W. Rail-. 
way. 866 .. 
Question re --of the North Western Railway.86fI. 
Quel!ltion rc transfers of the --of the North We.tern Railway. 865. 

TRAFFIC SUPERINTENDENT(S)-
Question f'e Indian Traffic J nspectors and --. 906, 

,'!'RAINING REGULATIONS-
Question rr: --of the AuxiJiairy Force. 681. 

'r'RAINS-
Question re additionltl ..... - for incoming foreign mails. 688. 

Question 1'e express and slow third class --. 688. 

• 

Question re Hie Excellency the Viceroy's Special --. 1292. 
Question 1'e passenger guards on third class express and passenger -
89;}. 
Question re refreshment, accommodation on - for Indian pauengers 
-. 870. 

7RANSFERRED DEPARTMENTS-
Question re control of -. 1114. 

TRANSFERRED SUBJECTS-
Question "e declaration of policy in the Oentral ,Provinces with regard' 
to -. 211'>8-69. 
Question re offers to Swarajists to administer - in Bengal and the 
Oentral Provinces. 415. 
Question l'e Reserved and -. 41&. 
Resolution re - in the Prbvinoea. t1j(). 



· TRANSPORTATION DEPARTMENT-
Queation rf! --and CommerciBI Depa.rtment on the G. 1. P. Railway. 
606. i 

l'RANSPO:QTATION OFFICERS--
Question 1'C lfood Iollpootors and--on the E. B. Ra.i1way. 119: 

.TRAVELLING ALLOWANCES--
QuMtion re - of Kembers of the Executive Council and Secretaries. 
663-&1. r 

Questionrc --of Members of the Legisla.tive Aaaemhly. 194-196. 

TRAVELLING TIOKET CHEOKERS-
Queetion rc - on the Oudh and Rohi1khnnd .Railway. 676. 

TRA VELLINO TIOKET INSPECTORS-
Question N' appointment of Station Mallters as - on the E. n. 
Railway. us. 

"r.RAVELLERS (COKMERCIAL)-
Question n~ use of Longwood Hotel hy - and other member. ef \he 
public. !OJ4. 

TRIKANNAD RAILWAY STATION-
Questionrt', --. 1 '9 ~, 2171. 

lfROOPS-
Que.tioD rc w.t 01 --l u~ti ntld at MUZl1ffal'pur. 4M7. 
Question rr healt.h of - stationed at Razma.k a;nd Bagni. 184.-
Questionre. lucationof ~ at Kuzaffarpur. 45, 45·46, ll01.()2. 
Question. re reduction of Britiah - in India. 1"'90. 
Question re - employed to proteot the different Frontiers. 2016. 

TRtTSTS BILL, HINDU RELIGIOUS AND CHABITABLE-
Bee under II Bil1R ". 

l'lJRKEY-
,Motion for Adjournment to diBCulls t ~ refullal of plloIIIporta to tho 
proposed Indioo delegation to _ .. _, Per,i .. and certain Arab States. 
2177.78, 2212-30. 
Qnel!tionrf' refu88.1 of pallsports to t.he prop086d Indian Dolegationl to 
'----, Pel'sia and certain Arab Stn.tcll. 1 ~ . 

TURNING, Mit. J. M.-
Budget Demand for " Emigration, Internal." (Dovelopment of Agency 
Tracta in Madru). 1867. 
Oath of Offioe. 2. 
bolution Tf'. repfml of Bengal Regulation 111 of 18l8. 1081-03. 

lJ.TAGAR SINGH BEDJ, BABA-
Oaltb o.f OffiM. 8 .• 

v 

Question re. exemptions under the Indian Arm. ltUIM. 1288-89. 
Question re life licencea under the Indian Arm! Rules. 1189·90. 
Que.tion 1"C renewal of licencel for arm.. 1290. 
Question (SuppJementary) re cheap nnd .peedy justice. 421. 
Rosolut.ion re grievaneet of thet Sikh commODity. 9'19·80. 
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PNANI AND AYUItVEDIC EXI)ERTS-
Question r(! ~tili ti n of the sp.rviceSQ£. --. 4.3&. 

UN:ITED KINGDOM-
Question re entitled passagell to the --. 1617." 

I:NI'rED PROVINOES--
Question, reaiJolitlOD of th(! Board of Revenue in the --'. 280-81. 
Question re extension of the .tenn IIr e enue ettle~ent ~ .• ~e -_. 
212(. . 

Quostion I'C IndiaDisation of the Police Service in the -.-.i087; 
Question ' ~ promotion of provincial . Police Service OOJiceJ1s' to t ~ 

Imperial Police .Hervioe in the --. 2087.88. 
Question re separation of Judicia.l a.nd executive functions in the --. 
2088. 

UNIVERSITY-
Question re establishment of I), --for UnJputaua. 138 . 

. :f1NOR'l'HODOX QUARTERS-
Question re .. 0  " and "D" type --at Raisins.. 1113. 
Question,.e size of rOODlI! in orthodox: &ud -.-in Raiaina. 1118.1(. 

'V 

VASAl>-
Question 1'C proposed railway from --to Kathana. 1343--44. 

v ASAD·BOnSAD-KATHANA..-
Question re the -.--Hail way. 1282. 

VENEERS-
Questions 1'e imports of --, splints and dummy match boxes. 435, 689-
00. 

V~~ JU, MR. B.-
Bupget Domand for "Emigration. Interna.l". (}lroper treatment of 
labourers in India). 1854-55, 1861. 
Budget Demand for ,. Exoiee ". 1445-46. 144'7. 1457. 
Budget Demand for "Forest". 141'i8·00. . 
Budget Demand for" General Administration ". 1793. 
Bndget Demand for "Indian Postal and Telegraph Depa.rtment" 
(Improvement and cheapening of postal facilities). 1576-78. 
Budget· Dema.nd for "Indo-Europeap Telegraph Department ". 
(Recommendations of the Retrenchment Committee in the matter of 
economising expenditure). 1638-39, 1640. 
Budget Demand for" Interest on Miscellaneous Obligations." 16&3-
Budget Demand for " .J ails and Convict Settlements". 1803. 
Budget Demand for" Medicnl Servi('os." (Centra.l Research Institnte 
a.t Delhi and IndiltDieation of the Civil side of the Medical Services). 
18150-61. 
Budget Dema.nd fot' " Porte and Pilotnge". 1804-01S. 
Budget Demand for II Railways-Working Expenllell." 1(78-7&. 
-Budget Demalld lor l ail a . J~ !1l. 
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V'ENKATAPATIRAJU, llL B.-conkl. 
Court-feee (Amendment) Bill-
Motion to refer to Select Committee. 2149-61. 
Demand for Supplementary Grant for "Administration of lUlflioa.'''' 
IW6. 
Jtleotion of - to the panel of the Standing Oommittee to advitf OD. 
questions relatiq to Emigration. 9(1. 
Election of - to the Standing Oommittee for the Departmeot of 
Eduoation, Health and Lahda. 696. 

Indian TariJI (Amendment) Bill-
KotiOil to naide .~l 9. 

Kotiona for Adjournment to di8aU88 the departure of the Akali latb& 
from Amritaar and it. imminent arrival at J aito Gurdwara. 181'1. 
Oath of Oftice. 2. 
Question re admiaaion of Indiana to all arma of the Military, Naval flci 
Air Forcea in India. 136. • 
Queation re capitation charges payable to the War Office. 137. 
Que8tion re Cenans of produLotion of British India. 134. 
Qu...tioa re conversion of rupee penaiona paid in England. 138. 
QueBtlOn re coat of demobilization of surplus officers. 137. 
Question re duty realiled from enhanced salt tax. 136-38. 
QuestioDl re employment of OriyT.1.8 on the Bengal N agpur Railway. 13'7. 
Question re equipment of AgrilUltural Research n~itute and College 
to train Indiana for the Indian Agricultural Service. 139. 
Question re establishment of a University for Rajput.a.na. 138. 
Question re export of cattle to foreign countries, during 1929-13 and 
1923-24. 161. 
Question re grant of further Reforms. 33., . 
Question ~ grant of scholarships to Indians for reMarch work. 134. 
Question re number of liceDIIC8 for fire-arms granted in India. 134. 
Questions re number of Oriy8.8 in Government Service. 138-39. 
Questions re opening of a School of Mining and Geology at Dhanbad. 
1 ~ . 

Question re presentation of a Joint Addreu to His Excellency the Vice-
roy by Members of the Legislature. 134. 
Question re Provincial Contributions to the Central Revenues. 182. 
Question .,.e recommendations of the Inchcape Committee re penaiona. 
187. 
Question re reductions in Artillery. 137. 
Question (Supplementary) rr. Taxation Committee. ~8. 

Question rc withdrawal of British Cavalry Regiment!! frOM nai~. 184. 
Resolution rt! amalgamation of the Indian Territorial' Force with th& 
Auxiliary Force. 223-27, 251. 
RelJOlution re reduction of the Provincial Contributions. 830-88. 

V.!TERINARY SERVICES-

., Budget Demand for " Civil ---." 1863. 

VETO, POWER OF-
QueBtion re thfl --of the Secretary of tat(~ for India.. 908-0'7. 

,.ICEREGAL LODGE-

Question ~ furniture for th, Dew -, Delbi. tsJ951-93. 
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V[C'lmOY, lUH LL ~  1'11"1';'-_ 

Inauguration by --of the fonrth Session of the Council of State anJ 
the Legislative Assembly. 1)-u. 
Message from _. " 1't' attE'ndnnl'(' of Members. 4. 
Question rr, expendit\ll'e 011 the Bodyguard, Ba.nd, Staff, etc., of --. 
1291-92. . 
Question 1'" presentation of ,t .Joint Address to hy Members of the 
Indian J..egislltture. l34. 
Question r;"fo\pecill.l Train of . 1292. 

VICEROY'S : S8 S ~ 

Question if i~('  of the I nilian A rilly holdinr, the --. lS8. 

VICTORIA TE H ~ UK, BOMBAY.·-
Question 1'/; waiting rooms at . "-'. ~. 

V L t~ PANCHAYETS-
Question ,·t; action taken undtll' Beetion 107 of the Criminal l' (~du e 

Codes ILgainst -..... stH.l'ted by Congress organizations. 2163. 

VISHINDAS, lb. HARCHANDRAI-
Appointment of .-. -to serve on the Coulluittee on Publie Petitions. S17. 

Court-fees (Ai»elldment) Bill-' 
Motion to re'fer to Seled COllllllittee. 2140. 

Demand fol' ~Jl lement:\1'J U rant Jot' "Indo-Ell rop6ll11 Telegraph 
Department"; 837. . 

ExerCise of Mr. Presiul'nt's difoll'l'etioll under Standing Order 8 '(4) in 
the matter of the transfer of ltesolutions from the seconda.ry to the 
rogular List of Businerts. 514. 
General Discussion OTI the Uudget. 1247-62. 

Indian 1Jl~1 Code ( tl\e tdnt~nt  Bill ( te(~ti n of Minor girIs)-
Motion to refer to Kehll't Committee. 173. 

Oath of Office. 2. 
Question re aIlowluwtll; of Appraisers, Examiners, etc., at Karachi. 121. 
QU6stionn allowances of In('ome-tax OffieerR Itt Kal"lwhi. 120. 
Question (Supplementary) 1'(; applications fo\' information from Local 
Governments by private Members of the Central Legislature. 133. 
Question re appointment of Indians on 1. C. S. eadre as Rc{'rl.ltaryand 
Deputy Secretaries. 907. 
Question t',' appraisera of thtl Kamehi UUBtoUl8 House. 120-21. 
Question I'e compensatory allowances for the staff of the North-Western 
Ra.ilway at Karaohi. 439. 
Question re employment of mell of Revenue DC)Jltl'tnJ611t to do income-
tax work iu Bombay, Sind. 120. 

Question rc Income-tax Officers. 120. 
Question f'e Indian Traffie Inspecl:ol'R and Tl'affi(· Rllperintendfmtfl. 906. 
Question 1'e leave of the trnffi(l !taft of the North Western Railway. 
866-66. 
Question rc new Penaion Rules. IS00. 

Question (Supplementary) re Nobel Peaec Prize. 67·1. 
Question re payment to Bombay ~ e nment for wOl'k done in connec-
tion with income-tax. 119-20: 
Question re power of veto of the Secreta.ry of State for India. 906-07. 

If 
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VISHINDAS, MR. HARCHANDRAl--culltd. 
Question rc purchaae of stores in England. 007. 
Question (Supplementary) re l'eservation of third claM accommodation 
.on the Kalka-Simla Railway during the Ulove of the Oovernntent of 
Indi .. 11194. 
Question 'l'l' retrenchment on the North W08teru Railway., 439. 
Question re mortage of appraisers at Karachi. 121. 
Que8tion '1'(' supply t.o Member8 of the Assembly of All-India Censul 
Rep0ri+ 1810. 
Question rt! termination of aervit.--es of the traffie stat! of the North 
Weste.rn Railway. 866. 
Question re traftic staff of the North Western Railway. 886. . 
Question re tranRfer8 o.f the trafli£' 8taff of the North Western Rail".y. 
866. 
Question re ventilation of the grievances of Government 88rvants. see. 
Question rf working hours of the clerical 8tation staff. 906. 
Resolution re imposition of a countervailing duty on South Afri6an 
ooa1. 317. 
RellOlution rf return to India of Mr. R. O. Horniman. 804. 

VISHNUPUR-
Question re opening of the ant ~a j - branch of the Bengal 
N agpur Railway. 9C8. 

VIZAGAPATAM HARBOUR-
Question re -. 411. 

VOTERS-
Question re number of --for the Provincial C'AntncilR and the I..egi .. 
latin Auembly. '1'-

;VOTES-
Question re reooraing of - in Lan<Qlolden' OoDJtituencies. 181. 

VOTING-
Question re Brigade Order re - for a non-S"arajiet candidate. 488. 

w 
IWAGON(S)-

Question re allotment> of - to collierieR. 8Al·B2. 
Question rt! ooal - for indulltl'ial concern8. 917. 
Querrtion rl' difficulties of small oollierieR in the matter of Buppl,of -. 
1138-39. 

Question rl! ordel'l for - for State RailwaY'R from Indian Irma. 
1904-0&. ' 
Question re supply of --to callierie.. 912-13. 
. Queltion re - allotment. to the ,maller collierie .. · 1«1-41. 
" Que.t!on re --allotment for coal on the Bengal Nagpur Railway. 943. 
QuestIon rtl - for coal trafllc. 36, 913, 918, 11ft. 

W AJIHUDDIN, HUI-
Appointment of - to serve on the!' Oommittee on Public Petition.. 817. 
Election of - to the Standing Committee for the Department of 
Education, Health and Land.. 696. 
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WAJIHUDDIN, HUI-contd. 

India.n Mercha.nt Shipping (Amendment) Bill-
Motion to circulate. 1969-71. • 
Oath of Office. 3. • 
Question 1'tl Anglo-Indians, Hindus and Muhammadans in the Sub-
ordinate Accounts Service. i 1965-66. 
Question re Cantonments AL1i, 1924 (II of 1924). 1729-30. 
Question ri' c&8ll1LI leave and holidays for the staff of the Delhi press. 
1980-81-

Question f't!. (:owpellsatioll for mosques in the New Oapital. 1731. 

Question 1'/' contract for lIupply of Muhamma.dan food on Bengal 
Nagpur Ra.ilway. 283. • 
Question 1'" ntl'a(~t;  for supply of luggage porters on the East Indian 
Railway. 283. 

Question 1'(: <:onvt)rRioll of the platform of the Gurib SblLh MORque, Delhi, 
into II. railway platform, 1730. 
Question,'f', 'decrease of (.ivil population of Neemucb. 161.' 
Question t',; dil ati a(~ti n among Income-tux Office1's in the United 
Provinces. 1729. . 

Question J'e employment of a larger percentage of Muhantlllndans in the 
Accounts Department., Posts and Telegraphs. 149-50. 

Question re exclusion of press workers from the benefits of the Civil 
Service Regulations D.nd FUlulamental Rules. 198]-82. 
Question 1'*1 inadequate sitting a l~ mm datj n on the Delhi Railway 
station platforms. 28j. 

Question "e inadoqulLte supply of drinking wRter to passengurs on the 
North Western Rn.ilway. 149. 

QUelltion 'IV ilu.'()ms-to.x aaeaements. 1729, 
QUflstion l~ laying 00 the table of a statement showing the qllRlltiti('!!, 
raks and revenues on salt. 149. 
Question 1''-mosque on Asoka ROfl.d, Raisina. 1731-32. 
Question re mOl\(lues and othor religious buildings Pl'otP-<ltod under the 
Am.il'nt Monuments Preservation Act, 1904 (VTI of 1904). 1730. 

QUllstion "e Muhnwmadnns in the Postlll Acoouots Departwent. 1732-38: 

QUflstion 'I'e non-employments of Indian Station Superintendents, etc" 
at the important stationll uf' the East Indian Railway. 282-83. 

Question r(J number of contractors in the Stores and Engineering Depart-
menta of thl Eaat Indian and Great Indian Peninsula Railways. i84. 

·Question ,'e numbel' of EUI'opean, Hindu ar.nd Muhammadan refresh-
IDtmt rooms on the East Indian Ra.ilway. 283-84. 
Question 1'f; opening of the port,.of Ca.lcutta for pilgrim traffic. 148. 
Question 1'(~ overtime in the Delhi press. 1981. 
Question ' ~ passenger Superintendents on the BombA.Y, Bn.roda and 
. Central India Railway. 1732. . 
Question 1'C powers of appointment a.nd dilllDi888,l of Income-ta.x Com-
missioners. 1728. 
Question 1'1'. Provident Fund for preis employees. 1981. 
QU81tion re qua.rters for press employees. 1982. 
Question re reorganization 01 the Income-tu: Department. 1729. 
question re repair of third cll\88 waiting hall shed a.t Meerut City Juno-
tion Railway Station. 281. 
'Question rtl resignation of inoom:e-ta:a: oftlcers in the United Provinoea. 
1'728. 

• 
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WAJIHUDDIN, HAJI-collcld. 

Quest.ion re lIupp]y of drinkiJlg water for Indian passenger. on HailwaYI. 
284. 
Questign ,.,' third olass paueagers' di1Iicultitl8 ill Jlurchasing tioket.. 
nat. 
Question rt: tomb of Zebu-n-Ni ... Begum.. 1731. 
Question rt' ,use of FeoroJ:eehahi mosque, Delhi, as 1\ hospital. 149. 
Quest.ion "e working hours ill. the Delhi Press. 1979·80. 
Question ~ works oommitteel in the Government of India Pl'cssell. 1979. 
Resolution ,'(> adoption of measures fOT the convenience of Indian railway 
pAssengers. 494·96. 

W.AITINO ROOM(S)-
Question re inter class --for ft'!Ul&les at Jinardi. 1124-26. 
Question re --at the Delhi railway station for inter a.nd third clnss 
lady passengers. 2093. , 
Question rF. - at Tirupati E,ut St,a,tion.88!. 
Question re ----at Victoria Terminus, Bombay. 202-08. 

WAn MATERJALS-
Questions ,.", outstanuing &OOOunta between thfl H m(~ I\n(\ IndiR.n GoV('r'l-
mente in reapect of --, etc. 481-82. 

WAR OFFICE-

Question TY' capitation eharges payable to the --, 137-38. 
Question ~ diabunementa made an ~al  of the --during the war. 
884_ 

WATER DRINKING-

Question ,." inadequate supply of --for paUeQKerl on the North 
Weetern Railway. 149. 
Queation "' supply of --for Indian paeeengers on Railway.. i84.. 

W AZIRJSTAN-

Que.tion re a.ctivities Of Muaa Xban in --. -"0, 
Que8tion r" chaogt\ in the --poIiQ1 and ItreQSt.h of the Aden gArrisou. 
~. 

Queatiop re expenditure on the a1D ~ in -. for ~laat tl»;C(l yean. 
480-81. 
Que.tionre expenditure on the -. - campaign. 1137-38. 
ueati ~ re --occupation a.nd reduction of the Allen garrison. 2088. 

WE1rlYSS, MR. A.-
Que.tion re pa.y and quali6cation. of --, Public Worke DepRrtment, 
Delhi. 1718-19. 

WHYTE SLAVE TBAFJ'lo-
Queatinn r" empJoymellt of wornell police UI ('onneetion with the IIlIpprea· 
lion of the --. ~. 

WJLXIX8. MI. W.-
Question ,.,., --, Obief Superintendent, Oentral OffiCE', Public' Worb 
Department., Delhi. 1'726-28. 

I 
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WILLSON, MR. W. S. J.~ 
Budget Dema.nd for tt OurrOllcy". 1877. 
Budget Demand for "Indo-European TelegrAph Department". 1831· 
.~~ . 
Budget Demand for "Joint Stock Compa.nies" ... 18'11-'71. '. 
Budget Demand for "Meteorology": 1824 • 
. Budget Demand for "Mines". leu, 1838. 
Budget Demand for "Ra.ilways ". l1WS7. 
Budget Demand for "Railways-Working Expenses ". 1481-82. 
Diacu8sion 1'('. MIlY Session in Simla.. 1738, 1740. 
Election of --to the Standing Committee for the Commerce Depart-
mp,nt. 347. 

Election of ----to AerVIJ on the Standing FinAnce Committee. 2183. 
O",th of Office. 4. 
Question raised whether long a.nswers to questions should be laid OIl 
the table. 1724. 
Question 1"( export trnde in Indian coa.1. 1896. 
QUestion (Supplementary) 1'e Imperial Bank of India. 432-33. 
Question (Supplementary) re Income-tax paid by foreign companiea. 
429. 
Question ~ nomination papers of candidates for election to the Legial" 
tive Assembly. 1280-RI. 
Question re orders for wagons for State Railways from Indian firbla. 
1004-06. • 
Question '(~ wagon supply for c'oal. 2119. 
Resolution re abolitIon of the Ootton Excite Duty. 2082-83. 
Resolution re impoaition of 80 oounter..niu.g duty on South Afriean coal. 
302-06. 
Resolutioh re return to India of Mr. B. G. Rorniman. 80'1-08. 
Resolution 1'('. tenders for Governmeat Stores. 691-&0, Bit. 

WIRELESS-
Question 1"('. grant of telephone and --uoncessions to varioua utility 
companies. 160. 
Question "e. Indla'.s commitment in respect of --on oapital and revenue 
account, respectively. 141. 
Question (~ --concessions. 141. 
Question ,'e branch of the Telegraph Department. 199&-(18. 

WOOLWIOH-
Question reo admission of India.ns to the Royal Military Academy at --. 
1295. 

WOMEN FRANOHISE-
Re('. under" Frltnohise for Women. ". 

WOMEN POLICE-
Question rc employment of --to control the traffic in women and 
children. 900. 

WORKING HOURS-
Question f'e -.-in the Army Factory Accounts Offioe. 2157. 

Question re. --of t,bf'l elerical station staff. 906. 

WORKMEN'S BREAOH OF OONTRACT. AOT-:-
SI'!f' under /I Act ". 

• .a 
, 
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WORKMEN'S COMPENSATION ACT-

See nnder "Act". 

WORKSHOP(S}-

Question re appoiutment of an Indian to be in charge of the wood -
of tile Forest Research Institute. 1etl. 
Question re training of apprentices in railway --. 1364. 
Question re training of Tndian graduate. at the .Jamalpur ----, 1aM!. 

WRIGHT, Ma. W. T. M.-
Ol\th of Office 1, 2081. 

nus CONCESSIONS-
Sec under "Ooncessions". 

x 

y 

'YAKUB, MAULVI MUHAMMAD-
Budget Demand for ., Archaeology". 1830. 
Budget Demand for .. Education" (Granta for Bemires /lilt! ft Jig,. 
t' lIiversitice). l~, 1848. 

l ~ti n of --to serve on the StandiDg Finance Oommittf'f'. t84. 
FJection of -.-to the Standing Oommittee for the Deptt. of Educati, 
Health and Lauds. 696. 
Expresaion 01 rqJret at the death of Mr. O. M.. Bhurgri. 1431. 
General DilCUssion on the lJudget. 1118-20; 
Motion for Adjournment to discuss the refusal of paupOl·tl. to th 
proposed Indian lele~ati n  to Turkey, Persia and certain Arab Statet 

1~i . 

Oath of Office. :I. 
(),ue8tion "' abolition of the Board of Revenue, United ·( ,~in e . ~ 

81. 
QU('Istion rf' 8.('commodation of Members of tllt' Indian Lflgialatul'e I 
Simla.. :me. 
Quetltion rF 8.(Icommodation of orthodox Members of the Indian J~e itlll 

ture in the Wcatem Hostel, Raisina (Delhi), 2116-17. 
Question rl' Advisory Committee, Oudb and RohilkhR.nd Railway. 1176. 
QU6lttion 1'1' annual subscription for Assembly debates, 669. 
Questioorf' dea.th of Ohell8i Muttu, " coolil' in Jln.laya, 180, 
Questionr,. demolition of a Mosque np.R.1' Pahal'ganj. 279-80. 
Qnelltion rf' grant of nVe~' n(1e 311owllnc(' to Ml'lllot'l's of the Indif1 
T,!'!gi81ature in Simla. 2167. 
Quelttion rl' import dut~  ()n splintll I\od dummy pUl.tch boxes, 1122, 
Question r,. improvement in the publirafion of the Tndian r,all' R.ept'· 
~~. . 
Question r" Indian Cadet!! a.t RAoudhurst. 669. 
Question ",Yndill.nisatf()J! ()f the Police Service in the United Provinct 
2087. 
Quelltion r,.. interception of P,tJItal letter.. 661. 
Question r,. mosque nea.r Qlltab Min"l'. ~119. , .' ' 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

\.KUB, MAULVI MUHAMMAD-cnntd. .~. 
Question 'I'e number of, and expenditure OD, Commil!sions and Oommittee8 

appointed by Oovel'nment and the Assembly. 166. 
Question "e old mORque at Raisina.661-662. 
Question 1'e pa)' of the civil clerical establisliments, N.-W. F. Province .. 

1896. . 
Question "e. pay of clerks of the Irrigation Department, N.-W. F. Pro-

vince. 1805. 
Question 1'e postal letter boxes in the villages of Path Malla J ohar. 659. 
Question re posting of Indian commissioned officers from ,Sandhur8t to' 

Indin.n units. '66(1. 
Question rr. promotion of pro\'incial Police Service officers to the Imperial 

Police Service in the U. P. 2087-88. 
Question rr. publication of the Report of the Guiana Oommission. 166-57. 
Quostion (Supplementary) re Ramganga Ry. di8aster. 2172. 
Question (Supplementary) "e refusal of passportlJ, to the proposed Indian 

delegations to Turkey, Persia and certain Arab States. 2175-76. 
Question re restrictions on the issue and renewal of 'pas8ports. 2102 
Question 1'e. revision of pay of oivil clerks, N.-W. F. Province. 1898. 
Question re season post office at Milam. 6&9. 
Question 1'e separation of judicial and executive functions in the U. P. 

2088. 
Question l'r ,Superintf'!nrlent of Printing and St,ationery, O. & R. Ry. 

676. , 
Question re travelling ticket checkers on. the O. & R. Ry. 676. 

,tJ; Rt'!lolution rl'. amalgamation of the Tndian Tt'rritorial Force with the 
Auxilia.ry Force. 248. 

Resolution rt' grant of fun self-governing Dominion Status to India. 739· 
'f'.), 41. -

Rel!olution "" Greetings of the Assembly to the Labour Party. 648-60. 
'ReRolution re Muhammadan representation. 777-78. 
ReI!oJntion re release of Ma).11an& Hasrat Mohani. 1014-15. 

)'USUF IMAM, MR.-·-
Oath of Office. 129. 

'ZEB-UN.NISA BIIIOUM. 

z 

Question 'I'll tomb of --. 1731. 

ZOOI.OGIOAL SURVEY-
Budget Demand for /I -- ". 1830. 
Demand for Supplementary Grant for " " 861. 
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